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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]
 OBITUARY  REFERENCE

 Mr,  Speaker;  I  have  to  inform  the
 House  of  the  sad  demise  of  Shri  Dayal
 Das  Bhagat  who  passed  away  at
 Kanpur  on  the  Ist  May,  966  at  the
 age  of  92,

 Shri  Dayal  Das  Bhagat  was  a
 Member  of  the  Constituent  Assembly
 of  India  during  the  years  I946  to  1950.
 We  deeply  mourn  the  loss  of  this  friend
 and  I  am  sure  the  House  will  join  me
 in  conveying  our  condolences  to  the
 bereaved  family.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.
 The  Members  then  stood  in  silence  for

 a  short  while

 ORAL  ANSWERS  TO  QUESTIONS

 मोटर  गाड़ी  बताने  के  कारखाने
 +

 *i523.  श्री  शुधोथ  हंसदा  :
 शी  mo  ato  हि बदो  :
 भी  भागवत  भा  धारावी  :
 यी  @o  i  ०  सामन्त
 शनी  wo  Wo  eum  :

 क्या  उपयोग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दिल  भारतीय  मोटर  गाड़ी
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 तथा  सहायक  उद्योग  संस्था  (पराल  इंडिया
 झोटोमोबाइल  एण्ड  एन्सिसियरी  इंडस्ट्रीज
 एसोसिएशन  )  के  प्रध्यक्ष  द्वारा  20  दिसम्बर,
 965  को  हुई  विधिक  सामान्य  बैठक  में  दिये

 गये  सुझाव  पर  कि  मोटर  गाड़ी  बनाने
 के  का खानों  को  स्वयं  कलपुर्जे  बनाने  की बजाय
 यह  काम  सहायक  उद्योगों  पर  छोड़  देना
 चाहिये,  सरकार  की  क्या  प्रतिक्रिया  है  ?

 (ख)  क्या  यह  सच  हे  कि  सहायक
 उद्योग  मोटर  गाड़ी  कारखानों  में  बनने  वाल
 कलपुर्जों  की  तुलना  में  सस्ते  तथा  भ्रच्छे  कलपुर्जे
 बना  सकते  हैं  ;  कौर

 (ग)  यदि  हां,  तों  क्‍या  इस  संबंध
 में  कोई  कार्यवाही  की  जा  रही  है?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No,  LT-624!'
 66].

 Shri  Subodh  Haneda:  The  quality
 and  price  of  the  components  depends
 upon  the  mature  of  the  components  as
 well  as  the  volume  of  production.
 Since  the  price  depends  upon  the
 nature  of  materials  available  in  our
 country,  I  would  like  to  know  whether
 that  type  of  matcrial  and  steel  is
 available  jin  our  country  and  whether
 it  is  cheaper  in  price  than  the  import-
 ed  variety.

 Shri  Bibudhendra  Misra:  There
 are  certain  types  of  stec]  used  in  the
 manufacture  of  automobiles  not  avail-
 able  in  the  country;  they  are  to  be
 imported.  So  far  as  price  is  concern-
 ed.  price  certainly  depends  upon  qua-
 lity  and  also  the  market.
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 Shri  Subodh  Hansda:  The  state-
 ment  says  that  the  role  of  the  small-
 scale  industries  is  taken  into  account.
 I  would  like  to  know,  particularly  in
 the  automobile  industry  for  the  manu-
 facture  of  these  automobile  accessories
 what  steps  have  the  government  taken
 or  what  encouragement  has  been  given
 to  the  small-s.ale  industries  for  the
 manufacture  of  these  accessories?

 Shri  Bibudhendra  Misra:  There  are
 quite  g  large  number  of  units  spread
 over  the  whole  country  and  when-
 ever  they  make  any  application  for
 import  licences  or  other  things  they
 are  given  preference  and  45  units
 have  taken  benefit  out  of  it.

 Shri  S.  C.  Samanta:  May  I  know
 whether  in  comparison  with  ancillary
 industries  the  small-s:ale  industries  are
 able  manufacture  those  components  of
 the  same  quality  and  price  and  if  so,
 whether  any  preference  is  given  to
 them?

 Shri  Bibudhendra  Misra:  Yes,  Sir.

 Shri  R.  Barua:  May  I  know  whe-
 her  the  report  of  the  sub  committee
 for  ancilkary  industries  has  been
 received  and  if  so  what  is  the  posi-
 tion  now?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  Several  sub  committees
 have  been  appointed  for  ancillary
 industries  ‘at  the  rate  of  one  for  each
 state  and  most  of  them  have  met  quite
 a  number  of  times  but  they  have  not
 yet  finalised  their  report.

 Shri  P.  C.  Borooah:  To  what
 extent  is  the  demand  for  automobile
 components  at  present  met  by  the
 ancillary  industries  and  how  far  will
 the  production  of  automobiles  be
 increased  by  leaving  this  type  of  manu-
 facture  of  components  to  the  ancillary
 industry?

 Shri  Bibudhendra  Misra:  The  deve-
 \  t  fl  for  automobile  indus-
 try  tentatively  fixed  the  annual  pro-
 duction  for  1965-66  at  Rs.  28  crores
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 but  the  actual  production  has  been
 to  the  tune  of  Rs,  40  crores.

 sh  far  प्रसाद  :  बहुत  सा  ऐसा
 सामान  है  जैसे  स्टील  का  जोकि  यहां  नहीं
 बन  सकता  है  ध्रौर  उसे  बाहर  से  इम्पोर्ट  करना
 पड़ता  है  तो  मैं  यह  जानना  चाहता  हूं  00
 के  रेशियो  में  कितना  सामान  बाहर  से  जाता  है
 बतौर  उन  सामानों  को  कब  तक  हिन्दुस्तान
 में  ऐसी  हालत  हो  जायगी  कि  हम  उन  को
 बनाने  लग  जायेंगे  ?

 Shri  D.  Sanjivayya:  As  was  stated
 by  my  colleague,  spares  worth  about
 Rs.  40  crores  have  been  manufactured
 by  the  ancillary  industry  during  the
 year  1965-68.  For  the  import  of  com-
 ponents  and  raw  materials  Rs.  783
 lakhs  were  allocated.

 Shri  R.  Ramanathan  Chettiar;  What
 steps  will  government  take  to  see  that
 the  prices  charged  by  the  ancillary
 industries  do  not  go  up  if  manufac-
 ture  of  such  components  is  to  be
 handed  over  to  the  ancillary  industry?

 Shri  Bibudhendra  Misra:  Firstly,
 as  I  said  earlier  in  this  House,  the
 price  structure  of  the  ancillary  indus-
 tries  had  been  examined  by  a  cost
 a.counts  officer  and  now  if  is  propos-
 ed  to  refer  the  cost  structure  along
 with  the  other  things  to  the  tariff
 commission.

 Bombay-Delhi  and  Bombay-Howrah
 Deluxe  train  service

 +
 °5i4.  Shri  Madhu  Limaye:

 Shri  Yashpal  Singh
 Shri  Vishwa  Nath  Pandey

 Balakrishnan
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 make  the  present  bi-weekly  deluxe
 train  service  between  Bombay  and
 Delhi  a  daily  service;
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 (b)  whether  there  is  also  a  proposal
 to  start  a  Deluxe  train  service  bet-
 ween  Bombay  and  Howrah;  and

 (९)  if  so,  when  the  proposal  will  be
 implemented,

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a  )to  (c).  It  has  been
 decided  to  acquire  four  additional  air-
 conditioned  rakes  with  the  intention
 of  increasing  the  frequency  of  New
 Delhi-Bombay  and  New  Delhi-Howrah
 biweekly  air-conditioned  expresses  to
 triweekly  serivces  and  for  the  intro-
 duction  of  a  weekly  air-conditioned
 service  between  Bombay  and  Madras,
 Madras  and  Howrah  and  Howreh  and
 Bombay  via  Nagpur.  On  present  indi-
 cations,  the  additional  air-conditioned
 rakes  are  expected  to  be  ready  for
 use  by  the  end  of  1966,  or  early  1967.
 The  aforementioned  proposal  is  ex-
 pected  to  be  given  effect  to  in  early
 1967.

 ह ,  संधु  लिये  :  यह  जो  प्लारामगाड़ो
 के  डिब्बे  बनाये  जा  रहे  हैं  या  मंगाये  जा  रहे  हैं
 क्या  यह  हिन्दुस्तान  में  बनाये  जायेंगे  या  विदेशों
 से  मंगाये  जायेंगे,  झगर  विदेशों  से  मंगाये  जायेंगे
 तो  उन  का  कितना  हिस्सा  विदेशों  से  करायेगा
 कौर  कितना  हिन्दुस्तान  में  बनेगा।

 डा०  राम  खुभी  सिह:  उन  को  यहां
 इंटेगरल  कोच  फैक्ट्री  पैरम्बूर  में  बनाने  की
 बात  है।

 ह  मच  लिमये :  पूरे?
 डा०  राम  सुभग  सिह  :  जी,  हां।

 थी मच  लिये  :  मेरा  दूसरा
 प्रश्न  है  कि  वर्तमान  बम्बई-  दिल्ली  प्रा राम गाही
 पर  तीसरे  दर्ज  के  जो  यात्री  विभिन्न  डिब्बों
 में,  जैसे  कि  टू  हाय,  थी  टायर  शौर  थर्ड
 क्लास  के  एयर  कंडील शंड  के  विभिन्न  डिब्बे  हैं,
 उन  में,  सब  सिला  कर,  कितने  यात्रियों  के
 सफर  करने  का  इंतजाम  है  और  क्या  यात्रियों
 की  संख्या  इतमी  ज्यादा  होती  है  कि  उन्हें
 काफी  तकलीफ  होती  है,  यदि  हां,  तो  क्‍या  जल्द
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 से  जल्द  यह  गाड़ी  हर  दिन  चालू  करने  के  बारे
 में  सोच  विचार  किया  जायगा.  ?

 wo  राम  सुमन  सिह:  पाल  में
 जो  थें  क्लास  एयर  कंडीशंड
 का  भ्रौकुपेशन  है  वह  70  परसेंट  है  यहां  नई
 दिल्‍ली  से  हावड़ा  में,  65  प्रतिशत  है  नई  दिल्ली
 से  बम्बई  में,  40  प्रतिशत  है  नई  दिल्‍ली  से
 मद्रास  में  ।  इसमें  फर्स्ट  क्लास  एयर  कड़ी  शंड
 'कोलेज  का  भौकुपे शन  शामिल  नहीं
 है

 श्री  यहा पाल  सिह:  क्‍या  कारण  है  कि
 हमारे  देश  में  बम्बई  शौर  हावड़ा  के  लिए
 हजारों  यात्री  खड़े  रह  जाते  हैं  बौर  उनको
 गाडी  नहीं  मिलती  है  एक,  एक  महीने  पहले
 लोग  कोशिश  करते  हैं  फिर  भी  उनको  हममें
 जगह  नहीं  मिलती  है  तो  में  जानना  चाहता  हूं
 कि  कब  तक  यह  दिक्कत  दूर  हो  जायगी  खास
 कर  बम्बई  दिल्‍ली  तथा  बम्बई-हावी  के
 लिए  ?

 डा०  रास  सुलग  सिंह  यह  ट्रेन  एयर-
 कंडीशंड  चेयसं  के  नाम  से  प्रसिद्ध  है  बाकी
 जैसा  कि  माननीय  सदस्य  ने  कहा  कि  नई
 दिल्‍ली  धौर  दिल्ली  स्टेशन  पर  इस  गाड़ी  में
 जगह  न  पाने  के  कारण  हजारों  यात्री  खाडे
 रह  जाते  है  तो  मैं  कहना  चाहता  हूं  कि  वहां
 हजार  तो  क्या  00  की  भी  संख्या  मही  होती
 है  1

 Shri  Balakrishnan:  May  I  know
 whether  there  is  any  proposal  to  attach
 more  dBogeys  in  the  deluxe  trains  to
 meet  the  problem  of  overcrowding  in
 these  trains?

 Dr.  Ram  Suabhag  Singh:  As  I  suid.
 the  maximum  occupation  is  only  70
 per  cent  and  on  the  Madras  side  the
 occupation  is  onlv  40  per  cent.

 Dr.  Ranen  Sen:  The  deluxe  train
 had  become  very  popular  and  in  this
 House  demands  trad  been  made  by
 the  hon  Members  to  increase  the
 number  of  services.  Last  year,  it  was
 said  that  foreign  currency  was  needed.
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 Just  now  the  hon.  Minister  says  that
 these  coaches  can  be  prepared  in  the
 ICF.  If  that  is  so,  why  is  there  so
 mu:h  delay?  Why  should  there  be
 delay  in  its  manufacture,  especially
 when  no  foreign  exchange  is  needed?

 Dr,  Ram  Subhag  Singh:  When  I
 said  that  it  would  be  manufactured
 here,  at  the  Integral  Coach  Factory,
 Perambur,  it  did  not  mean  that  the
 air-conditioned  plant  would  not  be
 imported.  All  components  that  are
 required  ‘and  which  have  to  be  import-
 ed  will  be  imported,  (Interruption).

 भी  मु  लिमये  :  मेरा  व्यवस्था  का  प्रश्न
 है।  मैंने  पूछा  था  कि

 भ्रध्यक्ष  महोदय  :  उन  का  पहला  बयान
 ठीक  नहीं  था।  जब  वह  उस  को  ठीक  कर  रहें
 हैँ

 Dr.  Ram  Subhag  Singh:  Please  hear
 me.  So,  it  will  be  manufactured  here,
 and  as  you  know,  in  our  plants  some
 components  are  imported  but  most  of
 the  components  will  be  indigenous,
 and  so,  it  did  not  mean  that  all  the
 components—l00  per  cent—-will  be
 indigenous.  But  this  is  going  to  be
 manufactured  here  at  the  ICF,  Peram-
 bur.

 श्री  मधु  लिये  :  मंत्री  महोदय  को  ग्नू-
 पात  बताना  चाहिये।  वह  बतायें  कि  इस  के
 लिए  जो  सामान  विदेशों  से  करायेगा,  उस  का
 क्या  प्रभुपाद  होगा  और  जो  सामान  पैराम्बूर
 कारखाने  में  बनेगा,  उस  का  अनुपात  कया
 होगा  1  तब  वास्तविक  स्थिति  का  पता
 खलेगा।

 Bo  राम  सुभग  सिह:  इस  में  घबराने
 की  बात  नहीं  है।  इस  बारे  में  सब  चोरों  के
 संबंध  में  प्री  तरह  सोच-विचार  कर  के,
 फाइनलाइज़  कर  के,  जन  में  पैरामून  को
 झ्राइंर  दिया  जायेगा  ।

 MAY  6,  966  Oral  Answers  74968
 aan  agra:  =  माननीय  सदस्य

 शायद  बाहर  से  जाने  वाले  सामान  और  यहां
 बनने  वाले  सामान  का  रंगो  या  प्रोमोशन
 जानना  चाहते  हैं।

 wo  राम  सुलग  सिंह :  चूंकि  यह  इस
 प्रकार  की  पहली  चीज  मैन फैक्चर  होगी,
 इस  लिए  ज्  जून  में  ब्राउन  दिवा  जायेगा,
 तब  सब  बातों  का  विस्तृत  ब्यौरा  दिया  जायेगा  ।

 शमी  विभूति  मित्र  मंत्री  महादेव  ने
 बसाया  है  कि  दिल्‍ली  से  व  बई  और  बम्बई  से
 कलकत्ता  के  लिए  गाड़ियों  का  इन्तजाम  हो
 रहा  है।  मैं  जानना  चाहता  हूं  कि  क्या  सरकार
 ने  दिल्ली  से  पटना  होते  हुए  हावड़ा  तक
 किसी  गाड़ी  का  इन्तजाम  सोचा  है।  इस  वक्‍त
 दिल्‍ली  से  हावड़ा  वाया  मुगलसराय  र
 धनबाद  गाड़ी  जाती  है।  कलकत्ता  यहां  से
 900  मील  की  दूरी  पर  है  और  डोल कम  ट्रेन
 वहां  24,  25  घंटे  में  पहुंचती  है।  इस  की
 तुलना  में  पटना  यहां  से  केवल  600  मील
 दूर  है,  लेकिन  वहां  पहुंचने  में  22,  23  घंटे
 लग  जाते  हैं  |  मैं  यह  जानना  चाहता  हूं  कि  क्या
 सरकार  पटना  के  लिए  कोई  डील कप  गाड़ो
 चलाने  के  बारे  में  सोच  रहो  है।

 Wo  राम  सुलग  साहू  मी  तक
 डीलक्स  के  वाया  गया  जाने  की  बात  है।  जहां
 तक  पटना  का  संबंध  है,  प्रमुतमसर  से  हावड़ा
 जो  गाड़ी  जाता  है,  उस  में  एयर-कंडीशंड
 है  कौर  1-हाउस  में  भी  एयर-कन्डिशनर
 है

 एक  माननीय  सदस्य
 कीजिए  ।

 Shri  Kapur  Singh:  Sir,  keepking
 in  view  the  great  importance  of
 Punjabi  Suba,  do  the  Government  pro-
 pose  to  increase  the  De  Luxe  train
 services  between  Delhi  and  Amritsar
 to  bi-weekly  if  not  daily,  and  if  not,
 why  not?

 Dr,  Ram  Subhag  Singh:  So  far,  as
 you  know,  it  goes  once  a  week  from

 मोतिहारी
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 Delhi  to  Amritsar.  When  conditions
 imporve,  that  wil  Ibe  examined,

 श्री  बड़े  :  कांग्रेस  हमेशा  समाजवाद  की
 डींग  मारती  है।  श्री  मधु  लिमये  ने  बम्बई  से
 दिल्ली  तक  डीलक्स  ट्रेन  चलाने  के  बारे  में  पूछा
 है।  मैं  यह  जानना  चाहता  हूं  कि  क्या  सरकार
 वहां  पर  डीलक्स  ट्रेन  चलाने  का  इरादा  रखती  है
 या  जनता  ट्रेन  चलाने  का  इरादा  रखती  है।
 डीलक्स  ट्रेन  में  केवल  धनवान  बैठेंगे,  जबकि
 जनता  ट्रेन  में  साधारण  जनता  यात्रा  करेगी।
 माननीय  सदस्य,  श्री  मधु  लिमये  से,  मेरी
 विनती  है  कि  वह  शासन  पर  डीलक्स  ट्रेन  के
 बजाय  कौर  जनता  ट्रेत  चलाने  के  लिए  जोर
 दें।

 अध्यक्ष  महोदय  :  हस  वक्‍त  तो  हम  को
 डीलक्स  में  ही  चलने  दें।

 Shri  Daji:  The  Minister  has  said
 that  the  orders  will  be  placed  in  June,
 and  naturally  therefore,  it  will  take
 some  time,  a  year  or  so,  to  fructify.
 In  the  meanwhile,  is  there  any  plan  to
 start  a  Western  Express  like  the
 Southern  Express  and  to  run  it  as  a
 biweekly  De  Luxe  and  on  the  remain-
 ing  days  as  the  Western  Express,  so
 that  the  great  concentration  of  passen-
 gers  on  the  Bombay-Delhi  route  can
 be  catered  for?

 Dr.  Ram  Subhag  Singh:  That  sug-
 gestion  will  be  given  due  attention,
 but  what  I  said  will  be  completed
 this  year,  by  December,  1966,  or  at
 the  latest,  by  January  next  year.

 Shri  Shivaji  Rao  S.  Deshmukh:  In
 view  of  the  difficulties  experienced  by
 the  Railway  Ministry  for  the  De  Luxe
 services  between  Bombay  and  Howrah,
 may  I  remind  the  Minister  of  a  long-
 standing  decision  of  the  Railway
 Standing  Committee,  long  before  the
 Railway  Consultative  Committee  came
 into  being,  for  immediately  starting
 a  Janata  service  between  Bombay  and
 Howrah?
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 Mr.  Speaker:  I  have  already  ruled
 a  similar  question  out  of  order,

 Shri  Shivaji  Rao  S.  Deshmukh:  They
 say  that  it  is  difficult  in  respect  of
 the  De  Luxe  trains,  which  also  involve
 foreign  exchange  difficulties.  (Inter-
 ruption)

 Mr,  Speaker:  Order,  order.
 question.

 Next

 Machine  Tool  Factory  in
 Madhya  Pradesh

 +
 1515,  Shri  Shiva  Dutt  Upadhayaya:

 Shri  BR.  8.  Pandey:
 Shri  Ulikey:
 Shri  A,  Saigal
 Shri  RB,  Ss.  Tiwary
 Shri  Chandak:

 hri  Hari  Vishnu  Kamath:
 Shri  J.  P.  Jyotishi:
 Shri  Wadiwa:
 Shri  Parashar:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Industry  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  230]  on  the
 l0th  December,  965  and  state:

 (a)  whether  Government  have  final-
 ly  decided  to  establish  a  Machine  Tool
 Factory  in  Madhya  Pradesh;  and

 (b)  if  so,  the  progress  made  so  far
 in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  and  (b).  While  it  has
 been  finally  decided  that  Hindustan
 Machine  Tools  Limited  should  set  up
 a  new  machine  too]  factory  in  Madhya
 Pradesh,  the  details  thereof  and  the
 time  schedule  for  construction  are  yet
 to  be  finalised.

 Shri  Bade:  The  minister  said  there
 will  be  one  factory  in  M.P.  Have  they
 decided  the  place  where  it  will  be
 be  set  up  and  since  when  is  the
 matter  pending  before  the  Central
 Government?

 Shri  Bibudhendra  Misra:  No  place
 has  been  fixed  so  far,
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 Shri  Bade:  For  how  many  years
 is  it  pending  before  you?  This  matter
 is  pending  for  a  long  time.

 Mr.  Speaker:  He  says  the  place
 has  not  been  decided  upon.  I  cannot
 allow  him  a  second  question.

 Shri  M.  हि.  Krishna:  What  is  the
 total  number  of  complicated  machine
 tools  required  in  the  next  40  years
 in  the  country?  What  percentage  of
 it  is  the  ministry  going  to  meet  by
 expanding  the  existing  machine  toois
 and  what  percentage  by  starting  new
 machine  tool  factories?

 Shri  Bibudhendra  Misra:  The  fac-
 tories  set  up  so  far  are  producing
 different  types  of  machines.  So  far  as
 the  public  sector  is  concerned,  the  idca
 is—  it  has  not  yet  been  finalised—
 that  by  the  end  of  the  fourth  plan,  the
 production  will  be  Rs.  63  crores.

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  If  I  may  supplement  it,
 today  we  are  producing  machine  tools
 worth  Rs,  25  crores  and  we  are  import-
 ing  machine  tools  worth  about  Rs.  32
 crores.  By  the  end  of  the  fourth  plan,
 we  hope  to  produce  machine  tovis
 worth  Rs.  08  crores  per  year.  We
 would  be  able  to  produce  machine
 tools  worth  Rs.  63  crores  in  the  public
 sector  and  the  rest  will  be  manufac-
 tured  in  the  private  sector.

 Shri  0.  0.  Sharma:  May  I  know
 if  the  government  has  made  any
 assessment  of  the  different  kinds  of
 machine  tools  needed  for  the  fourth
 plan  and  if  so,  has  it  been  able  to
 allocate  the  fabricating  of  these  diffe-
 rent  tools  between  the  private  and
 public  sectors  or  is  the  statement  of
 the  minister  only  wishful  thinking?

 Shri  0,  Sanjivayya:  No,  Sir.  The
 whole  question  has  been  studied  very
 closely  in  consultation  with  the  plan-
 ning  Commission  and  then  these  targets
 have  been  fixed,

 Shri  Hari  Vishnu  Kamath:  Is  it  not
 a  fact  that  the  government  have  taken
 a  firm  decision  to  have  at  least  one
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 machine  tools  factory  in  every  State
 during  the  fourth  plan  and  if  so,  has
 the  government  determined  the  priori-
 ties  inter  se  between  the  States  for
 setting  up  these  factories?

 Shri  D,  Sanjijvayya:  We  have  not
 decided  to  have  one  machine  tool  fac-
 tory  in  the  public  sector  in  each
 State.  All  that  we  have  decided  is
 we  will  have  two  new  machine  tool
 plants  in  the  public  sector  during  the
 fourth  plan.  One  will  be  in  M.P.  and
 the  other  in  U.P.  In  addition,  the
 existing  units  in  Kalamassery_  in
 Kerala,  in  Pinjore  in  Punjab  and  the
 unit  in  Hyderabad  will  be  doubled.
 As  for  inter  se  priority,  the  doubling
 programme  will  have  precedence  over
 the  setting  up  of  new  plants,

 Shrimati  Savitri  Nigam:  Is  he
 aware  that  some  of  the  machine  tools
 are  produced  in  great  surplus  and
 others  are  in  great  scarcity?  It  seems
 there  is  no  coordination  ard  no  proper
 production  plan.  Is  there  a  proper
 committee  to  plan  the  production  in
 such  a  way  that  we  may  not  have  this
 existing  situation  and  we  may  be  able
 to  export  some  of  the  machine  tools?

 Shri  D.  Sanjivayya:  As  a  matter  of
 fact,  we  are  exporting  some  machines
 and  probably  we  will  have  to  import
 certain  sophisticated  machinery,  It  is
 not  correct  to  say  that  there  is  no
 planning.  There  is  a  Development
 Council  which  sits  constantly  to  go
 into  this  question.  The  experts  in  the
 Planning  Commission  also  help  them.

 कौ  रामेइबरामम्द  प्रध्यक्ष  महोदय,
 मैं  यह  जानना  चाहता  हूं  कि  प्रक्रिया,
 इंग्लैण्ड,  जर्मनी  इरादी  देशों  की  भ्रपेक्षाकृत
 हमारे  यहां  बनाये  हुए  यन्त्र  तथा  यन्त्र  साधनों
 के  प्रति  भारतीय  जनता  की  ऐसी  भावना
 है  कि  ये  निकृष्ट  होते  हैं।  क्या  यह  सरकार
 जो  नवीनतम  कारखाने  खोल  रही  है,  इन  में
 जो  सामान  तैयार  होगा,  कल  पुर्जे  कौर  उन  के
 साधन,  इनको  ऐसा  निर्माण  करायेंगे  जो
 विदेशों  की  प्रपेक्षाकृत  ध्रुव-उत्तम  हों?
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 Shri  D.  Sanjivayya:  As  I  said  a
 little  while  ago,  we  are  exporting  some
 of  our  machine  tools.  Unless  the  qua-
 lity  is  good,  we  cannot  compete  in  the
 international  market.  So  far,  we  have not  received  any  complaint  with
 regard  to  the  quality  of  machine  tools
 which  we  have  supplied,

 शी  रामेब्थरानस्द  :  प्रत्यक्ष  महोदय,
 मेरा  यह  प्रश्न  सहीं  था,  मेरा  प्रश्न  तो  यहां  के
 बारे  में  है।

 प्रत्यक्ष  महोदय  ऑ्रापके  प्रश्न  का
 उन्होंने  जवाब  दिया  है  कि  हम  जो  बना  २हे
 हैं,  उनकी  क्वालिटी  बहुत  भ्रच्छी  है।

 श्री  रामे शबरा नम्य  :  ये  जो  चीजें  तैयार
 कर  रहे  हैं,  इनके  प्रति  यह  निश्चित  राय  है
 कि  यहां  का  सत्र  सामान  रही  तैयार  होता  है,
 इस  धारणा  को  नष्ट  करने  के  लिये  क्या  प्रयत्न
 कर  रहे  हैं  t

 Shri  0,  Sanjivayya:  It  is  unfor-
 tunate  if  there  is  any  such  feeling
 anywhere  while  the  feeling  alsewhcre
 is  that  our  tools  are  very  good,

 Export  of  Manganese
 #1516.  Shri  Subodh  Hansda:  Will  the

 Mini  of  C  e  be  pl  d  to
 state:

 (a)  whether  there  is  any  scope  to
 increase  the  export  of  manganese;

 (b)  if  so,  the  steps  being  taken  in
 this  regard;  and

 (c)  whether  the  prices  charged  are
 competitive?

 The  Minister  of  Commerce
 Manabhai  Shah):  (a)  Yes,  Sir.

 (Shri

 (b)  Agency  arrangements  have  been
 made  for  pushing  sales  in  various  im-
 portant  ore  ing
 countries.  Assessment  of  their  =  re-
 quire:  of  ore  and  of
 the  market  trends  there  have  also
 been  made.  Within  the  country,  steps
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 are  being  taken  to  make  available  fin-
 ancial  assistance,  credit  facilities,  tech-
 nical  know-how  and  hire  purchase
 schemes  to  step  up  ore  production  for
 exports,

 (c)  There  has  been  aslight  improve- nent  in  world  market  prices,  but  they still  continue  to  be  lower  than  our
 casts.  This  difficulty  is  being  met
 through  the  exports  of  manganese  ore
 having  heen  canalised  throngh  the
 M.M.T.C.

 Shri  Sabodp  Hansda:  Can  we  have a  break-up  of  the  figure  for  the  last
 two  years,  that  is.  984-65,  and  965-66?
 Have  the  targets  fixed  for  export  for
 both  these  periods  been  fulfilled?

 Shri  Manubhai  Shah:  There  was  no
 such  target  for  this  particular  item
 because  it  had  always  been  g  difficult-
 to-sell  item.  The  export  of  manganese ore  in  965  was  ‘1,07,  million  tons  and in  964  .49  million  tons.  The  present
 diMficulty  is  that  we  are  short  of  man.
 ganese  ore  cven  though  we  have  many liberal  demands  from  the  purchasing countries.  Therefore,  we  have  cana-
 lised  the  export  of  manganese  ore
 through  the  M.M.T.C.  and  we  ure
 Riving  to  the  manganese  mine-owners several  facilitics  to  produce  more
 manganese  ore.

 Sh-t  Subodh  Hansda:  It  is  said  that the  export  will  be  canalised  through the  M.M.T.C.  Will  it  mean  that  the private  exporters  will  be  completely eliminated?
 Shri  Manebhai  Shah:  It  ia  not  as  if the  private  miners  are  excluded.  With the  help  of  private  minern  and

 manganese  exporters  the  export  of
 manganese  is  canalised  through  the M.M.T.C.

 Shri  क्र,  है,  Ramakrishnan:  What  is the  demand  in  the  world  market  for
 manganese  ore?  Is  it  for  high  grade ore  or  low  grade  ore?

 Shri  Manubhai  Shah:  For  the  ‘art five  years  at  least  the  production  cf
 manganese  ore  was  stagnant.  Now

 some  new  process  has  been  developed
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 in  the  United  States  and  other  coun-
 tries  and  there  seems  to  be  a_  big
 revival  of  the  demand  for  manganese
 ore.  From  the  figure  of  2.8  million
 tons  ]  think  the  world  demand  will  go
 up  to  cry  million  tons.  The  main  re-
 quirements  are  for  high  grade  man-
 ganese  ore,  what  is  called  oriental
 mixture,  which  is  very  popular.  But
 there  is  an  admixture  of  the  low  grade
 called,  black  iron  of  Goa.  All  these
 are  now  coming  up.

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  the  recommendations  of  the  com-
 mittee  on  manganese  ore  have  been
 considered;  if  so,  with  what  results?

 Shri  Manubhai  Shah:  Yes,  Sir;  the
 Committee  recommended  that  there
 should  be  a  Consultative  Committce  of
 advisory  capacity  attached  to  the
 MMTC,  We  have  constituted  that
 committee.  Then,  we  had  made  stu-

 dies  in  the  Board  of  Trade  in  con-
 sultation  with  the  Ministry  of  Mines
 and  Metals.  Therefore  very  liberal
 assistance  is  now  being  provided  for
 development  of  and  modernising  the
 manganese  ore  mines  and  for  opening
 up  new  areas  for  manganese  mining.

 Shri  Thimmaiah:  J  understand  very
 recently  that  the  exploitation  of  man-
 ganese  ore  is  the  exclusive  right  of
 the  State.  May  I  know  whether  any
 target  has  been  fixed  for  the  export
 of  manganese  ore  both  for  the  private
 mine-owners  and  for  the  State?

 Shri  Manubhal  Shah:  That  is  what
 I  explained  in  the  earlier  answer  that
 the  potentialities  of  development  them-
 selves  are  now  being  activated;  so,

 no  target  as  such  has  yet  been  fixed.
 It  will  all  depend  on  the  availability

 of  different  grades  of  manganese  ore
 to  be  produced  both  in  the  private

 sector  and  in  the  public  secor.  It  is
 truc  that  where  new  mines  are  to  be
 developed,  we  generally  favour  the
 the  public  sector;  but  we  have  not
 excluded  or  prevented  the  private ‘mine-owners  from  developing  manga-
 nese  ore  in  which  case  we  will  favour
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 both  the  sectors  marching  together  for
 further  expansion  of  this  one.

 मदिरों  धौर  कलपुर्जो  का  निर्माण

 *i527.  श्री  विभूति  मिश्र  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बहुत  से
 कारखानों  को  विदेशी  मुद्रा  के  अभाव  के  कारण
 आवश्यक  मशीनें  कौर  कलपुर्जे  नहीं  मिल  रहे
 हैं?

 (ख)  क्‍या  यह  भी  सच  है  कि  इस
 के  परिणामस्वरूप  बहुत  से  कारखाने  बन्द
 होने  वाले  हैं;  और

 (ग)  क्‍या  देश  के  इन्दर  ही  समस्त
 प्रचलित  मशीनों  ब्रोकर  पुर्जों  का  निर्माण  करने
 के  लिये  सरकार  का  कोई  योजना  बनाने  का
 विचार  है  ?

 The  Minister  of  Industry  (Shri  9.
 Sanjivayya):  (a)  to  fe).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT
 (a)  and  (b),  Due  to  the  current

 foreign  exchange  difficulties,  the  re-
 quirements  of  imported  plant  and
 components  and  raw  materials  cannot
 in  all  cases  be  met  to  the  full  extent.
 Sume  factories  are  having  difficulties
 in  running  their  units  to  their  full
 capacity,  primarily  due  to  shortage  of
 imported  raw  materials.

 (c)  Continuous  efforts  are  being
 made  to  make  the  economy  self-re-
 liant  and  to  reduce  the  dependence  on
 imported  machinery  ang  components
 as  far  as  practicable.

 att  बिभूति  मिथ :  स्टेटमेंट  देखने  से
 पता  चलता  है  तथा  सरकार  ने  लिखा  है  कि
 “कुछ  का  खानों  को  अपने  एककों  को  प्रायश्चित
 कच्चे  माल  की  कमी  के  कारण  पूरी  क्षमता
 से  कार्य  करने  में  कठिनाई  हो  रही  है।''  मैं
 यह  जानना  चाहता  हूं  कि किस  हद  तक  हमारी
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 कठिनाई  है,  कितने  कारखाने  हमारे  बन्द  हो
 चुके  हैं,  यदि  बन्द  नहीं  हुए  हैं  तो कितने  कारखानों
 की  क्षमता  कमज़ोर  पड़  रही  है,  हम  को  इन
 बन्द  हुए  कारखानों  या  जिनकी  क्षमता
 कमजोर  हो  गई  है,  इन  को  पूरी  ताकत  से
 चलाने  के  लिये  कितने  रुपये  का  सामान  बाहर
 से  मंगाना  पड़ेगा  और  इस  पर  कितना  फारेन
 एक्सचेन्ज  लगेगा  और  यदि  इतना  फारेन
 एक्सचेन्ज  खर्च  करें  तो  हमारी  पैदावार  इन
 कारखानों  की  किस  हद  तक  बढ़  जायगी
 तथा  दोनों  को  मिलाने  से  कितना  लाभ
 होगा  ?

 भ्रध्यक्ष  महोदय  :  आपने  बहुत  से  सवालों
 को  इकट्ठा  कर  दिया  है।

 श्री  विभूति  सिर  :  ए,  बी,  सी,  डी,
 ई,  फ  का  न  तो  जवाब  देते  हैं  कौर  सवाल
 बड़ा  हो  तो  एतराज  करते  हैं,  जब  कि  एक  ही
 हाउस  में  हम  दोनों  सदस्य  रहते  हैं।

 Shri  Kapur  Singh:  Sir,  there  is  a
 distinction  between  the  point  that  my
 hon.  friend  has  made  and  the  position
 that  you  have  taken.  He  has.  put
 more  than  one  supplementary  while
 my  hon.  friend  here,  to  whom  a  re-
 ference  has  been  made,  puts  one

 supplementtary  with  various  parts
 inter-related.  That  has  to  be  appre-
 ciated.

 Mr.  Speaker:  I  agree  with  Shri
 Bibhuti  Mishra.  It  amounts  to  just
 the  same  thing,

 Shri  D.  Sanjivayya:  The  real  diffi-
 culty  today  is  the  difficulty  with  re-
 gard  to  foreign  exchange;  that  is  why
 a  high-level  committee  with  Professor
 V.  K.  R.  V.  Rao  has  been  constituted
 to  go  into  the  question  of  import  sub-
 stitution.  In  addition  to  this  an  ad
 hoc  committee  of  Secretaries  has  also
 been  constituted.  Then,  the  Director-
 General  of  Technical  Development  is
 constantly  examining  the  question  re-
 lating  to  import  substitution.  On  ac-
 count  of  the  efforts  of  all  these  com-
 iittees,  in  the  engineering  industry
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 alone  we  have  been  able  to  save
 Rs.  0.62  crores  of  foreign  exchange.
 छा  a  similar  way,  in  the  chemical  in-
 dustry  we  have  saved  Rs.  4.5  crores.
 In  the  engincering  industry  within
 another  six  months  when  we  will  be
 in  a  position  to  p-oduce  special  steel,
 we  will  be  able  to  save  as  much  as
 Rs.  25  crores  to  Rs.  30  crores.  Apart
 from  this,  earlier  I  had  stated  on  the
 floor  of  this  House  that  the  Council
 of  Scientific  and  Industrial  Research
 had  a  get-together  in  December  965
 and  they  are  also  trying  to  give  sug-
 gestions  as  to  how  best  we  can  have
 import  substitution.  This  is  the  only
 way  to  save  these  factories.  Some
 of  them  are  working  at  half  capacity,
 some  at  even  less  and  some  have  clos-
 ed  down  algo,  In  fact,  the  Institute  of
 Applied  Economic  Research  had  under.
 taken  a  study  of  this  question  between
 96]  and  964  in  respect  of  some  in-
 dustries.  They  have  stated  that  the
 idle  capacity  is  60  to  70  per  cent.

 In  addition  to  this,  the  Government
 of  India  appointed  another  Ccmmittee
 with  Shri  V.  K.  Ramaswamy,  the  Eco-
 nomic  Adviser,  along  with  Mr.  0.  C.
 Pouts,  the  Supply  Adviser  of  the
 United  States  Agency,  International
 Development,  and  they  have  also  stud-
 ied  certain  industries.  I  have  got  &
 long  list  which  shows  as  to  how  far
 these  industries  have  been  affected.

 Mr.  Speaker:  One  tary
 and  tts  answer  have  taken  five  minutes.

 tt  विभूति  मिश्र  :  मेरे  सवाल  का  जवाब
 नहीं  कराया  है।  मैंने  पूछा  था  कि  कितने  रुपये
 की  फारेन  एक्सचेंज  की  जरूरत  होगी  ?

 मध्यक  महोदय  :  मैं  इसको  दूसरा
 सवाल  कंसीलर  करूंगा।

 श्री  विभूति  सिश :.  जवाब  ही  नहीं  प्राया
 है  पहले  सवाल  का।

 भ्रध्यक्ष  महोदय  :  पांच  सात  सवाल  एक
 ही  सप्लीमेंटरी  में  हो  जायेंगे  तो  एक  ही
 पार्ट  का  जवाब  प्रा  जाएगा  तो  मैं  काफी
 समझूंगा  a



 £4979  Oral  Answers

 aft  बिभूति  मिश्र  :  कितने  रुपये  की  फारेन
 एक्सचेंज  की  जरूरत  है  कारखानों  को  चालू
 रखने  के  लिए।

 Shri  D.  Sanjivayya:  At  the  moment,
 I  will  not  be  able  to  say  but  the
 other  day  my  colleague,  the  Commerce
 Minister,  was  saying  that  as  much  as
 Rs.  700  crores  is  to  be  spent  on  the
 import  of  raw  materials.

 Shri  S.  N.  Chaturvedi:  May  I  know
 whether  the  capacity  for  the  manu-
 facture  of  these  components  and  parts
 and  machine  tools  had  continued  to
 expand  while  there  was  not  sufficient
 material  available  for  the  existing
 plants?

 Shri  D.  Sanjivayya:  That  is  true.
 We  do  not  have  adequate  quantities  of
 taw  materials  for  the  existing  indus-
 tries.  But  all  the  same,  we  cannot
 become  stagnant.  We  have  to  start
 more  industries  and  try  to  find  out
 import  substitution.

 Shrimati  Renu  Chakravartty:  Has
 the  Government  any  idea  of  the  main
 items  of  imported  spare  parts  and
 components  used  in  the  largest  quanti-
 ties  and  whether,  at  end  of  this
 year,  with  the  Special  Alloy  50९९
 Plant  and  the  Heavy  Electrical  Plant,
 we  can  reduce  these  quantities  and,
 if  so,  to  what  extent,

 Shri  D.  Sanjivayya:  At  the  moment,
 I  will  not  be  able  to  give  figures.  I
 will  collect  them  and  give  them.

 Shri  S.  Kandappan:  The  hon.  Minis-
 ter  had  talked  of  creating  a  reserve
 pool  of  essential  raw  materials  for
 small  and  medium  scale  industries
 sometime  back.  I  would  like  to  know
 whether  anything  has  materialised  in
 that  regard.

 Shri  D.  Sanjivayya:  I  do  not  think
 T  ever  said  that  there  will  be  a  reserve
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 pool.  So  far  ag  the  small-scale  sector
 is  concerned,  the  Development  Com-
 mission,  Small-scale  Industries,  gets

 a  bulk  allotment  and  in  his  turn,  he
 allocates  to  various  State  Govern-
 ments.

 Shri  Sham  Lal  Saraf:  May  I  know,
 apart  from  getting  scarce  raw  mate-
 rials  which  are  necessary  for  the
 manufacture  of  these  components  and
 other  articles,  how  far  it  is  correct
 that  the  setting  up  of  these  ancillary
 industries  has  not  been  done  in  a
 planned  manner  with  the  result  that
 so  far  as  the  main  industries  are  con-
 cerned,  they  suffer  from  different
 angles,  say,  for  instance,  from  the
 point  of  view  of  the  location  and  also
 the  transport  facilities  and  also  in
 respect  of  getting  things  at  the  nearest
 possible  place,

 Shi  D.  Sanjivayya:  It  is,  to  some
 extent,  correct  that  ancillary  indus-
 tries  have  not  been  started.  Take,  for
 instance,  the  Heavy  Electricals,
 Bhopal.  We  necd  quite  a  large  num-
 ber  of  spare-parts  and  components
 which  could  conveniently  be  manufac-
 tured  in  an  industrial  estate  where  an-
 cillary  industries  could  be  started.  We
 tried  our  best  to  attract  entreprene-
 urs  but  we  could  not  get  them.  Take
 another  case,  the  H.M.T.,  Hyderabad.
 It  has  been  recently  started  and  we
 have  given  instructions  to  all  the
 managements  in  the  public  sector  to
 start  industrial  estates  for  the  sake
 of  ancillaries  so  that  small  parts  and
 components  may  be  manufactured.
 But  the  management  of  the  H.M.T.,
 Hyderabad,  say  that  it  is  very  difficult
 in  the  intial  stages  to  let  us  know  as
 to  how  many  components  and  how
 many  spare-parts  would  be  needed.
 So,  after  a  year,  they  will  be  able  to
 indicate  it.  Meanwhile,  we  will  also
 take  steps  to  have  ancillary  indus-
 tries.

 Apart  from  that,  a  little  while  ago
 I  was  saying  that  sub-committees  for
 the  sake  of  ancillary  industries  have
 been  constituted  for  each  State  and
 these  sub-committees  have  met  quite
 a  number  of  times.  They  have  not
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 yet  given  us  a  final  report.  When
 they  give  a  final  report,  we  will  be
 able  to  give  the  information.

 श्री  बड़े  :  जितनी  'फैक्टरी  पिछले  दो
 सालों  में  स्थापित  हुई  हैं  उनको  इंडीजिनस
 मशीनरी  तो  मिल  गई  है  लेकिन  फारेन  से  जो
 मशीनरी  इम्पोर्ट  होती  है,  वह  उनको  कभी
 तक  नहीं  मिली  है।  इसका  कारण  क्‍या  है  ?
 क्या  इसका  कारण  यह  है  कि  यू०  के०.  का  तो
 फारेन  एक्सचेंज  मिलता  नहीं  है  और  पू०  एस०.
 Wo  का  मंहगा  पड़ता  है।  क्‍या  इसी  वजह  से
 वे  पड़ी  हुई  हूँ  ?

 Shri  D.  Sanjivayya:  Yes,  in  some
 cases,  indigenous  machinery  is  avail-
 able  and  that  is  procured.  But  with
 regard  to  the  imported  ‘machinery,
 there  is  some  difficulty,  but  we  are
 making  arrangements  to  get  them  as
 quickly  as  possible.

 Shri  A.  P,  Sharma:  May  I  know
 how  many  factories  have  been  closed
 on  account  of  want  of  foreign  ex-
 change  and  how  many  workers  em-
 ployed  in  them  have  been  rentrench-
 ed...

 भी  कार  सिह:  "यू०  एस०  ए०  का
 फारेन  एक्सचेंज  मंहगा  पड़ता  है

 The  reply  to  this  question  has  not
 come.  This  is  very  important.

 Shri  D.  Sanjivayya:  I  shall  not  be
 able  to  say  which  costs  more.

 Shri  A.  ्,  Sharma:  What  steps  have
 been  taken  to  provide  alternative
 employment  to  those  workers  affected
 as  a  result  of  the  closure?

 Shri  D,  Sanjivayya:  My  hon.  friend
 who  is  a  veteran  labour  leader  knows
 that  whenever  a  factory  is  closed,
 under  the  law,  the  workers  are  cn-
 titled  to  lay-off  compensation  and  if
 it  is  a  case  of  retrenchment,  then
 they  are  entitled  to  retrenchment
 compensation  and  80  on.
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 Shri  A.  ह  Sharma:  How  many  in-

 dustries  have  been  closed  on  account
 of  the  foreign  exchange  difficulty?

 Shri  D.  Sanjivayya:  I  shall  not  be
 able  to  give  that  information  now.

 Dr.  Ranen  Sen:  This  crisis  in  our
 industry  was  accentuated  during  the
 Indo-Pakistan  war,  when  there  was
 actually  qa  study  or  a  movement  by
 the  engineers,  together  with  the  Gov-
 ernment  officials  concerned,  to  find
 out  ways  and  means  to  get  the  sub-
 stitutes  for  the  industrics.  As  a
 result  of  that,  it  was  found  that  the
 engineering  industry  and  the  chemical
 industry  were  the  two  industries  which
 had  been  hit  hard.  In  view  of  this
 vast  mass  movement  which  has  now
 narrowed  down  to  sub-committees,
 may  I  know  whether  there  is  any
 scheme  before  Government  to  rouse
 the  consciousness  again  so  that  indi-
 genously  the  components  and  spare
 parts  etc.  could  be  produced?

 Shri  D.  Sanjivayya:  I  quite  agree
 with  the  hon,  Member.  A  few  days
 ago  I  myself  made  a  statement  that
 while  we  encouraged  scientists  and
 technologists  in  the  matter  of  inven-
 tion,  and  there  was  a  National  Inven-
 tions  Promotions  Board,  and  every
 six  ‘months  they  gave  some  award,
 what  I  felt  was  that  those  who  worked
 hard  and  who  devoted  attention  to  this
 matter  of  import-substitution  should
 also  be  rewarded.

 Trade  Pact  with  Jordan
 +

 #1518,  Shri  ह.  C.  Borooah:
 Shri  Vishwa  Nath  Pandey:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  Ram  Harkh  Yadav:
 Shri  Yashpal  Singh:
 Shri  R.  8.  Pandey:
 Shri  Firodia:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  Governments  of
 India  and  Jordan  recently  signed  a
 trade  agreement  at  Delhi;  and

 (b)  if  sa,  the  main  features  thereof?
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 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  No
 fresh  trade  agreement  was  recently
 signed.  However,  the  existing  trade
 agreement  with  Jordan  was  signed  in
 July  963  and  was  extended  by  a  Pro-
 tocol  dated  l5th  November  1964  signed
 in  Amman  for  a  periog  of  3  years
 ending  3lst  December,  1967.  India
 imports  from  Jozdan  mainly  —  rock
 phosphate  required  for  the  manufac-
 ture  of  phosphatic  fertilizer  and  ex-
 ports  itums  like,  jute,  tea,  engineer-
 ing  items,  pharmaceauticals,  textiles
 etc.  During  the  recent  visit  of  the
 Jordan  Delegation  to  Delhi  in  March,
 1966,  a  review  of  the  progress  of
 trade  between  the  two  countries  was
 made  by  the  Joint  Committee  sct  up
 under  Article  8  of  the  Trade  Agrec-
 ment,

 Shri  P.  6.  Borooah:  What  is  the
 balance  of  trade  position  with  Jordan?

 Shri  Manubhai  Shah:  The  balance
 of  trade  is  nearly  Rs.  l|  crore  each
 way,  as  compared  with  Rs.  40  to  45
 lakhs,  four  years  before.

 Shri  P.  0.  Borooah:  i;  it  also  5
 fact  that  we  are  going  to  import  some
 machinery  from  Jordan,  and  if  so,
 how  the  prices  of  those  machinery
 compare  with  those  supplied  by  other
 countries?

 Shri  Manubhai  Shah:  Jordan  does
 not  produce  any  machinery.  Only
 rock  phosphate  is  being  imported
 from  Jo:dan.

 Shri  Firodia:  What  are  the  non-
 traditional  items  that  would  be  cover-
 ed  by  this  agreement  for  export?

 Shri  Manubhaj  Shah;  The  non:
 traditional  items  are  worth  about
 Rs.  20  lakhs;  and  they  are:  engineer-
 ing  goods,  some  ceiling  fans,  some
 sewing  hi  some  hine-tool.
 and  some  electrical  equipment.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  Jordan  has  supported  Pakis-
 tan  in  a  very  blatant  manner  over  the
 so-called  Kashmir  issue  and  also  over
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 the  last  conflict,  do  Goverrrment  take
 into  account  these  political  considera-
 tions  while  formulating  trade  relations
 with  countries?

 Shri  Manubhat  Shah:  We  do  take
 note  of  all  the  developments.

 Shri  Narendra  Singh  Mahida:  Do
 Government  propose  to  send  a  deieya-
 tion  to  Jordan  consisting  of  business-
 men?

 Shri  Manubhai  Shah:  Yes,  we  are
 expecting  a  Jordanian  delegation  very
 soon,  in  the  next  few  weeks.

 Mr.  Speaker:  Do  we  propose  to
 s2nd  some  businessmen  from  here?

 Shri  Manubhai  Shah:  That  we  are
 also  thinking.  But  just  now  the  Jor-
 danian  Government  desires’  very
 rapid  expansion  of  trade  between  the
 two  countries  and  therefore  they
 would  prefer  to  send  8  delegation
 here.  We  had  sent  a  delegation  last
 year.  We  now  expect  their  business-
 men  here.

 Shri  Hari  Vishny  Kamath:  Con-
 side’ing  that  Government  has  conclud-
 ed  trade  agreements,  may  be  rightly
 so,  with  Jordan  and  some  other  Arab
 countries  in  West  Asia,  what  stands
 or  comes  in  the  way  of  Government
 concluding  a  trade  agreement  with
 friendly  Is-ael  which  might  be  more
 beneficial  to  both  countries?

 Shri  Manubhaj  Shah:  This  matter
 has  been  debated  several  times  here.

 Shri  Hari  Vishnu  Kamath:  No,  no...

 Shri  Manubhai  Shah:  The  foreign
 policy.

 Mr,  Speaker:  It  is  a  matter  of
 policy.  It  hag  been  debated.  Gov-
 ernment  has  to  take  a  decision.  He
 cannot  say  about  it.

 Shri  Hari  Vishnu  Kamath:  Does
 that  mean  that  he  has  no  say  in  the
 matter?



 74985  Oral  Answers

 Mr.  Speaker:  During  question  hour,
 matters  of  policy  cannot  be  gone  into
 and  clarified.

 Shri  Kapur  Singh:  I  want  to  know
 whether  in  the  event  of  another  Indo-
 Pakistan  conflict,  which  every  sane

 ‘man  wants  to  avoid,  Jordan—keeping
 in  view  its  past  conduct—has  assured
 us  that  she  will  adhere  to  the  terms
 of  the  agreement?

 Shri  Manubhal  Shah:  The  trade
 agreement  does  not  take  into  account
 these  matters.  These  are  matters  of
 general  and  political  nature.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order.  He  said  it  is  a  matter
 of  policy.  If  we  can  have  a  trade
 agreement  with  East  Germany,  with
 whom  we  have  no  diplomatic  relations,
 and  no  consular  relations  either—I  am
 not  quite  sure  about  the  latter—why
 can’t  we  have  a  trade  agreement  with
 Israel?  What  is  this  policy,  this
 stupid,  idiotic  policy?

 Mr.  Speaker:  We  cannot  go  on
 arguing.  It  may  be  @  wrong  policy.

 Shri  Surendranath  Dwivedy:  There
 is  no  argument.  He  is  evading  the
 reply.  If  there  could  be  a  trade  agree-
 ment  with  East  Germany,  with  whom
 we  have  no  diplomatic  relations,  what
 prevents  Government  from  having  a
 trade  agreement  with  Israel?

 Shri  Hari  Vishnu  Kamath:  |  do
 not  say  anything  about  diplomatic
 relations.

 Shri  Manubhai  Shah:  As  the  hon.
 House  is  aware,  there  are  stages  in
 regard  to  trade  or  economic  or  poli-
 tical  relations  with  other  countries.
 Whether  you  have  or  do  not  have
 depends.  There  are  different  shades.
 Some  countries  fall  in  one  shade,
 some  others  in  another.  The  House  is
 aware  that  foreign  Trade  agreements
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 Mr.  Speaker:  Next  question.

 झा  रामेध्यरानन्द  :  प्रत्यक्ष  महोदय,
 यह  बड़ा  महत्वपूर्ण  प्रश्न  है।  मुझे  एक  प्रश्न
 पूछ  लेने  दीजिए

 प्रत्यक्ष  महोदय  :  नहीं  साहब,  कब  मैं
 अगले  सवाल  पर  चला  गया  हूं  1  अरब  इस  पर
 सवाल  नहीं  हो  सकता  |  प्राय  किसी  कौर
 सवाल  पर  पूछ  लीजियेगा।

 Shri  J.  8,  Kripalani:  Our  foreign
 policy  is  non-alignment.  How  does  it
 come  in  the  way?

 sft  रामेश्यरामस्थ  :  इसी  से  संबंधित
 है  t

 maw  महोदय  :  ब  मैं  धागे  चला  गया
 हूं  Dy

 ft  राभेक्यरावम्य  :  यह  तो  जा इंग  कौर
 पाकिस्तान  की  बात  है।  क्‍या  श्राप  चीन  के
 साथ  भी  व्यापार  समझौता  करने  का  विचार
 रखते  हैं।

 Surplus  Stock  of  Khadi

 °I59,  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  purchase  surplus  stock  of  Khadi
 and  hand-spun  yarn  produced  by
 khadi  institutions  in  the  various  States;
 and

 (b)  if  so,  the  terms  and  conditions
 thereof?

 The  Deputy  Minister  in  the  Ministry
 are  integral  part  of  the  foreign  policy.

 Shri  Hari  Vishnu  Kamath:  I  am
 sure  the  Minister  is  in  favour  of  it,
 he  wants  it,  but  some  people  higher
 up  do  not.

 of  C  ce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  The  proposal  is  under
 the  consideration  of  Government.

 Shrimati  Ramdulari  Sinha:  What  is
 the  quantity  of  surplus  stock  ॥  each
 State?
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 Shri  Shafi  Qureshi:  According  to
 the  Fourth  Plan  working  group  re-
 port,  on  khadi  and  village  industries,
 the  total  stock  of  khadi  with  the  in-
 stitutions  on  3lst  March  964  was
 valued  at  Rs.  3  crores,  of  which
 Rs.  78  crore  worth  are  of  cotton
 khadi  and  Rs.  4—44  crores  worth  of
 woollen  khadi.

 Shrimati  Ramdula:j  Sinha:  Has
 there  been  an  ad  hoc  arrangement  or
 some  policy  in  this  regard  which  will
 be  followed  in  future?

 Shri  Shafi  Qureshi;  As  I  have  al-
 ready  stated,  the  maiter  is  under  tne
 consideration  of  ‘he  Governmeni.
 After  the  mater  is  considered,  a  deci-
 sion  will  be  taken,

 श्री  रघुनाथ  सिह  :  मैं  जानना  चाहता
 हैँ  कि जो  साइंस  स्टाक  क्या  उस  का  कारण
 यह  है  कि  खादी  इतनी  मंहगी  हो  गई  है  कि
 उस  को  खरीदने  की  शक्ति  लोगों  में  नहीं  है  1
 जो  कुर्ता  पहले  4०  में  बनता  था  वह  श्व
 I6  ₹०  में  बनता  है।

 प्रत्यक्ष  महोदय  :
 क्यों  दिखलाते  हैं?

 शी  काफ़ी  कुरेशी  :  जी  नहीं,  हकीकत
 बिल्कुल  बरस  है।  खादी  प्राजकल
 इतने  उम्दा  तरीके  पर  बनती  है  जिस  का
 ठिकाना  नहीं  है।  खाद  का  कपड़ा  बड़े  ग्रे
 मेदार  का  है।  जो  सब-स्टैन्ड  खादी  स्टाक  में
 है  उस  की  कीमत  ३  लाख  रु०  से  ज्यादा
 नहीं  है।

 शी  qo  ला०  आश रू पाल:  राजस्थान
 के  बीकानेर  जिले  में  करीब  राधा  दर्जन  खादी
 क्रोप्नापरेटिव  सोसायटीज  हैं।  उन  के
 डाला  ओ  कपड़ा  बनाया  गया  हैं  वह  भी  स्टाक
 में  है।  मैं  जानना  चाहता  हूं  कि  क्या  वह  कपड़ा
 भी  इस  स्टाक  में  शामिल  किया  जायेगा?

 श्राप  कुर्ता  उठा  कर

 Shri  Manubbai  Shah:  I  would  like
 to  supplement  the  answet  ०६  my  hon.
 colleague,  which  includes  the  answer
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 to  the  hon.  Member,  Whiie  these  are
 the  stocks  in  the  norinal  course  of
 things,  it  is  felt  that  thcre  is  u  stock
 of  Rs.  3  crores  whicn  will  have  to  ve
 sold  at  a  concession.  I  wouid  not  lhe
 to  leave  the  House  undcr  tue  impres-
 sion  that  it  is  only  8  small  quantity.

 These  Rs.  3  crores  are  veing  neyo-
 tiated  for  the  last  42  montns  petwecn
 the  Khadi  Commission  ang  the  Gov-
 ernment  as  to  how  it  should  be  dis-
 posed  of.

 eh  रामेशबरानम्द  :  खादी  के  संबंध  में
 जितनी  बातें  कही  गई  हैं  उन  में  मैं  यह  बात  भी
 बतलाना  चाहता  हूं  कि  खादी  का  धागा
 बहुत  रही  होता  है,  फिर  उसको  तेजाब  से
 धुलवाया  जाता  है,  इसलिये  बह  चलता  नहीं
 है  ।  उस  का  कपड़ा  बड़ी  जल्दी  कट  जाता  है।
 मैं  जानना  चाहता  हूं  कि  क्या  इसी  लिये  लोग
 उस  को  खरीद  नहीं  रहे  हैं  कि  बह  कम  चलता
 है  ?  यदि  हां,  तो  इस  खराबी  को  दूर  करने
 के  लिये  क्‍या  खादी  भंडारों  से  कुछ  कहा  गया
 है? है?

 भी  मनु भाई  शाह:  माननीय  सदस्य
 की  बात  पूरी  सही  नहीं  है,  कुछ  हद  तक  ही
 सही  है।  सवाल  सारा  यह  है

 श्री  राभेक्थशाननद  :  मंत्री  महोदय  ने
 उस  दिन  भी  कहा  था  कि  मैंने  वैज्ञानिक
 शब्द  का  प्रयोग  नहीं  किया  -  यह  छह  हा
 है।  कौर  श्री  भी  यह  कह  रहे  हैं  कि  मेरी
 बात  सत्य  नहीं  है

 श्री  भूभाग  शाह  :  मैंने  कहा  कि  मान-
 नीय  सदस्य  की  बात  कुछ  हद  तक  सही  है,
 पूरी  सही  नहीं  है  ।  मैं  माननीय  सदस्य  का  ध्यान
 दिलाना  चाहता  हूं  कि  देश  में  इतने  बड़े  व्यापक
 पैमाने  पर  खादी  बन  रही  है  कि उस  से  0  0 लाख
 L4  हजार  ख़ानदानों  को  रोटी  मिल  रही  है,

 वह  विकेन्द्रित  तरीके  पर।  इसलिये  इस  में
 मानव  मुश्किलें  और  कमजोरियां  ज्यादा  जाती
 हैं।  कोशिश  तो  खादी  कमीशन  की  यही
 रही  है  कि  किसी  तरह  से  इसको  क्वालिटी
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 को  बढ़ाया  जाये।  जो  लोग  खादी  पहनते
 हैं  वह  बतला  सकेंगे  कि  दरअस्ल  खादी  की
 क्वालिटी  बढ़ती  जा  रही  है।  लेकिन  जो  नये
 नये  एन्ट्रैन्ट्स  हैं  इस  उद्योग  में  जैसे  कि  भ्रमर
 चरखा  है,  उन  में  जो  खादी  बनती  है  उस  का
 अमर  भी  बढ़ता  जा  रहा  है।  इस  से  कुछ
 लो  क्वालिटी  हो  जाती  है।

 श्री  त्यागी:  क्‍या  मिनिस्टर  साहब
 मेहरबानी  कर  के  बतलायेंगे  कि  अब  तक
 कितने  अरब  रुपये  खादी  कमीशन  को  दिये  जा
 चुके  हैं  इस  काम  के  रास्ते,  कौर  जब  दूसरे
 तमाम  कामों  में  एक  आदमी  ज्यादा  रुपया
 कमा  सकता  है  तब  यह  कहां  तक  एकानमिक
 है  कि  भ्रनएकानमिक  कामों  में  मजदूरों  को
 लगाया  जाये  1

 श्री  सुभाष  शाह  :  पहले  भी  माननीय
 सदस्य  को  इस  बारे  में  कहने  का  मौका  मिला
 था  मेरे  पास  इस  समय  पूरे  फिगर्स  नहीं  हैं  ।
 दरअसल  हम  रिपोर्ट  हर  साल  सदन  की  मेज
 पर  रखते  हैं।  कोई  डेढ़  या  पौने  दो  सौ  करोड़
 क्या

 श्री  त्यागी  !  अरब  50  करोड़  रु०  ।

 भरो  सुभाष  क्वाही:  प्रिंट  भ्र ौर  लोन
 के  द्वारा  कई  सालों  में  दिया  गया  है  1

 श्री  त्यागी  :  यह  सारा  ग्रान्ट  है  या  कि
 लोन  भी  है  ?

 Shri  Manubhai  Shah:  Grant  plus
 Joan.  I  think  a  portion  ui  it  is  a
 grant.  I  cannot  off  hand  say.  From
 this  sub-standard  stock  rT  do  not  wunt
 the  hon.  Member  to  jump  to  a  gene-
 ral  conclusion.  I  want  to  remove
 that  misapprehension  of  the  hon.
 Member.  On  the  one  hand  production
 is  continuously  going  up;  on  ‘he  other
 hand,  empolyment  is  also  going  up,
 which  is  the  basic  credo  or  ideology
 behind  a  decentralised  industry  such
 as  khadi.  And  the  amount  of  sub-
 sidy,  about  which  naturally  the  hon.
 Member  will  be  worried,  is  of  a
 563  (ai)  LS—2,
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 nominal  character  compared  to  the
 vast  sucial  and  economic  objectives.

 Shri  Tyagi:  What  is  ‘he  percen-
 tage  of  subsidy?

 Shrj  Manubhai  Shah:  We  have
 given  about  Rs.  70-80  crores  over  all
 these  years  and  I  have  several  times
 in  the  past  given  these  figures.  That
 comes  to  Rs.  4-5  crores  of  grants  per
 year  out  of  the  budget  on  different
 accounts,  training,  etc.  and  certain
 development  expenditure.  This  is  8
 nominal  thing  compared  to  the  vast
 employment.

 Shri  Ranga:  Let  it  not  be  under-
 stood  that  the  House  is  in  any  way
 opposed  to  the  ideology  behind  it  or
 the  relief  that  is  being  given  to  all
 these  lakhs  of  people.  Is  the  Khadi
 board  taking  any  steps  to  ensure
 that  the  tensile  strength  of  the  yarn
 is  maintained  and  the  durability  of
 the  khadi  cloth  is  maintained;  at  one
 lime  it  used  to  be  very  high.  Today
 the  durability  of  the  khadi  cloth  is
 Jess  than  the  mill-made  cloth.

 Shri  Manubhai  Shah;  |  am  grateful
 to  the  hon.  member  for  the  broad
 support,  strong  support  he  has  giv-
 en  to  the  concept  of  khadi.  Coming
 to  the  second  part,  I  totally  disagree
 with  him  that  the  tensile  strength
 has  gone  down.  But  it  is  true  that
 as  we  train  new  entrants  on  ambar
 charkha,  due  to  the  vast  organisa-
 tion,  there  may  be  human  weaknesses
 creeping  in,  and  I  assure  the  hon.
 Members  that  with  the  permission
 and  consent  of  the  Khadi  Commis-
 sion  we  are  constituting  a  review
 committee  which  will  go  into  the
 entire  working  of  the  khadi  pro-
 gtamme  and  the  village  industries
 programme,  in  which  I  am  going  to
 invite  the  hon.  members  of  the  House
 and  some  of  the  Ministers  of  the
 State  Governments  and  some  of  the
 Chairmen  of  the  Khadi  Boards  and

 sO  that  the
 committee  of  20  or  25  people  can  go
 into  the  whole  aspect,

 aft  प्रकाश बीर  प्नास्त्री  :  श्रीमन्‌,  भारत
 सेवक  समाज  की  तरह  भारत  सरकार  की  दूसरी

 ind  di  ists
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 लाडली  संस्था  खादी  कमिशन  है  जिसके
 ऊपर  मंत्री  महोदय  ने  कभी,  पौने  दो  अब
 रुपया  व्यय  हुआ  है,  इस  प्रकार  की  सूचना  दी  ।
 मैं  यह  जानना  चाहता  हूं  कि  क्या  इस  खादी
 कमीशन  के  संबंध  में  पैसे  के  दुरूपयोग  के  लिए
 संसद  की  पब्लिक  एकाउन्ट्स  कमेटी  ने  प्रति
 बर्ष  कुछ  रिलायंस  दिये  हैं?  यदि  हां,  तो
 उतने  रीमिक्स  देने  के बावजूद  भी  क्या  खादी
 कमीशन  को  करोड़ों  रुपया  बराबर  उसी
 प्रकार,  दिया  जा  रहा  है  या  उसके  इन्दर
 किसी  प्रकार  हाथ  रोक  कर  खादी  का  काम
 करने  वाली  दूसरी  गांधी  आ्राश्नम  जैसी
 संस्थान  को  वह  पैसा  देने  का  प्रयास  किया
 गया  है।

 श्री  मनुभाई  शाह:  इस  प्रश्न  में
 बहुत  से  प्रश्न  माननीय  सदस्य  ने  सामने  रखे
 हैं।

 As  to  the  first  part  of  the  question,
 there  is  nothing  ladla  or  any  special
 privileged  body  that  we  have  created.

 श्री  प्रकाश वीर  शास्त्री:  लाडली  है  इसलिए
 कि  पब्लिक  एकाउंट्स  कमेटी  की  रिपोर्ट  में
 कहा  था

 श्री  सनुभाई  शाह  :  में  सदन  के  सामने  अर्ज
 कर  रहा  हूं

 Khadi  has  been  the  livery  af
 Indian  freedom  and  it  has  been  one
 of  the  vital  objectives  of  the  party
 in  power  (Interruptions).

 Shri  Ranga:  Al)  this  we  do  not
 want.

 Mr.  Speaker:  Let  him  explain.

 Shri  Ranga:  Let  him  answer  what
 has  been  said  in  the  Public  Accounts
 committee’s  report.

 Shri  Manubhai  Shah:  I  am  coming
 to  that  (Interruptions.)
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 Shrj  Ranga:  As  if  we  need  all  this
 lecture  from  him.

 Shri  Kapur  Singh:  Why  is  public
 money  drained  down  the  drain?
 Answer  that.

 Shri  Raghunath  Singh:  It  is  not  go-
 ing  down  the  drain;  it  is  going  to  the
 villages  (Interruptions.)

 Mr,  Speaker:  The  minister  might
 be  allowed  to  answer  the  questions.

 Shri  Surendranath  Dwivedy:  But
 will  you  tell  him  to  reply  to  the
 question  put?  He  says  that  khadi
 had  been  the  livery  of  freedom,  ete.

 Shri  Manubhai  Shah:  |  can  assure
 the  hon.  House  that  any  amount  of
 dissociation  with  the  government
 Policy  on  which  we  take  a  complete
 review  both  financially  and  economi-
 cally  is  not  going  to  deter  us  from
 the  path  that  we  have  adopted.

 (Interruptions.  )

 Mr,  Speaker:  He  must  be  heard.
 After  he  has  finished,  then  of  course
 some  objection  can  be  taken  but  be-
 fore  he  has  finished,  he  is  interrupt-
 ed.  Let  him  complete  and  if  it  is  not
 satisfactory,  if  something  more  is
 required,  then  certainly  I  will  allow.

 Shri  Manubhai  Shah:  Regarding
 the  Public  Accounts  Committee  com-
 ments  from  year  to  year  we  have
 placed  the  action  taken  before  the
 house  through  a  formal  resolution  of
 the  government.  The  latest  report  is
 in  our  hands:  it  was  received  only
 a  week  back.  I  assured  the  House
 already  that  as  far  as  the  general
 working  of  the  commission  is  con-
 cerned,  in  addition  to  the  PAC
 report,  we  are  ourselves  anxious  to
 view  and  review  critically  and  sym-
 Pathetically  the  entire  working  of
 the  khadj  programme  and  therefore
 a  very  high  powered  committee  is
 being  constituted  in  consultation
 with  the  Khadi  Commission  to  go over  the  entire  working  of  the  Khadi
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 Commission  plus  future  policy...
 (Interruptions).

 Mr.  Speaker:  Shri  A.  P.  Sharma.
 श्री  प्रकाश बीर  शास्त्री:  भ्रध्यक्ष  महोदय,

 सवाल  सीधा  सा  था  कि  पब्लिक  एकाउन्ट्स
 कमेटी  की  इतनी  रिपोर्टों  के  जाने  के  बाद
 कुछ  पैसा  बन्द  किया  है  क्‍या  ?

 Shri  Manubhai  Shah:  |  have  ans-
 wered  that  every  year  whatever  the
 comments  of  the  PAC,  the  due  steps
 taken  have  been  placed  before  the
 House.  The  latest  report....  (In-
 terruptions.)

 Mr,  Speaker:  Order,  order.  Money
 has  been  given  even  after  the  report
 of  the  Committec.  That  is  what  he
 Says.

 Shri  Hem  Barua:  It  is  contempt  of
 Parliament.

 Shri  Ranga:  It  does  not  mean  that
 the  PAC  recommendations  are  dead
 just  because  money  has  been  granted
 for  the  next  year.  PAC  recommen-
 dations  are  permanent  and  the  fol-
 low-up  action  has  got  to  be  taken  by
 the  government  and  they  are  oblig-
 ed  to  make  a  submission  to  the  PAC
 in  regard  to  the  action  taken  on  the
 recommendation.  We  cannot  weak-

 en  the  PAC  in  this  manner.

 श्री  go  प्र०  शर्मा  :  प्रत्यक्ष  महोदय,
 करोड़ों  रुपये  की  खादी  रेलवे  मंत्रालय  की
 तरफ  से  खरीदी  जाती  थी।  मैं  जानना  चाहता
 हूं  कि क्या  वह  उसी  माता  में  खादी  भ्र भी  भी
 खरीदी  जा  रही  है  कौर  नगर  खरीदी  जा
 रही  है  तो  कितने  रुपये  की  खादी  रेलवे
 मंत्रालय  खरीदता  हैं?

 श्री  मनु भाई  शाह:  मेरे  पास  सेपरेट
 रेलवे  की  फिगर्स  नहीं  हैं।  लेकिन  गवर्नमेंट
 के  सारे  डिफर्टेमेंट  मिलकर  जिसमें  रेलवे
 भी  श्र  जाता  है,  कोई  एक  करोड़  पचास  लाख
 से  लेकर  एक  करोड़  75  लाख  रुपये  की  खादी
 खरीदते  हैं  1
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 Public  Sector  Corporations
 1520.  Shri  Joachim  Alva:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  number  of  Sccretaries  of
 the  Union  Government  who  are  at
 present  heads  of  public  sector  indus-
 trial  units  of  Corpoartions;  and

 (b)  whether  Government  propose
 to  make  any  change  in  the  system  in
 regard  to  the  combination  of  the
 post  of  Secretary  of  the  Communi-
 cations  Ministry  with  the  Chairman-
 ship  of  the  Indian  Airlines  Corpora-
 tion?

 The  Minister  of  State  in  the  Minis-
 try  of  Industry  (Shri  Bibudhendra
 Misra):  (a)  Nine.

 (b)  Secretary,  Department  of  Avia-
 tion,  is  the  Chairman  of  the  Indian
 Airlines  Corporation.  His  continu-
 ance  or  otherwise  is  being  examined
 by  that  Department.

 Shri  Joachim  Alva;  Has  the  minis-
 ter  seen  the  report  of  the  Estimates
 committee  where  it  has  opened  that
 the  combination  of  the  office  of  the
 secretary  of  the  ministry  with  that  of
 the  chairmanship  of  IAC  ig  improper
 and  not  correct?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  Yes,  Sir,  not  only  the
 Estimates  Committee  but  the  Public
 Undertakings  Committee  have  recom-
 mznded  to  the  government  that  this
 is  an  unsatisfactory  position  and  that
 it  should  be  ended.  Therefore,  the
 Minister  of  transport  has  already  made
 a  statement  that  he  is  examining  the
 whole  question.

 Shri  Joachim  Alva:  Why  has  the
 government  not  placed  the  list  of  sec-
 retaries,  to  government,  especially  ICS
 who  hold  office  of  chairmanship  of  the
 public  utility  companies?

 Shri  D.  Sanjivayya:  I  have  given
 the  number  as  nine;  if  you  permit  me.
 I  will  read  out  the  nine  names;  I  have
 got  them  here  or  I  will  place  the  list
 on  the  Table.
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 Mr.  Speaker;  It  might  be  placed  on
 the  Table.

 श्री  मधु  लिमये  :  यह  जो  प्रश्न  है  बहुत
 महत्वपूर्ण  है  क्योंकि  इंडियन  एयरलाइन्स
 कारपोरेशन  या  एयर  इंडिया  इन्टरनेशनल
 के  ग्रध्यक्ष  पद  या  उपाध्यक्ष  पद  को  अगर
 सचिव  ग्रहण  करता  रहेगा  तो  नतीजा  यह  होगा
 कि  इन  निगमों  के  खिलाफ  जो  आरोप  किये
 जाते  हैं  उनकी  निष्पक्ष  जांच  सरकार  की  ओर
 से  नहीं  होगी।  मैं  ने  इस  मंत्रालय  के  सचिव
 को 11  सफे  का  पत्र  लिखा  था  जिसमें  सब
 सात  दिये  थ।  तो  मैं  जानना  चाहता  हूं  कि
 क्या  इस  बात  पर  उपरोक्त  तथ्य  की  रोशनी
 में  भो,  विचार  किया  जायेगा  ?

 Shri  D.  Sanjivayya;  I  am  bringing
 this  to  the  notice  of  my  colleague  who
 is  in  charge  of  the  subject,

 Shri  Surendranath  Dwivedy:  It  is
 not  only  the  IAC.  Is  it  not  a  fact
 that  the  committee  on  Public  Under-
 takings  have  recommended  that  the
 appointment  of  secretaries  to  minis-
 tries  to  the  chairmanship  or  managing
 directorship  of  public  corporations  is
 undesirable  and  improper  and_  it
 should  be  discontinued  by  the  govern-
 ment?  Has  the  government  taken
 any  decision?

 Shri  D.  Sanjivayya:  I  stated  in  my
 answer  that  not  only  the  Estimates
 Committee  but  the  committee  on
 Public  Undertakings  also  made  a  simi-
 lar  recommendation.

 Shri  Surendranath  Dwivedy:  Not  on
 this  particular  matter  but  in  regard
 to  the  other  appointments.

 Shri  D.  Sanjivayya;  With  regard  to
 thir  also.  wherever  secretaries  are
 appointd  as  chairman  of  the  various
 public  sector  undertakings,  that  ques-
 tion  is  being  examined  by  the  gov-
 ernment  in  the  light  of  the  recom-
 mendations  made  by  both  the  EC  and
 PUC.
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 Snort  Notice  QUESTION

 Export  of  Tea
 +

 S.N.Q.  26.  Shri  P.  C.  Borooah:
 Shri  Indrajit  Gupta:

 Will  the  Minister  of  Commerce  be
 Pleused  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  lost  to  Ceylon  the  position  of  the
 leading  supplier  of  tea  in  the  world
 market  last  year;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  proposed  to  be  taken

 to  regain  the  position  this  year?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  |Placed  in  Library.  See  No.
 LT-6242/66].

 Shri  P.  C.  Borooah;  Ever  since  tea
 has  been  accepted  as  an  international
 drink,  India  and  China  were  fighting
 against  each  other  for  the  leadership
 of  the  world  so  far  as  tea  supply  is
 concerned,  and  after  the  fall  of  China
 to  India  in  the  year  1918,  India  was
 reigning  supreme  in  the  world  so  far
 as  the  tea  market  is  concerned.  Aitter
 enjoying  this  good  position  for  the
 last  50  years  or  so,  India  has  lost  to
 Ceylon,  a  country  which  is  infinitely
 smaller  than  ours  in  area  and  also  in
 population.  That  is  why  this  question
 is  very  important.  Viewing  it  in  ‘his
 context,  in  the  statement  that  has  been
 laid  before  the  House,  in  one  part  of
 the  stutement,  it  has  been  stated  that
 “during  these  eight  years,  both  pro-
 duction  and  exports  from  India  have
 been  steadily  rising”.  But  then,  if
 reference  is  made  to  the  other  part  of
 the  statement,  it  will  be  found  that  in
 the  year  1985... .

 Mr.  Speaker:  What  is  the  question?

 Shri  P.  0.  Borooah:  There  is  a  dis-
 crepancy.  In  one  part  of  the  statement,
 it  has  been  said  that  production  and
 exports  have  been  increasing.  But
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 in  the  same  statement,  there  is  another
 remark  by  which  I  want  to  show....

 Mr.  Speaker:  He  knows  the  state-
 ment  that  has  been  placed  on  the
 Table  of  the  House.  He  can  only  put
 a  supplementary.

 Shri  P.  c  Borooah:  That  is  why  I
 want  an  explanation  for  the  discre-
 pancy.  The  hon.  Members  do  not
 know  this.

 Mr.  Speaker:  The  Members  may  not
 know  that,  but  the  Minister  knows  it.

 Shri  P.  C.  Borooah:  In  the  year
 1956,  we  had  raised  our  production  by
 25  million  kilograms,  while  Ceylon  also
 had  the  same  amount  of  increase.  But
 so  far  as  the  export  of  tea  is  concern-
 ed,....

 Mr.  Speaker:  The  Minister  has  not
 made  the  statement  orally  but  has
 placed  it  on  the  Table  of  the  House.
 And  the  hon,  Member  is  reading  the
 whole  statement.

 Shri  P.  C.  Borooah:  There  is  a  dis-
 crepancy  in  the  statement,  Sir.  In
 export,  we  have  lost  to  the  extent  of
 38  million  kilogtams.  But  the  state-
 ment  says  the  other  way.  While  Cey-
 Jon  is  50  million  kilograms  up,  India
 is  about  38  million  kilograms  down.
 In  the  first  part  of  the  statement,  it
 says  that  we  are  increasing  our  ex-
 ports,  while

 Shri  Manubhai  Shah:  I  have  placed
 all  the  figures  of  the  last  0  years  of
 production.

 Mr,  Speaker:  The  part  that  I  could
 hear  was  that  in  one  part  of  the  state-
 ment.  it  is  said  that  there  is  some
 stepping  up  of  our  production,  while,
 in  the  other  part,  it  is  said  we  have
 lost  to  other  countries.  That  can  be
 explained—the  contradiction  can  be
 explained.

 Shri  Manubhai  Shah:  The  two  are
 not  contradictory.  I  have  given  in
 the  statement  the  figures  of  produc-
 tion  for  the  last  0  years;  for  the  in-
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 formation  of  the  House,  because  the
 statement  is  not  with  them,  I  may
 point  out  that  production  has  increas-
 ed  by  59  million  kilograms  over  what
 it  was  before  a  decade  with  308  mil-
 lion  kilograms.  The  production  last
 year  was  367  million  kilograms.  So,
 the  statement  is  right  in  indicating  to
 the  House  that  production  has  gone
 up.  The  real  problem  is  one  of  inter-
 nal  consumption.  If  the  hon,  House
 sees  the  second  column,  it  will  find
 that  from  TW:  million  kilograms  in
 1956,  before  a  decade,  the  consumption
 hus  jumped  up  to  68  million  kilo-
 grams  during  the  past  0  years.  This
 makes  the  export  of  surplus  difficult,
 and  that  is  why  our  exports,  when
 compared  to  Ceylon  in  +1965,  are  on
 the  smaller  fringe.

 Shri  P.  C.  Borooah:  The  discrepancy
 is  that  the  export  is  not  rising.

 Mr.  Speaker:  He  has  finished  now.
 Shri  P.  C.  Borooah:  The  _  second

 question  is  this.  The  main  reasons
 have  been  shown  for  the  fall  in  ex-
 port  and  the  loss  in  production  and
 the  rise  in  internal  consumption.  If
 that  is  so,  may  I  know  why  the  Gov-
 ernment  has  not  been  able  to  give
 thought  to  the  question  of  liberalisa-
 tion  of  the  tea  plantation  Joan  scheme
 which  aims  particularly  at  an  increas-
 ed  production  of  tea,  and  also,  in  re-
 gard  to  the  fiscal  policy,  may  I  know
 why  it  has  not  possible  to  see  that
 Indian  tea  is  not  priced  out  in  the
 world  market?

 Shri  Manubhai  Shah:  These  are  re-
 levant  questions.  Government  have
 now  accorded  to  the  tea  industry  a
 priority  status  in  the  recent  Finance
 Bill.  Over  and  above  that,  deprecia-
 tion  has  been  allowed  by  the  Fin-
 ance  Minister  in  the  current  yeur's
 budget  only  to  this  industry  and  to  no
 other  industry.  There  is  a  demand
 from  the  tea  industry  for  a  tax  rebate,
 which  is  still  under  consideration.

 Shri  A,  C,  Guha;  Is  it  true  that  one
 of  the  reasons  for  the  fall  is  the  high
 price  of  Indian  tea  as  compared  to
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 Ceylonese  tea  and  if  so,  what  steps  do
 government  intend  to  take  to  counter-
 act  this?

 Shri  Manubhai  Shah:  It  is  a  fact
 that  slightly,  by  5  per  cent  or  so,
 Indian  tea  is  more  expensive  than  the
 counterpart  quality  in  Ceylon.  The
 reason  is  obvious.  India  is  a  country
 where  tea  is  in  short  supply  because
 of  rising  internal  demand.  In  Ceylon
 with  a  population  of  8  million,  98.7
 per  cent  of  the  tea  is  surplus.  So,  it
 is  bound  to  be  depressed,

 Shri  Hari  Vishnu  Kamath:  There  is
 a  disconcerting,  rather  astounding
 observation  in  the  tail-piece  of  the
 statement:

 “The  continuously  rising  inter-
 nal  consumption  of  tea  in  India
 is  a  matter  of  great  and  scrious
 worry  and  anxiety  as  it  reduces
 the  export  surplus.”

 7  it  the  policy  of  the  government  to
 discourage  tea-drinking  in  Inlia  und
 if  so,  is  it  the  policy  of  the  govern-
 ment  to  dump  inferior  on  ‘he  poor
 Indian  people  and  export  superior
 tea  abroad?

 Shri  Manubhai  Shah;  The  worry  is
 obvious  because  tea  is  a  big  exchange
 earner  for  India  and  at  the  same  time,
 population  is  fast  increasing  and  liv-
 ing  standards  of  working  class  and
 other  people  are  going  up.  There-
 fore,  it  is  a  matter  for  anxious  en-
 quiry  and  =  worry.  We  have  to  do
 something  to  restrain  consumption.

 Shri  Hari  Vishnu  Kamath:  They
 can  put  it  better,  not  in  this  way
 that  drinking  of  tea  by  the  people  in
 India  is  a  matter  of  great  anxiety  and
 worry  to  the  government.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  once  India  was  the  queen  of
 exporters  of  tea  and  she  had  lost  that
 position  now  to  Ceylon,  may  I  know
 what  special  steps  the  government
 have  taken  to  restore  that  distinction
 to  India  now?
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 Shri  Manubhai  Shah:  Firstly  in  the
 Tea  Board,  we  have  extended  the  tea
 financing  advisory  scheme  by  giving
 hire  purchase,  artificial  irrigation  and
 Jong-term  replantation  and  new  plan-
 tation  finance.  Secondly,  we  have
 made  the  tea  profession  more  paying
 by  including  depreciution  and  60  per
 cent  development  rebate  in  the  re-
 cent  Finance  Bill.  Over  and  above
 that,  2  per  cent  tax  credit  to  loose
 lcs  und  5  per  cent  to  the  packed  tea
 Was  announced  in  the  previous  year’s
 budget.  Further  financial  assistance
 to  make  tea  industry  mofe  paying  is
 always  under  the  consideration  of
 the  government.

 Shrimati  Renu  Chakravartty:  Has
 ‘the  attention  of  government  been
 drawn  to  the  fact  that  the  publicity
 which  we  are  dvuing  is  being  done  in
 common  with  Ceyilonese  as  well  as
 Kenyan  tea  owners?  Is  it  not  a  fact
 that  we  ure  not  only  losing  s  ‘adily
 on  this  score  to  Ceylon  but  i.  the
 very  near  future  we  are  going  to  lose
 to  Kenya  also?

 Shri  Manubhai  Shah:  We  are  in-
 terested  in  curning  more  and  more
 foreign  cx:hange  through  tea,  We
 are  the  world’s  biggest  producer.
 Kenya  does  not  produce  even  |  per
 cent  of  the  world  tea.  Some  years
 later  it  may  grow  into  a  competitor.
 We  cannot  allow  other  countries’
 growth  to  be  retarded.  What  we  have
 to  do  is  to  promote  our  own  growth.
 That  is  what  we  are  doing.

 Shri  S,  Kandappan;  In  view  of  the
 shortage  in  tea  production,  which
 leaves  on  surplus  for  export,  I  would
 like  to  know  whether  the  Government
 has  taken  any  efforts  to  extend  the
 tea-growing  area  in  the  country.  In
 this  connection,  I  would  also  like  to
 know  what  has  happened  १०  the
 efforts  made  in  Andamans  to  grow tea.

 Shri  Maamubhai  Shah:  As  far  as  land
 area  is  concerned,  very  little  surplus
 land  is  available  for  any  crop,  whe-
 ther  wheat,  rice,  tea  or  anything.  So,
 our  effort  has  been  to  raise  producti-
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 vity  per  acre  in  the  existing  planta-
 tions.  Secondly,  we  want  to  replant
 the  old  bushes  which  are  more  than
 40  or  50  years  old,  because  when  they
 are  rejuvenated  we  are  getting  better
 yields.  That  is  all  what  we  can  do.
 Here  I  would  like  to  say  this  much.
 So  far  as  productivity  of  tea  is  con-
 cerned,  we  are  the  biggest  producers
 in  the  world,  200  lbs.  per  acre,  as
 against  900  lbs.  in  Ceylon  and  850  Ibs.
 in  Kenya.  But  that  is  not  enough.  We
 have  to  get  more  land  for  tea  and
 also  to  replant  in  the  existing  areas.
 So  far  as  Andamans  is  concerned,
 whether  the  climatic  and  other  con-
 ditions  are  suitable  for  tea  cultivation
 has  to  be  provided  before  we  can
 have  tea  plantations  there  in  a  minor
 Way.

 श्री  यशपाल  सिह :  क्‍या  सरकार  ने  यह
 बात  समझने  की  कोशिश  की  है  कि  दूध  की
 वै दा बार  घटी  है  और  इतनी  घटी  है  कि  जो  लोग
 दूध  पीते  थ,  उन्होंने  भी  चाय  पीना  शुरू  कर
 दिया  है,  इस  लिए  हम  ने  प्रपना  प्रैक्टिस
 खोया  है;  यदि  हां,  तो  क्‍या  सरकार  सोच
 रही  है  कि  दूध  की  पैदावार  बढ़ाई  जाये,
 तो  हम  एक  बार  फिर  लंका  को  सारपास
 करेंगे  ?

 अ्रध्यक्ष  महोदय  :  श्री  किशन  पटनायक  |

 श्री  किशन  पटनायक  :  क्या  यह  सही
 है  कि  चाय  बागान  के  विदेशी  मालिक  यहां
 से  बड़ा  मुनाफा  ले  कर  प्रक्रिया  में  नये  प्लांटेशन
 लगा  रहे  हैं  ;  यदि  हां,  तो  इस  को  रोकने  के
 लिए  सरकार  क्‍या  कर  रही  है  ?

 श्री  मनु भाई  शाह  :  सरकार  किसी  दूसरे
 मुल्क  में  किसी  को  रोकने  के  लिए  क्‍या  कर
 सकती  है  ?  हम  प्र पने  मुल्क  में  बढ़ाने  की कोशिश
 कर  रहे  हैं।

 ह  किशन  पटनायक  :  वें  यहां  से  बढ़ा
 मुनाफा ले  कर  ऐसा कर  रहे  हैं
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Manufacture  of  Tractors
 *52l.  Shri  R.  Barua:  Will  the  Minis-

 ter  of  Industry  be  pleased  to  state:
 (a)  whether  any  steps  are  being

 taken  to  have  cheap  and  light  tractors
 for  use  for  small  holdings;

 (b)  whether  any  measures  are  being
 taken  to  manufacture  tractors  and
 ploughs  suitable  for  varying  climatic
 conditions  of  India;  and

 (c)  if  so,  the  nature  thereof?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  to  (c),  Agricultural
 tractors  fall  into  three  different  broad
 categories;  viz:

 (i)  Below  20  H.P.  range
 (ii)  Between  20  and  35  HP  range;

 and
 (iii)  Above  35  HP  range.

 The  demand  for  tractors  in  al]  the
 ranges  is  estimated  at  40,000  Nos.  per
 annum  by  the  end  of  the  Fourth  Five
 Year  Plan.  Five  firms  have  already
 been  licensed  for  the  manufacture  of
 tractors  above  20  HP,  with  matching
 implements,  for  a  total  capacity  of
 80,000  Nos.  per  annum.  All  the  licen-
 sed  units  are  in  production.  To  meet
 the  demand  for  tractors  below  20  HP,
 it  is  proposed  to  set  up  a  public  sector
 project  with  an  annual  capacity  of
 12.000  Nos.  with  matching  implements.
 For  this  purpose,  an  agreement  for
 the  preparation  of  a  Detailed  Project
 Report  was  entered  into  with  M/s.
 Motokov  of  Czechoslovakia  in  August
 last  year.  The  report  is  expected  to
 be  ready  by  the  end  of  this  year.

 Two  wheeled  tractors  generally
 known  as  Power  Tillers  are  usually  in
 the  range  below  0  HP.  It  is  estimat-
 ed  that  the  demand  for  Power  Tillers
 would  be  around  60,000  Nos.  per  an-
 num  by  the  end  of  the  Fourth  Five
 Year  Plan.  One  unit  with  an  annual
 capacity  of  3,000  Nos.  is  already  in
 production,  and  this  unit  is  being  per-
 mitted  to  effect  substantial  expansion
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 so  as  to  produce  6,000  tillers  per
 annum.  In  addition,  Letters  of  In-
 tent  have  been  issued  to  5  parties  for
 a  total  capacity  of  57,000  Nos.  per
 annum.  Two  other  schemes  for  a
 total  capacity  of  27,000  Nos,  have  also
 been  approved  in  principle.

 सहायक  उद्योगों  सम्बन्धी  उप-समिति

 +1522.  श्री  हुकम  चन्द  कछवाय  :
 थी  बड़े  :

 क्या  उद्योग  मंत्री  ]  अप्रैल,  1966  के
 तारांकित  प्रश्न  संख्या  902  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सहायक  उद्योगों  संबंधी
 उप-समिति  ने  इस  बीच  पसीना  प्रतिवेदन  दे
 दिया  2;

 (ख)  यदि  हां,  तो  उस  में  की  गई
 सिफारिशें  का  मोटा  ब्यौरा  क्‍या  है  ;  शौर

 (ग)  उन  के  बारे  में  सरकार  ने  क्‍या
 निर्णय  किया  है  ?

 उद्योग  मंत्री  (श्री  To  संजीबेया)  :(क)
 जी,  नहीं  ।  उप  समिति  की  अरब  तक  केवल  एक
 बैठक  हुई  है।  रिपोर्ट  देने  से  बं  इसकी  कई
 बैठकें  होने  की  संभावना  है।

 (ख)  तथा  (ग).  प्रश्न  ही  नहीं  उठता।

 Import  of  Books  through  S.T.C.
 1523.  Shri  Firodia:  Will  the  Minis-

 ter  of  Commerce  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  books

 and  periodicals  are  proposed  to  be
 imported  through  the  State  Trading
 Corpoartion;  and

 (b)  if  so,  the  reasons  therefor  and
 the  benefit  that  would  accrue  there-
 from?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  No.  Sir.

 (b)  Does  not  arise.

 (Shri
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 Textile  Mill  in  Nepal
 #1524.  Shri  Panna  Lal:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Nepal’s
 Industria]  Development  Corporation
 has  agreed  to  extend  to  M/s.  Birla
 Brothers  of  India  a  loan  for  the  set-
 ting  up  of  a  textile  mill  at  Simra
 under  the  Indo-Nepal  Industria!  Cor-
 poration;

 (b)  if'  so,  the  total  amount  thereof;
 and

 (c)  Government’s  reaction  tnercto?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah);  (a)  and  (b).  The
 Nepal  Industrial  Development  Cor-
 poration,  Kathmandu,  propose  40  ex-
 tend  to  M/s.  Indo-Nepa]  Industrial
 Corporation  to  be  managed  by  M/s.
 Birla  Brothers  (Pvt.)  Ltd.  a  loan  of
 Rs.  37.5  lakhs  for  setting  up  a  modern
 composite  textile  mill  at  Simra  in
 Nepal  for  manufacture  of  cotton  yarn and  finished  cloth.  Of  the  afuresaid
 amount,  a  sum  of  Rs.  /32,81,250.00,  is
 proposed  to  be  provided  out  of  the
 loan  granted  by  Government  of  India
 to  Government  of  Nepal  in  1964.

 (c)  The  proposal  is  under  conside-
 ration.

 Sale  of  Cars
 "1525,  Shri  P.  0.  Borocah:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  with  the  increase  in
 the  production  of  cars  in  the  country
 since  February  1966,  the  time  taken
 for  delivery  of  different  types  of
 Indian  Cars  against  the  new  bookings has  been  considerably  reduced;  and

 (b)  if  so,  to  what  extent  and  the
 time  expected  to  be  taken  for  the
 delivery  of  different  types  of'  cars
 against  new  bookings?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b).  Production
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 of  only  one’  make  of  car,  namely,
 Ambassador,  has  increased  since  Feb-
 ruary  1966,  The  increased  availability
 will,  to  a  certain  extent,  reduce  the
 period  of  delivery  of  this  make  of
 car,  The  period  of  delivery  varies  for
 different  makes  of  cars  and  from
 place  to  place.

 Manufacture  of  Scooters

 #1526.  Shrj  Solanki:  Will  the  Minis-
 ter  of  Indusrty  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Messrs
 Birla  Industries  have  undertaken  the
 manufacture  of  scooters  costing
 Rs.  200  cach;  and

 (b)  if  so,  the  amount  of  foreign  ex-
 change  involved  in  the  production  of
 such  scooters  and  the  ways  and
 means  of  its  procurement?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b).  As  many
 as  89  applications  (including  appli-
 cations  from  parties  belonging  to
 Birla  Group  of  Industries)  have  been
 received  for  grant  of  Industrial
 licences  for  the  manufacture  of
 Scooters/Autocycles.  No  वीणा  by
 the  name  of  M/s.  Birla  Industrics  has
 applied  for  the  licence.  All  these  ap-
 plications  are  still  under  considera-
 tion.

 Narrow-Gauge  Lines  on  Western
 Rallway

 1527,  Shri  Jashvant  Mehta:  Will
 the  Minis‘er  of  Railways  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  the
 Western  Railway  is  losing  20  percent revenue  in  the  running  of  narrow-
 gauce  jines:  and

 (b)  if  so.  the  steps  Government
 Provose  to  take  to  dieselise  the  nar-
 row-eanre  lines  on  the  Western Railwav?

 The  Minister  of  State  in  the  Minis- try  of  Rallwav,  (Dr.  Ram  Subhag Sinch):  (a)  The  earnings  of  the  Nar- row  Gauze  sections  of  the  Western
 Railway  come  only  to  67  per  cent  of

 Written  Answers  15006

 the  working  expenses  in  ‘1963-64  and
 60  per  cent  in  1964-65,

 (b)  In  view  of  the  shortage  of  for-
 eign  exchange  it  has  been  possible  to
 introduce  diesel  traction  only  on  sec-
 tions  which  were  saturated  for  steam
 traction.  This  condition  does  not  cx-
 ist  on  the  sections  in  question,

 Export  Performance  Awards
 "1528,  Shri  D.  0.  Sharma;  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  insti-
 tute  the  expor,  performance  awurds; and

 (b)  if  so,  the  broad  features
 thereof?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah):  (a)  and  (b).  The
 Board  of  Trade  at  its  23rd  meeting held  in  New  Delhi  on  30-4-1966  con-
 sidered  a  proposal  that  exporters with  outstanding  performance  or  pro- motional  effort  to  their  credit  should
 be  recognised  in  a  concrete  way  by the  Government.  The  Board  approv- ed  the  institution  of  ten  Presidential
 Awards  each  of  two  classes  (class  I and  class  II)  every  year  to  firms, organisations,  institutions  and  indi- viduals.  The  selection  of  the  best
 performance  awardees  will  be  made
 by  a  Committee  consisting  of  dis-
 tinguished  experts  and  cconomists.

 The  matter  is  now  under  the  consi- deration  of  Government.
 A  note  on  this  scheme  is  laid  on the  Table  of  the  House.  [Placed  in Library.  See  No.  LT-6243/66].

 Prices  of  Cloth
 *I529.  Shri  Indrajit  Gupta:  Wil)  the Minister  of  Commerce  be  pleased  to state:
 (a)  whether  it  js  a  fact  that  the

 existing  8  per  cent  margin  between the  ex-factory  prices  and  retail  prices of  controlled  varieties  of  cloth  has
 recently  been  increased  to  20  per cent;

 (b)  if  so,  the  factors  determining this  increase  by  the  Textile  Com-
 missioner;  and
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 (c)  the  method,  if  any  devised  to
 ensure  fair  allocation  of  this  margin
 between  the  wholesale  and  the  retail
 trade?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi)  (a)  to  (c),  Having  regard
 to  the  increased  cost  of  distribution,
 higher  interest  charges,  enhanced
 railway  surchage,  cost  of  transport,
 financing  etc.,  Government  have  rais-
 ed  the  margin  for  the  textile  trade,
 in  respect  of  controlled  varieties  of
 cloth,  from  8  per  cent  over  the  ex-
 mill  price  to  20  per  cent  over  the
 ex-mill  price,  the  intention  being  that
 the  retail  cloth  dealers  should  pet  at
 least  0  per  cent  of  the  ex-miil  price
 as  their  margin.  How  this  intention
 is  to  be  implemented  is  being  ex-
 amined  by  a  Committee  under  the
 chairmanship  of  Shri  R.  G.  Saraiva.
 The  Committee’s  recommendations
 are  awaited.

 New  Government  Electrical  Factory,
 Bangalore

 #1530,  Shri  Hari  Vishnu  Kamath:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  hand  over  the  management
 of  the  New  Government  Electrical
 Factory  Ltd.,  Bangalore  to  u  West
 German  firm;

 (b)  if'  so,  the  reasons  therefor;  and

 (c)  the  name  of  the  German  firm
 together  with  the  terms  and  cendi-
 tions  of  the  deal?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  There  is  a  proposal
 to  entrust  the  management  of  the  New
 Government  Electrical  Factory  Ltd..
 Bangalore  to  a  new  Company  in
 which  the  State  Government,  M/s.
 A.E.G.  of  West  Germany,  Interna-
 tional  Finance  Corporation,  Washing-
 ton  and  the  public  will  hold  shares
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 in  the  following  manner:

 AEG  40%
 Mysore  Govt.  30%
 IFC,  Washington  %
 Public  19%

 (b)  and  (c).  The  Government  of
 Mysore  have  been  finding  that  «he
 New  Government  Electrical  Factory,
 Bangalore  owned  by  the  State  is  a
 heavy  financial  burden  on  their  re-
 sources.  The  day-to-day  manage-
 ment  of  the  new  Company  will  rest
 in  a  Committee  of  Management  con-
 sisting  of  three  directors  of  AEG  and
 two  directors  nominated  by  the  My-
 sore  Government.

 The  Chairman  being  a  nomince  of
 the  Mysore  Government.

 The  proposals  ure  under  the  consi-
 deration  of  the  Government  cf  India
 at  present.

 लघु  उद्योग  निगम

 53l.  श्री  Ho  ला०  हिंदी  :
 श्री  प्र०  do  ater:
 श्री  भागवत  झा  आजाद:.
 थी  सुबोध  हंसवा  :
 श्री  स०  Go  सामन्त

 क्या  उद्योग  मंत्री  यह  बताने  की  बरपा
 करेंगे  कि:

 (क)  लघु  उद्योग  निगम  उद्योगपतियों
 को  किन  किन  शर्तों  शौर  निबंधनों  पर  मशीनें
 तथा  कलपुर्जे  दिलवाता  है;

 (ख)  जो  मशीनें  और  कलपुर्जे  किश्त-
 बन्दी  के  आधार  पर  खरीदे  जाते  हैं,  वे  उद्योग-
 पतियों  को  कहां  से  बौर  कैसे  मिल  सकते
 हैं,  इस  की  जानकारी  उन  को  कराने  के  लिये
 निगम  ने  क्या  व्यवस्था  की  है  कौर

 (ग)  जो  मशीनें  ब्रोकर  कल  पूर्व  किराये
 पर  मिल  सकते  हैं,  क्‍या  उनकी  प्रदर्शनी
 कराने  भ्र ौर  उनकी  सूची  तैयार  कराने  का
 प्रयत्न  किया  गया  है?

 उद्योग  सत्री  पुब्बी  wo  waft)  (क)
 राष्ट्रीय  लघु  उद्योग  निगम  लि०  द्वारा  केवल



 १5009  Written  Answers  VAISAKHA  l6,  888  (SAKA)  Written  Answersrsoio

 मशीनें  ही  किराया/खरीद  के  भ्राता  पर
 दी  जाती  हैं।  किराया/खरीद  के  आधार  पर
 दी  गई  मशीनों  की  मुख्य  शर्ते  इस  प्रकार  हैं:

 (i)  प्रौद्योगिक  धमन  भट्टियों  के  अलावा
 जहां  मुल्य  का  30  प्रतिशत  अग्रिम  भुगतान
 के  रूप  में  दिया  जाता  है,  मशीनों  के  मूल्य  का
 20  प्रतिशत  अप्रिय  भुगतान  के  रूप  में  लिया

 जाता  है?

 (2)  7  प्रतिशत  की  दर  से  व्याज  लिया
 जाता  है।

 (3)  वर्गीकृत  मशीनों  के  लिए  पुनर्भुग-
 तान  का  समय  सात  वर्ष  है  तथा  गैर  वर्गरहित
 मशीनों  के  लिए  5  वर्ष  है।  भुगतान  की  पहली
 किश्त  एक  वर्ष  बाद  शुरू  होती  है  तथा  दूसरी
 और  बाद  की  किश्तों  का  भुगतान  हर  छमाही
 के  बाद  किया  जाता  है।

 (4)  मशीनों  के  मूल्य  का  6  प्रतिशत
 सेवा  खर्च  के  रूप  में  लिया  जाता  है  tv

 (@)  प्रार्थियों  द्वारा  छोटी  गयी  मशीनों
 की  पूर्ति  का  प्रबन्ध  निगम  करता  है  शरत :.
 वह  उसकी  उपलब्धि  के  साधनों  के  बारे  में
 जानकारी  नहीं  देता।  लेकिन  कुछ  विशेष
 मामलों  में  जब  प्रार्थी  इसके  बारे  में  पूछताछ
 करते  हैं  निगम  अपनी  शोर  से  किसी  भी
 प्रकार  बाधित  हुए  बिना  अपनी  जानकारी
 के  अनुसार  यथासम्भव  पूर्ण  सूचना  देता
 है।

 (ग)  जी,  नहीं,  क्‍योंकि  इसे  प्राप्यक
 तथा  अमल  के  योग्य  नहीं  समझा  गया।

 सूतों  कपड़े  का  मूल्य-नियन्त्रण

 i532.  भी  मथ  लिये  :
 ो  यशपाल  सिंह  :
 भो  कपूर  सिह  :
 झा  प्र०  के०.  देव  :
 भरी  प्र०  Wo  जब:
 श्री  ध्रोंकार  लाल  बैरवा  :
 aft  pert  woe  कछवाय  :

 थमो  पुद्धबोर  सिह  :
 डा०  लक्ष् मीम लल  सिधवां  :
 धी  बड़  :
 श्री  दौ०  Wo  हामा :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  सरकार  को  सूती  कपड़े
 से  मूल्य-नियन्त्रण  हटाने  के  बारे  में  मिल
 मालिकों  से  कोई  सुझाव  मिला  है  ;  ग्रोवर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (श्री
 झ्ञाकौ  क्रिशे)  :  कुछ  सुझाव  मिले  हैं,
 परन्तु  ये  समय  समय  पर  दस प्रा पारियों
 प्रथा  मिल  मालिकों  ने  भेजे  हैं।

 मोतियों,  साड़ियों  शादी  मिल  के  बने
 कुछ  विशेष  किस्मों  के  कपड़ों  के  मूल्य  शौर
 उत्पादन  का  नियन्त्रण  करने  का  उद्देश्य
 सामान्य  जन  के  लिये  उचित  मूल्यों  पर  लोक-
 प्रिय  किस्मों  के  कपड़े  का  पर्याप्त  संभरण
 सुनिश्चित  रखना  है।  सरकार  इस  लिये
 विंमान  व्यवस्था  को  गड़बड़  नहीं  करना
 चाहती  |

 पटना  में  लांबा  पकड़ा  जाना

 1533.  थ्री  विश्वनाथ  पाण्डेय:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नवम्बर,
 1965  %  पटना  सिटी  स्टेशन  से  ह. ल  रूप

 से  एक  रेलवे  पार्मल  के  द्वारा  भजा  जा  रहा
 50  मन  तांबा  पकड़ा  गय  था  ;  द्रोह

 (ख)  यदि  हां,  तो  संबंधित  व्यक्तियों
 के  विरुद्ध  क्‍या  कार्यवाही  को  गई  है;

 लर,  मंत्रालय  में  राज्य-मंत्रो  (डा०  राम
 सुमन  सिह:  (क)  जी  हां।

 (@)  पटना  के  सरकारी  रखने  पुलिस
 स्टेशन  में  भारत  रक्षा  नियम  की  धारा  i25
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 के  अन्तर्गत  एक  मामला  दर्ज  किया  गया  है
 झोर  इसकी  जांच  की  जा  रही  है।

 Stainless  Steel  Project  in  Madras
 1535,  Shri  Firodia:  Will  the  Minis-

 ter  of  Iron  and  Stee}  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Sain-
 less  Steel  Project  is  likely  to  be  set
 up  in  Madras  with  the  collaboration
 of  Japan;

 (b)  if  so,  the  capacity  and  cost  of
 the  proposed  project;  and

 (c)  the  foreign  exchange  involved
 therein?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh);  (a)  and  (b).  A
 licence  has  been  issued  to  Madras
 Alloy  and  Stainless  Steels  Ltd.,  to
 set  up  a  plant  in  Madras  State  flor
 the  manufacture  of  7,000  tonnes  of
 stainless  steels  per  annum.  Technical
 collaboration  and  major  part  of
 equipment  is  being  obtained  from
 Japan.  The  total  cost  of  the  project
 is  estimated  to  be  Rs.  850  lakhs.

 (c)  Approximately  Rs,  284  lakhs.

 Prices  of  Exportable  Goods
 1536.  Shri  P.  C.  Boroozh:

 Shri  Onkar  Lal  Berwa:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  the  Board  of  Trade  at
 its  last  mecting  took  note  ef  the  fact
 that  high  costs  of  Indian  ३००05  have
 made  them  uncompetitive  in  the
 World  Market;

 (b)  if  so,  the  decisions  taken  by
 the  Board  to  reduce  the  cost  of  pro-
 duction;  and

 (c)  what  other  decisions  were  taken
 at  the  Board’s  meeting?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  The  Board  of
 Trade  at  its  23rd  mecting  held  on  the
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 30th  April,  966  considered  a  paper
 which  showed  that  exports  from  India
 were  becoming  more  and  more  un-

 competitive  in  the  world  markets
 due  primarily  to  rise  in  raw  mate-
 rial  prices  and  wages,  under-utilisa-
 tion  of  capacity  and  allied  factors.

 (b)  As  the  question  of  cost  reduc-
 tion  is  of  a  complex  and  integrated
 character,  the  Board  decided  that
 the  paper  should  be  circulated  to  a
 “Workshop”  to  be  called  in  Delhi  at
 an  early  date.  The  “Workshop”
 which  will  consist  of  eminent  eco-
 nomists,  manufacturers  and  ‘ndustrial
 organisations,  exporters,  representa-
 tives  of  Export  Promotion  Councils,
 Cost  Accountants,  Scicntists  and
 Government  representatives,  will
 take  into  account  cost  norms,  mate-
 tials  Management  research,  techno-
 logy  and  all  related  facters  going  in-
 to  the  the  cost  of  production.  The
 “Workshop”  will  also  recommend  to
 the  Board  the  pattern  of  institutiona!
 arrangement  or  authority  that  should

 be  set  up  to  tackle  this  problem.
 (c)  A  copy  of  the  Press  Release  on

 the  23rd  meeting  of  the  Board  of
 Trade  held  on  30th  April,  1966,  is
 laid  on  the  Table  of  the  Tfouse.
 'Placed  in  Library.  See  No.  LT-6244/

 66].

 Kandla  Free  Trade  Zone
 1537,  Shri  Jashvant  Mehta;  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  the  number  of  export-orjented
 industrial  licences  issued  for  frec
 trade  zone  of  Kandla;

 (b)  how  many  =  industmal  units
 have  actually  gone  into  production
 in  this  free  trade  zone:

 (c)  the  reasons  for  the  delay  in
 establishing  new  industries,  and

 (d)  the  steps  Government  propose to  take  to  make  the  scheme  a  success?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b)  So  far
 04  applicants  have  been  approved
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 for  setting  up  industries  in  the  Kan-
 dala  Free  Trade  Zone  out  of  which
 54  have  taken  possession  of  the  plots.
 Factories  of  three  parties  are  nearing
 completion  out  of  which  one  will  go
 into  production  during  his  month.

 (c)  and  (d).  The  main  causes  for
 delay  in  establishing  industries  in
 the  Zone  are  (i)  hesitancy  on  the
 part  of  entrepreneurs  to  muke  new
 investments  because  of  border  skir-
 mishes  in  the  Rann  of  Kutch  in  May-
 June.  965  and  also  recent  Indo-Pakis-
 tan  conflict  (ii)  difficulties  in  secur-
 ing  foreign  exchange  for  machinery
 and  raw  materials  and  (.ii)  lack  of
 regular  shipping  services  for  General
 Cargo  traffic.  The  busines,  elimate
 is.  however,  changing  with  passage  of
 time  and  entrepreneurs  are  now  tak-
 ing  more  interest.  A  scheme  of  Re-
 volving  Foreign  Exchange  Credit
 Fund  js  also  being  finalised  to  enable
 the  units  to  import  their  require
 ments  of'  raw  materials  etc.  Director
 Genera]  of  Shipping  has  also  been
 requested  to  arrange  for  provision  ot
 necessary  shipping  facilities  for  Gene-
 ral  Cargo  traffic  ai  Kandla  Port.

 A  list  of  the  approved  applicants
 104),  is  laid  on  the  Table  of  the

 House.  [Placed  in  Library.  See  No
 LT-6245/66].

 Excess  Wagon  Capacity
 1538,  Shri  Madhu  Limaye:  Will

 the  Minister  of  Railways  be  ovleased
 to  state:

 (a)  wheter  there  is  any  excess
 wagon  Capacity  with  the  Indian  Rail-
 ways;

 (b}  whether  it  has  affected  the
 wagon  production  in  India;

 (c)  if  so,  to  what  extent;
 (d)  whether  Government  have  also

 seen  reports  about  the  fear:  of  col-
 lieries  that  the  Railways  mey  not  be
 able  to  handle  movements  of  coal  for
 the  stee]  plants  and  other  purposes
 in  the  next  few  years;  and

 (०)  if  so,  the  steps  taken  to  dispel
 these  fears?
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 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Due  to  less  materialisa-
 tion  of'  traffic,  there  was  some  stubi-
 ing  of  wagons  during  the  second  half
 of  1965-66,

 (0)  and  (c),  To  some  extent.
 (d)  A  few  such  reports  have  ap-

 peared  in  the  press.
 (e)  The  fears  expressed  are  ground-

 less.  On  the  floor  of  this  House  and
 through  the  medium  of  radio  broad-
 casts  and  the  press,  ihe  Nuilways
 have  emphasised  their  ability  to  meet
 all  demands  for  coal.

 Trade  with  Nepal
 "1539,  Shri  Firodia:  Will  the  Min-

 ister  of  Commerce  be  pleased  to  state:
 (a)  whether  Government  held  dis-

 cussions  with  the  Prime  Minister  of
 Nepal  on  trade  collaboration  during

 his  recent  visit  to  this  country;  and
 (b)  if  so,  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  During
 the  recent  visit  of  the  Prime  Minister
 of  Nepal  to  India,  the  question  of
 joint  ventures  as  well  ag  the  ques-
 tion  of  supply  to  Nepal  by  India  of
 consumer  goofs  under  our  Aid  Prog-
 ramme  like  motor  cars,  motor  cycles,
 scooters,  cycles,  radios,  textiles,
 garments,  high  quality  hosiery,  and
 various  other  consumer  goods  etc.  was
 discussed  in  genera]  terms.  The  discus-

 sions  would  be  continued  at  the  next
 round  of  trade  talks,  for  which  HMG,
 Nepal  have  been  invited  to  send  their
 delegation  to  India.  No  date  for  the
 visit  has  as  yet  been  communicated
 by  HMG  Nepal.

 Loan  from  the  World  Bank
 "1540.  Shri  P.  0.  Borooah:  Wil)  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  Whether  the  World  Bank  has
 recently  granted  a  loan  of  about  $  66
 million;
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 (b)  the  precise  terms  of  the  loan;
 and

 (c)  the  financed
 therewith?

 The  Deputy  Minister  in  the  Min-
 istry  of  Railways  (Shri  Sham  Nath):
 (a)  to  (c).  Assistance  has  been  sought
 from  the  International  Development
 Association  (an  affiliate  of  the  World
 Bank)  to  cover  the  foreign  exchange
 payments  necessary  for  the  Railway
 Programme,  mainly  during  1966.  Inti-
 mation  has  not  yet  been  received  of
 the  precise  amount,  the  pcriod  and
 terms  of  the  credit  and  the  list  of
 goods  to  be  financed  under  the  credit.

 projects  to  be

 Land  along  Railway  Lines  in  Kerala
 4883.  Shri  A.  K.  Gopalan:  Will  the

 Ministcr  of  Railways  be  pleased  [o
 state:

 (a)  whether  it  is  a  fact  that  the
 land  near  the  Payangadi  (Kerala)
 Railway  station  has  been  given  for
 cultivation;

 (b)  how  many  acres  of  land
 adjoining  the  Railway  lines  in  Kerala
 are  kept  idle;  and

 (c)  whether  Government
 to  lease  out  these
 cultivation?

 propose
 lands  for

 The  Minister  of  State  in  the  Min-
 istry  of  Railways  (Dr.  Ram  Subhaz
 Singh):  (a)  Yes.

 (9)  About  ॥77  acres.

 (c)  Yes,  Permission  to  cultivat>
 Railway  land  up  to  the  current
 season  by  adjacent  land  owners  and
 Railway  employees  is  being  given  as
 and  when  applications  therefor  are
 received.

 Manufacture  of  Agricultural
 Implements

 4884,  Shrimati  Ramdulari  Sinha:
 Will  the  Minister  of  Industry  be
 pleased  to  state  the  steps  taken  so
 far  to  manufacture  agricultural  im-
 plements  in  the  Co-operative  Sector
 in  each  State?
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 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Rail  Link  between  Bailadilia
 Vishakhapatnam

 4885.  Shri  Ram  Harkh  Yadav:  Wil!
 the  Ministcr  of  Railways  be  pleased
 to  state:

 ana

 (a)  which  of  the  new  Railway  line
 connecting  Builadilla  and  Vishakha-
 patnam  to  case  shipment  of  Iron  ore
 to  Japan  has  been  completed  and
 commissioned  to  work  recently;

 (b)  the  details  of  the  new  Railway
 line;

 (c)  the  details  of  the  track;  and
 (d)  the

 layout?
 total  expenditure  on  the

 The  Deputy  Minister  in  the  Min-
 istry  of  Railways  (Shri  Sham  Nath):
 (a)  to  (d).  The  new  BG  railway  line
 from  Bailadilla  to  Kottavalasa  (448
 KMs)  via  Jagadalpur-Jeypore  and
 Koraput  for  movement  of  iron  ore  for
 export  via  Visakhpatnam  Port  is
 nearing  completion.  The  track  is
 being  laid  with  90  Ibs.  rails  on  N+)  3
 wooden,  steel  and  cast  iron  sleepers.
 The  line  is  estimated  to  cost  Rs.  56.67
 crores.

 Cotton  Textile  Consultative  Board
 4886.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 cently  reconstituted  the  Cotton  ‘lextile
 Consultative  Board;  and

 (b)  if  so,  the  reasons  therefor  and
 the  composition  and  functions  of  the
 new  Board?

 The  Deputy  Minisfer  in  the
 istry  of  Commerce  (Shri
 Qureshi):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-6246/66].

 Min-
 Shafi
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 Pneumatic  Instrument  Factory
 4847.  Shri  Manoharan:

 Shri  A.  V.  Raghavan:
 Will  the  Minister  of  Industry  be

 Pleased  to  state:
 (a)  the  progress  made  so  far  in  the

 setting  up  of  the  mechanical  hydraulic
 and  pneumatic  instrument  factory  in
 Kerala;

 (b)  the  cost  of  the  project;  and
 (c)  the  amount’  spent  so  far;  and

 when  the  plant  will  be  commissioned?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Land  has  been
 acquired.  The  scheme  has  been  in-
 cluded  in  the  annual  plan  by  the
 Planning  Commission  and  necessary
 budget  provisi6n  has  been  made.  The
 Detailed  Project  Report  was
 examined  by  the  Technical  Committee
 and  a  final  decision  is  expected  to  be
 taken  shortly.

 (b)  Rupees  7.55  crores  as  per  tenta-
 tive  estimates.

 (c)  The  only  expenditure  incurred
 so  far  is  an  amount  of  Rs.  3.70  lakhs
 paid  to  M's.  Prommash  export  towards
 the  cost  of  Detailed  Project  Report.
 The  Plant  is  expected  to  be  commis-
 sioned  sometime  in  1968-69.

 गहरा  रोड  से  मुनाबाव  तक  रेलवे  लाइन

 4888.  श्री  तन  सिंह :  क्‍या  रेलवे
 मंत्री  यह  बनाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत-पाकिस्तान  संघर्ष  के
 दौरान  उत्तर  रेलवे  के  जोधपुर  डिवीजन  पर
 गहरा  रोड  से  मुनाबाव  तक  जो  लव  लाइन
 बन्द  कर  दी  गई  थी  उसे  प्रमी  तक  चालू  नहीं
 किया  गया  है  ;

 (ख)  क्‍या  उस  स्थान  के  निवासियों
 ने  गहरा  रोड  से  लीलमा  तक  पुनः  रेलगाडियां
 चलाने  के  बारे  में  सरकार  को  एक  ज्ञापन
 दिया  है;  और
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 (7)  इस  लाइन  पर  यात्री  यातायात
 कब  तक  चालू  हो  जायेगा  ?

 रेले  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुभग  सिंह)  :  (क)  जी  नहीं।

 (ख)  जी  हां।

 (ग)  रेल  पथ  शादी  की  मरम्मत  हो
 जाने  और  सैनिक  भ्र धि कारियों  तथा  रेल
 संरक्षा  के  ऊपर  झरा युक्त  से  निर्बाधिता-पत्र
 मिल  जाने  पर  यातायात  चालू  हो  जायेगा।
 इस  काम  को  जल्दी  करने  के  लिए  पूरा  प्रयास
 किया  जा  रहा  है।

 ढूँक्टरों  का  निर्माण

 4889.  श्री  to  fao  पाटिल  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  महाराष्ट्र  में  कृषि  संबंधी
 ट्रैक्टरों  के  निर्माण  के  लिये  एक  कारखाना
 स्थापित  करने  के  संबंध  में  महाराष्ट्र  सरकार
 से,  कोई  प्रस्ताव  तरबतर  को  मिला  है;
 आर

 (ख)  यदि  हां,  तो  क्‍या  कृषि  उत्पादन
 को  :  बढ़ाने  की  प्रविलम्दनीय  श्रावश्यबत्ता
 को  दृष्टि  में  रखते  हुए  सरकार  ने  प्रस्ताव  पर
 विचार  किया  है  तथा  दया  राज्य  सरकार  की
 प्रार्थना  स्वीकार  कर  ली  गई  है  ?

 उद्योग  मंत्री  (श्री  ३०  सजीवता):  (क)
 शौर  (ख)  कृषि  संबंधी  ट्रैक्टर  बनाने  वाला
 कारखाना  लगाने  का  कोई  प्रस्ताव  महाराष्ट्र
 सरकार  से  नहीं  प्राप्त  हुन्रा है  हां,  उक्त  सर-
 कार  ने  यह  प्रतिरोध  प्रवश्य  किया  है  कि  कृषि
 संबंधी  ट्रैक्टर  बनाने  का  जो  कारखाना  सरकारी
 क्षेत्र  में  स्थापित  किया  जाने  वाला  है  उसकी
 स्थापना  उसी  राज्य  में  की  जाये।  प्राय
 सरकारों  से  भी  इसी  झ्राशय  का  प्रतिरोध
 प्राप्त  हुई  है।  भारत  सरकार  ने  इस  सबंध  में
 श्रमी  कोई  प्रति  निर्णय  नहीं  किया  है:
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 Coal  Advisory  Council

 4890.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  the  Coal  Advisory
 Council  has  been  reconstituted;

 (b)  if  so,  the  constitution  of  the
 new  Committee  and  its  tenure  of
 office,  and

 (९)  its  powers  and  functions?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K,  Dey):  (a)  The  composition
 of  the  Council  has  been  enlarged  by
 inclusion  of  al)  the  coal  producing
 States  and  some  more  coal  consuming
 States;

 (b)  The  present  composition  of  the
 Council  is  given  in  the  statement
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 6247/66).  The  term  of  the  Council
 has  been  extended  for  a  further  term
 of  two  years  from  March,  1966;  and

 (९)  The  functions  of  the  Council
 are  to  advise  Government  in  regard
 to  all  matters  of  general  character
 relating  to  coal,  and  in  particular  to
 Problems  pertaining  to  planning  for
 the  development,  utilisation  and  due
 conservation  of  the  coal  resources  of
 the  country.

 Ticketless  Travel
 489l.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Rallways  be

 pleased  fo  state:
 (a)  the  names  of  sections  of  the

 South-Eastern  Railway,  where  the
 largest  number  of  ticketless  travel-
 lers  were  detected  during  1965-66;
 and

 (b)  the  stéps  taken  in  the  matter?
 The  Minister  of  State  in  the  Min-

 istry  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Howrah-Kharagpur,  Rai-
 pur-Kantabanji  and  Bilaspur-Anupur
 sections.
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 (b)  Checks  in  the  sections  have

 been  intensified.

 Concentrated  cross-country  surprise
 checks,  in’  Which  police  force  are  also
 associated,  are  being  conducted.

 Thefts  in  Khadi  Gramudyog  Bhawan,
 Delhi

 4892.  Shri  Lakhmu  Bhawani:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  the  total  number  of  thefts  com-
 mitted  during  the  period  from  April,
 955  to  April,  966  in  Khadi  Gramu-
 dyog  Bhawan,  New  Delhi  and  the
 total  amount  involved  in  those  thefts;
 and

 (b)  the  steps  taken  in  this  regard
 and  the  result  thereof?

 The  Deputy  Minister  in  the  Min-
 istry  of  Commerce  (Shri  Shafi
 Qureshi);  (a)  Total  number  of  thefts
 during  the  period  from  April,  955  to
 largest  number  of  ticketless  travel-
 April,  966—Four.  Total  amount  in-
 volved—Rs.  15,338.10.

 (b)  The  cases  were  reported  to
 the  Police  who  made  investigations.
 The  stolen  goods  could  not,  however,
 be  traced  so  far.

 लखनऊ  तथा  वाराणसी  &  बीच  रेलवे
 स्टेशनों  पर  बिजली

 4893.  शी  रणंजय  सिह  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  लखनऊ  तथा  वाराणसी  के  बीच
 मुख्य  लाइन  पर  कितने  रेलवे  स्टेशनों  पर  बिजली
 की  व्यवस्था  की  गई  है।

 (ख)  उक्त  लाइन  पर  ऐसे  स्टेशनों
 के  नाम  क्‍या  हैं  जहां  शहरों  भ्रथवा  कस्बों  में
 बिजली  है  झर  इन  स्टेशनों  पर  वह  लगाई
 जा  सकती  है  a

 (ग)  क्‍या  उक्त  लाइन  पर  प्रमेही
 स्टेशन  के  निकट  बिजली  के  खम्भे  हैं  परन्तु
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 इस  स्टेशन  पर  बिजली  की  व्यवस्था  नहीं  की
 गई  है;  और

 (घ)  सरकार  का  इस  स्टेशन  पर  कब
 बिजली  लगाने  का  विचार  है?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुभग  सिंह  )  :  (क)  तेरह।

 (ख)  केवल  मेठी  रेलवे
 एमा  डे  जहां  शहर  के  नजदीक  बिजली  उपलब्ध
 है  7

 स्टेशन

 (ग)  जी  हां।

 (घ)  प्रभाव  स्टेशन  पर  i-9-966
 तक  या  उससे  पहले  बिजली  लगा  दी  जायेगी।

 Freight  Concession  on  Movement  of
 Goods

 4894.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Railways  be  pleased to  state:

 (a)  whether  Government  propose to  offer  frieght  concessions  for  the
 movement  of  goods  to  scarcity  areas;

 (b)  if  so,  the  detai's  thereof  and
 the  nature  of  goods  involved  therein:
 and

 (c)  whether  Government  propose to  offer  special  concessions  on  the
 movement  of  fodder  and  coal  fuel  to
 conserve  cowdung  used  for  fuel  in
 rural]  areas?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b)  The  Railways
 have  agreed  to  provide  free  trans-
 Port.  by  coaching/goods  trains  from
 the  port  of  landing  to  the  first  desti-
 nation,  for  gift  consignments  of  milk
 powder,  multi-vitamin  tablets  and
 medicines  and  vitamin  biscuits  being
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 donated  to  India  by  some  Govern-
 ments  and  voluntary  organisations  in
 foreign  countries  for  free  distribution in  scarcity  affected  areas.

 No  other  freight  concession  is  con-
 templated.

 (c)  Special  concessional  rates  for fodder  are  introduced  by  the  Railway Administrations  during  periods  of
 fodder  scarcity  at  the  request  of  the Statc  Governments.

 It  is  not  proposed  to  make  any reduction  in  the  rates  for  coal  as  the
 existing  rates  are  already  very  low.
 Central  Small  Industries  Organisation

 4895.  Shri  A.  च,  Raghavan:  Will
 the  Minister  of  Industry  be  pleased to  state:

 (a)  the  total  number  of  gazetted
 and  non-gazetted  Technical  officers
 in  the  Central  Small  Industries  Orga-
 nisation;

 (b)  their  distribution  with  reference
 to  each  State;

 (c)  whether  the  regional  set-up  has
 been  revoked  and  if  so,  whether  the
 concentration  of  Gazetted  Officers  con-
 tinues  in  the  offices;  and

 (ad)  whether  dearth  of  Officers  in
 certain  States  has  resulted  in  the  slow
 growth  of  small  industries  in  those
 States?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  The  number  of
 Technical  Gazetted  Officers  and
 Technical  non-Gazetted  Officers  is
 286  and  3i9  respectively.

 (®)  The  recuired  information  is
 given  below:—

 SISIs  including  Extension  Centres  No.  of  Tech.  non- No.  of  Tech.
 Gazetted  Officers Gazetted  Officers

 Ahmedabad  Fy  33  4
 Bangalore  2  74
 Bombay  8  24
 Calcutta  27  28
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 SISIs  including  Extensicn  Centres  No.  of  Tech,  No.  of  Tech.  non-
 Gazetted  Officers  Gazetted  Officers

 Cuttack  डे  8  6
 New  Delhi  हे  नि  नि  35  32
 Gauhati  4  13,
 Hyderabad  34  5
 Indore  30  34
 Jaipur  !  #  13
 Kanpur  25  26
 Ludhiana  6  24
 Madras  26  35
 Patna  7  4
 Srinagar  5  2
 Trichur  9  37
 Goa  5  4
 Headquarters  30  0

 ‘TOTAL

 The  above  staff  is  the  fixed  strength
 of  the  Institutes  subject  to  minor
 variations  according  to  the  require-
 ments  of  the  Institutes,  Besides  this,
 there  are  also  |  some  vacant  posts;
 action  for  filling  up  thease  posts  is
 being  taken.  As  soon  as  men  become
 available  against  these  vacancies,
 they  will  be  posted  in  the  Institutes
 according  to  the  requirements.

 (c)  The  regional  sect  up  was  repiac-
 ed  by  a  Statewise  system  of  adminis-
 tration  in  1959.  By  that  time  each
 State  had  been  given  a  full-fledged
 Institute  headed  by  a  Director  and
 carrying  a  complement  of  technical
 personnel.  There  is  no  concentration
 of  gazetted  officers  in  the  offices,  these
 having  been  largely  spread  out  in
 extension  centres  which  number  over
 60.

 (d)  The  problems  of  small  indus-
 trics  development  in  the  country  are
 so  great  that  no  provision  of  technical
 personnel  can  be  called  too  great.
 The  Government  of  India  is  endea-
 vouring  to  bring  about  balanced  re-
 giona'  growth  and  with  this  end  in
 view  the  technical  staff,  both  gazetted
 and  non-gazetted,  have  been  distri-
 buted  in  the  States  according  to  the
 needs  of  each  State.  The  growth  of

 industries  depends  on  a  number  of
 factors  including  the  provision  of
 technical  assistance  and  therefore  it
 would  not  be  correct  to  suggest  that
 the  dearth  of  officers  has  slowed  down
 the  pace  of  growth  in  any  State.

 Ream  of  Papers
 4896.  Shri  Jedhe:  Wil!  the  Minister

 of  Commerce  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  there

 are  500  sheets  of  paper  in  one  ream;
 (b)  whether  it  is  also  a  fact  that

 each  ream  contains  20  quires  but
 every  quire  contains  only  24  shccts;

 (c)  if  so,  the  reasons  for  this  ano-
 maly;  and

 (d)  the  action  Government  propose to  take  in  this  regard?

 The  Deputy  Minister  in  the  Ministry of  Commerce  (Shtj  Shafi  Qureshi):
 (a)  Yes,  as  standardized  by  the  Indian
 Standards  Institution.

 (b)  According  to  an  old  British
 practice.  a  quire  of  24  sheets  and  a
 ream  of  20  quires  was  in  use  earlier.
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 30)  The  old  British  practice  is  now

 being  discarded.  There  may  be  some
 retailers  who  may  be  still  adhering
 to  the  old  practice,

 (d)  As  the  Standards  of  Weights
 and  Measures  Act,  956  applies  only
 to  weights  and  measures  and  not  to
 numbers,  it  is  not  possible  to  tuke
 legal  action  to  strictly  enforce  the
 ream  of  500  sheets  in  retail  trade.
 The  Government  can  only  impress  on
 the  trade  the  desirability  of  adopting
 the  ream  of  500  sheets,

 Cyclostyled  Notices  in  the  Railway
 Compartments

 4897.  Shri  Jedhe:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 cyclostyled  notices  displayed  !n  the
 Railway  Compartments  in  various
 languages  «ire  illegible  as  every  alpha-
 bet  is  broken  at  3  to  4  places;

 (b)  if  so,  the  reasons  for  this  defec-
 tive  stencilling;  and

 (c)  the  steps  taken  in  this  regard?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Cyclostyled  notices  are
 not  displayod  in  the  Railway  Com-
 partments.

 (b)  and  (c).  Do  not  arise.  Print-
 ed  notices  in  glass  frames,  painted
 Notices  with  full  letters  and  some
 notices  with  stencilled  letters  are
 Properly  displayed  with  due  var:  to
 ensure  legibility,

 बख्तियारपुर  स्टेशन  पर  रेल  का  पुल
 4898.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 (क)  क्या  पूर्व  रेलवे  पर  बख्तियारपुर

 स्टेशन  पर  एक  पुल  बनाने  का  कार्य  पूरा  हो
 गया  है;

 (ख)  यदि  महीं,  तो  उसके  क्‍या  कारण
 हैं;  प्रौढ़

 (ग)  इस  पुल  के  कब  तक  पूरा  हो  जाने
 की  संभावना  है  ?
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 रेलवे  मंत्रालय  में  उपमंत्री  (शी  शाम
 नाथ)  :  (क)  जी  नहीं  ।

 (@)  विलम्ब  होने  का कारण  यह  है  कि
 राज्य  सरकार  से  योजनाकारों  कौर  अनुमानों
 की  शल्योपचारिक  स्वीकृति  देर  से  मिली  |
 संशोधित  श्रीमान  त॑यार  कर  लिया  गया  है
 शौर  शीघ्र  ही  मंजर  कर  लिया  जायेगा  |

 (ग)  यदि  राज्य  सरकार  ने  पने
 हिस्से  के  खच  की  रकम  दे  दी  तो  साशा  है
 यह  पूल  967—68  में  पूरा  हो  जायेगा  !

 D.A  to  Rallway  Workers
 4899.  Shri  Sidheshwar  Prasad;  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 workers  of  the  Arrah-Sasram  and
 Futwah-Islampur  Light  Railways  are
 not  getting  dearness  allowancc,

 (b)  whether  they  have  not  been
 Paid  any  bonus  based  on  the  contract
 of  service  after  1964;

 (९)  whether  employers  are  also
 violating  the  tripartite  agreement  of
 the  l4th  October,  1965;  and

 (d)  if  the  reply  to  parts  (a),  (b)  and
 (c)  above  be  in  affirmative,  the  action
 being  taken  by  Government  in  thig
 regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Rallways  (Dr.  Ram  Subhag
 Singh):  (a)  These  are  not  Govern-
 ment  Railways.  According  to  the  in-
 formation  supplicd  by  the  Managing
 Agents,  the  workers  are  getting  dear-
 ness  allowance,  but  the  question  ot
 quantum  of  dearness  allowance  is  now
 Pending  before  a  Labour  Court.

 (b)  They  have  been  offered  interim
 bonus  by  the  Managing  Agents.

 (c)  Government  are  informed  that
 there  was  not  tripartite  agreement  op
 the  ]4th  October,  1965.

 (d)  Does  not  arise.
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 Export  of  Coconut
 4900.  Shri  V.  V.  Thevar:  Will  the

 Minister  of  Commerce  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  32]8  on  the  Sth  April,
 966  and  state:

 (a)  whether  there  is  any  proposal
 to  give  licences  to  growers  of  coconut
 on  co-operative  basis  for  exporting
 coconut,  copra  and  coconut  ail  to
 foreign  countries  in  view  of  the  dec-
 linc  in  prices  of  these  commedities
 during  the  last  one  year;  and

 (b)  the  names  of  countries  where
 the  demand  for  these  commodities  is
 high?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  No,  Sir.

 (Shri

 (b)  Principal  importing  Countries
 of  Copra  and  Coconut  oi]  are  U.S.A.,
 West  Germany,  U.K.,  Italy,  India,
 France,  Sweden  and  Norway.

 Welfare  Inspectors  on  Railways
 490l.  Shri  Sezhiyan:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:
 (a)  the  total  number  of  posts  of

 Welfare  Inspectors  on  the  Railway  ex-
 cept  the  ex-cadre  posts  of  Inspectors
 for  Sports  and  Cooperative  Work;

 (b)  the  number  of  Welfare  Inspec-
 tors  working  in  the  scale  of  Rs,  45C—
 575(AS)  and  Rs.  370—475(AS)  and
 also  their  percentage  to  the  total;

 (९)  the  basis  of  fixation  of  the
 number  of  higher  grades  on  each
 zonal  Railway,  and

 (d)  whether  the  same  principle  is
 adopted  in  fixing  the  cadre  of  Welfare
 Inspectors  in  the  Railway  Board  also?

 The  Minister  of  State  in  the  Minis-
 try  ef  Railways  (Dr.  Ram  =  Subhag
 Singh):  (a)  627.

 (b)  2l  (3.4  per  cent).
 (c)  On  the  basis  of  the  worth  of

 charge  subject  to  a  maximum  of  5  per cent.
 (१)  No.
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 Assistant  Personnel  Officers  and
 Assistant  Welfare  Officers

 4902.  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  posts  of  cfticers
 in  the  Personnel  Deptt.  from  C.P.Os.
 to  A.P.Os.  on  various  Railways,  zone-
 wise;

 (b)  whether  it  is  a  fact  that  the
 Welfare’Personnc]  Inspectors  are  re-
 quired  to  seek  promotions  along  with
 the  Engineering  Chargemcn,  Inspec-
 tors,  Traffic  Inspectors,  Commercial
 Inspectors,  Accountants  and  Stock
 Verifiers  who  do  not  work  in  the  Per-
 sonnel  Deptt;  and

 (c)  whether  the  Railway  Board
 propose  to  limit  the  promotions  to  the
 posts  of  A.P.O.|A.W.O.  to  the  gtalf  of
 the  Personnel  Deptt.  only?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  A  statement  showing  the
 number  of  posts  of  officers  in  the  Per-
 sonnel  Deptt.  from  C.P.O.  to  A.P.O.
 on  the  various  Railways  zone-wise  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 6248/66).

 (b)  Under  the  extant  orders,  the
 following  categories  of  permanent  gtatf
 are  eligible  for  selection  to  the  posts
 of  A.P.O.|A.W.O.:

 (i)  All  staff  in  grade  Rs.  235—425
 and  above  provided  they  have
 rendered  a  minimum  of  3
 years  non-fortuitous  service
 after  reaching  the  stage  of
 Rs.  335  either  in  these  grades
 or  in  a  lower  grade.

 (ii)  Junior  Accountants  in  scale
 Rs,  270—435  (A).

 (iii)  Stenographers  in  scale
 Rs.  2I0—425  (A).

 (iv)  Inspectorial  and  Depot  staff
 in  scale  Rs,  250—-380  (A);
 and

 (v)  Office  Clerks  in  scale  Rs.  20—
 380  (A).  Staff  referred  to
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 in  items  (ii)  to  (v)  are  eligi-
 ble  only  on  complction  of  3
 years’  service  after  reaching
 the  stage  of  Rs.  335.

 (c)  No  such’  proposal  is  under  con-
 sideration.

 Remodelling  of  Stations  on
 S.E.  Railway

 4902  Shri  Subodh  Hansa:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah;

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  remodelling  of  all
 the  stations  on  the  Kharagpur-Howrah
 section  of  the  S.E.  Railway  has  been
 completed;

 (b)  if  not,  when  this  will  be  done;
 (c)  whether  agricultural  lands  have

 been  acquired  for  earth  work  at  the
 stations;  and

 (d)  if  not,  from  where  the  earth
 was  taken  to  raise  the  station  com-
 Pounds?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shym  Nath):
 (a)  The  remodelling  of  all  the  Station
 Yards  in  Howrah-Kharagpur  Section
 has  not  been  completed  yet.

 (b)  This  is  expected  to  be  completed
 by  December,  1987,

 (९)  No  agricultural  land  was  ac-
 quired  for  earthwork.  0.34  acces  of
 land  at  Andul  and  2.62  acres  at  auria
 were  acquired  for  road  diversion  and
 extra  lines.

 (d)  The  earth  was  mostly  taken
 from  waste  and  arable  lands  outside
 railway  limits,  arranged  by  the  Con-
 tractors  themselves.  In  a  few  cases,
 however,  where  sufficient  railway
 land  wag  available,  earth  was  taken
 from  within  the  ecixsting  railway
 land.
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 Development  of  Handloum  Industries

 in  U.P.
 4904.  Shri  Vishwa  Nath  Pondey:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  the  total  output  of  handloom
 products  manufactured  in  Uttar  Prae
 desh  during  ‘1965-66;

 (b)  the  total  consumption  of  yarn. during  the  same  period;  and
 (c)  the  total  amount  granted  to

 Uttar  Pradesh  for  the  devclopment  of
 handloom  industries  in  the  Stute  dur-
 ing  ‘1965-66?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shaft
 Qureshi):  (a)  465.2  million  metres

 (b),  321,  million  kgs,
 (c)  Rs.  8.73  lakhs,

 G.C.  Sheets  for  U.P,
 4905.  Shri  Vishwa  Nath  Pandcy. Will  the  Minister  of  Irom  and  5000

 be  pleased  to  state:
 (a)  the  total  requirements  of  G.C

 Sheets  for  Uttar  Pradesh.  during  1965.
 66;

 (b)  the  quantity  allotted  to  that
 State  during  the  same  period:  and

 (c)  the  quantity  actually  supplied to  the  State  during  1965-66?
 The  Minister  of  Iron  and  Steet

 (Shri  T.  N,  Singh):  (a)  25,940  tonnes
 (b)  During  1965-66  no  general  aljo-

 cations  of  G.  C.  sheets  were  mide  to
 any  State  under  the  ‘States  Povled
 Quota’  due  to  heavy  bac«iogs  with  the
 main  producers.  However,  358
 tonnes  of  6.  C.  Sheets  were  allocated to  Uttar  Pradesh  through  Special
 Agricultural  and  Small  Scale  Indust-
 ries  quotas.

 (c)  Total  despatches  of  G.  C.  Sheets
 from  indigenous  production  during 1965-66  (up  to»  October  965)  amount-
 ed  to  5,2i4  tonnes  approximately. Despatch  figures  from  October,  i965
 onwards  are  not  yet  available.
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 Stainless  Steel  requirements  for  U.P.
 4906.  Shri

 Will  the  Minister  of
 be  pleased  to  state:

 Vishwa  Nati  Pandey:
 iron  and  Steel

 (a)  the  requirements  uf  Uttar  Pra-
 desh  for  Stainless  Steel  during  1965-
 66;  and

 (b)  the  quantity  of  stainless  steel
 actually  allotted  to  that  State  during
 (1965-66?

 The  Minister  of  Iron  and  Steel  (Shri
 T.  N.  Singh):  (a)  The  requirements  of
 stainless  stee]  for  Uttar  Pradesh  for
 the  year  1965-66,  according  to  the
 State  Government,  are  as  follows:

 Steel  shects..-]400
 tonnes.

 Stainless  Steel  rods-—430  tonnes.
 The  actual  requirements  aie  likely  tu
 be  considerably  less  since  generally
 there  is  an  inflation  of  demand.

 Stainless

 (b)  No  allotment  of  stainless  stcel
 for  the  manufacture  of  utensils  has
 been  made  to  any  State  during  the
 year  1965-66.  Foreign  exchange
 worth  Rs.  13.11  lakhg  was  utlocated  to
 the  State  of  Uttar  Pradesh  for  im-
 port  of  all  stecl  (including  Stainless
 Steel)  for  actual  users.  Out  of  this
 the  State  Government  had  recom-
 mended  import  of  stainless  steel  worth
 Rs.  6,435  only  for  actuai  users  other
 than  for  utensil  manufacture  and  im-
 port  licences  have  been  issued  ac-
 cordingly.
 Special  Steel  for  Surgical  Instruments

 4907.  Shrj  Kolla  Venkaiah:
 Shri  M.  N.  Swamy:

 Will  the  Minister  of  fron  and  Steel
 be  pleased  to  state:

 (a)  whether  any  private  Indian
 firms  have  been  given  licences  for  the
 manufacture  of  special  varieties  of
 steel  that  are  required  for  the  manu-
 facture  of  surgical  instruments;

 (b)  if  so,  wMen;
 (c)  the  number  of  firms

 such  licences;
 granted
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 (d)  the  reasons  for  the  delay  in  the
 implementation  of  the  plans  by  the
 firms;  and

 (e)  the  steps  taken  by  Government
 in  view  of  the  scarcity  of  foreign  ex-
 change  for  the  import  of  that  steel?

 The  Minister  of  Iron  and  Steel  (Shri
 T.  N.  Singh):  (a)  Yes,  Sir.

 (0)  A  few  units  were  licenced  in
 1955,  957  and  1959,  The  remaining
 during  the  period  from  960  onwards.

 (c)  2l.
 (d)  and  (e).  Difficulty  in  obtain-

 ing  the  technica]  know-how  tor  pro-
 duction  and  shortage  of  foreign  ex-
 change  arc  the  major  causes  for  the
 long  time  taken  in  the  impiementation
 of  schemes  for  the  manufacture  of
 alloy  and  special  steels.  Progress  of
 licensed  scheme  is  constantly  under
 review  and  licences,  wherc  satisfac-
 tory  progress  has  not  been  made,  are
 also  revoked  from  time  to  time.

 Export  Incentive  Scheme
 4908.  Shri  Madhu  Limaye:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  Government  have
 examined  the  cases  of  the  firms  which
 violated  the  rules  of  the  cxport  incen-
 tive  ‘scheme  and  rules  ubcut  foreign
 exchange  during  1964-65.  and  1965-66;
 and

 (b)  the  details  of  the  action  taken
 by  Government  and  the  Reserve  Kank
 against  the  defaulting  firms?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  Yes,  Sir

 (Shri

 (b)  Tha  parties  who  had  violated
 the  rules  of  the  Export  Promotion
 Schemes  were  ordered  to  show  cause
 why  panel  action  should  not  be  taken
 under  the  provisions  of  the  Imports
 (Control)  Order,  955  and  Expaits
 (Control)  Order,  1962,  After  due
 consideration  of  explanations  offered,
 decisions  were  taken  depending  on  the
 merits  of  each  case  whether  to  accent
 the  explanations  or  to  debar  the
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 personsifirms  concerned  from  getting
 licences  for  specified  periods  and  in
 addition,  to  refer  to  the  Central
 Bureau  of  Investigation  for  launching
 prosecution  under  Section  5  of  the
 Import  and  Exports  (Control  Act,
 1947,  Such  parties  who  were  found
 guilty  of  the  offences  under  the  ITC|
 ETC  Rules  were  also  de-registered
 from  participation  in  the  Export  Pro-
 motion  Schemes.  Non-realisation  of
 foreign  exchange  in  respect  of  over-
 due  exports  proceeds  also  amounts  to
 violation  of  ITC'ETC  rules  and  Gov-
 ernment  have  taken  action  in  the
 manner  mentioned  above.

 Similar  action  was  taken  by  RBI
 against  exporters  who  failed  to,  realize
 the  export  proceeds  within  the  pres-
 cribed  period  under  the  Foreign  Ex-
 change  Regulation  Act.

 However  it  may  be  noted  that.  such
 ९8808  of  default  are  [ew  az  compared
 to  the  very  large  number  of  exporters
 and  the  large  volume  of  exports.

 Booking  Office  at  Howrah  Station

 4909.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  a  new
 Platform  booking  office  h&s  been  con-
 structed  at  the  Howran  Station  by  the
 Eastern  Railway;

 (9)  if  so,  the  total  expend:ture  in-
 volved;  and

 (c)  whether  this  was  done  depart-
 mentally  or  through  a  contractor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (c).  No.  However,  a
 platform-cum-cab  road  ticket  booth  at
 Howrah  station  has  since  been  replac-
 ed  by  a  spacious  one  at  an  estimated
 cost  of  Rs.  16,000.  The  construction
 work  of  the  booth  hag  been  done
 through  a  contractor,
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 उत्तर  बिहार  में  अखबारी  कागज  धौर
 कागज  की  ललुग्दी  बनाने  का  का रत् थाना

 49i0.  ft  लहीम  चौधरी  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  बिहार
 में  अखबारी  कागज  तथा  कागज  की  लुगदी
 बनाने  का  एक  कारखाना  स्थापित  करने  की
 सम्भावना  का  पता  लगाने  के  लिये  प्रमरीका  के
 कागज  उद्योग  ग्णिषलों  के  एक  दल  ने  हाल  में
 बिहार  राज्य  का  दौरा  किया  था;  कौर

 (4)  यदि  हां,  तो  उक्त  दल  द्वारा
 दिये  गये  प्रतिवेदन  की  मुख्य-मुख़्य  बात
 क्या  है  तथा  उनके  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 उद्योग  मंत्रों  (शो  ao  संजी वं या)  :
 (क)  अमरीका  के  कागज  उद्योग  के  विशेषज्ञों

 के  इस  तरह  के  किसी  भी  दल  ने  विहार  का
 दौरा  नहीं  किया  था  t  इस  प्रकार  के  ब्रिटेन  के
 मेसेज  साइमन  हैंडलिंग  इजीनियर्स  तथा
 मैक्सिको  के  मैसर्स  पिया  इंडस्ट्रियल  डे  सैन
 क्रिस्टोफ़र  के  विशेषज्ञों  का  क  दल  भारत
 पाया  था  इसने  बिहार  राज्य  समेत  विभिन्न
 राज्यों  में  कुछ  स्थानों  पर  दौरा  किया  था  ।

 (ख)  उपर्युक्त  दल  से  रिपोर्ट  मिलने  की
 प्रतीक्षा  की  जा  रही  है  t

 Flag  Station  at  Brahmpor
 49l].  Shri  Daljit  Singh:  Wii  the

 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2426  on  the  I8th  March,
 966  and  state:

 (a)  whether  it  is  a  fact  that  the
 Bhakra  Dam  has  been  completcd  and
 the  Government  of  Punjab  do  not
 require  the  Rupar-Nangal  Dam  Rail-
 way  line  for  their  use:

 (0)  whether  jt  is  also  ब  fact  U.at  the
 Railway  line  from  Rupar  to  Nanga:
 Dam  is  in  profit  and  inonthly  income
 from  Nangal  Dam  station  amounts  to
 about  Rs.  0  to  2  lakhs:  and
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 (c)  if  so,  the  reasons  as  to  why  the
 Railway  Administration  are  not  ready
 to  undertake  the  job  for  providing  a
 flag  station  at  Brahmpur  betwecn
 Nangu!  Dam  and  Bhanupali  on  the
 Rupar-Nangal  Dam  ection?

 The  Deputy  Minister  in  the  Minls-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  No.  Some  portion  of  the  Bhakra
 Dam  works  i.e.  the  Right  Bank  Power
 Plant,  are  still  in  progress.

 (b)  The  Rupar-Nangal  Dam  Section
 is  running  at  a  loss.

 (९)  The  question  of  providing  a  Hag
 station  at  Brahmpur  is  being  re-con-
 sidered  taking  into  account  the  latest
 developments  in  the  area.

 Public  Sector  Undertakings
 49i2.  Shri  Yashpal  Singh:

 Shri  Maheshwar  Naik:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 idle  capacity  in  certain  Public  Sector
 Undertakings  is  increasing;

 (b)  if  so,  the  names  of  those  under-
 takings;  and

 (c)  the  measures  contemplated  in
 the  matter?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Of  the  38  units
 which  were  working  below  full  capa-
 city,  at  the  end  of  1965,  0  units  have
 subsequently  reported  improvement  in
 the  production  level.

 (b)  The  remaining  8  wnits  are:
 l,  Rourkela  Fertilizer  Plant  of

 Hindustan  Steel.
 2  Rourkela  Pipe

 Hindustan  Steel.
 Plant  60

 3.  National  Coal  Development
 Corporation.

 4  Heavy  Water  Plant,  Nangal
 Unit  of  Fertilizer  Corporation.

 5.  Alwaye  Unif  of  Hindustan  In-
 sccticides.
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 6.  Watch  Unit  of
 Machine  Tools.
 Hindustan  Salts,
 Mining  and  Allied  Machinery
 Corporation.

 dindustan

 ea

 (c)  Every  effort  is  being  made  to
 step  up  production  by  tackling  the
 problems  in  each  undertaking,

 पशिचम  रेलवे  की  गाड़ियों  में  चलने  बाला
 बदमाशों  का  गिरोह

 4913.  भरी  हुकम  शब्द  कछवाय  :
 श्री  हाजी  :
 श्री  बड़े  :

 क्या  रेलवे  मलनी  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  मथुरा  तथा
 बड़ौदा  के  बीच  चलने  वाली  भ्रम  तथा  डाउन
 पाल  गाड़ियों  में  गंगापुर  तथा  भिवानी
 मण्डी  स्टेशनों  के  बीच  बदमाशों  का  एक  दल
 चलता  है  जो  यात्रियों  को  ताश  के  पत्तों  के
 खेल  दिखाकर  लूटता  है  शौर  विरोध  करने
 बालों  को  मारपीट  कर  भाग  जाता  है;

 ख)  क्या  यह  भी  सच  है  कि  इस  गिरोह
 के  बारे  में  रेलवे  पुलिस  शौर  रेलवे  भ्र धि कारियों  |
 को  भी  जानकारी  है;  प्रौढ़

 (ग)  यदि  हां,  तो  उन  बदमाशों,  रेलवे
 पुलिस  और  रेलवे  प्राधिकारियों  के  विरुद्ध  क्या
 कार्यवाही  की  गई  ?

 रेले  मंत्रालय  में  राज्य-मंत्री  (डा०
 शाम  सुलग  सिह)  :  (क)  श्र  (ख)-
 वास्तविक  स्थिति  यह  है  कि  पश्चिम  रेल
 प्रशासन  को  कुछ  संसद  सदस्यों  की  पोर  से
 शिकायतें  मिलीं  थीं  कि  रतलाम-मंदसौर,
 कोटा-महिदपुर  कौर  नागदा-बड़ोदा  खंडों
 की  स्थानीय  गाड़ियों  में  जन्मा  खेला  जाता  है  ।
 इस  पर  इस  सम्बन्ध  में  जांच  की  गयी  कौर
 इस  मंडल  में  सक्रिय  भ्रपराधियों  के  एक  दल  के
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 5  सरगनों  को  अक्टूबर  i965  में  गिरफ्तार
 कर  लिया  गया  कौर  उनके  विरुद्ध  प्रारूप-पत्र
 जारी  किये  गये  ।

 (ग)  पुलिस  द्वारा  कड़ी  कार्रवाई  किये  ;
 जाने  के  बाद  से  कोई  शिकायत  नहीं  मिली  हूँ  ।
 रोकथाम  की  कार्रवाई  के  रूप  में  राजकीय
 रेलवे  पुलिस  भी  दिन  ओर  रात  को  चलने
 वाली  सभी  गाड़ियों  में  तैनात  रहती  है  ny

 Profitability  of  Tea  Industry
 49I4.  Shri  P.  C,  Borovah:  Will  the

 Minister  of  Commerce  be  pleased  io
 state;

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  fact  that
 while  the  percentage  of  profit  after
 tax  on  net  worth  for  all  industries
 has  declined  from  0.9  in  960-6l  to
 9.3  in  1963-64,  the  percentage  of  pro-
 fit  after  tax  on  net  worth  tor  Tea  in-
 dustry  declined  from  9  in  960-6l  to
 4.9  in  ‘1963-64;

 (b)  if  so,  the  reasons  for  the  sharp
 decline  in  the  profitability  of  tea  in-
 dustry  as  compared  to  the  other  in-
 dustries;  and

 (c)  the  steps,  if  any,  envisaged  tc
 imprové  the  position  of  tea-in  relation
 to  other  industries?

 The  Deputy  Minisler  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Quresh{):  (a)  Yes,  Sir.

 (b)  The  reasons  for  the  decline  in
 profitability  of  tea  industry  as  com-
 pared  to  other  industries  are:

 (i)  lesser  turn-over  rate  (sales  to
 Capital  employed);

 (ii)  fluctuations  in  ~roduction
 from  year  to  year;  and

 (iii)  increase  in  cost  of  production.
 (c)  A  comparison  of  the  tea  indus-

 tryv’s  performance  with  the  averages
 of  all  companies  will  not  lead  one  to
 any  meaningful  conclusion:  ner  can
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 any  effective  step  be  taken  to  xecp
 parity  in  the  rate  of  profits  atter  tax
 as  percentage  of  net  worth  belween
 the  tea  plantations  and  all  companies.
 Nevertheless,  to  assist  the  tea  indus-
 try  in  producing  more,  the  following
 measures  of  fiscal  assistance  have
 been  adopted:

 (i)  Tea  is  propo3ed  to  be  includ-
 ed  in  the  list  of  articles  and
 things  relating  to  priority  in-
 dustries  in  the  Fifth  Schedule
 to  the  Income-tax  Act,  96I
 “iia  effect  from  st  April,
 ‘1966.

 (ii)  The  rate  of  aevelopment  al-
 lowance  under  Section  33-A  of
 the  Incomettax  Act  in  respect
 of  actual  cost  of  planting  of
 tea  bushes  in  new  plantations
 45  proposed  to  be  increased
 from  existing  quantum  of  40
 per  cent  to  50  per  cent  there-
 of,  and  for  the  replgnting  of
 tea  bushes  in  area  already
 under  cultivation  [from  tne
 existing  quantum  of  20  per
 cent  to  30  per  cent  thereof.
 Further,  it  is  proposed  to  pro-
 vide  that  development  allow-
 ance  will  be  allowed  in  two
 stages,  One  after  two  years
 and  the  other  after  fuur  veurs
 of  the  actual  start  of  planting
 or  replanting.

 (iii)  Government  are  providing
 finance  in  the  form  of  loang  on
 favourable  terms  to  tea  com-
 panies  for  new  plantings  and
 extensions  and  providing
 machinery  for  factorics  and
 irrigation  facilities  under
 Hire-Purchase  Scheme.

 (iv)  Assistance  for  exports  in  the
 form  of  tax  credits  under  the
 Tax  Certificate  Scheme  ig  al-
 lowed  at  the  folowing  rates:

 I.  All  teas—2  per  cent.

 II.  Green  tea  and  tea  यी।
 packets—5  per  cent.
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 Plywood  Industry  in  Assam
 49l5.  Shri  R.  Barua:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  growth  potential  of  plywood
 industry  in  Assam  and  the  extent  tu
 which  it  has  progressed  so  far,

 (b)  the  steps  taken  to  maintain
 forest  supply,  i.e.  of  green  timbers
 without  denuding  the  forestry  in  the
 State;

 (९)  whether  any  survey  is  being
 conducted  to  ascertain  the  resources
 for  the  supply  of  timbers  for  building
 Purposes  amd  other  necds  of  the  State
 at  a  reaSonable  price;  and

 (d)  whether  Governminent  propose
 to  ensure  belter  utility  of  low  grade
 timbers  for  building  purposes  by
 adopting  scientific  methods  for  treat-
 ing  timbers,  and  if  s0,  the  stcps  taken
 in  this  regard  keepin”  in  view  that
 Assam  being  on  seismic  belt,  iimber
 is  widely  used  for  Assam  type  of
 houses?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  The  growth  poten-

 plywood  industry  in  the  State
 of  Assam  ix  great  tirstly  because
 Assam  is  comparatively  a  forest  rich
 State  and  secondly  because  the  tea
 gardens  in  the  State  require  substan-
 tial  quantities  of  plywood  for  the
 packing  of  tea.  The  production  of
 Plywood  in  Assam  has  gone  up  dur-
 ing  the  last  five  years  aud  at  present
 this  State  is  alone  producing  nearly
 50  per  cent  of  the  plyweod  produced
 in  the  country.  The  actual  produc-
 tion  of  plywood  in  Assam  during  the
 year  965  was  .47  milion  sq.  meters.

 (b)  I  would  suggest  that  this  ques-
 tion  may  be  appropriately  addressed
 to  the  Ministry  of  Food  and  Agri-
 culture,

 (c)  Government  of  Assam  do  not
 secm  to  have  made  any  detailed  sur-
 vey  so  far  to  ascertain  the  availability
 of  timber  for  building  construction
 ete.  The  Planning  Commission  have,
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 however,  set  up  a  Sludy  Group  to
 study  productivity  in  the  timber  in-
 dustry  in  the  country  as  a  whole  and
 it  is  likely  that  the  Group  may  sug-
 gest  that  the  forests  in  Assam  may  be
 systematically  sampled  to  ascertain
 their  present  production  and  poten-
 tiality.

 (d)  Research  carried  out  at  the
 Forest  Research  Instituie  has  estab-
 lished  that  besides  the  naturally  dur-
 able  woods,  which  are  in  short  supply,
 severa]  species  of  voods  available  in
 the  evergreen  forests  of  Assam  could
 be  utilised  for  building  purposes  after
 seasoning  and  preservation  treatment.
 With  a  view  to  popularising  the  use
 of  secondary  timbers  for  construc-
 tional  purposes,  the  National  Build-
 ings  Organisation  have  also  circulated
 a  néle  among  the  State  Governments
 including  the  State  of  Assam  four  their
 comments,

 Handicrafts  Industry  in  Punjab

 4916,  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  amount  given  to  the  Punjab
 Government  for  the  development  of
 handicrafts  ‘industry  in  the  State  dur-
 ing  1965-66  and  1966-67  ६०  far;  and

 (b)  the  amount  utilised  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  1965-66:

 Grant—Rs.  3,59,900
 Loan—Rs.  +1,21,000,

 Total:  Rs.  4.80,000
 1966-67:

 The  quantum  »f  Central  assistance
 is  still  under  consideration.

 (b)  Details  have  not  yet  been  re-
 ceived  from  the  State  Government.
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 भारतीय  फिल्‍मों  का  निर्यात

 4917.  श्री  औंकार  लाल  बेरा  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  बडे :

 क्या  वाणिज्य  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  प्रक्रिया  में
 भारतीय  फ़िल्मों  तथा  हालीबुड  की  फ़िल्मों  में
 परस्पर  कड़ी  प्रतियोगिता  हो  रही  है.  कौर
 वहां  उनकी  बहुत  मांग  है;  कौर

 (ख)  यदि  हां,  तो  अन्य  देशों  को  हमारी
 फ़िल्मों  का  निर्यात  बढ़ाने  के  लिये  क्‍या  कार्य  बाहर
 की  गई  ?

 वाणिज्य  मंत्री  (श्री  मनुभाई  शाह)  :
 (क)  जी,  हां  ।

 (ख)  भारतीय  फ़िल्मों  के  निर्यात
 सम्बद्ध  के  कार्य  की  देखभाल  के  लिये,  भारतीय
 चलचित्र  निर्यात  निगम  लिमिटेड  की  स्थापना
 के  अतिरिक्त,  उठाये  गये  अन्य  अधिक  महत्व-
 पूर्ण  कदम  ये  है  :  विदेशों  में  फ़िल्म  सप्ताह
 ओर  फ़िल्मोत्सव  मनाना,  फ़िल्म  प्रतिनिधि-
 मण्डल  भजना  और  निर्यातकों  को,  चर्चित
 सम्बन्धी  तैयार  की  हुई  फ़िल्मों  (काली  एवं
 सफ़ेद)  के  लिये  निर्यात  सम्बद्ध  योजना  के
 ब्रन्तर्गत  कच्च  माल,  स्टूडियो  उपकरण
 फ़ोटोग्राफ़ी  के  रसायन  शादी  के  रायात  के
 लिये  लाइसेन्स  देना  ।

 Trade  Agreement  with  Kenya
 4918,  Shri  Firodia:  Will  the  Minis-

 ter  of  Commerce  be  pleased  ‘o  <tate:
 (a)  whether  4  trade  agreement  is

 proposed  to  be  concluded  with  the
 Government  of  Kenya;  and

 (9)  if  so,  when  Kenya  Government's
 delegation  is  likely  to  visit  New  Delhi
 in  this  connection?

 (Shri
 Yes,

 The  Mintster  of  Commerce
 Manubhat  Shah):  (a)  and  (b).
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 Sir.  Drafts  of  the  Trade  Agreement
 were  exchanged  during  my  visit  5
 Kenya  last  year.  A  trade  delegation
 from  Kenya  was  expected  to  visit
 India  last  month  to  finalise  dis.  ussions
 and  sign  the  agrcement  between  the
 two  Governments.  The  visit  of  the
 Delegation  was,  however,  postponed
 and  an  indication  of  a  fresh  date  for
 the  visit  of  the  Delegafion  is  awaited.

 Fell-Mongering  Industry
 4919,  Shri  Firodia:  Will  the  Minis-

 ter  of  Commerce  be  plcased  to  state:
 (a)  whether  steps  have  been  taken

 to  establish  a  fell-mongering  industry
 in  India  as  a_  result  of  the  Indo-
 Australian  discussions  held  in  Octo-
 ber,  1965;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  ¢b).  During  the  first  round
 of  talks  between  the  representatives
 of  the  Government  of  India  and  the
 Government  of  Australia  on  economic
 cooperation  and  other  allied  matters
 held  in  November,  1963,  the  establish-
 ment  of  fellmongering  industry  in
 India  was  considered.  This  item  was
 also  discussed  at  the  Indo-Austrulian
 talks  held  in’  October,  1965.  The
 matter  is  still  under  consideration  in
 consultation  with  the  industry  and  the
 Australian  Government,

 Hunger  Strike  by  Ex.  Accounts  Clerk,
 Bhavnagar  Division

 4920.  Shri  Madhu  Lkmaye:
 Shri  Yashpal  Singh:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  S.  M.  Banerjee:
 Shri  Balmiki:
 Shri  Bade:
 Dr.  Ram  Manohar  Lobia:
 Shri  Kishen  Pattnayak:
 Shri  Narendra  Singh  Mahida:

 a  Shrimati  Ganga  Devi:
 Shri  ्,  न  Patel:
 Shri  U,  M,  Trivedi:
 Shri  Hem  Barua:
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 Shrimati  Basant  Kunwar  Ba:
 Shri  Solanki:
 Shri  Priya  Gupta;
 Shrj  Yajnik:
 Shri  Bagri:

 Will  the  Minister  of  Railways  be
 Pleused  to  state:

 (a)  whether  it  is  a  fact  that  letters
 andor  representations  from  a  number
 of  Members  of  Parliament  have  been
 submitted  to  him  during  the  period
 from  959  to  965  in  connection  with
 some  Railway  employee  who  contest-
 ed  Municipal  elections  in  957  at
 Bhavnagar  (Gujarat);

 (b)  if  so,  the  main  contents  and
 the  nature  of  the  representations;

 (c)  whether  Government  have  consi-
 dered  the  matter  mentioned  in  those
 representations  and  the  replies  to  indi-
 vidual  M.Ps  given;  and

 (d)  if  so,  the
 Teplies?

 contents  of  those

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  The  gist  of  the  representations
 is  that  Shri  M.  T.  Parekh  had  been
 granted  leave  for  contesting  the  elec-
 lion  and,  therefore,  he  took  it  for
 granted  that  permission  for  contesting
 the  election  had  been  granted  to  him
 and  the  letter  refusing  permission  was
 received  by  him  after  the  Election.

 (c)  Yes,  and  replies  sent  generally.

 The  contents  of  the  replies  were  that
 Shri  Parekh's  request  for  permission
 to  contest  the  Municipal  election  was
 not  acceded  to  and  he  was  informed
 accordingly.  Although  he  admitted
 having  received  the  communication
 rejecting  his  request,  he  did  not  with-
 draw  his  candidature.  After  election,
 he  was  called  upon  to  resign  the  Mem-
 bership  but  this,  too,  was  evaded  by
 him.  Since  repeated  attempts  to  make
 him  resign  failed,  he  was  removed
 from  service  as  a  result  of  discipli-
 nary  proceedings  initiated  against  him
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 and  there  was  no  justification  for
 reviewing  the  orders  regardin;  his
 removal.

 होशियारपुर  में  कागज  बनाने  का
 कारखाना

 492  Le  भरी  हुकम  चन्द  कछवाय  :
 Tro  लक्ष् मीम लल  सिंघवी  :
 शी  युद्धवीर  सिह  :
 गयी  बड़े  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  होशियारपुर
 जिले  में  कीतिपूर  नामक  स्थान  पर  कागज
 बनाने  का  जो  कारखाना  लगाने  का  विचार  था,
 धव  उसे  हिमाचल  प्रदेश  में  किसी  अन्य  स्थान
 पर  लगाने  का  विचार  किया  गया  है;

 (ख)  यदि  हां,  तो  इस  कारखाने  का
 निर्माण  कार्य  कब  तक  पूरा  हो  जायेगा;

 (ग)  इस  कारखाने  के  लिये  कितना
 शौर  क्या-क्या  सामान  आयात  करना  पड़ेगा;
 ध्रौर

 (घ)  उक्त  कारखाने  के  स्थापित  किये
 जाने  से  देश  को  प्रति  वर्ष  कितना  लाभ
 होगा  ?

 उद्योग  मंत्री  (भी  ato  संजोबया)  :
 (क)  से  (घ).  माननीय  सदस्य  का  ध्यान
 22-4-66  को  उत्तर  दिये  गये  अतारांकित

 प्रश्न  संख्या  420  के  उत्तर  की  ओर  ग्रीनपीस
 किया  जाता  है  |  तब  से  स्थिति  में  कोर्ड
 परिवर्तन  नहीं  हुमा  है  t

 इलाहाबाद  सें  लोको  होड  स्टोर  में  भाग  लगने
 को  घटना

 4922.  श्री  प्राधिकार  लाल  बरवा :
 शो  हुकम  चन्द  कछवाय  :
 डा०  सक्मीमल्ल  सिधवां  :
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 श्री  यशपाल  गह  :
 श्री  विश्वनाथ  पाण्डेय
 श्री  बड़े  :
 श्री  किन्नर  लाल  :

 क्‍या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  14  प्रारंभ,
 l966  को  इलाहाबाद  स्थित  उत्तर  रेलवे  के

 लोको  शेड  स्टोर  में  हजारों  रुपये  का  सामान
 जल  गया  था;

 (ख)  यदि  हां,  तो  उसका  क्‍या  कारण
 था;

 (ग)  क्‍या  इसकी  जांच  कार्रवाई
 गई  है;  और

 (घ)  यदि  हां,  तो  जांच  के  क्‍या  निष्कर्ष
 निकले  हैं  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुभग  सिंह)  :  (क)  यह  सच  है  कि
 12-4-66  को  (न  कि  14-4-1966)  को

 इलाहाबाद  के  लोकों  शेड  के  सुपर  गोदाम  में
 अराग  लग  गयी  थी  ।

 (ख)  से  (घ).  झाग  लगने  के  कारण
 का  तभी  पता  लग  सकेगा  जब  इसके  लिये
 नियुक्त  जांच-समिति/जांच  का  काम  पूरा  कर
 लेगी  ।  जांच-समिति  ने  द्र भी  अपनी  रिपोर्ट
 नहीं  दी  है  ny

 औरत-पाकिस्तान  संघर्ष  के  दौरान  रेलवे
 लाइनों  का  बन्द  किया  जाना

 492  3.  श्री  झंकार  लाल  बैरवा  :
 Tro  सक्सीसल्ल  सीधी  :
 थ्री  हुकम  चाव  कछवाय  :
 शी  युद्धवीर  सिह  :
 श्री  बड़े  :

 क्या  रेलवे  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (  के)  भारत-पाकिस्तान  संघर्ष  के
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 दौरान  कौन-कौन  सी  रेलवे  लाइनें  बन्द  कर
 दी  गई  थीं;

 (ख)  क्या  उन्हें  फिर  से  खोल  दिया
 गया  है;  और

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 रेलवे  मंत्रालय  में  राज्य-मंत्री  (डा०
 राम  सुलग  सिंह)  :  (क)  से  (ग).  भारत
 कौर  पाकिस्तान  के  बीच  युद्ध  छिड़  जाने  के
 फलस्वरूप  उत्तर  रेलवे  के  बटोही-ब्लैक रन
 तथा  गहरा  रोड-मुनाबाव  खण्डों  शौर  पूर्व
 रेलवे  के  बनगांव-पेट्रापोल  खण्ड  को  यातायात
 के  लिये  बन्द  कर  दिया  गया  था  t  इन  में  से
 केवल  वल्टोहा-बेमसरफ़  खण्ड  को  9  4-66
 से  यातायात  के  लिये  खोल  दिया  गया  है  |

 Welding  Contract  for  a  Pipeline
 in  West  Germany

 4924.  Shri  R.  Barua:  Will  ‘the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 Indian  firm  has  got  a  contract  from
 a  West  German  firm  for  welding  a
 pipe  line  from  Frankfurt  to  Mainze;
 and

 (b)  if  so,  whether  it  is  proposed  to
 encourage  more  such  firms  to  secure
 orders  likewise  and  earn  foreign
 exchange?

 The  Minister  of  Commerce  (Shri
 Manubhat  Shah):  (a)  Yes,  Sir.
 M's  Dodsal  Private  Ltd.,  Bombay  have
 entered  into  a  contract  with  Messrs.
 MANNESMANN,  Dusseldorf,  West
 Germany  under  which  M's  Dodsal  will
 do  the  complete  welding  for  a
 twenty  inch  product  pipeline  from
 Frankfurt  to  Mainze  over  an  approxi-
 mate  distance  of  20  km.

 (b)  Yes,  Sir.
 Cement  Factory  in  Assam

 4925.  Shri  RB.  Barua:  Will  the
 Minister  of  Indastry  be  pleased  to
 state:

 (a)  whether  the  question  of  setting
 up  a  cement  factory  in  Assam  was
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 considered  by  the  Cement  Corporation|
 Government;

 (hy  if  so,  the  reasons  why  nothing
 has  been  done  to  pro.eed  with  the
 project  for  which  Bokajan  was  selected
 us  a  suitable  site;  and

 (c)  when  the  cement  factory  is  likely
 to  be  established  and  to  start  produc-
 tion?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  A  cement
 factory  with  a  daily  capacity  of  250
 tonnes  is  expected  to  be  commissioned
 at  Cherrapunji  in  June,  1966.  The
 Government  of  Assam  also  propose  to
 expand  the  unit  by  another  500  tonnes
 per  day.  They  have  submitted  an
 application  for  the  issue  of  a  letter
 of  intent  for  this  expansion,  and  it  is
 under  consideration.  As  —  regards
 Bokajan,  the  Cement  Corporation  is
 in  constant  touch  with  the  Govern-
 ment  of  Assam.  Detailed  investiga-
 tions  by  geological  mapping  and  dril-
 ling  of  the  limestone  deposits  in  the
 Mikir  Hills  area  of  Assam  are  being
 carried  out  by  the  State  Dircctorate  of
 Geology  and  Mining.  0  bore  holes
 have  been  drilled  over  ६  total  of  448.0
 running  metres.  Analysis  of  the  core
 samples  is  being  done  in  the  fleld
 laboratory.  A  decision  to  set  up  a
 cement  factory  can  be  taken  only
 after  the  full  investigations  have  been
 carried  out,

 Trade  Commissioners  Abroad
 4926.  Dr.  P.  Srinivasan:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  there  are  any  vountries
 where  India  has  not  posted  any  Trade
 Commissioner;  and

 (b)  if  so,  the  names  of  such  coun-
 tries  and  the  reasons  for  not  posting
 a  Trade  Commissioner  there?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (bd).  There
 are  some  countries  where  India  has
 not  yet  posted  trade  representatives.
 Two  lists  giving  the  names  of  coun-
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 tries  where  India  has  commercial
 representatives  and  where  commercial
 work  is  looked  after  by  India’s  dip-
 lomatic  Missions  are  attached.  Having
 regard  to  the  volume  of  trade,  trade
 potential,  our  limited  foreign  exchange
 resources  and  other  politico-economic
 considerations  it  has  not  yet  been
 found  practicable  to  post  commercial
 representatives  in  the  other  countries.
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 6249/66}.

 India  Productivity  Year
 4928.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  impa-t  of  the  India  Produc-
 tivity  Year  966  so  far;  and

 (b)  the  details  thereof?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  and  =  (9).  The
 information  is  furnished  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 6250/66].

 Reservation  and  Enquiry  Clerks
 4929.  Shri  Onkar  Lal  Berwa:

 Shri  Hukam  Chand
 Kachhavalya:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 selections  on  the  Western  Railway  for
 the  posts  of  Reservation  and  Enquiry
 Clerks,  grade  Rs.  150-240  and  class  III
 catering  staff  grade  Rs.  110-180  were
 held  in  1965;

 (b)  if  so,  whether  the  results  have
 been  declared;  and

 (c)  if  not,  the  reasons  therefor,  and
 the  action  taken  against  the  official
 concerned?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  and  (c).  Do  not  arise,
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 Demostration  at  Talandu  Station
 (E,  Railway)

 4930.  Shri  Panna  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Railways  he
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 train  services  on  the  Howrah  division
 of  the  Eastern  Railway  were  badly
 disrupted  for  about  eight  hours  on  the
 39th  April.  966  following  a  squatting
 demonstration  on  the  track  by  a  sec-
 tion  of  passengers  at  Talandu  Station;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  action  taken  in  this  regard?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (9)  Due  to  No.  M138,  Dn.  Burdwan-
 Howrah  Local  being  detained  at
 Talandu  station  after  its  arrival  there
 at  08-48  hrs,  owing  to  the  —  section
 ahead  being  blocked  due  to  an  acci-
 dent  caused  by  the  parting  of  a  goods
 train  between  Talandu  and  Magra.

 (c)  Squatting  by  the  passengers
 resulted  in  suspension  of  train  services
 on  Bandel-Burdwan  section,  Civil  and
 Police  authorities  were  immediately
 ‘apprised.  Long  distance  services
 scheduled  to  run  on  this  section  were
 diverted  via  Howrah-Burdwan  chord.
 Normal  serivces  were  resumed  at  16-47
 hours  after  the  track  was  cleared  by
 the  passengers.

 P.WIs.
 493l.  Shri  Vishram  Prasad:

 Shri  Hukam  Chand
 Kachhavaiya:

 Shri  Mohan  Swarup:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Baflways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 selection  for  the  post  of  P.W.Js.  was
 held  in  July,  1965,  on  the  Northern
 Railway;
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 (७)  if  so,  when  the  result  is  going  to

 be  declared;  and
 (ec)  the  number  of  vacancies  and  the

 posts  reserved  for  the  S.heduled
 Castes  and  Scheduled  Tribes?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a  )Yes.

 (b)  The  proceedings  of  the  selec-
 tion  board  can  not  be  finalised  as  the
 High  Court.  Jodhpur  has  issued  a  stay
 order.  Consequently  the  question  of
 declaring  the  result  does  not  arise.

 (c)  At  present  there  are  0  vacan-
 cies  but  a  panel  of  25  is  to  be  formed
 taking  into  account  anticipated  vacan-
 cies  for  two  years.  The  quota  reserved
 for  Scheduled  Castes  and  Scheduled
 Tribes  is  6.

 P.W.Is.  and  ¥.0.Ws.

 4932.  Shri  Vishram  Prasad:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Mohan  Swarup:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  grade
 selections  have  not  been  held  in  the
 recent  past  in  the  Northern  Railway
 for  the  posts  of  P.W  Is.  and  I.0.Ws.
 in  Class  ITT;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  when  such  selections  are  pro-
 posed  to  be  held?

 The  Minister  of  State  in  the  Minls-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  Panel  for  I.0.Ws.  is  already
 available.  As  regards  P.W.Is.  the
 selection  for  the  grade  of  Rs.  250-380
 (AS)  was  initiated  in  July,  965  but
 could  not  be  finalised  as  a  result  of
 stay  order  from  the  High  Court,
 Jodhpur.
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 (९)  Selection  for  the  I.0.Ws.  will
 ve  held  after  the  expiry  of  the  exist-
 ing  panel.  As  regards  P.W.Is.,  action
 will  be  taken  after  the  stay  order  is
 vacated.

 Manufacture  of  Heavy  Gas  Cylinders
 4933.  Shri  Jashvant  Mehta:  Will

 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  the  number  of  licences  issued
 by  Government  during  the  last  two
 years  for  the  manufacture  of  heavy
 gas  cylinders  which  are  not  useful  for
 domestic  purposes;  and

 (b)  the  present  installed  capacity  in
 that  regard?

 The  Minister  of  Industry  (Shri  9.
 Sanjivayya):  (a)  and  (b).  Manufac-
 ture  of  Gas  Cylinders  does  not  attract
 the  provisions  of  the  Industries
 (Development  and  Regulation)  Act,
 1951,  and  only  approval  of  the  Govern-
 ment  is  necessary.  No  capacity  has
 vet  been  installed,  for  the  manufac-
 ture  of  High  Pressure  Gas  Cylinders.
 but  two  schemes  for  an  aggregate
 capacity  of  127,000  nosjannum  have
 been  approved  about  four  years  ago
 and  these  are  under  implementatior

 मझोला  हाल्ट

 4934.  श्री  काद्यान  पटनायक  :
 श्री  मु  लिमये  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  मझौला  हाल्ट
 को,  जो  चन्दौली  और  बहजोई  के  बीच  गेट
 नं०  40  पर  स्थित  है,  वहां  से  हटा  कर  गेट
 नं०  4.0  ले  जाने  के  लिये  जनता  से  एक
 प्राथंनापतन्र  प्राया  था,  जिसे  रेलवे  प्रशासन
 द्वारा  मंजूर  कर  लिया  गया  था  शौर  लोगों  ने
 श्रमदान  से  यहां  पर  हाल्ट  तथा  प्लेटफार्म
 बनाया  था,  किन्तु  इस  हाल्ट  को  प्रभी  तक
 उपयोग  में  नहीं  लाया  जा  रहा  है;
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 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  हाल्ट
 के  लिये  रेलवे  प्रशासन  द्वारा  सर्वेक्षण  करवाया
 गया  था  कौर  प्लान  तैयार  किया  गया  था;
 आर

 (घ)  इस  सम्बन्ध  में  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 रेलवे  मंत्रालय  में  उप-मंत्रो  (भी  शाम
 नाथ):  (क)  से  (घ).  जनता  से  कुछ
 प्रार्थना-पत्र  मिलने  पर  मझौला  हाल्ट  को
 फ़ाटक  नं०  40  से  हटा  कर  फ़ाटक  नं०  4  के
 पास  एक  स्थान  पर  ले  जाने  का  विचार
 किया  गया  था  और  उस  क्षेत्र  की  जनता  ने
 नये  स्थान  पर  मिट्टी  की  खुदाई-भराई  का
 कुछ  काम  भी  किया  था  ।  लेकिन  बाद  में
 कुछ  अभ्यावेदन  इसके  विरुद्ध  भी  मिले  शौर
 इस  मामले  पर  जागे  शौर  विचार  करना  पड़ा  ।
 शराबे  और  जांच  करने  पर  जो  तथ्य  सामने
 आये  उन्हें  ध्यान  में  रखते  हुए  यह  निश्चय
 किया  गया  है  कि  इस  हाल्ट  को  उसके  मौजूदा
 स्थान  पर  ही  बनता  रहने  दिया  जाय  ।

 Paper  Mills  in  Orissa

 4935.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  establish  new  paper  mills  or  to
 expand  the  existing  paper  mills  in
 Orissa  State  during  1966-67;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 justrial  De  i  t  of  Orissa
 4936.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 pace  of  the  industrial  development  of
 ‘Orissa  State  has  been  very  slow  and
 unsatisfactory;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Industry  (Shri  D.
 ‘Sanjivayya):  (a)  and  (d).,  The  pace
 of  industrial  development  of  any  State
 or  region  is  dependent  upon  a  num-
 ber  of  factors,  including  the  efforts  of
 the  Government  of  India,  the  State
 Government,  as  well  as  of  private
 parties.  Every  effort  has  been  made
 by  the  Government  of  India  to  secure
 rapid  and  balanced  industrial  deve-
 lopment  of  Orissa  State,  as  well  as
 of  other  States  and  regions  in  the

 ‘country.

 Passenger  Fare  and  Goods  Freight
 4937.  Shrimati  Johraben  Chavda:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 passenger  fare  and  goods  freight  is
 charged  at  95  per  cent  on  the  ‘Bhildi-
 Raniwara’  section  of  the  Northern
 Railway;

 (b)  whether  there  is  a  pressing
 Public  demand  to  decrease  that
 freight  so  as  to  bring  it  in  line  with
 the  other  normally  running  railway
 routes;  and

 (c)  when  Government  propose  to
 take  a  decision  to  reduce  the  freight?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Bam  Subhag
 Singh):  (a)  Passenger  fares  and  goods
 freight  on  ‘Bhildi-Raniwara’  section

 of  the  Northern  Railway  are  charged
 on  the  actual  distance  inflated  by
 90  per  cent.

 (b)  Some  representations  request-
 ing  this  were  received.
 363  (Ai)  LS—.
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 (c)  It  has  been  decided  to  remove
 the  inflation  in  respect  of  coaching
 traffic  and  to  reduce  the  inflation  on
 goods  traffic  to  half  its  present  level
 ie.  to  45  per  cent  with  effect  from
 Ist  August,  1966.

 Artisan  Staff  om  the  Northern
 Railway

 4938,  Shri  Omkar  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Northern.  Railway  Administration
 has  fixed  33  V3  per  cent  quota  of  posts
 of  Sub-Overseers  Ministries  Grade  I
 for  promotion  in  the  Engineering
 Department  for  the  Artisan  staff;

 (b)  whether  the  promotion  of  arti-
 san  staff  of  the  Delhi  division  has
 been  made  according  to  the  above
 quota;

 (c)  whether  direct  recruits  are  be-
 ing  given  preference  for  promotion
 by  the  Northern  Railway  Administra-
 tion;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Bimgh)  (a)  Yes.

 (७)  and  (c).  No.
 (d)  Does  not  arise.

 Trasfer  of  Commercial  Clerks  on  the
 Western  Rallway

 4938.  Shri  Solanki:  Will  the  Miits-
 fer  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Com-
 mercial  Clerks  on  the  Western  Rail-
 way  are  being  transferred  annually
 regardless  of  the  availability  of  hav-
 ing  accommodation  at  the  place  of
 transfer;

 (b)  how  many  such  transfers  took
 Place  in  Baroda  Division  during  ‘1965;
 and
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 (c)  whether  this  Ministry  propose
 to  discard  this  rule?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr,  Ram  Subhag
 Simgh):  (a)  No.

 (b)  None  during  ‘1965,
 (c)  Policy  regarding  periodical

 transfers  every  five  years  is  under
 review,

 Rallway  Guards  of  N.E.  Railway
 4940.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Railways  be.  pleased
 to  state:

 (a)  whether  the  Guards  of  the  N.E.
 Railway  have  formed  an  Assocition
 to  ventilate  their  grievances  towards
 their  emoluments  and  status;

 (b)  if  so,  the  precise  nature  of  their
 demands;

 (९)  Government's
 to?

 reaction  there-

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Government  have  no  in-
 formation.

 (b)  and  (c).  Do  not  arise.

 Small  Scale  Indastries  in  Kerala

 494l.  Shri  A.  ve  Raghavan;  Will
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 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Government  are
 aware  that  due  to  shortage  of  electri-
 city  small  scale  units  in  Kerala  are
 facing  difficulties.

 tb)  The  matter  is  under  considera-
 tion  of  the  Nationa]  Small  Industries
 Corporation  Ltd.

 (c)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Cement  Factories  in  Gujarat
 4942,  Shri  Jashvant  Mehta:  Will

 the  Minister  of  Imdustry  be  pleased
 to  state:

 (a)  the  number  of  licences  granted
 to  set  up  new  cement  factories  in  the
 Gujarat  State  with  their  location  and.
 capacity;

 (b)  whether  it  is  fact  that  some
 licencees  have  not  taken  any  steps  to
 set  up  these  factories;  and

 (c)  the  steps  being  taken  to  avoid
 delay  in  executing  the  projects  al-
 ready  licensed?

 The  Minister  of  Industry  (Shri  DvD
 Sanjivayya):  (a)  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-625/66].

 (b)  and  (c).  It  is  a  fact  that  the
 progress  made  So  far  by  some  of  the

 the  Minister  of  Ind  'y  be  pl
 to  state:

 (a)  whether  Government  are  aware
 of  the  difficulties  of  small  scale  en-
 trepreneurs  in  Kerala  in  making  re-
 payments  under  the  Hire  Purchases
 Scheme  due  to  the  closure  of  facto-
 ries  for  want  of  power;

 (b)  if  so,  whether  National  Small
 Industries  Corporation  propose  to  ex-
 tend  .the  period  of  repayment  with-
 out  charging  penal  interest;  and

 (c)  the  number  of  smal]  scale  units
 in  Kerala  whose  power  connections
 have  been  disconnected  by  the  Kerala
 Electricity  Board  during  1966-67  so
 far?

 ]  is  not  satisfactory.  Govern-
 ment  is  in  constant  touch  with  these
 parties  and  makes  a  periodical  review
 of  the  progress,  Extension  of  validity.
 of  letters  of  intent/licences  is  granted
 only  after  detaileq  examination  of
 the  causes  for  delay.  Al]  possible
 steps  have  already  been  taken  to
 avoid  delay  in  executing  the  projects.

 Machine  Tool  Plants  in  Gujarat
 4948.  Shri  Jashvant  Mehta:  Will

 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  the  up-to-date  steps  taken  to
 set  up  the  Machine  Too]  Plant  at
 Bhavnagar  in  Gujarat  State;
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 (b)  the  total  cost  of  the  project;
 and

 (c)  the  type  of  machine  that  will
 be  manufactured  there?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  In  April,  965  an
 agreement  was  entered  into  with
 Messrs  Technoexpori  of  Czechoslo-
 vakia  for  the  preparation  of  a  detail-
 ed  project  report  for  the  machine  tool
 plant  to  be  set  up  at  Bhavnagar  in
 Gujarat.  The  report  is  sxpected  to
 be  received  shortly.  Further  action
 can  be  taken  only  after  the  report  is
 received  and  examined.  Meanwhile,
 the  Government  of  Gujarat  have
 taken  steps  to  acquire  the  necessary
 land  for  the  project.  The  question
 of  forming  a  company  to  implement
 the  project  is  under  consideration.

 (b)  The  capital  cost  of  the  Bhav-
 Nagar  project  (including  a  foundry)
 is  estimated  to  be  Rs,  ‘1116  crores.

 (c)  The  details  of  the  machine  tools
 to  be  manufactured  in  the  factory

 are  yet  to  be  finalised.  The  following
 production  programme  has  been
 tentatively  proposed:

 Centre  Lathes—450  numbers  a  year
 Turret  Lathes—250  numbers  8  year
 Horizontal  Boring

 and  Milling  Machines—l50  numbers
 4  year.

 All  Indig  Handloom  Fabrics  Market-
 ing  Cooperative  Society

 4944.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 delegation  led  by  the  President  of  the
 All-India  Handloom  Fabrics  Market-
 ing  Co-operative  Society  recently
 called  on  Government  to  explain
 their  difficulties;

 (b)  if  so,  what  difficulties  were  put
 forth  and  the  demands  made  by  them;
 and
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 (ec)  the  reaction  of  Government
 thereto?

 The  Deputy  Minister  in  the  Minis-
 of  Commerce  (Shri  Shafi  Qureshi):

 (a)  Yes,  Sir.

 (b)  The  delegation  had  requested:-
 (i)  lifting  of  excise  duty  on  yarn

 NF  34  (ola  40s)  and  below
 and  restoration  of  duties  in
 respect  of  Nf  34  to  last  year's
 levels;

 Gi)  reverting  to  the  old  method
 of  levying  duties  on  art  sik,
 rayon  and  wollen  fabrics  at
 the  cloth  stage  instead  of  at
 the  yarn  stage;

 (ii)  withdrawal  =  of  |  concession-
 giver.  to  ‘Cottape  —  Power-
 looms’  in  units  of  4  and  be-
 low;

 (iv)  lifting  of  levy  of  income  tax
 on  Apex  Handloom  Weavers’
 Cooperative  Societies;

 (v)  lifting  the  levy  of  sales  tax
 on  handloom  cloth  by  the
 Government  of  Maharashtra:

 (vi)  reserving  the  production  of
 coloured  sarees  and  dhoties
 60s  and  below  exclusively
 for  handlooms.

 (c)  The  duty  on  cotton  yarn  cleared
 in  the  form  of  hanks  in  the  count
 group  22-23  nf.  hag  since  been  res-
 tored  to  the  pre-Budget  level  i.c.
 hank  yarn  in  the  count  group  of  or
 more  than  22  nf.  but  less  than  29  nf.
 has  been  totally  exempted  and  in  the
 count  group  of  ore  more  than  29  nf.
 but  less  than  34  nf,  has  been  reduced
 to  5  paise  per  kg.

 The  demands  at  (ii)  to  (iv)  under
 (b)  above  have  been  examined  and
 found  not  acceptable  to  Government.

 The  question  of  Sales  Tax  was
 taken  up  with  the  Government  of
 Maharashtra  but  that  Government
 have  not  agreed  to  the  lifting  of  the
 sales  tax  on  handloom  cloth.



 35059  Written  Answers

 The  question  of  reservation  of  cer-
 tain  lines  for  Handlooms  is  already
 under  consideration  and  Govern-
 ment’g  decision  on  this  is  expected  to
 be  announced  shortly.

 Stay  of  Officers  of  Northern  Railway
 in  Delhi

 4945.  Shri  Vishram  Prasad:  Will
 the  Minister  of  railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 of  the  Officers  in  the  Northern  Rail-
 way  Headquarters  office  are  stationed
 in  Delhi  alone,  though  in  various
 capacities  in  various  branches  for  the
 past  0  to  5  years  and,  if  so,  the
 Teasons  therefor;

 (b)  what  is  their  number;  and
 (c)  how  many  such  officers  are

 working  in  the  Stores  Department?
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.  They  have  been
 kept  in  Delhi  keeping  in  view  the
 administrative  requirements:

 (b)  Eleven.

 (c)  Nil.

 Fire  in  Dining  Car  of  Calcutta-Bom-
 bay  Mail

 4946.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 Dining  Car  of  the  Calcutta~-Bombay
 (via  Allahabad)  Mail  caught  fire
 between  Banapura  and  Pagdhal  Sta-
 tions  on  the  Itarsi-Bhusawal  section
 of  the  Central  Railway  on  the  24th
 April,  1966;

 (b)  if  so,  the  causes  of  the  accident;
 and

 (c)  the  action  taken  in  this  regard?
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 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  but  on  23-4-66.

 (b)  The  cause  of  the  accident  is
 under  investigation  by  a  Committee
 of  senior  scale  officers.

 (c)  Necessary  action  will  be  taken
 after  the  results  of  the  investigation
 are  known.

 A.P.Os.  and  A.W.Os.  on  the  Railway
 4947.  Shri  Sezhiyan:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is.a  fact  that  the
 Railway  Board  have  fixed  a  mini-
 mum  of  three  years  in  grades  of  Rs.
 335—425  and  above  for  eligibility  of
 staff  for  promotion  to  class  II  posts  of
 Asstt.  Personnel  Officers/Asstt.  Wel-
 fare  Officers;

 (b)  whether  it  is  also  a  act  that  the
 change  has  adversely  affected  the
 prospects  of  Welfare  Inspectors  as
 most  of  them  are  in  the  lowest  grades;
 and

 (c)  if  so,  whether  Government  pro-
 pose  to  modify  the  rules  to  rectify
 this  anomaly?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Under  the  extant  orders,
 the  following  cat  ies  of  per!  t
 staff  are  eligible  for  selection  to  the
 posts  of  Asstt.  Personnel  Officers|
 Asstt.  Welfare  Officers.

 (i)  All  staff  in  grade  Rs,  335—
 425  and  obove  provided  they
 have  rendered  a  minimum  of
 3  years  non-fortuitous  service
 after  reaching  the  stage  of
 Rs.  335-either  in  these  grades
 or  in  a  lower  grade.

 (ii)  Junior  Accountants  in  scale
 Rs.  270—435(A).

 (iii)  Stenographers  in
 20—425(A).

 scale  Rs.
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 (iv)  Inspectorial  and  Depot  staff
 in  scale  Rs,  250—380(A);  and

 (v)  Office  Clerks  in  scale  Rs.  2l0—
 380(A).

 Staff  referred  to  in  items  (ii)  to
 (v)  are  eligible  only  on  completion

 of  3  years’  service  after  reaching  the
 stage  of  Rs.  335/-.

 (b)  No.

 (c)  Does  not  arise.

 Tirunelveli-Kanyakumari-Trivandrum
 Railway  Line

 4948.  Shri  P.  Muthiah:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  !I5  on  the  25th  Feb-
 ruary,  966  and  state:

 (a)  whether  the  survey  reports  on
 the  Tirunelveli-Kanyakumari-Trivan-
 drum  Railway  line  have  been  submit-
 ted  to  the  Railway  Board;

 (0)  if  so,  whether  the  Railway
 Board  have  considereg  the  reports  and
 approved  them;  and

 (c)  whether  the  Railway  Ministry
 Propose  to  take  the  necessary  steps
 to  construct  the  first  stage  of  the  line,
 that  is,  from  Tirunelveli  to  Kanya-
 kumari  in  the  Fourth  Plan?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  The  survey  reports  are  under
 examination.

 (c)  A  decision  regarding  the  cons-
 truction  of  this  line  will  be  taken
 only  after  a  detailed  examination  of
 the  survey  reports.  Inclusion  of  this
 line  in  the  4th  Plan  is  dependent  on
 the  results  of  the  survey,  the  extent
 of  funds  that  will  be  earmarked  for
 construction  of  new  lines  in  the  IV
 Plan  and  the  relative  priority  that
 this  line  will  merit  among  various
 such  proposals.
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 Over-bridge  at  Itarsi  Station
 4949.  Shri  Harti  Vishnu  Kamath:

 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Rallways  he
 pleased  to  state:

 (a)  whether  any  progress  has  been
 made  with  regard  to  the  construction
 of  over-bridge  at  the  two  level  cross-
 ings  near  Itarsi  Railway  Station  on
 the  Central  Railway  50  as  to  obviate
 inconvenience  and  inordinate  delays
 to  the  movement  of  the  growing
 vehicular  traffic  there;

 (b)  the  reasons  Why  the  implemen-
 tation  of  the  three  year  old  proposal
 has  not  been  even  taken  up;  and

 (c)  when  the  over-bridge  is  likely
 to  be  commissioned?

 The  Deputy  Minister  in  the  Minbs-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  No.

 (b)  Construction  of  road  =  over/
 under  bridges  at  the  existing  level
 crossings  is  the  joint  responsibility  of
 the  Railway  as  well  as  the  Road
 Authority.

 The  Government  of  Madhya  Pra-
 desh  proposed  construction  of  a  road
 overbridge  at  the  north  end  of  Itarsi
 station,  in  place  of  the  existing  level
 crossing  at  mile  463/12-13,  only  during
 1963-64,  No  proposal  has  been  re-
 ceived  either  from  the  State  Govern-
 ment  or  from  the  local  Municipal
 Body  for  the  construction  of  the  over-
 bridge  in  lieu  of  second  level  crossing
 et  Itarsi.

 The  question  of  locating  the  bridge.
 however,  remaincd  under  the  consi-
 deration  of  the  State  Government  for
 a  long  period  and  it  was  only  in
 February  964  that  final  proposa]  and
 necessary  technical  data  were  received
 by  the  Railway.  The  Scheme  has
 already  been  {included  in  the  Rail-
 way's  Programme  since  1965-66.  The
 general  Jayout  plan  for  the  Scheme
 sent  to  the  State  Government  in
 April  965  was  accepted  by  them  in
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 November  ‘1965.  The  detailed  estimate
 has  also  been  finalised  and  sent  to
 the  State  Govermment  in  February
 966  for  acceptance  of  their  share  of
 cost.  Despite  issue  of  a  reminder,
 State  Government’s  acceptance  is  still
 pending.

 (c)  The  Railway's  portion  of  the
 work  will]  be  taken  up  on  receipt  of
 State  Government's  acceptance  to  the
 estimate  and  completed  within  about
 a  year.  The  Road  over-bridge  will,
 however,  be  brought  into  commission
 only  after  the  approaches  are  com-
 pleted  by  the  State  Government  —  at
 their  cost.

 Enquiry  Office  at  Itarsi  Station
 4950.  Shri  Hari  Vishnu  Kamath:  Wil!

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Itarsi
 (Cc,  Rly.)  though  a  big  and  important
 junction  still  lacks  a  separate  Enquiry
 Office  working  day  and  night;

 (b)  if  so,  the  reasons  therefor:  and
 (c)  when  it  is  proposed  to  open  a

 full-fledged  Enquiry  Office  worthy  of
 that  junction  there?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (c).  An  Enquiry  Office
 is  already  functioning  at  Itarsi  from
 6.00  to  0.00  hrs.  and  from  38  hrs.  to
 22  hrs.  The  question  of  providing  un
 Fnquiry-cum-Reservation  Office  round
 ‘.e  clock  is  under  examination.

 hlty  siation  at  Brahmpur  Station s
 4951,  Shri  Daljit  Singh:

 Shri  Sadhu  Ram:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  2426  on  the
 8th  March,  966  regarding  the  flag
 Station  ot  Brahmpur  Station  on  the
 Rupar-Nangal  Dam  section  and  state:

 (a)  whether  it  is  a  fact  that  the
 Rupar-Nangal  Dam  Section  is  work-
 ing  at  a  profit  and  income  of  only  one
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 Railway  station  of  Nangal  Dam  is
 about  Rs.  0  lakhs  to  2  lakhs  per
 month;  and

 (b)  if  so,  why  a  demand  is  made
 from  the  Punjab  Government  for  such
 a  smal]  amount  keeping  in  view  the
 interest  of  the  general  public?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  No.  The  Section  Rupar  to  Nangal
 Dam  as  a  whole  is  running  at  loss.

 (b)  The  question  of  providing  a
 station  at  Brahmpur  is  being  reconsi-
 dereq  taking  into  account  the  latest
 developments  in  the  area.

 Cement  Factories  in  Mysore  State

 4952,  Shri  Linga  Reddy:  Will  the
 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  number  of  cement  factories
 working  at  present  in  Mysore  State
 with  their  names,  production  capacity
 and  the  period  from  which  they  are
 working;

 (b)  the  quantity  of  cement  required
 by  the  Mysore  State  and  the  quantity
 of  cement  these  factories  are  capable
 of  producing  ang  are  actually  produc-
 ing:

 (c)  the  names  and  number  of  places
 recommended  by  the  State  Govern-
 ment  for  sanction  to  locate  the  new
 cement  plants  in  the  State;  and

 (d)  the  action  taken  thereon?

 The  Minister  of  Industry  (Shri  0.
 Sanjivayya):  (a)  to  (d).  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-5952/
 66).

 Manufacture  of  Wine  in  Bang@lore

 4953.  Shri  Linga  Reddy:  Will  the
 Minister  of  Industry  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  4272  on  the  22nd  April,
 966  and  state:
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 (a)  the  acreage  of  land  on  which
 grapes  are  grown  in  and  around
 Bangalore;

 (b)  whether  there  is  a  Grape  Grow-
 ing  Cooperative  Society  in  Bangalore,
 assisting  the  grape  growers  in  seve-
 Ya)  ways  except  in  marketing;

 (eo)  whether  the  State  and  Central
 Governments  have  so  far  issued
 Jicences  to  any  industrialists  to  manu-
 ructure  wine  und  if  so,  the  names  of
 those  belonging  to  the  State  and  of
 those  from  outside  the  State;  and

 (d)  whether  any  wine  is  already
 being  manufactured  out  of  grapes  and
 if  so,  how  much?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (d).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 2.2  hrs.
 QUESTION  OF  PRIVILEGE

 ‘STATEMENT’  =  Re.
 REPORTING  OF

 LETTER  FROM  THE
 ALLEGED  INCORRECT
 MEMBER'S  SPEECH
 Mr.  Speaker:  On  the  3rd  May,  ‘1966,

 Sardar  Kapur  Singh  had  given  a
 Notice  of  question  of  privilege  regad-
 ing  publication  of  an  alleged  factually
 incorrect  report  and  comment  on  his
 speech  in  the  Lok  Sabha  on  the  27th
 April,  ‘1966,  by  the  Statesman,  dated
 the  28th  April.  ‘1966.  The  matter  was
 referred.  under  my  directions,  to  the

 Editor  of  the  Statesman,  New  Delhi,
 for  stating  what  he  had  to  say  in  the
 matter.

 I  have  now  received  the  following
 reply  from  the  Editor  of  the  States-
 man:

 “Mr.  Kapur  Singh's  letter  cor-
 recting  our  story  appeared  in  the
 Calcutta  edition  of  the  Statesman
 on  May  3  and  in  the  Delhi  edition
 on  May  4.

 We  hope  that  Mr.  Kapur  Singh
 will  be  satisfied  with  the  fact  that
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 his  letter  was  published  without
 any  avoidable  delay,  idering
 that  he  posted  it  on  the  28th  and
 it  had  to  be  sent  to  Calcutta  also.
 But  it  remains  for  me  to  assure
 the  hon.  Speaker  that  no  disres-
 pect  was  intended  either  towards
 the  House  or  Mr.  Kapur  Singh.

 What  our  news  story  attempted
 to  bring  out  was  that  Members’
 interest  in  the  Home  Minister's
 statement  was  less  pronounced
 during  the  debate  than  while  Mr.
 Nanda  was  speaking.

 Mr.  Kapur  Singh  confirms  in
 his  letter  that  he  used  only  one
 sentence  at  the  start  of  his  speech,
 with  reference  to  Mr.  Nanda’s
 statement.  The  use  of  the  word
 “altogether”  by  us  was  factually
 incorrect  and  is  regretted.  But  it
 will  be  seen  that  the  sense  of
 Mr.  Kapur  Singh's  speech  or  any
 other  Member's  has  not  been  mis-
 represented  in  any  way.”

 I  hope  that  in  view  of  the  explana-
 tion  received  from  the  Editor  of  the
 Statesman,  the  House  will  agree  to
 treat  the  matter  as  closed.

 Some  hon.  Members:  Yes.
 Shri  Kapur  Singh  (Ludhiana):  Now

 that  you  have  asked  us  to  close  the
 matter,  the  matter  should  be  closed
 and  I  would  raise  no  further  objec-
 tion  to  that.  Although  the  letter,  as
 it  stands,  is  not  what  I  would  have
 liked  it  to  be,  in  view  of  your  recom-
 mendations,  in  view  of  what  the
 letter  says,  in  view  of  the  fact  that

 we  hold  the  Statesman  in  high  esteem,
 all  of  us,  und  also  in  view  of  the
 fact

 Shri  H.  ्,  Mukerjee  (Calcutta  Cen-
 tral):  What  is  this  attempt  to  flatter
 the  press  and  try  to  get  publicity?
 What  is  this?  It  is  not......

 Shri  Kapur  Singh:  I  am  not  trying
 to  flatter  the  press....  (interruptions).

 Shri  H.  N.  Mukerjee:  They  have
 been  given  the  freedom  to  say  what
 they  like...  (Interruptions).
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 Shri  Kapur  Singh:  I  want  to  say
 that  although  our  relations  with  the
 press  have  been  very  correct  and  this
 House  has  always  adhered  scrupulous-
 ly  to  the  principle  that  the  press
 should  be  free  from  any  interference
 whatsoever,  that  does  not  give  the
 press  the  freedom  to  do  what  they
 sometimes  do...  (Interruptions)

 Mr.  Speaker:  This  is  not  needed  at
 this  moment,  We  have  taken  a  deci-
 sion  now  and  he  also  says  that  he
 does  not  want  to  press  that.  Then
 that  should  finish;  that  should  be
 concluded  now.  Where  is  the  oppor-
 tunity  for  saying  all  this?

 Shri  Kapur  Singh:  The  press  has
 the  freedom  to  select  items  of  news
 but  the  press  does  not  have  the  free-
 dom  to  do  whatever  the  press  wishes
 to  do  with  individual  Members.  The
 press  sometimes  is  unfair  to  some  of
 us  (Interruption).

 Mr.  Speaker:  That  should  suffice  so
 far  as  this  matter  is  concerned.  It  is
 closed.  We  can  have  some  other
 opportunity  for  criticizing  or  applaud-
 ing  the  press.  That  would  be  a
 different  thing  altogether.  So  far  as
 this  is  concerned,  this  matter  ought
 to  be  considered  as  closed.

 Shri  Kapur  Singh:  I  want  it  to  go
 on  record  that  I  am  not  satisfied  with
 this  letter,

 Mr.  Speaker:  All  right.
 Shri  0.  com  Sharma  (Gurdaspur):

 Sir,  the  reporting  of  the  Statesman  is
 very  fair  and  objective.

 2.46  hrs,
 RE:  PRESENTATION  OF  PORTRAIT
 OF  FPANDIT  JAWAHARLAL  NEHRU

 Shrimati  Renu  Chakravartty
 (Barrackpore):  Sir,  yesterday  when
 we  met  in  the  Central  Hall  to  pay
 our  respects  to  Pandit  Jawaharlal
 Nehru  for  the  unveiling  of  his  port-
 rait,  We  were  very  surprised  to  find
 that  in  the  programme  it  was  said
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 that  Shri  Raghunuth  Singh  was  to
 offer  the  portrait  on  behalf  of  Mem-
 bers  of  Parliament.  On  such  an
 occasion  we  would  have  expected  that
 either  you  as  the  Speaker  of  the
 Lok  Sabha  and  the  Chairman  of  the
 Portraits  Committee  or  the  Leader  of
 the  House  or  even,  I  would  say,  the
 leading  Opposition  led  by  Shri  Ranga
 —one  of  these  three—should  have
 been  asked  to  present  it  on  behalf  of
 Members  of  Parliament.  Why  was.
 Shri  Raghunath  Singh  asked  to  do
 this?  After  all,  we  did  not  make  it
 a  party  issue;  we  made  it  an  issue
 which  was  a  national  issue.  We  all
 contributed  towards  it.  Who  decided
 that?  When  that  committee  met,
 there  were  only  four  people.

 Mr.  Speaker:  The  decision  was  mine.
 I  take  full  responsibility  for  that.  If
 anybody  is  to  blame,  it  is  I  and  no-
 body  else....(Interruption).  I  am
 sorry  if  it  has  been  taken  that  way,
 but  as  he  was  one  of  the  members  of
 the  Statues  Committee,  he  was  asked
 to  offer  it...  (Interruption).

 Shri  Daji  (Indore):
 was  senior  to  him.

 Shri  Mukerjee

 Mr.  Speaker:  He  has  taken  keen
 interest  in  that.  That  was  all.  There
 was  nothing  else  in  that.

 “Shri  Kapur  Singh  (Ludhiana):  Was
 he  chosen  because  he  is  from  Banaras?

 Shri  N.  Sreekantan  Nair  (Quilon):
 At  the  time  of  contributions  you
 wanted  the  co-operation  of  the
 Opposition.  Why  did  you  not  consult
 them  now?  We  also  paid  our  contri-
 bution.

 Mr.  Speaker:  There  is  no  question
 of  payment  now.  The  money  is  there.
 If  Members  want  that  back,  it  would
 be  given  to  them...  (Interruption).

 Shri  Kapur  Singh:  It  is  not  a  ques-
 oon  of  money

 Mr.  Speaker:  He  hay
 that.

 referred  to
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 Shrj  N.  Sreekantan  Nair:  That  is
 not  the  attitude  that  the  Speaker
 should  take.
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 Shri  मा,  N.  Mukerjee  (Calcutta
 Central):  Sir,  I  did  not  expect  it.  It
 was  rather  ungracious  of  you  to  say
 thut  some  Members  wanted  the  money
 back.  That  was  not  the  idea  at  all.
 You  have  already  expressed  your
 regret  that  perhaps  by  mistake  or
 inadvertence  you  had  requested  only
 one  member  of  the  Committee  instead
 of  any  other;  or,  you  had  not  done  it
 yourself.  You  have  expressed  your
 regret  in  regard  to  this  matter  and
 the  matter  should  be  left  at  that.  But
 what  you  have  said  in  regard  to  the
 return  of  the  money  is  very  grace-
 less.  I  am  very  sorry  that  we  have
 to  hear  it  from  your  lips.

 Mr.  Speaker:  Shrj  Mukerjee  should
 also  realise  that  the  question  of  col-
 lection  was  referred  to.  Where  was
 the  need  to  refer  to  that?  (Jnter-
 ruption).  This  should  not  continue  in
 this  manner.  I  have  already  expres-
 sed  that  if  it  was  a  mistake,  it  wa:
 mine.  Because  he  was  a  member  of
 the  Committee,  he  had  been  taking
 active  interest  and  in  helping  me
 there,  it  was  simply  on  that  account
 that  I  asked  him.  There  was  nothing
 else.

 Shri  Daji:  Other  members  were
 also  there  on  the  Committee.

 Shri  N.  Sreekantan  Nair:  The
 Opposition  ought  to  have  been  asso-
 ciated  with  it.

 Mr.  Speaker:  I  had  been  calling
 the  meetings  twice  or  thrice  and
 there  were  only  two  Members  who
 were  coming  to  them.

 Shrimati  Renu  Chakravartty:  We
 are  always  in  the  House.  When  it  is
 such  an  occasion,  we  would  like  to
 be  associated.

 Shri  0.  C.  Sharma  =  (Gurdaspur):
 The  choice  of  Shri  Raghunath  Singh
 for  presenting  the  portrait  was  most
 happy  one.

 VAISAKHA  ‘16.  888  (SAKA)  Papers  Laid  I5070

 शी  मधु  लिया  (मुंगेर)  क्या  ग्राप
 तस्वीर  के  बारे  में  कहने  देंगे  ?  मैं  एक  वाक्य
 कहना  चाहता  हूं  ।  इस  तस्वीर  में  राष्ट्रीय
 झंडा  इस  ढंग  से  पृष्ठभूमि  में  लगाया  गया  हैं
 कि  वह  जमीन  को  छ  रहा  है  t

 भ्रध्यक्ष  महोदय  :  श्री  मनु भाई  शाह  ।

 श्री  मधु  सिमटे  :  प्रध्यक्ष  महोदय,  क्‍या
 श्राप  इस  बारे  में  कुछ  नहीं  सुनेंगे  ?  श्राप
 मेरी  बात  तो  सुन  लीजिये  ।

 अ्रष्यक्ष  महोदय  :  मैंने  सुन  लिया  है
 कि  आपको  हस  बात  पर  एतराज़  है  कि
 तस्वीर  में  झंडा  ज़मीन  पर  लगा  हुमा  हैं  ।

 न  सु  लिये:  तो  फिर  बावकार  की
 मारफ़त.  उस  में  तब्दीली  की  जाये  ।

 अध्यक्ष  महोदय:  यह  मैं  नहीं  कर
 सकता  हूं  कि  झंडा  बदल  दिया  जाये  t

 को  मधु  लिये  :  तो  क्या  लोक  सभा  के
 सेंट्रल  हाल  में  राष्ट्रीय  झंडे  का  प्रदान
 होता  रहेगा  ?

 12.19  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NoTIFICATIONS  UNDER  Export  (QUALITY
 ConTROL.  AND  INSRECTION)  AcT

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  Sir,  I  beg  to  lay  on
 the  Table—

 (J)  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  section  1  of  the
 Export  (Quality  Control  and
 Inspection)  Act,  ‘1963: ——

 G)  The  Export  of  —  De-oiled
 Rice  Bran  (Quality  Contro.
 and  Inspection)  Rules,  966
 published  in  Notification
 No.  5.0.  969  in  Gazette  of
 India  dated  the  25th  March,
 I966.
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 (ii)  The  Export  of  Cashew  Bombay  for  the  year  1964-65.

 Kernels  (Quality  Contro]  along  with  the  Audited  Ae-
 and  Inspection)  Rules,  966
 published  in  Notification
 No.  S.O.  023  in  Gazette  of
 India  dated  the  26th  March,
 1966.

 (ii)  The  Export  of  Stee]  and
 Steel  Products  (Inspection)
 Rules,  966  published  in
 Notification  No.  SO.  04]
 in  Gazette  of  India  dated
 the  30th  March,  1966.
 [Placed  in  Library.  See
 No.  LT-6233/66].

 (2)  (i)  A  copy  of  the  Report
 (Part  II)  of  the  Study  Team
 on  the  Import  and  Export
 Trade  Control  Organisation.
 [Placed  in  Library.  See  No.
 LT-6234  /66].

 Gi)  A  copy  of  the  Government
 Resolution  publishing  the  de-
 cisions  of  the  Government  on
 the  recommendations  made
 in  the  above  Report.  [Placed
 in  Library.  See  No.  LT-6235  /
 66}.

 Accounts  or  Coat  Boarp

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  Report  of  the
 Comptroller  and  Auditor  Genera]  of
 India  on  the  Accounts  of  the  Coal
 Board  for  the  year  1964-65,  under  sub-
 section  (2)  of  section  2  of  the  Coal
 Mines  (Conservation  and  _  Safety)
 Act,  1952.  [Placed  in  Library.  See
 No.  LT-6236/66].

 ANNUAL  REporT  OF  HINDUSTAN  AERO-
 NAUTICS  ETC.

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):

 Sir,  I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  Reports  under
 sub-section  (l)  of  section  619-A  of
 the  Companies  Act,  956:—

 (i)  Annual  Report  of  the  Hindus-
 tan  Aeronautics  Limited.

 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  [Placed  in
 Library.  See  No.  LT-6237  (66).

 (ii)  Annua]  Report  of  the  Garden
 Reach  Workshops  Limited,
 Calcutta  for  the  year  1964-65.
 along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and  Audi-
 tor  General  thereon.  {Placed
 in  Library,  See  No.  LT-6238°
 66].

 Gii)  Annual  Report  of  the  Mazagon
 Dock  Limited,  Bombay  for
 the  year  1964-65,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  there-
 on  [Placed  in  Library.  See
 No.  LT-6239/66].

 ANNUAL  REPORT  OF  PLANTATION
 CoRPORATION  OF  KERALA  Lev.

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  Sir,  on  behalf  of  Shri  Moham-
 mad  Shafi  Qureshi:  I  beg  to  Jay  on
 the  Table  a  copy  of  the  Annual
 Report  of  the  Plantation  Corporation
 of  Kerala  Limited,  Kottayam  for  the
 year  1964-65.  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,  under  sub-section  (3)  of
 section  6l9A  of  the  Companies  Act,
 ‘1956,  read  with  clause  (c)  (iv)  of  the
 proclamation  dated  the  24th  March,
 ‘1965,  issued  by  the  Vice-President,
 discharging  the  functions  of  the  Presi-
 cent,  in  relation  to  the  State  of  Kerala.
 [Placed  in  Library.  See  No,  LT-6240
 66].

 2.94  hrs,
 RELEASE  OF  MEMBER
 (SHRI  A.  K.  Gopavan)

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  today  the
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 following  communication,  dated  the
 .30th  April,  1966,  from  the  Superinten-
 dent,  Central  Jail,  Viyyur: —

 “I  may  report  that  Shri  A.  K.
 Gopalan,  Member,  Lok  Sabha,
 who  was  detained  in  this  Jail
 under  the  Defence  of  India  Rules,
 has  been  released  on  the  27th
 April,  1966,  since  the  detention
 -order  issued  against  him  was
 cancelled  by  the  Government  of
 India.”

 Shri  Daji  (Indore):  Again,  the  same
 question.  The  Member  came  and
 -spoke  here  but  the  communication  is
 slower  than  the  Member.

 Mr.  Speaker:  I  will  find  out.
 Shri  Hari  Vishnu  Kamath  (Hosh-

 angubad):  This  is  the  second  time.
 Mr.  Speaker:  Can  the  Home  Minis-

 ter  or  the  Minister  of  State  tell  me
 what  is  the  reason  for  this?

 Shri  Hari  Vishnu  Kamath:  This  is
 a  repetition.

 Mr.  Speaker:  Mr.  A.  K.  Gopalan
 was  released  on  27th.  He  has  joined
 us  and  he  has  also  made  a_  speech.
 Only  now  we  are  getting  this  com-
 munication.

 Shri  Hari  Vishnu  Kamath:  This  is
 dated  what?

 Mr.  Speaker:  This  is  dated  30th
 April.

 Shri  Hari  Vishnu  Kamath:  Why  has
 it  taken  so  long?

 after  four Mr.  Speaker:  It  wus
 days  that  the  communication  was
 despatched.  That  must  be  found
 woul.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Sbri  Hathi):  I  shall  look
 into  it.

 Shri  Hari  Vishnu  Kamath:  Wil!
 they  make  an  enquiry?

 B.O.H.  45074

 Mr.  Speaker:  Yes.
 Shri  Surendranath  Dwivedy  (Ken-

 drapara):  The  Minister  of  Commu-
 nications  should  also  look  into  it.

 2.2]  hrs.
 PUBLIC  ACCOUNTS  COMMITTEE

 Firty-THIRD  REPORT
 Shri  R.  है,  Morarka  (Jhunjhunu):

 I  beg  to.  present  the  Fifty-third
 Report  of  the  Public  Accounts  Com-
 mittee  on  Appropriation  Accounts
 (Railways)  1963-64  and  Audit  Report
 (Railways),  +1965.

 2.2)  hrs.
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  With  your
 permission,  Sir,  I  rise  tu  announce
 that  Government  Business  in  this
 House  for  the  week  commencing  9th
 May,  966  will  consist  of:—

 dy)  Consideration  of  Government
 Business  carried  over  from
 today’s  Order  Paper.

 (2)  Consideration  and  passing  of
 the  following  Bills:—-

 The  Produce  Cess  Bill,  ‘]966.
 The  Orissa  Legislative  Assem-

 bly  (Extension  of  Duration)
 Bill,  1986.

 The  Asian  Development  Bank
 Bill,  ‘1966.

 (Nineteenth
 Bill,  966.

 The  Constitution
 Amendment)

 The  Delhi  Administration  Bill,
 965  ax  reported  by  the
 Joint  Committee.

 (3)  Discussion  to  be  raised  by
 Shri  Kishen  Pattnayak  and
 others  on  the  famine  condi-
 tions  and  starvation  deaths  in
 Orissa  to  be  taken  up  at  2-30
 P.M.  on  Wednesday,  the  ‘lth
 May,  ‘1966.
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 (4)  Discussion  on  the  statement
 made  in  the  House  by  the
 Minister  of  Home  Affairs  on
 the  ]8th  April,  966  regard-
 ing  the  reorganisation  of  the
 present  State  of  Punjab  on
 a  motion  to  be  moved  by
 Shri  Prakash  Vir  Shastri
 and  others  at  3-30  P.M.  on
 Thursday,  the  2th  May,
 1966.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Sir,  this,  I  believe  is  prac-
 tically  the  last  Friday—I  do  not  know
 whether  he  will  make  a_  statement
 next  Friday—as  then  there  will  be
 only  two  more  days  left  in  the  week
 after  that.

 I  would  remind  him  that  there  is
 one  matter  to  which  I  had  drawn  his
 attention  and  your  attention  also
 about  the  part-discussed  Vigilance
 Commission’s  First  Annual  Report.  I
 do  not  know  whether  he  will  find
 time  for  that.  Many  things  will  go
 to  the  next  session.  There  are  some
 important  matters  to  which  I  refer-
 red  last  time  and  you  were  pleased  to
 give  your  immediate  reaction.  In
 brief—I  do  not  want  to  take  much
 time  of  the  House—I  submit  there  are
 underground  rumblings

 Mr.  Speaker:  Very  kindly  give  me
 a  second.

 I  would  request  him  not  to  raise
 this  here  because  in  this  matter  it
 does  not  improve  the  mutual  rcla-
 tions  of  both  the  Houses.  Let  me
 discuss  it  again  because  I  have  also
 heard  and  I  have  seen  the  Vice  Presi-
 dent  also.  I  will  meet  him  again  and
 then  report  to  the  House  what  finally
 can  be  decided.  If  we  raise  the
 thing  here  and  in  the  other  House
 there  is  the  reaction  and  we  continue
 to  do  that,  there  will  be  no  end  to  it.

 Shri  0.  C.  Sharma  (Gurdaspur):
 The  most  remurkable  thing  is  that
 the  Secretary  of  the  Lok  Sabha  who
 was  here  for  so  many  years  is  now
 running  down  the  Lok  Sabha  there.
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 Mr.  Speaker:  He  has  not  done  that.

 Shri  Harj  Vishnu  Kamath:  May  I
 submit  in  all  humility  that  the  matter’
 was  discussed  in  extenso  in  the  Rajya
 Sabha?  I  thought  the  matter  was
 closed.  The  Leader  of  the  Rajya
 Sabha  was  present  here,  but  he  has
 now  resiled  from  the  stand  he  had
 taken.  He  took  a  definite  stand  here,
 and  he  has  resiled  from  it.  That  was
 not  expected  of  him.  It  is  not  that
 we  have  no  regard  or  love  for  the
 other  House.  May  I  submit  an
 analogy—it  may  not  be  a  complete
 analogy—just  as  God  has  made  man
 and  woman  unequal  and  yet  they
 have  love  and  regard  for  each  other,
 so  the  Constitution  has  made  the
 Lok  Sabha  and  the  Rajya  Sabha
 different  and  unequal  in  powers  and
 functions.  Yet  we  have  love  and
 regard  for  each  other.  Therefore,  I
 would  request  you  that  this  should
 not  be  made  a  prestige  issue.  Article
 3  is  quite  clear.

 Mr.  Speaker:  We  have  discussed
 that  here  many  times.  We  need  not
 go  into  that  now.

 Shri  Hari  Vishnu  Kamath:  Why
 should  he  resile?  Let  him  explain
 why  he  resiled  from  that  stand.

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  Unlike  certain  Members  of
 the  other  House,  whom  I  need  not
 mame,  we  are  not  interested  in  a
 recriminatory  discussion  in  _  this
 House.  But  what  disturbs  us  is  that
 certain  categorical  imperatives  in  the
 Constitution  about  which  there  can
 be  no  conceivable  difference  of  opi-
 nion  are  being  noised  about  in  the
 other  House,  and  because  the  procecd-
 ings  of  Parliament  are  open  to  the
 fentlemen  of  the  press  to  report,
 they  have  been  noised  about  in  the
 country.  So,  what  completely  beats
 me  is  that  we  have  a  Government
 where  a  certain  party  is  dominant.
 which  bas  a  maiority,  an  overwhelm-
 ing  majority  in  this  House  and  that
 House,  which  nominates  Members  to
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 the  other  House  in  large  numbers,  and
 this  Government  is  unable  even  to
 pursue  the  categorical  imperatives  of
 the  Constitution  and  to  at  least  cloak
 the  enthusiasms  which  run  to  excess
 in  the  other  House,  which  bring  800५0
 a  state  of  things  which  we  do  not
 welcome  at  all.

 I  do  not  want  to  discuss  in  this
 House,  the  relations  between  the  two
 Houses,  which  have  got  to  be  cordial
 under  the  Constitution.  But  under
 the  Constitution,  this  House  has  cer-
 tain  rights  in  relation  to  money  Bills
 and  similar  things,  which  should  be
 above  and  beyond  all  question.

 Now,  questions  are  being  raiseci,
 and  controversies  are  being  put  up,
 and  you  yourself  are  being  put  in  an
 embarrassing  position.  I  know  that
 you,  Sir,  want  to  keep  the  dignitied
 appearance  of  things  intact,  and  you
 are  being  driven  to  the  uttermost
 extremity  by  the  formulation  of  cer-
 tain  demands  which  by  no  conceivi-
 ble  stretch  of  imagination  can  come
 within  the  ambit  of  constitutions!
 intelligenve  and  understanding,  The
 Government,  the  principal  purty  !s
 there  sitting  mum  and  numb  wiih
 whatever  kind  of  feeling  which  ha:
 been  chranic  with  them,  and  the
 result  is  this  sort  of  thing.  I  am  not
 discussing  the  Houses,  but  j  arn  dis-
 cussing  the  Government  of  the  coun-
 try.  I  am  asking  you:  Are  you  एश-
 ting  an  assurance  from  the  !eader-
 ship  of  the  party  in  power,  from  the
 Leader  of  the  House,  for  instance,
 from  whomsoever  is  the  representa-
 tive  of  the  party  in  the  other  place?
 Are  you  getting  an  assurance  from
 them  that  they  are  not  going  to  allow
 this  kind  of  absolutely  gratuitous
 controversy  to  sully  the  relations  bet-
 ween  our  two  Houses?  We  do  not
 want  to  enter  into  a  game,  a_  slang-
 ing  game  with  the  other  House;  that
 is  the  last  thing  that  we  desire.  But
 it  is  the  failure  of  the  Government
 party  which  is  in  a  majority  in  both
 the  Houses,  to  do  anything  decent  in
 this  regard  on  a  purely  constitutional
 matter,  which  I  want  to  point  out.
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 We  are  supposed  to  belong  to  4  party
 which  does  not  care  for  constitu-
 tional  forms  and  dignities,  but  I  find
 myself  in  the  position  of  having  to
 defend  constitutional  propriety  which
 is  being  violated  with  impunity  by
 my  hon,  friend  over  there.

 This  kind  of  thing  is  going  on  for
 too  long,  and  you,  Sir,  have  been
 exercising  your  patience  for  far  tuo
 long.  but  there  is  a  limit  to  patience
 and  forbearance,  and  some  sort  of
 decent  behaviour  has  got  to  come
 from  the  Government,  not  from  the
 other  House;  the  other  House  is  8
 ceature  of  the  Government  in  very
 large  part......

 Some  hon.  Members:  No,  no.

 Shri  H.  N.  Mukerjee:  I  am  very
 sorry  to  have  to  say  this....

 Mr.  Speaker:  Order,  order,  in  his
 over-excitement  he  should  not  say
 such  things.

 Shri  H.  N.  Mukerjee:  I  do  not  mean
 any  refiection  on  anybody.  But  |
 want  an  assurance  from  you  that  you
 are  getting  in  the  meantime,—because
 you  are  going  to  tel]  us  something
 more  about  it,  and  more  decisively
 later  on—co-operation  and  assistance
 from  Government  in  8  manner  which
 gives  rise  to  a  hope  that  without  a
 slunging  match  being  instituted  bet-
 ween  the  two  Houses,  this  matter
 would  be  settled  in  conformity  with
 constitutional  propriety.

 Shri  Ranga  (Chittoor):  May  I  make
 one  suggestion?  Some  of  us  would
 like  to  offer  our  observations,  after
 we  hear  the  Leader  of  the  other
 House,  who  also  happens  to  be  here
 and  who  is  the  Minister  of  Education.

 Shri  Hari  Vishnu  Kamath:  Why  has
 he  shifted  his  ground?

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  May  I  say  a  word?

 Mr.  Speaker:  I  shall
 afterwards.

 allow  him
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 श्री  मधु  लिया  :  प्रत्यक्ष  महोदय

 अध्यक्ष  महोदय  :  श्राप  इस  पर  जो
 कांस्टीट्यूशनल  की  धारा  है

 श्री  मधु  लिमये  :  मैं  कांस्टीट्यूशनल  की
 धार  पर  नहीं  बोल  रहा  हूं  ।  मैं  सिर्फ  इतना
 निवेदन  करना  चाहता  हूं  कि  राज्य  सभा
 कौर  लोक  सभा  का  यह  जो  झगड़ा  है,  यह
 ख्वामखाह  खड़ा  हो  गया  है  भ्र ौर  यह  इसलिये
 हुआ  है  कि  राज्य  सभा  की  मांगों  सौ
 लोक  सभा की  मांगों  के  बारे  में,  प्रापक  निर्णय
 के  कारण  संविधान  की  धारा  113  और
 हमारे  जो  नियम  हैं,  208  से  210,  उनके
 ऊपर  इस  सदन  में  पालन  नहीं  हो  रहा  है  ।
 मैं  श्राप  से  अदब  के  साथ  कहना  चाहता  हूं
 कि  भाप  इस  पर  पुनर्विचार  कीजिये,  राज्य  सभा
 को  इन  मांगों  पर  विचार  करने,  पास  करने,
 घटाने  प्राणी  का  कोई  अधिकार  नहीं  है  ।
 आप  संविधान  की  इस  धारा  के  अनुसार
 निर्णय  कीजिये  t

 Shri  Hari  Vishnu  Kamath:  Let
 them  amend  article  13,  if  they  want.

 Shri  M.  C.  Chagla:  I  have  great  re-
 gard  for  my  hon.  friend,  Shri  Muker-
 jee,  but  sometimes  he  gets  carried
 away  with  his  indignation  and  gives
 expression  to  words  which  he  will  re-
 gret  afterwards.

 It  is  entirely  wrong  to  say  that  that
 House,  of  which  I  have  the  privilége  to
 be  the  Leader,  is  the  creature  of  Gov-
 ernment.

 Shri  Ranga:  All
 amended  it.

 righ’:  he  has

 Shri  M.  0.  Chagla:  I  do  not  know
 why  such  things  should  be  said,

 As  regards  my  hon.  friend,  Shri
 Kamath  saying  that  I  have  resiled
 from  the  position  I  had  taken  up.  I
 am  not  going  to  go  into  that.  What
 matters  is,  what  are  the  wishes  of  that
 House.  That  House—as  |  said,  I  am
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 the  Leadey  of  that  House.  cut  before
 that  Iam  the  servant  of  t..  :t  House—
 has  unanimously  taken  a  particular
 view.  The  two  principles

 श्री  मधु  लिमये  :  आपके  सदन  को
 ग्रधिकार  नहीं  है  ।

 Shri  M.  C.  Chagla;  that  that
 House  has  enunciated  are  these:
 mutual  uderstanding  between  this
 House  and  that  House  ang  good  re-
 lations  between  the  two  Houses

 Shri  Hari  Vishnu  Kamath:  That  we
 are  all  for.

 Shri  M.  C.  Chagla:  and  no  fric-
 tion  between  the  two  Houses,  as  far  as
 possible,  and  the  dignity  of  that  House
 must  be  upheld  as  much  as  the  dignity
 this  House.

 aft  साधु  लिये  :  डिगनिटी  का  सवाल
 नहीं  है  1  संवैधानिक  अधिकारों  का  है  ।

 Shri  Hari  Vishnu  Kamath:  Uphold
 the  Constitution.  You  have  been  a
 Chief  Justice  for  some  time.

 Shri  M.  C.  Chagla:  These  are  the  two
 Principles,  and  I  have  not  the  slight-
 est  doubt  in  my  mind  that  we  can
 come  to  an  understanding  and  com-
 promise  which  will  enchance  the  dig-
 nity  of  this  House  and  of  that  House.
 But  if  you  allow  speeches  to  be  made
 like  this,  it  will  only  embitter  relations
 between  the  two  Houses.

 Shri  Hari  Vishnu  Kamath:  Wholly
 unworthy  of  a  former  Chief  Justice.

 Some  hon,  Members  rose—
 Mr.  Speaker:  Members  might  kindly

 resume  their  seats  (Interruptions). This  much  of  course  I  will  say.  I  also
 support  what  has  been  said  by  Shri
 Mukerjee  that  when  the  Government
 is  in  a  majority  in  both  Houses,  it
 should  take  some  initiative  to  see  that
 things  are  settled  smoothly.

 Shri  Tyagi  (Dehra  Dun):  Yes.
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 Mr.  Speaker:  If  some  Members  here
 make  some  observations  and  I  have  to
 make  any  observations  on  that,  then
 Members  in  the  other  place  might
 react  to  that,  and  then  again  if  we  take
 up  the  matter  here,  this  will  go  on
 endlessly,  But  this  cannot  be  tolerat-
 ed.  There  has  to  be  a  decision  in  this
 matter.  It  ought  to  be  the  duty  of
 Government,  when  it  commands  a
 majority  in  both  Houses,  to  sit  to-
 gether,  just  consult  the  Presiding
 Officers  also  and  then  come  to  a  deci-
 sion  which  might  be  acceptable  to  both
 Houses.  That  is  what  is  required.

 Shri  Hari  Vishnu  Kamath:  On  3
 point  of  clarification...

 Shri  A,  P.  Sharma:  This  is
 difficulty  in  having  two  Houses.

 the

 Shri  Hari  Vishnu  Kamath:  Abolish
 the  other  House?

 श्री  प्रकाशकों  शास्त्रों  (बिजनौर)
 भ्र पर  हाउस  को  खत्म  कर  दो  ।

 Shri  Satya  Narayan  Sinha:  I  agree
 with  what  you  have  said.  As
 regards  my  hon.  friend,  Shri  Mukerjee,
 as  has  been  pointed  out  by  my  col-
 league,  sometimes  in  indignation  he
 gets  carried  away  and  says  something
 which  he  regrets  later  on.

 Shri  Hari  Vishnu  Kamath:  Not  now.

 Shri  Satya  Narayan  Sinha:  I  would
 tell  my  hon.  friend,  Shri  Mukerjee  and
 others  also  opposite  that  it  is  not  a
 question  of  parties...

 Shri  Hari  Vishnu  Kamath:  That  does
 not  matter.  It  is  a  constitutional  ques-
 tion,  and  rightly  so.

 Shri  Satya  Narayan  Sinha:  This  mat-
 ter  was  discussed  amongst  us  and  was
 submitted  to  you.  You  are  also  dis-
 cussing  this  matter  with  the  Chairman
 of  that  House.  I  hope  some  solution
 will  be  found.  But  if  both  of  you  fail
 to  find  one,  then  Government  will  cer-
 tainly  step  in  and  do  the  right  thing.
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 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification.  He  has  made  a
 wrong  statement.  Let  me  refer  to  the
 proceedings  of  the  House...

 Shri  H.  हिरे,  Mukerjee:  7  did  not  want
 to  nvake  any  observations.  I  have  just
 received  by  courtesy  of  your  secret-
 ariat  detaiis  of  the  Charu)  Chandra
 Biswas  incident  in  1953,  After  studying
 this  document,  I  find  that  on  that  ace
 casion  things  very  similar  to  what  ap-
 pears  to  be  happening  now  did  happen.
 But  there  was  a  settlement  arrived  at.
 on  the  intervention  of  the  Prime  Min-
 ister,  the  Prime  Minister  at  that  time
 being  Jawaharlal  Nehru.  It  was  settled
 after  discussion.  I  do  hope  Govern-
 ment  takes  note  of  this.  I  am  passing
 on  this  document  to  you  for  your  infor-
 mation;  perhaps  on  the  lines  of  the
 settlement  which  was  arrived  at  then.
 something  could  be  done  which  would
 pour  oi!  on  troubled  waters.

 Shri  Hari  Vishnu  Kamath:  If  I  might
 put  the  record  straight,  here  is  the
 record  of  the  Lok  Sabha  procecdings
 of  the  22nd  April.  Here  you  made  it
 quite  clear  that  you  had  had  talks
 with  the  Chairman  and  the  Leader  of
 the  Rajya  Sabha  and  then  there  was
 reached  a  categorical  understanding
 between  you  on  the  one  hand  and  the
 Chairman  of  the  Rajya  Sabha  and
 Leader  of  that  House  on  the  other.

 Mr.  Speaker:
 understanding.

 Shrt  Hari  Vishnu  Kamath:
 ment  arrived  at.

 Mr.  Speaker:  No,  no,  I  never  said.
 He  can  read  it.  I  said  I  had  talks.

 Shri  Hari  Vishnu  Kamath:  That  you
 had  talks  with  the  Chairman.

 Mr.  Speaker:  I  had  talk  with  the
 Chairman,  not  that  I  had  arrived  at  an
 understanding.

 Shri  Hari  Vishnu  Kamath:  It  reads:
 “The  Minister  of  Education

 (Shri  M.  C.  Chagla):  The  sugges-
 tion  I  made  to  you  for  your  kind
 consideration  and  the  considera-
 tion  of  the  House  was  that  if  the

 I  never  said  I  had  any

 Agree-
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 {Shri  Hari  Vishnu  Kamath].
 estimates  of  the  Rajya  Sabha  have
 to  be  examined,  they  should  ०6९
 examined  by  a  Joint  Committee
 of  the  Lok  Sabha  and  the  Rajya
 Sabha.”

 From  this  he  has  resiled,

 Shri  M.  0.  Chagla:  I  have  not,  be-
 cause  I  was  only  dealing  with  the
 Rajya  Sabha.  I  did  not  say,  as  the
 Rajya  Sabha  wants.  that  if  there  is  a
 joint  committee,  it  should  examine
 both  the  estimates.

 Shri  Hari  Vishnu  Kamath:  You
 said  it  was  a  via  media.

 Mr,  Speaker:  I  have  followed  him,
 What  qoes  he  want?

 Shri  D.  0.  Sharma:  I  wanted  to
 submit  very  respectfully  that  nothing
 should  be  said  on  the  floor  of  the
 House  which  spoils  our  relations  with
 the  other  House.  Certain  expressions
 have  been  used  today  which  will  sure-
 ly  show  that  there  is  not  good  relation-
 ship  between  this  House  and  _  that
 House.  But  at  the  same  time,  I  want
 to  submit  very  respectfully  that  if  the
 Leader  of  the  other  House  makes  a
 certain  statement  here  and  is  not  able
 to  carry  that  statement  out  in  the
 other  House,  I  do  not  know  what  I

 can  make  of  it.

 You  said  that  first  of  all  there  wasa
 discussion  between  you  and  the  Chair-
 man  of  that  House  and  then  the  two
 Lenders  would  meet.  Suppose  you  30
 not  agree  and  the  Leaders  do  not
 agree,  what  is  going  to  happen?  I
 think  we  should  evolve  some  kind  of
 scheme  by  means  of  which  this  House,
 which  is  the  custodian  of  the  finances
 of  this  country,  has  the  upper  hand
 at  least  in  this  matter.  I  do  not  talk
 of  an  upper  hand  in  any  other  matter.
 but  I  think  we  have  to  control  the
 finances  of  the  country,  and  therefore
 since  this  relates  to  the  estimates  of
 the  Lok  Sabha  and  the  Rajya  Sabhe,
 I  am  sure  that  it  is  you  who  should—
 I  am  not  trying  to  flatter  you,  because
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 it  is  no  use—see  to  it  that  the  csti-
 mates  of  the  Lok  Sabha  and  the
 Rajya  Sabha  are  scrutinised  by  a
 committee  which  is  constituted  by  you
 with  proper  consultation  with  the
 other  party.  If  that  is  not  done,  I
 do  not  know  what  this  democracy  is
 coming  to,  what  the  Leaders  of  the
 Houses  are  doing...

 Mr,  Speaker:  Order,  order.

 Shri  D.  C.  Sharma:  Therefore,  I
 fee]  that  this  knot  has  got  to  be  un-
 ravelled  at  the  earliest  opportunity,  so
 that  the  constitutional

 Mr.  Speaker:  I  agree  with  him,
 He  will  resume  his  seat.

 Shri  Hari  Vishnu  Kamath:  You
 have  agreed  yourself.  I  want  to  read
 out.

 Mr.  Speaker:  व  know  that.  He
 should  not  continue.

 श्री  qo  शि०  पाटिल  (यवतमाल)  :
 अ्रध्यक्ष  महोदय,

 Mr.  Speaker:  Nothing  further.

 श्री  To  fro  पाटिल  :  सदन  के  नेता  ने
 जो  स्टेटमेंट  दिया  है,  उसके  बारे  में  मैं  कुछ
 थोड़ा  सा  पूछना  चाहता  हूं

 झायँ  महोदय  :  ठहर  जाइये  ।  एक  चीज
 को  खत्म  होने  दीजिये  t

 At  least  I  was  misled.  I  had  an
 impression  that  the  Leader  of  the
 House  was  agreeing  to  this  proposition
 that  the  Lok  Sabha  Committee  would
 scrunitise  its  accounts  and  about  the
 Rajya  Sabha  he  had  agreed  to—I  got
 the  impression,  he  might  not  have  had
 that  in  his  mind...

 Shri  Suread‘auath  Dwivedy
 (Kendrapura):  The  whole  House  got
 that  impression.

 Mr.  Speaker:  I  got,  the  impression
 that  the  Leader  of  the  other  House
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 was  agreeing  to  the  accounts  of  Rajya
 Sabha,  the  estimates  of  the  Rajya
 Sabha,  being  «crutinised  by  a  joint
 committee,  and  4  said  that  a  way  had
 been  found  which  was  agreeable  to
 both  sides.  That  was  my  remark.  1
 never  said  that  the  Chairman  had
 agreed  or  we  had  arrived  at  a  settle-
 ment,  but  because  the  Leader  was
 here.  I  requested  him  to  give  his
 impression,  and  what  I  understood  at
 that  moment  was  this,  and  probably
 others  also  understood  like  that,  and
 that  is  how  that  mistake  has  crept  in.
 If  it  is  a  mistake,  it  should  be  said  so.
 because  now  the  Minister  has  said  that
 he  was  only  talking  about  the  Rajya
 Sabha  and  not  about  the  Lok  Sabha.
 but  there  was  no  dispute  about  the  Lok
 Sabha.  Therefore,  that  impression
 was  created,  and  that  has  put  me  in
 in  a  very  wrong  position,  because  the
 Chairman  yesterday  met  me  and  we
 had  a  discussion,  and  he  said  he  had
 never  agreed.  I  said  the  Leader  of
 the  House  was  here,  I  only  consulted
 him,  and  his  words  conveyed  that
 impression,  ang  I  was  obliged  to  make
 that  observation  that  we  had  arrived
 at  an  understanding.

 Shri  Hari  Vishnu  Kamath:  The
 Constitution  is  sovereign.  The  ques-
 tion  is  not  personal.  (Interruption).

 Shri  M.  C.  Chagla:  The  Chairman
 gave  me  clearly  to  understand  that
 if  there  was  to  be  a  Joint  Committee
 it  should  examin:  the  estimates  of
 both  the  Houses.  Well,  there  are
 three  possibilities:  one  is  to  adhere
 to  the  convention  we  have  been
 following  so  far,  and  if  I  may  say  so
 with  the  greatest  respect  to  you  and
 to  the  House,  it  was  a  very  good
 convention.  The  convention  was  that
 the  estimates  of  each  House  should
 be  left  to  the  presiding  officer  of  each
 House.  The  second  suggestion  was
 that  the  Lok  Sabha  should  have  its
 own  Committee  to  look  into  the  esti-
 mates  and  the  Rajya  Sabha  should
 have  its  own  Committee.  The  third
 suggestion  was  about  the  Joint  Com-
 mittee,  and  the  Chairman  gave  me
 clearly  to  understand  that  if  there
 was  to  be  a  Joint  Committee,  it  should
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 certainly  examine  the  estimates  not
 only  of  the  Rajya  Sabha  but  also  of
 the  Lok  Sabha.

 75086

 Some  hon.
 (Interruption).

 Members;  No,  no.

 Shri  M.  C,  Chagla:  If  I  conveyed  to
 you  a  wrong  impression,  I  apologise
 te  you  and  I  apologise  t6  the  House.
 But  I  would  like  to  make  cne  sugges-
 tion:  one  way  out  of  the  difficulty  is,
 you  and  the  Chairman  and  the  two
 Leaders  of  the  Houses  could  meet  and
 work  out  a  fair  solution.  a  fair  coms
 promise.  Which  might  be  one  that
 might  be  acceptable  to  both  the
 Houses.  Then  it  is  for  the  Govern-
 ment  to  take  any  action.  (Interrup-
 tion).

 Mr.  Speaker:  If  a  compromise  can
 be  arrived  at,  that  would  be  good
 but  the  only  factor  that  has  to  be
 kept  in  mind  is  that  the  spirit  of  the
 Constitution  snust  be  taken  into  ac-
 count.  (Interruption).

 Order,  order.  That  is  the  one  thing
 which  must  be  predominant;  that  the
 spirit  of  the  Constitution  is  preserved.
 (Interruption).

 शी  मधु  शिमले  :  कब  भाप  बतलाइये
 कि  सिर्फ  कमेटी  नियुक्त  करने  से  संविधान  की
 रिट्रीट  कैसे  बच  जाती  है  v

 प्रध्यक्ष  महोदय:
 नहीं  है  ।

 की  ह द  शि लये  :  इसी  से  सारा  झगड़ा
 कौर  झंझट  खत्म  हो  जायेगा  ।

 यह  बहस  की  बात

 भ्रधष्यक्ष  महोदय  :  झगड़ा  खत्म  होगा  या
 नहीं,  हम  फैसला  कर  चुके  हैं  भौर  ठस  से  हम
 हट  नहीं  सकते  ।  कमेटी  के  सामने  जाने  के
 लिये  हम  तैयार  नहीं  हैं  ny

 श्री  सच  लिये  :  हम  राज्य  सभा-लोक
 सभा  की  मांगों  पर  बहस  की  मांग  कर  संविधान
 के  खिलाफ  क्‍या  कर  रहे  हैं  t
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 Shri  Tyagi:  What  is  the  practice  in
 the  United  Kingdom?

 श्री  दे०  वि०  पाटिल  :  सदन  के  नेता  ने
 जो  कुछ  कहा  है  उस  के  सम्बन्ध  में  मुझे  दो
 बिलों  के  बारे  में  पूछना  है  ।  एक  बिल  तो
 सोशल  वेलफेयर  डिपार्टमेंट  से  सम्बन्धित  है  ।
 झ्रादिवासियों  के  सम्बन्ध  में  उस  दिन  श्री  सेन
 ने  ग्रा श्वा सन  दिया  था  कि  यह  बिल  जल्‍दी
 लाया  जायेगा  ।  20  तारीख  को  हाफ  ऐन
 ओवर  डिस्कशन  हुसना  था  ।  उस  दिन  भी
 डिपार्टमेंट  के  मिनिस्टर  ने  कहा  कि  यह  बिल
 इसी  सत्र  में  लाया  जायेगा  ।  पंडित  जवाहरलाल
 नेहरू  भर  श्री  शास्त्री  की  ओर  से  भी  भ्राश्वासन
 दिया  जाता  रहा  है  कि  प्रा दि वासियों  फर  जो
 न्याय  हो  रहा  है  उस  को  दूर  करने  के
 लिये  बिल  जरुर  लाया  जायेगा।  में  श्राप  की
 मार्फत  पूछना  चाहता  हूं  कि यह  बिल  स  सत्र

 में  लाया  जायेगा  या  नहीं।  में  कहना  चाहता
 हूं  कि  उसे  जरूर  लाया  जाना  चाहिये  ।
 नगर  नहीं  लाया  जायेगा  तो  इसका  बहुत
 बुरा  प्रसर  होगा  ।

 दूसरी  बात  मैं  पूछना  चाहता  हूं  फसल
 बीमा  बिल  के  बारे  में  ।  सन्‌  963  4%
 राष्ट्रपति  ने  भ्र पने  भाषण  में  कहा  था

 भ्रध्यक्ष  महोदय  :  अरब  तकरीर  तो  नहीं
 हो  सकती  ny

 शी  े०  दि०  पाटिल  :  मैं  यही  जानना
 चाहता  हूं  कि  प्रा दि वासियों  के  बारे  में  कांस्टि-
 ट्यूशन  प्रमेंडमेंट  बिल  कौर  फसल  बीमा  बिल
 इस  सत्र  में  लाया  जायेगा  या  नहीं  ।

 अध्यक्ष  महोदय  :  बहुत  अच्छा  ।
 Shri  Ranga:  The  people  of  the  Food

 Corporation,  about  20,000  of  them,
 have  served  notice  to  an  hunger-strike and  they  have  actually  starteg  their
 hunger-strike  two  days  ago.  A  calling attention  notice  was  sent  to  you  but
 you  were  pleased  to  disallow  it.  May
 I  request  you  to  ask  the  Ministers
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 concerned,  either  the  Home  Minister
 or  the  Food  Minister,  to  make  a
 statement  as  to  how  they  propose  to
 deal  with  this  matter,  either  today  or
 on  Monday?

 श्री  रघुनाथ  सिंह  (वाराणसी)  :  मैं
 जानना  चाहता  हूं  कि  बनारस  हिन्दू  यूनिवर्सिटी
 बिल  जो  है  वह  कब  आयेगा  ।  आप  ने  जो
 बिजनेस  रखा  है  उसमें  उसका  कोई  उल्लेख
 नहीं  है  ।

 Shri  Satya  Narayan  Sinha:  We  have
 decided  to  sit  till  the  7th.  So  far  as
 the  time  at  our  disposal  is  concerned,
 we  have  cut  it  to  the  bone.  Whatever
 important  things  there  are—there  may
 be  important  things—it  is  impossible
 for  us  to  take  any  other  item  in  this
 session,  if  the  House  has  to  sit  till
 the  7th,  unless  the  House  decides  to
 sit  till  late  hours.

 श्री  रघुनाथ  सिह  बनारस  हिन्दू
 यूनिवर्सिटी  बिल  तो  छ:  महीने  के  इन्दर
 कराना  चाहिये  t

 wert  aged:  बस,  ब  और  कोई
 बीज़  नहीं  ली  जा  सकती  1

 12-43,  hrs.
 STATEMENT  RE:  DISCONTINUANCE

 OF  BLANKING  OFF  OF  ALARM
 CHAINS  IN  TRAINS

 The  Minister  of  Railways  (Shri
 S.  K.  Patil):  In  the  course  of  inter-
 pellations  on  the  statement  I  made  in
 the  Lok  Sabha  on  26-4-1966  regard-
 ing  flre  in  a  coach  of  the  Varanasi-
 Bombay  Express  near  Ugrasenpur  sta-
 tion  of  the  Northern  Railway  on
 25-4-1966,  I  had  stated  that  a  policy decision  had  now  been  taken  that  the
 blanking  off  of  alarm  chains  must
 stop.

 I  might  mention  that  as  a_  result
 of  a  discussion  in  the  Lok  Sabha  _  in
 96]  on  the  subject  of  blanking  off
 of  alarm  chains  on  trains,  a  review
 was  made  by  the  Railways  and  it  was
 decided  that  blanking  off  should  be
 restricted  to  the  minimum  number  of
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 trains;  the  alarm  chain  apparatus  was
 accordingly  restored  in  nearly  50
 trains  on  Indian  Railways,  There  was,
 however,  a  spurt  in  the  incidence  of
 unauthorised  pulling  of  alarm  chain
 adversely  affecting  punctuality  of
 trains  and  as  8  result  of  a  further
 review  undertaken  in  1962,  alarm
 chain  apparatus  had  to  be  blanked  off
 on  a  number  of  trains.

 As  in  the  present  incident,
 Passengers  could  not  stop  the  long-
 distanze  train  when  fire  broke  out  in
 a  coach,  resulting  in  casualties,  I
 thought  we  should  put  a  stop  to  the
 system  of  blanking  off  of  the  alarm
 chain  apparatus.  Instructions  have
 accordingly  already  gone  out  that  this
 practice  should  be  discontinued  forth-
 with  in  all  non-suburban  trains.

 Honourable  Members  will,  how-
 ever,  appreciate  that  conditions  are
 different  as  far  as  suburban  trains  are
 concerned.  Stations  are  situated  close
 to  each  other  and  in  case  of  any
 incidence  of  fire,  etc.  it  cannot  re-
 main  un-noticed  for  more  than  per-
 haps  a  few  minutes.  Railways  now
 blank  off  the  alarm  chain  apparatus
 in  a  number  of  suburban  trains  and
 T  am  afraid  this  practice  will  have  to
 continue  in  the  interest  of  smooth
 running  of  trains.  On  suburban  sec-
 tions,  trains  follow  each  other  in  quick
 succession  and  stopping  of  a  train  by
 an  unwarranted  use  of  the  alarm
 chain  apparatus  will  immediately
 cause  queuing  up  and  dislocation  of
 services.  Also,  the  punctuality  of
 suburban  trains  will  be  severely
 affected,  creating  more  problems,

 I  thought  I  should  clarify  what  I
 had  in  ming  when  I  made  the  an-
 nouncement  on  26th  April  regarding
 discontinuance  of  the  practice  of
 blanking  off  of  the  alarm  chain
 apparatus.

 2.4  hrs.
 RE  EXPLOSIONS  IN  GOODS  YARD

 AT  BHUSAVAL
 Mr.  Speaker:  About  the  railway

 accident,  I  would  now  permit  some
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 clarificatory  questions.  Anyone  who  is
 signatory  to  it  may  put  the  question.
 Only  signatories  and  not  others.

 भी  विभाग  प्रसाद  (लालगंज)  :  जो
 स्टेटमेंट  रेलवे  मिनिस्टर  ने  दिया  है  उस  को
 देखने  से  ऐसा  मालूम  पड़ता  है  कि  एक  गाढ़ा
 46  फीट  व्यास  का  शौर  3  फीट  गहरा  शौर
 एक  गड्ढा  65  फीट  व्यास  का  शौर  8  फीट
 गहरा  बना  ।  इसका  अर्थ  यह  हुआ  कि  रेलवे
 वैगन  के  भ्रन्दर  बड़े  ही  विस्फोटक  पदार्थ  भरे
 हुए  थे  ।  रेलवे  के  इन्दर  रेड  ट्रैफिक  गर्ल्स  हैं
 कि  किस  तरह  से  वेगास  में  सामान  रखा  जाना
 चाहिये  कौर  सारी  हिदायतें  बरती  जानी  चाहियें
 मैं  जानना  चाहता  हूं  कि  जो  पापा
 रेड  ट्रैफिक  रूल  बना  हुला  है  उसके  मुताबिक
 सारा  सामान  लदा  था  या  नहीं  t

 रखा  मंत्रालय  में  राज्य-सूत्रो  (डा
 राम  सुभग  सिह)  :  उसी  के  श्तुसार  लद
 था।

 श्री  प्रकाश थिर  शास्त्री  (बिजनौर)
 जैसा  कि  भ्रम  मेल  के  सम्बन्ध  में  रेलवे  मंत्री
 महोदय  ने  कुछ  विदेशी  तत्वों  का  हाथ  होने
 की  सम्भावना  प्रकट  की  थी,  उसी  तरह  से
 क्या  भुसावल  में  जो  रेलवे  दुर्घटना  हुई  है  उसके
 पीछे  भी  कुछ  ग्रनुमान  लगा  है  1  मैं  जानना
 चाहता  हूं  कि  क्‍या  पाकिस्तानी  या  दूसरे  तत्व
 भारत  भर  में  फैल  गये  हैं  जिनका  इस  प्रकार
 की  दुषघंटनाओ्रों  के  पीछे  हाथ  है  ।

 डा  ०  राम  सुलग  सिह  :  मारी  बातों  की
 जांच  की  जा  रही  है  t

 श्री  घड़े  (खरगोन)  :  भुसावल  के  पास
 वरण गांव  में  प्रम्यूनिशन  फैक्ट्री  है  प्रौढ़  वहां  से
 पठानकोट  कौर  फ्रंटियर  के  लिये  माल  जाता
 है।  यह  बात  सब  को  मालूम  थी  कि  इन  पांच
 बोगियों  में  विस्फोटक  पदार्थ  भरे  हुए  थे  ।
 मैं  जानना  चाहता  हूं  कि  जो  डब्बे  लगे  हुए  थे
 उनमें  क्‍या  इस  प्रकार  के  प्रकाशम  लिये  गये  थे
 कि  कोई  सेबोटेज  न  हो  सके  ।
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 डा०  राम  सुभग  सिह  :  सारी  सावधानी
 बरती  गई  थी  ।

 एक  साधनों  समीप  :  फिर  यह  दुर्घटना
 कैसे  हो  गई  ।

 सभापति  महोदय:  यह  तो  तहकीकात  से
 पता  लगेगा  1

 Shri  Hem  Barua  (Gauhati):  It  has
 been  reported  this  morning  that  3
 live  bombs  have  been  discovered  in
 analah  in  Sahranpur.  All  these  things
 and  explosions  and  violent  activities
 in  the  country  speak  of  a  certain  pat- tern.  In  that  context,  may  I  know
 whether  the  Government  have  been
 able  to  hold  any  preliminary  or  pri-
 mary  investigation  into  these  accidents
 at  Bhusawal  and,  if  they  have,  whe-
 ther  they  have  come  to  the  conclusion
 that  this  might  belong  to  the  broad
 pa'iern  of  things  that  are  evolving
 in  this  country  the  CBI,  I  mean.

 Dr,  Ram  Subhag  Singh:  As  I  said
 earlier,  the  entire  matter  is  under
 investigation  and  the  government  will
 have  to  be  guided  by  the  report  of  the
 investigation  authorities.

 श्री  साधु  लिमये  (मुंगेर)  :  प्रत्यक्ष  महोदय,
 जब  परिणाम  में  यह  घटनाएं  हो  गईं  तो  उस
 युक्त  प्रधान  मंत्री  जी  ने  यहां  कहा  कि  नागा
 विद्रोहियों  क ेसाथ  उनका  सम्बन्ध  नहीं  जोड़ना
 चाहिए  कौर  चालिहा  साहब  ने  कहा  है  कि
 उन्हीं  का  यह  काम  है  ।  जब  इस  तरह  की
 घटनाएं  होती  हैं  तो  पूरी  जांच  पड़ताल  किये
 बिना  किसी  को  सिफारिश-पत्न  देने  का  जो
 काम  होता  है  उससे  काफी  गलतफहमी  हो
 सकती  है।  तो  क्या  वे  प्रा इन् दा  से  इस  तरह  की
 धात  बन्द  करेंगी  ?  दूसरी  बात  यह  है  कि  यह
 जो  विस्फोट  हुमा  है  इसमें  काफी  जायदाद  का
 नुकसान  सभा  है  तो  क्या  उसका  कोई  ग्रनुमान
 बता  सकते  हैं  कि  कितना  नुकसान  हुसना  है  ?

 Vo  राम  सुलग  सिह  :  जायदाद  की
 क्षति  के  बारे  में  प्रतिमान  लगाया  जा  रहा  है
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 ae  सारी  बातों  का  पता  लगाकर  यहां  उस
 आंकड़े  को  रख  देंगे  कि  कितने  रुपये  की
 जायदाद  बर्बाद  हुई  है  ?

 Shri  Swell  (Assam—Autonomous
 Districts):  With  regard  to  the  inci-
 dents  in  Assam,  the  Minister  of  State
 for  Railways  answering  questions  last
 week  had  stated  that  there  was  a
 foreign  hand  behind  the  incidents,
 although  the  investigations  were  stil]
 foing  on  On  the  same  basis,  may  I
 know  whethcr  he  suspects  a  foreign hand  behind  the  explosion  at  Bhusaval
 also?

 Dr,  Ram  Subhag  Singh:  Actually
 when  I  made  that  statement,  I  had
 certain  proof  at  my  disposal.  Here
 the  matter  is  under  investigation.  So,
 I  do  not  want  to  be  categorical.

 श्री  Wo  Ato  विद्यालंकार  (होशियारपुर):
 क्या  मैं  यह  जान  सकता  हूं  कि  जो  एक्सप्लोशन
 हुए  हैं  उसमें  जो  बम  या  दूसरी  चीज़ें  हैं  वह
 कहां  की  बनी  हुई  हैं  ?

 The  Minister  of  Railways  (Shri  5.  K.
 Patil):  These  explosives  belong  to
 our  own  defence.  What  was  in  it,
 where  they  were  made,  etc.  is  not
 known  to  us,  nor  is  it  proper  to
 divulge  it.

 Shri  A.  ए,  Sharma  (Buxar):  From
 the  statement,  I  find  that  the  wagons
 were  booked  from  Pathankot  to  Pul-
 gaon  on  23-4-66  and  the  explosion  took
 place  on  2-5-66  at  23.5  hours  when
 they  were  standing  in  Bhusaval  goods
 yards.  I  want  to  know  when  these
 wagons  started  from  Pathankot,  when
 they  arrived  at  Bhusaval  and  how
 long  they  had  been  waiting  in  Bhusa-
 val  goods  yard.  When  the  wagons
 contained  explosives,  why  were  they
 detained  so  long  in  the  yard?

 Dr,  Ram  Subhag  Singh:  The  wagons
 arrived  at  Bhusaval  at  3.10  hours  on
 2-5-66  and  the  explosion  occurred  at
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 23.5  hours  on  2-5-66,  So,  there  was
 not  much  of  a  detention  there.

 Shri  A,  P.  Sharma:  When  did  they
 start  from  Pathankot,  because  it  has
 taken  a  considerably  long  time  to
 reach  Bhusaval.

 Dr.  Ram  Subhag  Singh:  They  were
 booked  on  23-4-66  from  Pathankot  to
 Pulgaon.

 Shri  A,  P.  Sharma:
 specific  question.

 I  am  asking  a
 These  wagons  con-

 tained  explosives.  It  has  taken  about
 9  or  0  days.  Why  should  explosive
 material  take  so  long  a  time  in  its
 movement?

 Dr.  Ram  Subhag  Singh:  The  move-
 ment  depends  on  the  line  clearance,
 ete.

 Mr.  Speaker:  Are  there  no  special
 precautions  take  when  there  are
 explosives?

 Dr.  Ram  Subhag  Singh:  It  wus
 standing  in  the  marshalling  yard  at
 that  time.  There  was  no  question  of
 the  explosion  occurring  while  the
 train  was  in  motion.

 Mr,  Speaker:  When  the  wagons
 contain  explosives,  they  should  be  left
 to  the  ordinary  routine  to  remain  in
 some  yard  for  some  days  as  other
 wagons  would  remain.  Is  not  any
 special  precaution  taken  when  the
 wagons  contain  explosives?

 Shri  S.  K.  Patil:  There  is  a  manual
 that  governs  the  carriage  of  explo-
 sives.  But  it  has  nothing  to  do  with
 time;  that  is  a  new  problem.  The
 manual  contains  how  they  are  to  be
 booked,  what  precautions  the  consignor
 tas  to  take,  ete.  It  also  contains  what
 must  be  the  distance  between  the
 locomotive  and  the  wagons,  etc.  There
 is  very  scrupulous  adherence  to  all
 these  things,  but  the  time  factor  is
 not  mentioned  there.

 Shri  A.  ह  Sharma:  It  has  taken
 0  days  to  move  from  Pathankot  to
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 Bhusaval.  Is  there  no  time  limit  for
 the  movement  of  explosives?

 Mr.  Speaker:  He  says  there  is  na
 time-limit  mentioned  in  the  manual.
 What  can  I  do?

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Amend  the  manual,

 Mr.  Speaker:  If  this  is  not  includ.
 ed,  this  aspect  may  be  examined.

 Shri  S.  K.  Patil:  We  shall  certainly do  so.  We  shal}  also  find  out  why
 that  much  time  was  taken.

 Shri  D.  C.  Sharma  (Gurdaspur):  The
 minister  has  given  a  very  conventional
 and  stereotyped  reply  to  this  question
 which  is  engaging  the  attention  of
 the  whole  of  India,  He  has  said  that
 it  is  under  investigation.  May  I  know
 whether  the  Chief  Inspector  of  Rail-
 ways  is  going  to  investigate  into  the
 matter?  He  can  investigate  it  on  a
 human  level,  operational  level  and
 mechanical  level.  What  efforts  is  the
 Minister  of  State  going  to  make  in
 order  that  the  element  of  sabotage, which  most  of  us  believe  is  00  per
 cent  correct,  is  taken  note  of?  May  TI
 know  whether  some  other  kind  of
 inquiry  will  be  set  up  to  find  out  that
 there  has  been  sabotage  about  which
 T  have  no  doubt?

 Dt.  Ram  Subhag  Singh:  Every  pre-
 caution  will  be  taken  to  find  out  whe-
 ther  there  has  been  sabotage  or  not.
 The  Inspectorate  of  Explosives  as  well
 as  the  CBI  representatives  are  includ-
 ed  in  this  along  with  the  investigating
 authorities,  which  consist  of  four  rail-
 way  officials,

 Shri  Shree  Narayan  Das
 bhanga):  Whit  are  the  usual  precau-
 tions  that  are  to  be  taken  by  rall-
 ways  when  they  accept  such  explo-
 sives  for  transport  from  one  station  to
 another?  When  these  wagons  were
 lying  in  the  yard,  were  any  persons
 posted  there  to  keep  watch  against
 any  sabotage  being  carried  out-  If
 so,  what  arrangement  wus  made?

 Dr.  Ram  Subhag  Singh:  There  are
 certain  conditions.  It  runs  to  20  Lines.
 If  you  allow  me,  Sir,  I  will  read  it.

 (Dar-
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 Shri  Tyagi  (Dehra  Dun):  Are  proper
 arrangements  made  to  keep  watch?

 Dr.  Ram  Subhag  Singh:  Yes;  there
 were  proper  arrangements  to  watch.

 3.00  hrs.
 STATEMENT  UNDER  DIRECTION
 I5  RE,  INACCURACY  IN  STATE-

 MENT  AND  REPLY  THERETO
 Shri  Daji  (Indore):  Sir,  during  the

 discussion  on....

 Shrimati  Renu  Chakravartty  (Bar-
 tackpore):  Where  is  Mr.  Sanjiva
 Reddy?

 Mr,  Speaker:  Mr.  S.  K.  Dey  will
 make  the  statement.

 Shrimati  Renu  Chakravartty:  Why?
 Mr.  Sanjiva  Reddy  must  be  here  to
 apologise.

 Shri  Daji:  Mr,  Speaker,  Sir,  during
 the  discussion  on  the  Indian  Copper
 Corporation  I  had  pointed  out  that
 the  Indian  Copper  Corporation  was
 under  the  technical  management  of
 New  Consolidated  Goldfields  South
 Africa  Ltd.  and  had  referred  to  Bul-
 letin  of  the  Geological  Survey  of  India,
 p.  55.  In  his  reply,  the  Hon'ble  Min-
 ister  Mr.  Sanjiva  Reddy  denied  my
 statement  as  based  on  false  informa-
 tion.  A  reference  to  the  speech  will
 show  that  he  was  silent  on  the  ques-
 tion  of  the  matter  having  been  refer-
 red  to  in  the  Bulletin  of  Geological
 Survey  of  India  and  only  denied  my
 statement  and  held  it  up  to  ridicule.

 I  thereupon  tried  to  get  the  copy  of
 the  Bulletin  from  the  Parliamentary
 Library  but  I  was  informed  that  it  had
 been  withdrawn.  My  efforts  to  obtain
 the  Bulletin  from  the  other  sources
 was  met  with  a  similar  reply.  How-
 ever,  I  have  now  been  able  to  find
 the  relevant  page  and  a  photostate
 copy  of  the  same  is  in  my  possession.

 In  the  Bulletin  of  the  Geological
 Survey  of  India,  Series  A,  Economic
 Geology  No,  23,  Copper,  by  J.  A.
 Dunna  as  revised  and  enlarged  by
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 A,  G,  Jhingraum,  5.  P.  Nautiyal  and
 M.  K.  Roy  Chaudhuri,  p.  55,  it  is  men-
 tioned  “in  1924,  exercising  their  auc-
 tion  the  Cordoba  Copyjer  Company
 purchased  the  mining  rights  at  Mosa-
 bani  from  the  Cape  Copper  Company.
 Simultaneously  the  company  was
 reconstructed  as  the  Indian  Copper
 Corporation.

 “In  93l,  the  technical  management
 of  the  Corporation  was  handed  over
 to  the  New  Consolidated  Goldfields
 South  Africa  Ltd,  under  whose  mana-
 gement  operations  still  continue.”

 The  year  of  publication,  as  given
 on  the  Bulletin,  is  1965.  I  had  there-
 fore  right  and  reasonable  reason  to
 believe  that  the  technical  management
 of  New  Consolidated  Goldfields  South
 Africa  Ltd,  cotinued  on  the  day  when
 I  spoke  in  the  House.  If  during  the
 Africa  Ltd.  continued  on  the  day  when
 period  after  the  publication  and  roy
 speech  in  Parliament,  the  technical
 management  had  been  changed  the
 Minister  could  have  made  such  5
 clear  statement  and  the  matter  could
 have  rested  there.  Instead  he  totally
 denied  the  whole  of  my  statement  re-
 garding  Indian  Copper  Corporation
 heing  technically  managed  by  New
 Consolidated  Coldfields  South  Africa
 Ltd.  In  this  context  the  withdrawal
 of  the  relevant  Bulletin  from  circula-
 tion  is  also  very  significant.

 It  is  clear  that  the  Government  of
 India  in  their  publication  Bulletin  of
 Geological  Survey  of  India  gave  wrong information  or  the  information  given
 was  correct  but  the  technical  manage-
 ment  by  the  South  African  firm  was
 termirated  before  I  raised  the  issue
 in  Parliament.  The  Minister's  state-
 ment  does  not  give  any  clear  indica-
 tion  as  to  the  actual  fact.  It  is
 regrettable  that  the  Minister  instead
 of  clarifying  the  position  satisfied  him-
 self  by  a  general  statement  denying
 what  I  have  said  and  also  went  further
 to  make  some  unsavoury  remark  about
 me.  It  is  now  clear  that  the  Minister‘s
 statement  amounts  to  suppressio  veri
 and  suggestion  falsi,  and  the  statement
 made  by  me  is  correct  as  based  on
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 information  in  the  Bulletin  of  the  Geo-
 logical  Survey  of  India.

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  Mr.  Speaker,  Sir,
 during  the  course  of  discussions  on
 the  Bill  for  the  acquisition  of  the
 Undertaking  of  the  Metal  Corporation

 India  in  the  Parliament  on  22nd of  Member November,  ‘1965,  the  Hon.
 Shri  Daji  made  a  reference  to  the
 Volume  on  Copper  “published  in
 1964"  by  the  Geological  Survey  of
 India  and  said  that  according  to  the
 information  contained  in  this  book,
 “the  Indian  Copper  Corporation  ap-
 parently  owned  by  Birlas  is  being
 managed  by  none  other  than  the  South
 African  foreign  companies,  the  ban-
 kers  of  Rhodesia’s  Prime  Minister,  Mr.
 lan  Smith”.  He  went  on  to  say  “that
 in  the  Volume  on  Copper  on  puge  55
 there  is  a  clear  mention  that  the  Indian
 Copper  Corporation's  technical  mana-
 gements  are  the  New  Consolidated
 Goldfields  South  Africa  Ltd.  It  is  a
 foreign  company  in  South  Africa  be-
 longing  to  the  bankers  of  Rhodesia’s
 Prime  Minister,  Mr.  Ian  Smith.....-
 The  Minister  of  Steel  and  Mines,  Shri
 N.  Sanjiva  Reddy  in  course  of  his
 speech  denied  that  the  Indian  Copper
 Corporation  was  being  managed  with
 the  Rhodesian  capital  and  stated  that
 this  company’s  consultants  are  an
 English  firm  and  not  the  Consolidated
 Goldfields  South  Africa  Ltd.  as  men-
 tioned  by  Shri  Daji.  However,  as  the
 following  statement  appearing  at  Page
 55  of  the  G.S.J.  Bulletin  on  Copper  in
 India  965  publication:

 “In  93l,  the  technical  manage-
 ment  of  the  Corporation  was
 handed  over  to  the  New  Consoli-
 datea  Goldfields,  South  Africa
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 the  information  in  question  as  given
 in  the  above-mentioned  Bulletin  is
 incorrect  and  out  of  date.  It  seems
 to  have  been  reproduced  trom  an
 older  publication  without  checking.
 The  Indian  Copper  Corporation  termi-
 nated  their  arrangements  with  M/s.
 New  Consolidated  Goldfields  South
 Africa  Ltd.  in  960  and  appointed
 M/s.  John  Miles  and  Partners  of  U.K.
 as  their  consultants.

 The  misunderstanding  and  incon-
 venience  caused  to  the  Hon.  Member
 and  others  from  publication  of  wrong
 information  in  the  Bulletin  of  the
 Geological  Survey  of  India  on  Copper
 is  regretted.  Arrangements  have  been
 made  to  print  and  issue  the  appro-
 priate  errata  glips  incorporating  the
 correct  statement  of  facts  regarding
 the  present  consultancy  arrangement
 of  the  Indian  Copper  Corporation,

 The  Ministry  of  Mines  and  Metals
 has  no  knowledge  of  the  reported
 withdrawal  of  the  publication  of
 Geological  Survey  of  India  from  the
 library  of  Parliament.  There  has
 been  no  attempt  at  suppression  of
 correct  information  on  this  subject.
 On  the  other  hand,  the  factual  posi-
 tion  stated  by  the  then  Hon.  Minister
 of  Steel  and  Mines  that  the  present
 technical  consultants  are  a  British
 firm  viz.  M/s.  John  Miles  and
 Partners,  is  correct  and  cannot  ove
 controverted.

 Shrimati  Renu  Chakravartty;  Sir,
 after  hearing  the  statement  I  feel
 that,  firstly,  you  must  make  a
 thorough  inquiry  how  that  particular
 bulletin  of  the  Geological  Survey  of
 India  disappeared  from  the  library
 and  who  was  responsible  for  it,  as
 say  that  they  are  not  responsible  for
 it.  Somebody  else’s  unknown  hand  is Ltd.,  under  whose

 operations  still  continue.”
 was  at  variance  with  the  fact  that
 the  consultants  of  the  Indian  Copper
 Corporation  are  M/s.  John  Miles  and
 Partners  with  registered  office  in  UK..
 a  reference  was  made  to  the  Director-
 General,  Geological  Survey  of  India.
 The  Director-General  has,  after  mak-
 ing  necessary  inquiries,  confirmed  that

 there.
 Mr,  Speaker:  It  should  be  my  res-

 ponsibility.

 Shrimati  Renu  Chakravartty:
 Secondly,  certain  very  unsavoury  und
 unwarranted  remarks  were  made  by
 Shri  N.  Sanjiva  Reddy  in  the  course
 of  his  statement  on  this  particular
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 (Shrimati  Renu  Chakravarthy].
 Matter  against  my  colleague  and
 comrade,  Shri  Homi  Daji.  Since  it
 was  known  that  this  question  was
 going  to  be  raised  today,  why  is  it
 that  he  is  not  present  here.  He
 should  have  been  here  since  he  has
 unwarranted  spoken  in  such  brash
 manner.  He  shoulg  withdraw  those
 remarks  and  express  regret.

 Shri  H,  N.  Mukerjee  (Calcutta
 Central):  I  want  to  reinforce  what
 my  hon.  friend  has  said,  because  you
 will  appreciate  that  in  the  Library
 Committee  we  may  be  in  a  very
 embarrassing  situation  if  it  so  happens
 that  a  Member  of  Parliament  is  pre-
 cluded  from  using  a  document.  I
 really  want  to  know  how  it  happened
 and  |  wish  you  lay  down  the  law
 about  it.  I  noticed  Shri  Sanjiva
 Reddy's  presence  here  some  time  ago
 but  now  he  has  gone  away.  He  may
 have  very  important  business  else-
 where  which  might  warrant  his  pre-
 sence  there,  but  there  are  certain
 parliamentary  proprieties  which  I  am
 trying  to  stress  with  whatever
 strength  I  have.  Is  it  not  necessary
 ang  obligatory  for  a  Minister  of  Gov-
 ernment  who  is  to  be  here  because
 of  this  item  being  on  the  agenda—he
 does  not  always  favour  us  with  his
 presence—to  inform  you  and  _  to
 express  to  you  his  regret  at  his  having
 to  be  absent  for  some  unavoidable
 reason  or  is  it  that,  being  g  member
 of  the  other  House,  he  forgets  the
 constitutional  obligation  that  he  is
 responsible  to  this  House  for  his  job,
 that  it  ig  at  our  good  pleasure  he
 holds  his  employment?  It  is  very  dis-
 tressing  that  Ministers  treat  this
 House  with  contempt,  particularly
 Ministers  from  the  other  House,  who
 do  not  seem  to  know  the  Constitution
 at  all.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  May  I  submit  that  the  matter
 is  serious  in  both  its  aspects?  Firstly,
 the  theft  or  disappearance—I  do  not
 know  whether  it  is  theft  really—a
 certain  vanishing  trick  performed  by
 this  document....
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 Mr.  Speaker:  Why  does  he  make
 these  comments  of  vanishing  trick  and
 80  on?

 Shri  Hari  Vishnu  Kamath:  I  am
 referring  to  the  vanishing  trick  per-
 formed  by  this  document,  not  by  any
 person,

 Mr.  Speaker:  He  has  said  disappear-
 ance.  That  is  enough.

 Shri  Hari  Vishnu  Kamath:  I  think
 this  is  the  first  time  in  parliamentary
 history  that  this  has  happened.  If
 that  has  happened  earlier,  we  are  not
 aware  of  it.  This  is  the  first  time
 this  has  happened,  and  _  it  needs
 a  thorough  and  sifting  inquiry.
 Secondly,  a  rule  might  be  formulated,
 that  when  a  Minister  has  made  a  state-
 ment,  which  is  called  into  question
 later  on,  objected  to  later  on,  and  it
 is  found  to  be  incorrect  and  another
 statement  is  going  to  be  made  on  that
 statement,  if  it  is  in  the  order  paper  of
 the  House  and  the  Minister  is  present
 in  the  House,  you  should  kindly  ensure
 that  the  Minister  does  not  leave  the
 House  without  your  permission.  If  he
 has  got  some  urgent  business  or  if  the
 portfolio  has  changed  hands,  that  is
 all  right  but  even  then,  he  should  not
 leave  the  House  without  getting  your
 permission.

 Shrimati  Renu  Chakravartty:  He
 must  apologise.

 Shri  U.  M.  Trivedi  (Mandsaur):
 Apart  from  the  impropriety  by  the
 hon.  Minister,  Shri  Sanjiva  Reddy,  in
 just  making  himself  scare  on  the  very
 occasion  when  he  had  to  listen  to  what
 is  being  said,  the  point  that  strikes
 me  as  the  most  important  and  which
 cannot  be  brushed  aside  is  that  such
 an  ignorance  that  has  been  exhibited
 in  the  highest  circles,  by  the  heads
 of  departments  who  govern  the  whole
 machinery  of  Government,  existed.  We,
 as  outsiders,  who  had  to  move  about
 in  the  Jawar  mines  and  the  Copper
 Corporation  and  all  that,  knew  that
 certain  things  did  exist  and  that  the
 statement  could  not  be  true  and  the
 bulletin  issued  could  not  be  true.  How
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 could  such  a  statement  be  issued  in
 the  bulletin  itself  and  what  action  does
 the  Government  contemplate  to  take
 against  the  officer  or  officers  concerned
 who  issued  such  a  statement?

 Shri  Ranga  (Chittoor):  All  that  has
 followed  from  the  lips  of  my  hon.
 friends,  I  am  sure,  has  the  support  of
 almost  al]  the  Members  of  this  House.
 I  need  only  add  one  point.  In  the
 course  of  our  parliamentary  talks,  it
 is  true  that  we  do  make  observa-
 tions  and  indulge  in  a  certain  amount
 of....

 Shrimati  Renu  Chakravartty:  Pole-
 mics.

 Shri  Ranga:  mutual  criticism
 and  making  jokes;  but  when  we  are
 found  to  have  made  a  mistake  or  an
 incorrect  statement  and  all  the  con-
 sequences  follow  of  asking  for  correc-
 tion  and  when  a  correction  is  made,
 it  is  only  proper  on  our  part  to  with-
 draw  all  those  parliamentary  sallies,
 replies,  criticisms  and  witticisms  that
 we  indulge  in.  That  has  not  been
 done  by  my  hon.  friend.  He  has  only
 regretted  the  inconvenience  caused  to
 Shri  Daji.  It  is  not  specially  the
 experience  of  Shri  Daji  alone;  it  is
 the  inconvenience  caused  to  every
 Member  of  this  House  when  one  Mem-
 ber  is  dealt  with  in  that  fashion.

 Mr.  Speaker:
 has  said,

 “To  others  also”,  he

 Shri  Ranga:  The  remarks  that  the
 Minister  had  made  following  upon
 that  particular  question  must  be  re-
 gretted  and  must  be  withdrawn.  They
 have  already  said  that  we  would  like
 you  to  give  a  definite  direction  to  the
 Leader  of  the  House  to  see  that  the
 Minister,  whose  statement  is  called  in
 question  and  who  has  to  make  a  cor-
 rection  in  the  course  of  h.s  own  state-
 ment,  must  himself  be  prepared  to  do
 it  in  the  House  and  no  get  it  done
 through  one  of  his  deputies.

 Shri  Daji:  Sir,  my  first  submission
 is  to  you  and,  through  you,  to  the
 House.  The  Rules  Committee  should
 re-examine  the  question  of  Direction
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 i5.  It  has  got  to  be  re-examined:
 because  we  are  only  permitted  to  make
 a  statement,  the  Minister  replies  to
 that  and  the  whole  thing  goes  to  rest,
 But,  sometimes  the  matter  must  be,
 gone  into  depth  to  find  out  ultimately
 who  is  wrong.  This  reply  of  the
 Minister  itself  has  given  an  occasion
 for  me  to  counter-reply,  At  the  pre-
 sent  moment  I  am  once  again  submit-
 ting  that  the  information  given  by the  Minister  to  the  House  is  wrong,
 that  the  information  given  by  the  con-
 cerned  officers  to  the  Minister  is
 wrong.  that  the  Geological  Depart-
 ment  had  withdrawn  it  not  only  from
 the  Parliament  Library  but  also  from
 the  University  Library  and  public
 libraries,  wherever  it  was  issued.  It
 was  withdrawn  by  the  orders  of  this
 Department  itself.  Once  again,  the
 officers  have  misdirected  the  Minister.

 Secondly,  in  such  a  case  when  we
 find  that  the  Minister  rests  on  the
 advice  of  officers  and  comes  and  says
 that  it  is  wrong,  is  it  not  a  contempt
 of  the  House  committed  by  the  officers
 who  directly  and  deliberately  mislead
 the  Minister?  On  the  last  occasion
 also  I  read  out  from  the  Bulletin  and
 pointed  out  the  page  number;  but  even
 then  the  Minister  does  not  even  con-
 sult  the  bulletin  and  says,  “Al]  your
 information  is  false  and  you  are  in  the
 habit  of  giving  such  information.”

 Thirdly,  I  can  understand  that  it  can
 be  withdrawn  from  other  libraries  by
 a  Government  directive,  but  can  it  be
 withdrawn  by  an  executive  direction
 from  the  Parliament  Library?  It  is  a
 very  serious  matter.  It  pained  me
 more.  If  I  do  not  get  it  in  the  Delhi
 University  Library,  I  do  not  mind.
 But  can  a  book  be  withdrawn  from
 the  Parliament  Library  which  is  in
 your  custody?

 Mr,  Speaker:  It  was  here  with  us.
 It  was  taken  away  for  correction  and
 it  has  already  been  returned.

 Shri  Dajl:  When  was  it  returned?
 Whose  permission  was  obtained  to
 withdraw  it?

 Shrimati  Renu  Chakravartty:  Why
 should  they  take  it  away  for  correc-

 tion?
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 Mr.  Speaker:  It  was  taken  in  Octo-
 ber  and  returned  in  November,  In  the
 beginning  of  December  that  was  donc.

 Shri  Hari  Vishnu  Kamath:  A  long
 time  for  correction,

 Mr.  Speaker:  The  crucial]  point  is
 that  when  under  Direction  15,  g  Mem-
 ber  has  to  make  a  statement  asking  for
 the  correction  of  a  reply  or  a  state-
 ment  made  by  a  Minister,  whether  it
 is  necessary  for  that  Minister  to  be
 present  in  the  House  when  that  cor-
 rection  is  to  be  made.  I  think,  all  of
 us  should  agree,  that  when  that  state-
 ment  concerns  one  particular  Minister,
 he  ought  to  be  present.  That  appeals
 to  commonsense  and  should  be  a
 regular  procedure.  I  hope,  the  Minis-
 ters  would  take  note  of  that,  that  when
 it  concerns  a  particular  Minister,  he
 ought  to  be  present,

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  He  has  ceased
 to  be  in  charge  of  it,

 Mr.  Speaker:  Even  though  the  port-
 folio  is  changed,

 Shri  Daji:  Who  had  withdrawn  it?
 Who  has  corrected  it?

 Mr.  Speaker:  The  Geological  Depart-
 ment.

 Shri  Daji:  The  Minister  just  now
 said  in  his  statement  that  his  depart-
 ment  did  not  take  any  book  for  cor-
 rection.  That  statement  is  false....
 (Interruption)

 The  Leader  of  the  House  (Shri  Satya
 Narayan  Sinha):  Regarding  your
 observation  about  the  previous  Minis-
 ter  in  charge  of  steel  and  mines,  I
 quite  agree  that  the  Minister  concern-
 ed  should  be  present;  but,  I  tell  you
 that  he  has  not  done  it  deliberately.
 Perhaps,  it  was  because  he  was  under
 the  impression  that  the  portfolio  has
 changed;  inadvertently  he  must  have
 done  it.  It  was  nothing  deliberate.

 966  in  Statement  and  Reply
 thereto  (Stt.)

 I  think,  in  future  we  shall  see  that
 your  observation  is  implemented,
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 Shri  Barrow  (Nominated—Anglo-
 Indians):  May  I  ask,  Sir,  how  a  book
 from  the  Library  can  be  taken?  If  the
 Department  wants  to  make  a  correc-
 tion,  the  normal  procedure  is  to  send
 a  correction  slip.

 Shri  H.  N.  Mukerjee:  How  can  8
 book  be  taken  away  for  correction?

 Mr.  Speaker:  I  will  find  out  how
 a  book  can  be  taken  away.

 Shri  H.  N.  Mukerjee:  Please  make
 an  inquiry  and  let  us  know..  (Inter-
 ruption).

 Mr.  Speaker:  I  will  convey  it....
 (Interruption)

 Shri  Hem  Barua  (Gauhati):  Sir,
 what  I  wanted  to  know  is:  (a)  when
 certain  facts  were  disclosed  on  the
 floor  of  this  House  regarding  that
 notorious  Jorhat  jeep  accident  on  7th
 March....

 Mr,  Speaker:  How  can_  that  be
 asked  now?

 Shri  Hem  Barua:  you  were
 pleased  to  direct  the  hon.  Minister
 to  collect  the  information  and  give
 that  information  to  us.  I  just  wanted
 to  know  whether  the  information  has
 been  collected.  (b)  When  it  was  dis-
 closed  that  two  delegations,  one  of
 Naga  hostiles  and  another  of  Mizo
 hostiles,  had  gone  to  Dacca,  the  capital
 of  East  Pakistan,  and  met  there
 Marshal  Chen  Yi  and  Dr.  Bhutto,  the
 Pakistani  Foreign  Minister,  the  hon.
 External  Affairs  Minister  said  that  he
 did  not  have  the  information.  We
 would  like  to  have  the  information
 from  him  if  he  has  collected  it  by  now
 and  enlighten  us  on  that.

 Mr.  Speaker:  I  cannot  ask  him  just
 now.  If  he  has  the  information,  he
 may  give  it  sometime  later  when  he
 speaks,
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 3.9  hrs.
 RESOLUTION  RE:  CONTINUANCE
 OF  PRESIDENT'S  RULE  IN  KERALA

 The  Minister  of  State  in  the  Minis-
 try  of  Hone  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  Sir,  on  behalf
 of  Shri  Gulzarilal  Nanda,  J  beg  to
 move  the  following  Resolution:—

 “That  ihis  House  approves  the
 continuance  in  force  of  the
 Proclamaiion  dated  24th  March,
 1965,  in  relation  to  the  State  of
 Kerala,  issued  under  article  356  of
 the  Constitution  by  the  Vice-
 President  of  India,  discharging  the
 functions  of  the  President,  for  a
 further  period  of  six  months  with
 effect  froin  May  qn,  1966.”

 18.19),  hrs.
 {Mr.  Deputy-SpEAKER  in  the  Chair]

 I  need  not  recapitulate  the  history
 leading  to  the  issue  of  the  Proclama-
 tion  on  the  24th  March  by  the  Vice-
 President,  as  the  House  had  approved
 of  this  Resolution  on  the  7th  May,  1965.
 This  Proclamation  was  extended  by
 resolution  of  this  House  on  8th  Novem-
 ber,  965  for  a  period  of  six  months
 from  llth  November,  1965,  and  this
 period  expires  on  the  l0th  May.  The
 grounds  for  which  the  Proclamation
 had  to  be  continued  in  force  are  well
 known  to  the  House  and  the  continu-
 ance  in  forc®  of  that  Proclamation  has
 been  approved  by  this  House.

 Members  would,  naturally,  be  anxi-
 ous  to  see  that  a  popular  government
 is  set  up  in  Kerala  as  quickly  as
 possible.  I  may  say  that  the  Gov-
 ernment  al.o  shares  the  same  view
 because  however  benevolent  and  demo-
 cratic  a  manner  in  which  the  Presi-
 dent’s  rule  may  be  carried  on  by  the
 Governor  and  his  officers,  it  cannot
 substitute  a  democratic  responsible
 Government  and  the  people  of  Kerala
 would  alwuys  feel  that  they  are
 deprived  of  a  popular  responsible
 Government.  I  appreciate  these  feel-
 ings  and  share  the  view.  It  is,  there-
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 fore,  that  the  Government  is  also  keen
 to  see  that  the  President's  rule  is  :.ot
 continued  any  longer  than  is  necs-
 sary.

 §:¢6

 The  Government  has  examined  all
 the  possibilities.  Having  considered
 this  question  whether  the  present
 Proclamation  should  be  extended  for
 a  further  period  of  six  months  or  not
 and  after  considering  all  the  relevant
 factors,  the  Government  have  come
 to  the  conclusion  that  further  con-
 tinuance  of  the  President's  rule  has  to
 be  extended  for  another  period  of  six
 months.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Where  is  the  Governor's  Re-
 port  this  time?

 Shri  Hathi:  The  circumstances
 which  led  the  Government  to  this
 conclusion  are  that,  if  the  elections  are
 immediately  held  after  the  expiry  of
 the  present  Proclamation,  in  the  Gov-
 ernment's  opinion  and  judgment,  no
 political  party  has  any  clear  chance
 of  winning  elections.  Even  if  the
 judgment  of  the  Government  may  not
 be  right  and  even  if  it  is  decided  that.
 the  Proclamation  should  cease,  it  will
 not  be  possible  to  hold  fresh  elections
 just  now,  at  least  till  the  monsoon  is
 over,  that  is,  before  October-Novem-
 ber,  1966.

 In  view  of  the  General  Elections  to
 be  held  in  February,  1967,  holding
 elections  in  Kerala  earlier  will  not  be
 worthwhile.  Under  these  circumst-
 ances,  it  is  rather  reluctantly  that  I
 come  forward  before  the  House  with
 this  Resolution.

 I  would  like  to  mention  that,  as  I
 have  said  already,  the  President's  rule
 however  benevolent  it  may  be  cannot
 substitute  a  d  atic  responsibl
 Government.

 Shri  Vasudevan  Nair:  Who  said  Tt
 is  a  benevolent  Government?  It  Is
 such  a  useless  Government.

 Shri  Hathi:  J  have  already  said  it.
 With  that  end  in  view,  if  something
 could  be  done,  we  have  been  trying
 to  meet  the  Members  of  Kerala.  We
 have  met  during  this  year  and  we
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 {Shri  Hathi]
 have  met  for  about  five  times  out  of
 which  twice  we  held  a  meeting  of  the
 Consultative  Committee  in  Trivandrum
 itself  so  that  the  Members  of  the  Com-
 mittee  also  could  know  the  local  prob-
 Jems  and  also  discuss  them  with  the
 local  people  there.  More  than  a  dozen
 Bills  were  discussed  and  issues  relat-
 ing  to  the  economic  development  of
 Kerala  in  the  field  of  food,  irrigation
 and  power  were  also  discussed.  The
 Committee  had  also  the  opportunity
 of  having  the  Food  Minister,  the  Rail-
 way  Minister,  the  Deputy  Chairman
 of  the  Planning  Commission  and  the
 Minister  of  State  for  Planning  for
 discussing  various  questions  of  import-
 ance.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  order,  Sir.
 When  the  affairs  of  Keralx  which  have
 been  wrongly  deprived  of  its  Legisla-
 ture  are  being  discussed  and  the
 Minister  is  reading  out  an  interesting
 speech,  I  think,  there  should  be  a
 quorum  in  the  House,

 Mr.  Deputy  Speaker:  The  bell  is
 being  rung....now  there  is  quorum.

 Shri  Hathi:  The  most  important
 question  which  had  been  baffling  the
 Government  of  Kerala  for  all  these
 years  is  the  problem  of  encroachment
 on  Government  forest  lands.  A  sub-
 committee,  as  the  Members  know,
 has  been  appointed  to  look  into  the
 question.  Its  report  has  been  receiv-
 ed  and  is  under  the  consideration  of
 the  Government  and  the  decision
 which  will  2merge  out  of  this  will  be
 a  policy  decision  and  a  State  policy
 will  be  evelved  about  this  problem
 which  has  remained  unsolved  all  these
 years.  It  is  also  decided  that  pend-
 ing  consideration  of  the  report,  the
 status  quo  will  be  maintained.  There
 seems  to  be  some  misapprehension
 amongst  sone  Members  that  evictions
 will  continue  pending  this.  I  may
 assure,  the  status  quo  will  be  main-
 tained  and  no  evictions  will  be  had.

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  hon.  Minister  is  correct-
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 ing  the  answer  that  he  gave  to  the
 question  sometime  back?

 Shri  Hathi:  In  case  any  land  is
 acquired  for  the  purpose  of  a  project,
 then,  naturally,  eviction  will  have  to
 be  done--that  is  a  different  matter—
 but  not  on  the  ground  of  encroach-
 ment,  If  some  land  is  acquired  for
 the  purpose  of  a  project,  then  evic-
 tion  will  be  had.

 Shri  Vasudevan  Nair:  The  Parlia-
 mentary  Sub-Committee  took  into
 consideration  all  these  factors  and
 they  submitted  a  report.  You  have
 promised  that  report  will  be  considered
 first  and  then  only  a  decision  about
 the  evictions  will  be  taken.  Are  you
 going  back  upon  that  assurance?

 Shri  Hathi:  I  am  not  going  back.
 That  is  why  I  am  again  mentioning
 very  clearly  that  pending  the  decision
 which  the  Committee  will  take  on  the
 report,  there  will  be  no  eviction.  This
 is  what  I  say.  There  is  a  slight
 misapprehension  or  misunderstanding
 that  supposing  some  land  is  acquired
 for  a  project,  what  will  happen?  J  am
 sure  it  cannot  be  acquired  in  so  short
 a  time.  Therefore,  that  question  also
 should  not  arise.  I  want  to  make  this
 clear  that  no  eviction  will  be  had
 and  that  the  status  quo  will  be  main-
 tained  till  the  Committee  takes  a  deci-
 sion.

 There  were  a  number  of  other  ques-
 tions  which  were  raised.  I  would  not
 like  to  go  at  length  into  all  these
 questions  now  because  we  will  have  an
 opportunity  of  discussing  these  ques-
 tions  within  the  next  two  days  when
 the  Kerala  Budget  will  be  before  the
 House.  My  Resolution  is  for  the  con-
 tinuance  of  the  President’s  rule  for  a
 further  period  of  six  months.

 I  move.

 Mr,  Deputy-Speaker:
 moved:

 Resolution

 “That  this  House  approves  the
 continuance  in  force  of  the  Pro-
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 clamation  dated  24th  March,  1965,
 in  relation  to  the  State  of  Kerala
 issued  under  article  356  of  the
 Constitution  by  the  Vice-President
 of  India,  discharging  the  functions
 of  the  President,  for  a  further
 period  of  six  months  with  effect
 from  May  qi,  1966.”"
 Shri  Ranga  (Chittoor):

 Speaker,  Sir,  I  rise  to
 Motion.

 Mr.  Deputy
 oppose  this

 Tam  extremely  =  sorry  that  the
 Union,  Government  should  have  re-
 duced  itself  to  this  position  that  in-
 stead  of  becoming  the  author  of
 democracy,  it  becomes  the  author  of
 dictatorship  and  tyranny.  They  say
 that  they  themselves  do  not  want
 dictatorship  or  tyranny,  that  they  are
 very  much  in  love  with  popular  res-
 ponsible  Government,  but  what  ac-
 tually  they  are  doing  is  just  what  any
 dictator  woulg  do.  It  would  only
 mean  this  that  if  the  present  ruling
 Party  were  to  succeed  in  any  general
 elections,  and  even  in  States,  in  gett-
 ing  a  workable  majority  or  emerging
 985  the  single  largest  Party  with  only
 a  few  votes  more  needed  to  gain  a
 majority,  they  would  like  to  allow
 popular  institutions  to  function  there
 hut  not  otherwise.  Even  when  they
 do  not  have  a  majority,  they  wish  to
 exercise  the  privilege  of  distributing
 power  or  selling  power,  as  it  were,
 among  other  Members  of  the  Legis-
 lature  belonging  to  the  other  parties
 in  order  to  manufacture  a  workable
 majority  and  run  the  whole  show.
 When  they  fail  to  achieve  these  two
 objectives,  when  these  two  means  are
 denied  to  them,  that  is  of
 getting  a  clear  majority  by  themselves
 and  manufacturing  a  majority
 somehow  or  other  by  political  pro-
 stitution,  they  have  no  interest  in
 democracy  and  democratic  institutions,
 und  they  would  like  to  take  advartage of  this  constitutional  provision  in
 order  to  bid  good-bye  to  popular
 institutions  and  responsible  govern- ment.

 This  Government  stand  self-con-
 demned  in  the  methods  that  they  have
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 adopted,  in  their  vain  efforts  to  gain

 a  majority  in  Kerala.  They  have  yone
 vut  of  their  way  to  put  in  jail  a  large
 number  of  the  political  leaders  of
 Kerala  belong  to  one  political
 party,  namely  the  Left  Communists.

 Shri  Bibhuti  Mishra  (Motihari):
 Al]  the  political  parties  combined  to-
 gether  also  could  not  form  a  govern-
 ment

 Shri  Ranga:  They  imprisoned  them
 under  the  DIR.

 Shri  Hathi:  Now,  they  are  not  in
 jail.

 that  time  they
 Goverrment  had

 and  hoped  for  a
 majority  for  themselves.  But  as  Ill
 luck  would  have  it  for  them,  the
 people  in  Kerala  refused  to  accept
 the  decision  made  by  the  Government
 against  those  leaders  and  elected  those
 very  same  leaders  to  the  Assembly.
 And  why  did  Government  put  them
 in  jail?  They  wanted  the  country  as
 a  whole  to  accept  those  people  as
 traitors.  They  looked  upon  them  as
 traitors,  and  then  appealed  to  the
 people  to  accept  their  judgment  that
 those  people  were  traitors,  but  the
 people  of  the  State  refused  to  accept
 that  judgment.  Today,  Government
 themselves  have  accepted  the  decision
 of  the  people  that  those  people  are
 not,  after  all,  traitors  but  they  are
 also  citizens,  and  they  are  also  patri-
 otic  people  and  they  are  entitled  to
 exercise  all  the  civil  liberties  and
 fundamental  rights  that  all  the  rest
 of  us  are  entitled  to  exercise  and
 enjoy,  and  that  is  why  Government
 have  released  them  al!  unconditionally,
 What  does  this  show?  This  shows  that
 the  Government  stand  self-condemned,
 That  is,  the  step  taken  by  the  Govern-
 ment  at  that  time  which  was  not
 approved  of  by  the  people  at  that  time
 is  not  approved  of  by  he  very  same
 Government  now.  The  only  differen-
 ce  is  that  two  years  have  elapsed
 since  then.  In  these  two  years  Gov-
 einment  aight  say  that  things  have

 Shri  Ranga:  At
 were  imprisoned.
 put  them  in  jail
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 (Shri  Ranga]
 changed.  But  have  they  changed  to
 such  an  extent  that  the  DIR  should
 go?  Government  themselves  say  that
 they  have  not  changed  much,  and  they
 have  not  changed  to  such  an  extent
 that  the  DIR  should  go,  and  that  the
 Left  Communists  should  be  branded
 as  traitors  or  as  enemies  of  the  coun-
 try  but  the  Left  Communists  are  en-
 titled  to  function  as  a  political  party
 just  as  well  as  any  other  political
 party.  Therefore,  what  other  judg-
 ment  can  any  reasonable  man  come
 to  except  this  that  this  Government
 had  made  a  wrong  judgment  on  that
 occasion  and  they  have  continued  to
 make  that  wrong  judgment  till  today,
 and,  therefore,  they  stand  self-conde-
 mned?

 Then,  where  is  the  guarantee,  now
 that  this  Government  have  got  used
 to  this  method  of  making  short  shrift
 of  our  democratic  institutions,  that
 they  are  not  going  to  set  aside  demo-
 cratic  institutions  in  other  States  also
 at  the  eng  of  the  general  elections  if
 they  were  to  find  themselves  in  a
 minority,  that  is,  if  they  were  to  find
 the  ruling  party  to  be  in  g  minority
 in  a  number  of  States?  And  where
 is  the  guarantee  that  in  a  number  of
 States  the  ruling  party  is  not  going
 to  be  in  a  minority?  And  if  they  are
 going  to  be  in  a  minority  and  if  they
 are  going  to  pursue  the  same  unde-
 mocratic  methods  that  they  have  pur-
 sued  in  Kerala,  how  can  this  House
 in  dll  conscience  give  this  power  re-
 peatedly  to  Government  to  continue
 to  set  aside  these  democratic  institu-
 tions?

 Thirdly,  why  do  they  not  want
 elections  now?  Did  they  not  have
 elections  in  similar  circumstances  once
 before  in  Orissa,  just  a  few  months
 enly  before  the  general  elections  were
 going  to  take  place  in  the  whole  of
 India?  But  why  is  it  that  in  this  State
 they  do  not  wish  to  do  it?  For,  for
 the  last  two  years,  they  find  that  they
 have  not  done  enough  and  they  want
 another  six  or  ten  months  to  carry  on
 their  political  log-rolling  and  a  regu-
 lar  political  process  of  prostituting  our
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 political  leadership  in  the  different
 Politica]  parties  to  such  an  extent  that
 it  would  be  possible  for  them  to
 manufacture  a  workable  majority,  and
 for  this,  they  want  to  have  some  more
 time.  They  do  not  want  this  addition-
 al  time  in  order  to  improve  the  State
 by  having  some  developmental  plans;
 they  do  not  want  to  implement  the
 developmental  plans  to  improve  the
 economy  of  that  area  and  then  present
 an  improved  State  of  Kerala  un  a  sil-
 ver  platter  to  the  democratic  leaders
 who  would  be  expected  to  come  into
 power  at  the  end  of  the  next  gencral
 elections.  They  do  not  want  to  do  any
 such  thing.  All  that  they  want  to
 do  is  somehow  or  other  to  go  en
 managing  or  mismanaging  their  poli-
 tics  in,  that  State  and  use  the  funds
 that  are  placed  so  arbitrarily  at  the
 disposal  of  the  Governor  and  the  Ad-
 ministration  in  an  irresponsib!e  man-
 ner.  I  am  saying  that  with  all  due
 sense  of  responsibility,  because  this
 Advisory  Body  has  no  real  power  at
 all  and  has  no  power  to  control  the
 administration  there.  So,  they  use
 these  funds,  powers  and  privileges  of
 Government  in  an  irresponsible  man-
 ner  in  order  somehow  to  gain  more
 and  more  support  for  their  own  party
 and  help  it  to  install  itself  in  a  majo-
 rity  at  the  end  of  the  next  general
 elections.  Anyhow,  this  part  of  the
 House  cannot  be  a  party  to  allowing
 the  Government  to  use  this—it  is
 not  a  privilege  but—this  nefarious  op-
 portunity  to  destroy  democracy  and
 democratic  freedoms  and  democratic
 decencies.

 In  the  meanwhile,  even  the  deve-
 lopment  of  Kerala  is  being  dwarfed.
 If  only  there  had  been  a  responsible
 Government  there  it  would  have  been
 possible  for  them  to  negotiate  with
 the  Union  Government  in  making
 their  so-called  one  year’s  plan  for  the
 first  year  of  the  Five  Year  Plan  period
 and  get  many  of  their  developmental
 plans  accepted  and  get  them  introduc-
 ed  and  also  dovetailed  into  the  national
 plan  so  that  the  people  of  Kerala  could
 be  assured  that  all  that  would  be
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 possible  and  that  could  be  possible
 would  be  done  such  as  in  regard  to
 the  development  of  their  forests,
 their  fisheries,  their  industries,  and
 even  in  regard  to  the  total  amount  of
 food  that  coulg  be  placed  at  the
 disposal  of  the  people  there  and  also
 the  power  that  is  so  badly  necded  by
 the  industries  there.  It  is  a  noto-
 rious  fact  that  unlike  in  the  other
 States,  the  industries  in  Kerala  are
 suffering  from  a  power  cut,  a  more
 serious  degree  of  power  -ut  so  much
 so  that  most  of  their  industrial  plants
 are  obliged  to  function  only  at  50  per
 cent  of  their  total  capacity,  if  not  less
 than  that,  with  the  result  that  thou-
 sands  and  thousands  of  workers  are
 forced  to  be  unemployed....

 Shri  Vasudevan  Nair:  About  50,000
 of  them.

 Shri  Ranga:  About  50,000  of  them
 are  forced  to  be  unemployed  and  the
 industries  themselves  are  obliged  to
 pay  lay-off  compensation  to  the  wor-
 kers  and  thereby  also  they  are  running into  losses.  All  this  is  happening
 there.  Much  of  this  could  have  been
 avoided  if  there  had  been  a  popular
 Government.

 The  only  point  that  my  hon.  friend
 and  the  Government  could  raise  in
 their  favour  is  that  not  one  single
 political  party  could  be  expected  to
 achieve  a  majority.  I  have  already
 said  so,  and  I  repeat  it  now,  that
 there  is  no  need  for  them  to  go  on
 waiting  for  some  one  politica)  party to  achieve  a  majority.  They  can
 have  an_  aill-parties’  Government
 there.  I  make  that  offer  to  our  friends
 and  ask  them  to  investigate  into  this
 matter.  My  hon.  friend  said  in  the
 first  instance  that  he  did  not  know
 much  about  it  and  he  did  not  know
 whether  that  would  be  consistent  with
 our  Constitution.  On  the  second
 occasion  he  said  that  he  was  going to  study  it.  On  the  third  occasion  now,
 God  alone  knows  what  he  is  going to  say.  Let  me  give  this  warning  to
 my  hon.  friend  as  well  as  this  Gov-
 ernment.  There  is  no  guarantee  that
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 at  the  end  of  the  next  general  elec-
 tions,  in  all  the  States  of  this  country,
 the  ruling  party  is  going  to  get  a
 majority.  I  should  be  very  much
 surprised  indeed,  and  I  should  be  very
 much  disappointed  with  the  people,
 knowing  as  I  do  the  sense  of  discon-
 tert  and  dissatisfaction  and  disaffec-
 tion  that  is  prevailing  in  their  heart
 of  hearts  all  over  India,  if  in  not  less
 than  three  States  the  ruling  party
 were  not  to  find  itself  in  a  minority.
 It  would  not  be  possible  for  them  to
 form  the  Ministry  in  those  cases.
 Then,  what  are  Government  going
 to  do?  Would  they  like  it?  It  can
 easily  be  seen  from  their  past  beha-
 viour  that  they  would  not  like  the
 communists  alone  to  come  into  power
 in  any  of  these  three  or  four  States.
 They  would  not  like  it.  You  can  sce
 it.  They  would  play  all  sorts  of  tricks,
 as  they  have  been  playing  here  in  the
 case  of  Kerala;  whether  they  are
 scrupulous  or  unscrupulous,  honest  or
 dishonest,  constitutional  or  unconsti-
 tutional,  they  would  certainly  leave
 no  stone  unturned  in  order  to  prevent
 the  communists  from  coming  into
 power.

 Under  those  circumstances,  what  is
 the  best  thing  for  them  to  do?  Would
 it  not  be  better  from  their  own  point
 of  view  to  take  the  opportunity  under
 these  circumstances  to  have  an  im-
 portant  say  in  the  governance  of  those
 States  where  the  communists  are  like-
 ly  to  come  into  power?  If  they  do
 not  do  that  now,  how  would  it
 be  possible  for  them  to  do  that?
 If  they  were  to  hang  on  to  the
 present  idea  that  a  majority  party
 alone  can  come  into  power  and
 the  rest  of  them  go  beyond  the
 pale  of  political  partnershtp  in
 the  governance  of  any  one  of  the
 States,  how  can  they  do  that?  If  they
 are  generous,  if  they  are  really  demo-
 cratic-minded  they  should  make  up
 their  mind  here  and  now’  when  in
 power  to  do  this  so  that  later  on  wher
 the  communists  happen  to  come  into
 power  as  the  ruling  party,  it  would
 be  made  possible  for  them  to  become
 part  and  parcel  of  the  governance  of



 ISII5  President's  MAY

 (Shri  Ranga]
 that  State  by  having  a  coalition

 government.  Let  them  start  it  now.
 Let  there  be  an  all-party  government

 today  having  the  communists  also,
 right  and  left,  everybody,  as  partners
 in  the  government.  If  they  do  that
 today,  iater  on  when  the  communists
 achieve  a  majority  it  would  be  possi- ble  for  them  to  demand  and  indeed  tu
 expect  the  Governor  as  well  as  the
 President  to  constitute  a  government in  which  both  the  communists  as  wel!
 as  the  Congress  and  other  political
 Parties  would  be  partners  in  a  coali-
 tion,  which  will  be  a  political’y  res-
 ponsible  democratic  governan:e  and
 Partnership,  a  composite  all  party
 ministry  which  we  would  be  ab'e  to
 have.  That  is  the  only  way  we  can
 safeguard  democracy  in  this  country.

 I  have  already  indicated  that  there
 is  a  preeedent  existing  in  Switzerland.
 They  may  say  that  it  would  not  be
 possible  for  an  all-parties  govern- ment  to  take  quick  decisions.  What
 are  the  decisions  they  are  taking  in
 Kerala  now?  For  the  past  two  years,
 they  have  not  been  able  to  take  any  de-
 cision  at  all.  Surely  an  all-party  go-
 vernment  cannot  be  as  deadened  and
 cannot  behave  as  wooden  as  is  the
 ‘case  in  Governor’s  rule.  It  would  not
 be  impossible  for  them  to  make  those
 decisions  but  they  should  make  those
 decisions  by  consensus.  The  com-
 munists  cannot  have  it  their  own  way,
 nor  can  the  Congress  have  it  its  own
 way.  Both  of  them  have  got  to  nego-
 tiate  and  work,  try  to  reach  agreement
 by  mutual  discussion  and  understand-
 ing,  It  would  be  possible  to  reach  agree-
 ment  that  way  and  proceed:  but  if
 they  are  unable  to  reach  an  agreement
 on  any  one  matter,  jf  there  is  some-
 thing  which  would  not  be  agreeable
 to  almost  all  of  them,  the  status  quo
 would  continue,  whatever  might  be
 that  position.

 In  regard  to  forest,  it  has  happened;
 in  regard  to  fisheries  it  has  happened;
 in  regard  to  this  power  cut,  it  is  hap-
 pening.  In  regard  to  industrial  deve-
 lopment  of  Kerala,  it  is  happening.
 There  is  no  development  today,  what
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 to  talk  of  quick  development,  either in  the  right  or  in  the  wrong  direction.
 If  one  party  alone  is  there  jn  power, it  has  a!l  the  monopoly  which  it
 exercises,  as  this  government  has  been
 exercising  in  an  arbitrary  manner.
 Nevertheless,  under  the  other  arran-
 gement  I  propose,  the  government
 would  move,  it  would  be  dynami:  and
 Progressive.  Let  them  take  courage in  both  hands  and  become  generous and  be  willing  to  have  an  all-party
 government  in  as  many  States  as
 Possible,  certainly  in  all  those  States
 where  this  ruling  party  may  find
 itself  later  on,  after  the  next  election,
 in  a  hopeless  minority,  so  that  they can  a'so  share  in  that  government
 later.  But  they  cannot  very  well
 expect  that  to  happen  unless  they  are
 agreeable  to  that  now.

 Now,  all  these  people  have  been
 released,  almost  all  of  them.  Shri
 Gopalan  and  the  other  left  commu-
 nist  leaders  have  been  released;  the
 Right  communist  leaders  are  also  all
 now  outside  jail.  Let  them  invite  them
 instead  of  extending  Governor's  rule.
 Let  them  agree  to  form  a  coalition
 government  in  Kerala.  If  they  are
 not  willing  to  form  a  coalition  go-
 vernment,  do  they  expect  us  to  believe
 that  they,  the  Congress  people,  are  not
 the  enemies  of  democracy  and  the
 enemy  of  people’s  raj?  Let  them

 take  the  courage  and  agree  to  form  a
 coalition  government  of  all  parties.
 Let  that  government  run  the  show
 till  the  next  general  elections  in  1967.
 The  elections  have  already  been  held
 there  in  Kerala,  and  those  elected
 members  are  there  all  alive;  only  this
 Government  has_  perpetrated  a  con-
 stitutional  impropriety  in  not  inviting
 the  elacted  members  to  take  their
 cath  of  allegiance  so  that  they  become
 politically  regu'ar  members.  Let  them
 invite  all  those  people  now.  They
 ere  the  real  representatives  of  the
 people  and  not  the  Governor  or  the
 advisers  nor  this  Union  Government.
 They  are  the  real  leaders  of  the
 people,  they  are  the  real  spokesmen
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 ef  the  people  there.  Let  them  be
 called  in  all  sworn  in  and  asked  0
 form  an  all-party  =  government  in
 Kerala.  In  that  way  alone,  the
 safety  and  progress  of  democracy.
 not  only  in  Kerala  but  in  all  other
 states,  can  be  safeguarded  now  2s
 well  as  in  the  future.

 Shri  हमर.  N.  Mukerjee  (Calcutta
 Central):  Mr.  Deputy-Speaker.  I  join
 my  friend,  Prof.  Ranga,  in  our  oppo-
 sitition  to  the  noxious  Resolution
 which  our  friend,  the  Minister  of  State,
 has  placed  before  the  House.  I  do
 not  have  to  flatter  our  esteemed  coi-
 league,  Prof,  Ranga.  But  he  has
 made  a_sfist-class  —  parliarnentary
 speech.  and  yet  we  see  in  this  House
 u  listless  atmosphere,  and  if  a  techni-
 eal  objection  is  raised,  we  will  have
 to  adjourn,

 This  happens  because  there  seems
 to  be  an  almost  fatalistic  conception
 in  some  parts  of  the  country  —  that
 this  Government  being  what  it  is,  you
 cannot  expect  anything  better,  that  in
 relation  to  Kerala,  this  Government
 bas  made  up  its  ming  with  the  ac-
 complished  fact,  a  very  nouseating
 fact,  namely  the  continuation  of  an
 utterly  undemocratic  state  of  things,
 not  because  of  any  fault  on  the  part

 of  the  peopte  of  Kerala,  but  because
 uf  the  addiction  to  power  which  is  the
 only  recognisable  passion  which
 characterises  the  ruling  party  in  the
 country  today.

 So  we  had  the  deleetable  pectacle
 of  a  reluctant  Mr.  Hathi  moving  this
 Resolution.  He  is  a  good  friend  of
 ours;  none  of  us  ever  wishes  to  say  a
 harsh  word  about  him  and  he  deserves
 that  kind  of  feeling  so  far  as  we  are
 concerned.  But  it  really  made  us
 laugh—at  least  it  made  mec  laugh—
 when  he  said  he  was  very  reluctantly
 moving  this  Resolution  because,  like
 the  rest  of  his  colleagues,  he  is  wedded
 to  democracy  and_  parliamentary
 system  of  government  and  all  that
 kind  of  thing.  As  4  said  once  in  this
 House,  like  many  wedded  couples,  our
 friends  of  the  Congress  Icadership
 live  apart  from  what  they  are  suppos-
 ed  to  be  wedded  to.  namaly  democracy
 and  the  parliamentary  system,
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 Mr,  Hathi  said  that  he  was  very
 unhappy  about  having  to  move  this
 Resolution,  Why  bring  all  this  un-
 happiness  over  your  devoted  head?
 Why  not  do  the  decent  thing  about
 Kerala?  Why  pursue  these  policies
 which  are  the  very  negation  not  only
 of  democracy  but  also  of  |  decency?
 Why  go  on  paying  for  the  original  sin
 which  the  Congress  party  committed
 when  in  1959,  they  pushed  out  of  the
 Picture  the  Communist  Government
 of  Kerala?  And  since  that  time,  they
 have  neven  been  able  to  have  a
 moment's  peace  with  their  own  con-
 science;  since  that  time,  they  have
 never  been  able  to  satisfy  either  the
 country  or  themselves  that  what  is
 being  done  in  Kerala  is  the  right  thing.

 He  is  asking  us  now  to  extend  for
 another  six  months  the  position  whan
 the  President's  rule  continues  in  Kerala
 and  he  is  invoking  article  356  of  the
 Consitution.  How  long  are  we  going to  rely  upon  these  emergency  provi-
 sions  of  the  Consitution?  How  long
 are  we  going  to  rely  on  a  continuation
 of  such  ugly  hangovers  of  the  pro-
 independence  past,  namely  section  45
 and  section  93  of  the  Government  of
 India  Act  of  935  which  were  incor-
 porated  bodily  into  our  Constitution,
 and  for  which  the  makers  of  our
 Constitution  gave  an  apology  that
 these  are  transitory,  temporary,  em-
 ergency  provisions  which  wou'd  be
 removed  as  soon  as  possib'e  out  of
 the  picture  and  which  would  be
 taken  resort  to  in  the  most  special
 circumstances?

 In  America  we  find  that  after  all  the
 Union  Government  can  _  intervene
 when  there  is  resistance  to  federal  liw
 to  the  authority  of  the  Federal  Gr-
 vernment,  in  order  to  maintain  whet
 is  called  the  indissoluble  union  of  the
 United  States  of  America,  but  there  ‘s
 no  provision  for  suspension  of  the
 State  Constitution  by  the  Union
 Government  on  the  ground  of  failure
 of  the  consitutional  machine.  And

 in  Kerala,  what  actually  has  happen-
 ed  that  it  requires  this  kind  of  thing,
 and  how  long  are  you  going  to  do
 it?  Even  the  transitory  provisions  of
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 the  Constitution  allow  for  a  maximum
 period  of  three  years.  This  Govern-~
 ment  is  continuing  with  an  emergency
 Proclamation  for  more  than  three
 years  now.  They  never  bring  the
 spirit  of  emergency  to  tasks  which
 need  doing,  to  problems  of  food,

 to  problems  of  economic  reorganisation
 in  their  battle  for  economic  advance,
 they  do  not  think  of  था  -emer-
 gency  spirit,  but  on'y  in  order
 to  put  down  the  opposition  to
 itself,  only  in  order  to  keep  this
 monopoly  of  power  al!  over  India  in-
 tact,  only  in  order  to  prevent  any
 other  political  party,  whether  com-
 munist  or  any  other,  to  break  the
 Congress  monopoly  of  power  at  the
 weak  links  which  are  coming  up
 emerging  in  province  after  pro-
 vince,  only  because  of  that  they  ver-
 sist  in  the  policies  which  they  are
 pursuing.

 Mr.  Ranga  was  absolutely  correct
 when  he  prognosticated  that  if  »re-
 sent  indications  are  any  criteria,  then

 in  the  elections  to  come  in  967  there
 would  be  a  number  of  States  where
 the  Congress  Party  would  never  con-
 ceivably,  if  elections  have  any  sense
 about  them,  be  able  to  come  back  in
 a  majority.  What  does  the  Govern-
 ment  propose  to  do  about  it?  Doing
 what  it  has  done  in  regard  to  Kerala.
 imposing  President's  rule?  If  it  san-
 not  win  by  the  power  of  money  which
 alone  it  controls,  if  it  cannot  win  the
 votes  of  people  because  it  has  got  “ll
 the  moneybags  on  its  side,  does  it
 Propose  to  pursue  these  methods?

 Mr.  Ranga  referred  very  rightly  to
 the  case  of  Orissa.  How  was  it  that
 in  late  96l  elections  were  held  in
 Orissa  in  spite  of  the  objection  which
 I  myself,  along  with  some’  of  our
 colleagues  in  this  House  like  Mr.
 Dwivedy,  had  gone  to  the  then  Prime
 Minister  to  place  before  him?  Our
 objections  were  overruled.  We  had
 put  forward  arguments  which  were
 much  more  vaild  and  reasonable,  I
 can  claim  to  say,  than  the  arguments
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 now  being  put  forward,  for  not  hav-
 ing  elections  in  Orissa.

 And  the  reasons  are  absdluteiy
 patent  for  anybody  who  has  eyes  to
 see.  They  are  not  able,  in  the  condi-
 tions  prevailing  either  in  Orissa  or  in
 Kerala,  to  have  a  majority,  and  that
 is  the  long  and  short  of  it,  they  are
 not  going  to  have  elections,

 Mr.  Hathi  says  “Oh,  the  weather  is
 unpropitious,  we  cannot  have  clcc-
 tions.”  In  which  country  do  we  live?
 Do  we  come  from  Switzerland?
 Switzerland  may  have  some  political
 models  which  might  be  pursued,  but
 do  we  live  in  Switzerland  or  Green-
 land  or  what?  This  is  a_  tropical
 country  where  there  is  rain  and  sun,
 and  summer  and  winter  of  whatever
 sort  we  have  got,  and  we  have  t9
 make  do  with  our  own  country.

 Who  tells  Government  that  there
 cannot  be  elections  tor  six  long
 months?  Is  it  democracy?  In  Eng-
 land,  in  three  weeks’  time  they  can
 hold  elections.  We  are  a  bigger  coun-
 try,  we  are  a  more  complicated  coun-
 try,  a  more  difficult  country,  but  for
 that  reason,  [  am  not  letting  anyoodv
 get  away  with  the  statement  that  for
 six  months  you  cannot  possibly  have
 an  election.  and  in  November  natu-
 rally  you  can  wait  till  February,  ‘1967.
 All  this  is  procrastination,  which  is
 being  practised  with  the  most  :nis-
 chievous  purpose,  and  that  purpose  is
 something  which  shows  up  the  utter
 lack  of  scruple,  the  complete  lack  of
 principle  which  pervades  the  activi-
 ties  of  the  Congress  Party.

 The  way  the  Congress  is  going
 ahead  can  be  seen  from  what  Mr.
 Hathi  has  said.  He  referred  again  to
 another  astrological  performance  of
 his  own  and  of  the  then  Governor.
 Mr.  Jain,  the  prediction  that  no  parly
 can  have  a  majority.  On  the  last
 occasion  there  was  a  party  with  7
 majority,  there  was  a  majority  in  spite
 of  the  Government  claiming,  on  the
 basis  of  the  Governor's  report,  which
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 was  unauthenticated  as  the  House
 knew  to  its  distress.  We  never  like
 the  idea  of  a  Governor  being  shown
 up  as  having  said  something  which  is
 not  true,  but  this  House  did  discover
 that.  We  told  Government  on  tiat
 occasion,  and  we  had  the  facts  at  our
 disposal],  that  there  was  a  majority
 On  behalf  of  my  party  which  may
 have  had  a  small  representation  in
 the  actual  elected  House  in  Kerala.  I
 had  said  in  this  House,  and  I  repeat
 what  |  had  said  was  true,  that  we
 were  ready  to  join  hands  with  tne
 left  Communists  to  form  a  Govern-
 ment,  and  there  were  other  copie
 who  would  have  joined  hands  in
 forming  a  Government,  The’~  Left
 Communists.  with  the  support  of
 others,  could  muster  a  majority  to
 form  a  Government.  They  say  no
 Party  can  have  a  majority  to  form  4
 Government.  Who  has  put  that  idea
 into  Government's  head?  Why  shoud
 Government  col'ect  an  idea  which  is
 very  favourable  to  the  continuation
 of  its  own  grip  on  power,  and  there-
 by  deny  the  people  of  the  opportunity
 of  clecting  their  own  representatives?
 But  that  is  exactly  what  they  are
 doing

 In  Kerala,  therefore,  it  is  some-
 thing  which  stinks,  something  which
 is  nauseating,  which  is  noxious—the
 principle  or  lack  of  principle  which
 the  Government  has  been  pursuing
 for  so  long.  This  is  a  matter  which
 has  been  said  in  this  House  over  and
 over  again.  I  do  not  want  to  Jabuur
 the  point.

 But  when  I  see  this  kind  of  list-
 lessness,  this  propensity  towards
 fatalistio  acceptance.  I  would  warn
 the  Government:  Do  not  judge  Ly
 the  tempor  of  this  House.  Things  are
 seething  outside,  and  if  you  do  not
 see  the  handwriting  on  the  wall.
 you  would  know  it  to  your  cost,
 and  your  cost,  unfortunately,  may  also
 be  the  cost  of  the  country,  and  that
 is  why  J  am_  concerned  that  you
 should  drop  those  democratic  pro-
 prieties  which  you  have  no  business

 to  discard.  ang  that  is  why  there  is
 no  reaeson  for  us  to  continue  to  give
 sanction  for  the  continuation  of
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 President’s  rule  over  Kerala,  no
 reason  for  continuation  in  Kerala  of
 a  state  of  things  where  the  peopi¢
 of  that  region  are  treated  de  jacto
 as  third  class  citizens  who  are  depri-
 ved  of  the  opportunities  of  access  to
 fundamental  rights  in  our  country.

 In  the  very  satisfactory  administra-
 tion  which  the  Government  claims  to
 have  set  up  under  the  President's
 dispensation  in  Kerala,  what  exactly
 is  happening?  At  this  very  present
 moment,  the  non-gazetted  officer's,
 NGOs  as  they  are  commonly  known,
 are  on  the  war  path  in  Kerala.  They
 have  been  agitating  for  many  months
 On  the  24th  May,  I  understand,  they
 are  going  on  a  strike.  They  waited
 for  a  long  time,  and  then  when  the
 Pay  Commission  was  appointed,  its
 recommendations  were  disappointing,
 and  uptil  now  the  only  idea  which
 Government  has  in  its  head  is  that
 the  movement  of  the  NGOs  has  ty  ne
 suppressed.  That  is  the  only  thing
 that  the  Government  knows,  it  never
 applies  its  mind  to  the  solution  of
 problems  in  a  human  and  decent  way,

 jt  wants  to  depress  popular  desires.
 and  popular  feelings,  and  that  is  the
 idea  which  it  has  got  already  in  re-
 gard  to  the  NGOs,  and  there  again  |
 warn  the  Government  that  any  atti-
 tude  which  smacks  of  that  kind  of
 authoritarian  tyranny  in  regard  to
 the  legitimate  claims  of  the  NGOs
 would  defeat  itse'f.

 In  relation  to  the  teachers  |  dis-
 cover  that  they  are  also  going  on  8
 strike.  They  have  given  notice  of
 their  intention  to  strike  on  the  22nd

 I  have  got  here  a  representa-
 tion  from  the  All  Kerala  Private
 College  Teachers’  Association.  We
 discover  that  for  a  long  time  the  col-
 lege  teachers  in  that  part  of  our  coun-
 try  were  paid  scandalously  low  wages.
 that  they  had  been  assured  that  the
 all-India  UGC  scales  would  be  adopt-
 ed  from  Ist  October,  1964,  and  cri-
 vate  college  teachers  in  @  majority
 would  be  brought  on  8  par  with
 those  of  lecturers  {in  Government  col-
 leges,  but  these  assurances  were  never

 June.
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 fulfilled.  Now,  they  are  pinning  their
 hopes  on  the  Government  declaration
 recently  that  the  Union  Government
 is  ready  to  bear  80  per  cent  of  the
 financial  burden  involved  in  the  Uni-
 versity  Grants  Commission's  scheme
 regarding  the  latest  pay-scales  for
 college  teachers,  and  they  are  claim-
 ing  that  since  Kerala  is  under  Presi-
 dent's  rule  this  pay  revision  should
 be  given  effect  to  at  once  without  any
 delay.  This  is  the  kind  of  feeling
 which  is  germinating  in  Kerala,  this
 is  the  kind  of  grievance  which  has
 overtaken  the  most  sedate  sections  of
 the  popwation.  which  are  threatening
 to  take  resort  to  strike  if  their  de-
 mands  are  not  accepted.
 4  hrs,

 I  know  that  for  a  time  there  was
 in  Kerala  so  much  despair  and  dep-
 ression  that  some  people  had  come  to
 think  that  perhaps  political  stability
 was  a  kind  of  goods  which  were  be¢-
 yond  the  reach  of  the  people  of
 Kerala,  and  some  people  might  even
 have  welcomed  President's  rule.  I
 have  even  heard  of  talks,  which  were
 not  really  representative  of  the  feel-
 ings  of  the  people,  that  if  this  insta-
 bility  continues,  a  part  of  Kerala  can
 go  to  Mysore  and  a  part  to  Madras,
 as  it  used  to  be  before,  and  we  can
 at  least  be  restored  our  constitutional
 rights  of  citizenship  of  this  country,
 whether  in  one  State  or  the  other.
 That  of  course  is  an  idea  which  can
 no  longer  pass  muster  becaus:  the
 people  of  Kerala  have  got  their  own
 Province,  where  they  have  their  ows
 language  which  they  love  dearly  and
 which  they  cherish  for  very  right  cca-
 sons.  But  on  account  of  the  continu-
 ously  manipulated  political  instability
 there  was  a  feeling  growing  amongsi
 sections  of  the  people  that  possibiy
 one  might  never  get  any  results  by
 having  these  elections  held  from  lime
 to  time.  But  nearly  a  year’s  #xperi
 ence  of  President's  rule,  the  2ntire
 people  today  are  feeling  that  they
 should  have  and  must  have  a  detnu-
 cratic  set-up  as  soon  as  ever  that  is
 possible.
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 Then,  as  Shri  Ranga  hus  =  already
 suggested,  the  advisers  at  ‘he  top
 bureaucratic  hats  are  having  a  heyday.
 Basic  policy  questions  are  being  dccid-
 ed  by  the  people  who  should  mercly
 be  the  implementing  agency  and  no
 more  than  that.  All  parties  including
 the  Congress  party  in  Kerala,  I  un-
 derstand,  have  recently  criticised  the
 Government  for  making  changes  in
 the  system  of  reservations  for  back-
 ward  classes  in  technical  and  «duca-
 tional  institutions.  I  understand  also-

 I  am  speaking  subject  to  correction—
 that  the  Governor  made  a  staternent
 that  he  had  every  right  to  take  policy
 decisions.  J  am  amazed  tu  hear  of
 this  kind  of  thing.  We  are  told  what
 is  being  done  or  is  sought  to  be  done
 by  the  Parliamentary  Committec  on
 which  some  of  our  colleagues  he  ia
 the  House  are  members,  along  with
 the  Ministers  concerned.  What  aboul
 this  Parliamentary  Committee?  Who
 makes  the  policy  decisions?  Why  is
 it  that  the  Governor  ¢laims  that  he
 has  the  right,  as  a  nominee  of  the  Presi-
 dent,  to  make  policy  decisions?  As
 a  Member  of  Parliament  who  dces
 not  belong  to  this  Parliamentary
 Committee,  I  have  been  saying  in  this
 House  repeatedly,  what  about  che
 work  of  this  Parliamentary  Commit-
 tee:  why  don't  we  get  reports  of  this
 Parliamentary  Committee?  iis  a
 Committee  just  as  we  have  the  Esti-
 mates  Committee,  the  Public  Accounts
 Committee  and  the  Committee  on
 Public  Undertakings.  and  the  Punjabi
 Suba  Committee.  All  these  are  orga-
 nisations  which  report  to  Parliament.
 Where  are  the  reports  of  the  Kerala
 Committee?  How  is  Parliament  look-
 ing  after  Kerala?  How  is  a  mod:cum
 of  democratic  representation  being
 offered  to  the  people  of  Kerala?  How
 is  it  that  a  Parliamentary  Committee
 functions  in  such  a  way  that  from
 time  to  time  we  read  reports  in  the
 papers,  saving  that  the  Opposition
 Members,  perhaps  with  some  Congress
 Members  also,  are  walking  out  of  the
 meetings  of  the  Parliamentary  Com-
 mittee  because  of  the  attitude  of  the
 Home  Minister,  which  was  by  no
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 Means  satisfactory  to  the  interests  of
 the  people  of  Kerala?  But  this  kind
 of  thing  goes  on,  and  the  Parliamen-
 tary  Committee  is  perhaps  funcuioning
 in  a  situation  where  it  is  bound  hand
 and  foot  and  does  not  function  in  an
 atmosphere  where  the  wind  blows
 freely  and  where  the  cobwebs  of  pre-
 judice  could  be  removed  because  of
 the  wind  blowing  freely,  and  this  is
 not.  the  way  in  which  we  can  have
 anything  like  a  decent  democrtic  set
 up  in  our  country.

 Therefore,  I  feel  that  this  repeated
 continuation  of  an  emergency  situa-
 tion  cannot  be  tolerated.  We  —  fect
 that  this  continuation  of  President's
 rule  over  Kerala  which  amounts  to
 the  people  of  Kerala  being  Jeprived
 of  their  citizenship  rights  altogether.

 is  not  a  matter  which  could  be  com-
 promised.  We  say.  if  In  regard  to
 Orissa  in  96]  that  kind  of  decision
 would  have  been  taken—Orissa  is  pos-
 sibly  more  subject  to  rainfall  than
 Kerala,  with  heavier  rainfall—if  that
 can  be  done  in  Orissa,  [  do  not  sec
 why  an  election  cannot  be  held  in
 Kerala.  In  Kerala,  if  elections  are
 held.  there  is  no  doubt  as  to  the  re-
 sult.  Shri  Ranga  had  already  refer-
 red  to  our  hon,  friend  and  colleague,
 Shri  Gopalan  having  returned  to  this
 House.  He  has  referred  very  rightly
 to  the  idea  which  Government  were
 trying  sedulously  to  propagate  iil]  the
 other  day,  that  these  left  Communists
 whom  they  have  put  behind  the  bars
 —though  having  not  one  of  them  tricd
 for  one  single  instance  of  dereliction
 of  duty—were  traitors  to  the  country,
 and  that  the  Government  are  now
 bound  to  eat  their  own  words  and  ९
 them  off  unconditionally  because  their
 argument  about  the  left  Communist
 being  traitors  to  the  country  has  not
 got  anything  like  a  foot  to  stand
 upon.  It  is  a  completely  fabricated
 statement  of  which  Shri  Nanda,  as
 the  Home  Minister,  ought  to  have
 been  thoroughly  ashamed;  but  it  is  a
 good  thing  that  at  long  last,  they  have
 been  constrained  and  compelled  by  the
 force  of  popular  pressure  to  rciease
 the  left  Communists.  If  the  elections
 were  held,  naturally,  they  would
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 have  come  back  with  a  very  large
 Proportion  of  membership,  and  there
 is  no  doubt  about  that.  [  want  to  re-
 peat  the  same  thing  that  Shri  Ranga
 has  said—about  the  utterly  scandalous
 Phenomenon  of  the  last  Legislative
 Assembly,  which  was  dissolved  even
 before  it  had  the  opportunity  of  com-
 ing  together,  of  making  the  oath  or
 the  affirmation,  of  meeting  each  vther
 and  of  really  and  truly  forming  them-
 selves  into  a  body  corporate.  Even
 before  they  could  become  a  body  cor-
 porate,  they  were  dissolved.  That
 kind  of  thing  has  been  practised  for
 far  too  long.  It  is  utterly  undigni-
 fied,  ullerly  unjustified  and  utterly
 undemocratic;  and  this  practise  is
 going  on  for  such  8  length  of  time
 that  the  country  cannot  possibly  tole-
 rate  it,  but  like  the  Government  of
 the  present  day,  possibly  we  hav»  to
 tolerate  so  many  noxious  things.

 Since  the  elections  are  not  too  far
 away.  Government  should  find  ७७
 how  the  temper  of  the  people  is  being
 formulated,  how  the  grievances  of  the
 people  are  today  coming  up  in  such
 large  numbcrs.  This  Government,
 the  way  it  is  functioning,  will  never
 be  able  to  continue  in  the  manner  in
 which  it  has  done  so  far.  That  is  the
 only  streak  of  hope  and  light  that  T
 see  in  an  atmosphere  of  gloom  and
 listlessness.  This  Government  —  ix
 happy  to  capitalise  that  jistiessnuss
 and  darkness  which  pervade  the
 country's  political  atmosphere  from
 time  to  time.  ्  does  not  see  the  rain-
 bow  in  the  rain;  and  that  is  the  hope
 that  people  have  of  driving  this  Gov
 ernment  out  of  power  in  many  State
 in  the  next  elections  and  this  action
 of  the  Government  is  only  an  ind
 tion  of  its  complete  inability  to  con-
 front  the  people  and  approach  them
 in  any  kind  of  human,  decent,  demo-
 cratic  manner.

 Shri  Ravindra  Varma  (Thiruvella):
 Sir.  |  rise  to  support  the  moticn  that
 has  been  moved  by  the  Minister  of
 State  in  the  Ministry  of  Home  Affairs

 An  hon.  Member:  Is  he  supportine
 it?
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 Shri  Ravindra  Varma:  I  support  it,
 and  I  hope  that  that  word  has  the
 same  meaning  for  him  and  myself.  I
 support  the  motion  not  because  I  be-
 lieve  that  the  President’s  rule  is  a
 substitute  for  popular  rule  in  Kerala
 or  in  any  other  State.  I  share  the
 feeling  of  my  hon.  friend  opposite,
 Shri  Ranga,  as  far  as  the  need  for  en-
 suring  a  popular  government  is  con-
 cerned.  We  are  all  devoted  ६0  demo-
 cracy  and  it  is  not  necessary  for  the
 hon.  Member  opposite  to  remind  us
 that  our  Constitution  is  based  =  on
 democracy  and  the  rights  of  the  peo-
 ple  to  administer  themselves  |  which
 are  enshrined  in  the  articles  of  the
 Constitution.  The  history  of  the
 Indian  Nationul  Congress,  the  history
 af  the  elections  that  have  heey  held
 In  this  esuntry,  the  exo  uplary  man-
 ner  in  which  our  gayernment  has
 gaven  evidence  of  its  devotion  io  the
 fundamental  rights  of  the  —  people,
 would  convince  any  —  dispassionate
 student  of  the  deep  devotion  —  that
 Members  on  this  side  of  the  House
 have  to  the  canons  and  the  practices
 of  democracy,

 My  hon.  friends  opposite,  Profes-
 sor  "Ranga  and  Professor  Mukerjce--
 two  professors—treated  the  House  to
 very  erudite  discourses  on  the  de-
 mands  of  democracy  on  the  people  who
 are  in  authority.  IT  shall  not  question
 their  devotion  to  the  cause  of  demo-
 cracy.  But  I  am  afraid  that  in  thair
 anxiety  to  criticise  the  Government,
 in  their  anxiety  to  use  the  Govern-
 ment  as  a  peg  to  hang  all  their  aspi-
 rations  and  their  aspersions  on,  they
 did  not  try  to  do  justice  to  truth  ju
 every  thing  they  said.

 Sir,  Prof.  Ranga  castigated  the  gov-
 ernment  and  said  that  the  Govetn-
 ment  had  shown  that  they  were
 willing  to  conduct  elections  only  if
 they  were  confident  that  the  Congress
 would  come  to  power.  This  is  an
 old  burden  that  he  has  been  singing
 in  this’  House,  for  which  there  is  no
 evidence  or  proof.  My  hon.  friend
 from  Khargone  knows  that  in  Kerala
 elections  have  been  held  and  parties
 other  than  the  Congress  ‘have  se-ured
 majorities  At  that  time,  those
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 parties  were  not  prevented  from
 forming  governments  there.  My  hon.
 friend  is  very  much  interested  in
 Kerala  today.  He  certainly  knows
 that  in  the  past  there  have  been  non-
 congress  governments  in  Kerala  not
 once,  but  more  than  once.  There
 have  been  other  States  too  in  which
 parties  other  than  the  Congrcss  have
 come  to  power.  How  then  can  it  be
 said  on  the  floor  of  this  House,  how
 then  can  the  hon.  member  opposite
 expect  the  House  to  believe  him  when
 he  says  that  the  congress  wil]  order
 elections  only  if  it  48  sure  that  it  will
 come  to  power?

 ३  wish  to  remind  Prof.  Ranga  and
 critics  on  the  other  side  that,  actually,
 the  elections  in  Kerala  took  place
 when  the  emergency  was  on.  It  was
 open  to  this  gavernment  and  _  this
 Party  to  suy:  “There  is  a  grave  emer-
 gecncy  in  this  country,  We  are  facing
 the  threat  of  aggression.  Let  us  not
 therefore  have  clections;  let  the  Pre-
 sidnt’s  rule  continue’.  But  that  was
 not  the  attitude  which  this  govern-
 ment  and  this  party  took.  On  the
 other  hand,  the  government  said,  we
 should  have  elections.  There  was
 election,  What  was  the  result?  Un-
 furtunately  for  us,  and  for  102  Gppo-
 sition  parti¢s,  no  party  ~scured  a
 majority  My  hon.  friend  opp:
 who  spoke  before  me.  said
 believed  that  one  of  the  parties  cid
 secure  a  majority.  I  am  afraid  there
 is  a  lapse  of  memory  that  is  afflicting
 him.  Otherwise,  he  would  no:  have
 snid  that  any  single  party  secured  a
 majority.  It  was  found  thaf  not  only
 did  no  singie  party  secure  4  majority
 but  no  combination  of  parties  could
 command  a  majority.  It  was  in  those
 circumstances  that  the  Governor
 found  that  be  had  no  option  but  to
 recommend  to  the  President  that  the
 Assembly  shou'd  be  dissolved  and  the
 President  should  take  over  the  admi-
 nistration  of  the  State,  as  provided
 for  in  article  356  of  the  Constitution.

 that  he

 Sir,  Prof.  Ranga  was  very  vehement
 in  his  criticism  of  the  government
 tor  their  attitude  to  the  left  commu-
 nists.  In  fact.  Sir.  I  foung  today  that
 two  poles  were  gravitating  to  each
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 other.  The  House  was  treated  to  an
 unsual,  abnormal]  spectacle  of  Prof.
 Ranga  and  Prof.  Mukerjee  speaking
 almost  with  the  same  voice.  I  do  not
 know;  I  have  heard  it  said  that  adver-
 आए  makes  strange  bed  fellows.  I  am
 not  suggesting  that  they  have  jump-
 ed  into  the  same  bed,  but  they  are
 suffering  from  the  adversity  of  being
 out  of  power  and  this  is  what  is  pro-
 mpting  them  to  fling  such  allegations
 at  the  government,  though  both  of
 them  in  their  own  hearts  would  not
 believe  what  they  are  actually  telling
 the  House,

 Sir,  It  was  said  that  the  government
 tried  to  secure  a  majority  by  putting
 the  jeft  communists  in  prison.  There
 can  be  no  greater  travesty  of  truth
 than  this.  I  am  surprised  that  a  dis-
 tinguished  member  of  this  House
 like  Prof.  Ranga  could  have  induiged
 in  this  casuistry,  He  said  the  left
 communists  were  put  in  prison,  cicc-
 tions  were  held  and  they  were  re-
 turned  by  the  people.  Was  this  an
 action  which  the  government  lock
 oniy  in  Kerala?)  When  the  govern-
 ment  had  evidence  to  conclude  that
 there  was  going  to  be  an  attenipt
 nade  to  disrupt  the  economic  and
 industrial  life  of  this  country,  which
 would  adversely  affect  the  defence
 efforts  of  this  country,  government
 had  to  act  to  protect  law  and
 order,  The  White  Paper  which  was
 placed  before  the  House  by  the
 government  was  discussed  by  the
 liouse  ai  that  time.  When  the  pov-
 ernment,  therefore,  came  to  the  con-
 clusion  that  there  was  enough  —  evi-
 dence  to  believe  that  there  was  7
 move  to  start  subversive  activities,
 the  government  took  action.  २६४  was
 not  confined  to  Kerala  alone.  ‘The
 left.  communists  were  arrested  all
 over  the  country,  How  then  cain  it  be
 said  that  they  were  arrested  aid  put
 in  prison  only  because  the  govern-
 ment  wanted  to  secure  a  majority?

 It  was  said  thai  the  peopie  reurn-
 ed  them  to  power,  thereby  showing
 that  they  did  not  approve  of  the
 Government’s  description  of  ine  acti-
 vities  of  left  communists  as  traitrous.
 I  wish  to  remind  the  hon.  member
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 that  we  did  not  fight  the  election  oa
 this  issue.  The  election  in  Kerala,
 ss  he  should  know  as  a  student  of
 democracy,  was  conducted  to  enable
 an  Assembly  to  be  elected.  an  As-
 sembly  that  would  constitute  a  gov-
 ernment,  A  government  which  is  to
 be  in  power  for  five  years  does  not
 depend  purely  on  the  question  whe-
 ther  the  left  communists’  activities
 were  to  be  condoned  or  cond  d.
 For  him,  therefore,  to  turn  up  in  the
 House  and  say  that  the  fact  that  @
 few  left  communists  were  elected  by
 the  people  meant  that  the  people
 repudiated  the  allegations  that  the
 government  had  to  make  about  their
 suspected  activities  is  something  that
 does  not  hold  water,  and  certainly
 does  not  do  credit  to  a  distinguished
 member  like  Prof,  Ranga.

 Sir,  he  said  things  have  changed
 today  and  the  government  has  had

 -to  eat  its  words.  I  do  not  know
 where  Prof.  Ranga  saw  the  govern-
 ment  eating  its  words.  Government
 has  not  said  that  what  was  suspested
 at  that  time  was  based  on  false  infor-
 mation.  On  the  other  hand,  what  has
 been  said  is  that  conditions  have
 changcd  and  that  danger  of  immediate
 aggression  on  this  country  has  reced-
 ed.  Therefore,  a  situation  has  been
 created  in  which  it  is  possible  for  us
 tu  take  more  risks  than  we  could  take
 in  the  year  when  action  was  taken  on
 the  left  communists.  Al)  that  has  becn
 said,  therefore,  is  that  the  situation
 has  improved  to  the  extent  that  more
 lisks  can  be  taken  today.  Nothing
 has  been  said  from  this  side  fur  him
 to  say  that  the  apprehensions  about
 the  intentions  of  the  left  communists
 have  changed.

 Prof.  Ranga  made  almost  a  pathetic
 reference  to  what  might  happen  in
 the  next  elections.  I  can  understand
 that  the  next  clectiongs  are  an  obses-
 sion  with  him.  He  and  Prof,  Mukerjee
 said,  what  is  the  guarantee  that  the
 government  will  not  perpetrate  the
 game  sin  if  the  ruling  party  does  not
 secure  a  majority  in  other  States  as
 well  in  the  next  elections?  In  fact.
 Prof.  Ranga  indulged  in  a  little  bit  of
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 astrological  exercise,  which  is  not  yn-
 heard  of  in  Delhi  and  said  he  believed
 that  in  many  States  the  Congress
 might  not  secure  a  majority.  I  do  not
 want  to  cross  swords  with  him  on  his
 astrological  proclivities.  Maybe  the
 ruling  party  does  not  secure  a  major-
 ity  in  one,  two  or  more  States.  This  is
 not  the  first  time  that  hon.  members
 opposite  have  expressed  this  hope  and
 this  may  not  be  the  first  or  last  time
 that  this  pious  hope  of  theirs  is  be-
 lied  by  the  electorate  of  our  country.
 He  said,  in  many  States  the  Congress
 may  not  get  an  absolute  majority  or
 working  majority,  therefore,  we
 should  think  in  terms  of  a  coalition
 government.  This  is  not  the  first  lime
 that  Prof.  Ranga  is  making  this  sug-
 gestion.  He  is  consistent  in  making
 this  suggestion.  He  has,  therefore,
 recommended  that  we  should  adopt
 the  Swiss  model.  It  is  very  clear  that
 the  Swiss  mode]  cannot  apply  to  one
 State  only.  If,  in  the  future,  it  is
 found  that  there  is  a  multiplicity  of
 politica]  parties.  that  no  party  can
 secure  a  majority  and  no  combination
 of  parties  can  assure  a  majority  for  a
 stable  government,  then  certainly  it  is
 a  new  situation,  which  will  have  to
 be  analyseq  by  the  whole  country,
 not  in  refernece  to  Kerala  alone.  It
 cannot  be  that  there  is  a  Swiss  type  of
 Constitution  which  applies  to  Kerala
 and  a  British  type  of  Constitution
 which  applies  to  States  in  which  the
 Swatantra  Party  or  the  Communist
 Party  hopes  to  come  to  power.
 Professor  Ranga  gave  us  a  warning.
 He  said  that  because  you  may  have
 to  come  on  your  knees  and  secure,  the
 support  of  the  other  parties  since  you
 may  not  get  a  majority,  and  because
 you  may  have  to  share  power  to  be  in
 power,  why  not  hand  over  some  of  the
 power  that  you  have  today.  When
 the  argument  is  put  in  the  crucible
 and  melted  it  means  this:  we  our-
 selves  are  not  sure  that  we  will  se-
 cure  a  majority  anywhere.  but  we  are
 sick  of  being  in  the  wilderness  for
 5  or  8  years;  please,  therefore,
 agree,  because  you  are  in  adversity  in
 one  part  of  the  country,  that  all  over
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 the  country  you  will  allow  us  a  finger
 in  the  pie.

 He  referred  to  many  other  questions,
 It  is  a  fact  that  Kerala  is  suffering
 because  there  is  ng  popular  govern-
 ment,  especially  when  the  Plans  are
 being  formulated.  ]  began  by  saying
 that  I  do  not  believe  for  one  moment
 that  the  President’s  Rule  will  be  a
 substitute  for  popular  democratic  rule.
 But  a  situation  has  arisen  in  the  State
 where  it  is  found  that  there  is  70
 reasonable  chance  of  any  party  gecur-
 ing  a  majority  if  the  elections  are
 held  tomorrow.

 I  would  like  you  to  consider  the
 ring  in  the  voice  in  which  the  hon.
 Members  opposite  spoke  about  the
 need  for  an  immediate  election:  I
 found  that  thy  usual  timbre  was  mis-
 sing  in  their  voice  when  they  demand-
 ed  an  immediate  election.

 It  is  true  that  the  State  of  Kerala
 has  been  suffering  in  many  ways  be-
 cause  of  the  fact  that  we  have  not.
 had  the  benefit  of  a  stable  government
 that  many  other  States  have  had.

 My  hon.  friend,  Professor  Mukerjee.
 referred  to  the  dismissal  of  the  Com-
 munist  Ministry  as  the  original  sin.
 I  do  not  know  which  pontiff  described
 it  as  the  original  sin.  He  said  that
 these  are  the  wages  of  sin  which  are
 being  paid  out  to  the  Congress,  that
 it  is  the  ghost  of  the  infanticide  that
 is  haunting  the  Congress.  Now  [
 woulq  like  to  remind  Professor
 Mukerjee  that  after  the  Communist
 Government  was  dismissed  for  gross
 violation  of  democratic  norms
 of  tehaviour,  there  was  a  Govern-
 ment  in  the  State  and  the  Assembly
 went  through  almost  its  whole  term.
 There  was  8  Government  which  wos
 in  power  for  more  than  four  and  a
 half  years,  and  it  was  only  8  few
 months  before  its  term  expired  that
 because  of  some  unfortunate  develop-
 ments  the  Assembly  had  to  be  d's-
 solved.  Therefore,  to  say  that  the
 wages  of  sin  are  being  paid  out  to  the
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 Congress  is  to  say  something  which
 is  net  borne  out  by  the  facts  of  his-
 tory.

 Sir.  I  shall  not  refer  in  detail  to  the
 other  matters  that  Professor  Mukerjee
 referred  to,  about  the  NGO  strike,  the
 Pay  Commission's  recommendations,
 the  plight  of  the  poor  college  teachers
 and  so  on,  not  necessarily  because  I  do
 not  agree  with  him  but  because  J  be-
 lieve  very  soon  this  House  is  going
 to  discuss  the  budget  for  Kerala,  and
 at  that  time  I  will  have  an  opportunity
 to  deal  with  these  questions.

 This  reminds  me  of  what  Professor
 Ranga  pointed  out  about  the  way  pub-
 lic  money  is  being  squandered  in
 Kerala.  All  of  us  are  very)  much
 concerned  about  the  manner  in  which
 the  funds  of  the  exchequer  are  speni
 But  was  he  right  when  he  said  that
 there  is  no  contro}  at  all,  that  it  was
 a  purely  bureaucratic  exercise?  The
 budget  for  the  State  of  Kerala  is
 adopted  by  this  House,  and  he  cannot
 ignore  this  fact.  Not  only  the  budget
 of  Kerala  is  adopted  by  this  House,
 but  the  Public  Accounts  Committee  of
 this  House  has  on  more  than  one
 occasion  scrutinised  the  way  expendi-
 ture  is  incurred  by  the  Government  ol
 Kerala,  even  when  there  is  no  popula;
 Ministry  in  Power,

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  Legislature  also.

 Shri  Ravindra  Varma:  Yes,  Legis-
 Jature  too.  I  am  thankful  to  my  hon.
 friend  for  adding  to  what  I  have  said.
 Therefore,  it  is  clear  that  one  cannot
 say  that  there  is  no  parliamentary
 control  over  expenditure  in  Kerala.

 Sir,  Prof,  Mukerjee  referred  to  the
 role  of  the  Parliamentary  Consultative
 Committee.  I  think  I  would  agrec
 with  him,  not  necessarily  for  a  change
 that  the  reports  of  the  Parliamentary
 Consultative  Committee  should  =  be
 placed  before  the  House,  but  in  view
 of  the  fact  the  scope  of  the  work  of
 the  Consultative  Committce  has  ex-
 panded  by  common  consent.  It  has  not
 expanded  by  virtue  of  any  amendments
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 to  the  statutory  provisions  or  an  Act
 but  it  has  expanded  because  the
 present  Home  Minister  and  those  who
 are  in  charge  of  running  the  Home
 Ministry  have  realised  that  when  the
 Presidentia]  Proclamation  extends  for
 a  long  period  of  time  it  is  necessary to  have  some  sort  of  a  machinery
 which  will  enable  the  representatives
 of  the  people  fo  bring  up  for  conside-
 ration  matters  of  urgent  public  import-
 ance.  It  is,  therefore,  well-known
 that,  unlike  the  previous  Consultative
 Committees,  this  Consultative  Com-
 mittee  has  discussed  practically  every
 matter  affecting  the  lives  of  the  peo-
 ple  in  that  State.

 My  hon.  friend,  the  member  for
 Quilon,  for  example,  will  recall  that
 even  the  appointment  of  the  Vicc-
 Chancellor  was  discussed  by  this
 Committee,  No  one  can  gainsay  the
 fact  that  the  discussions  in  this  Com-
 mittee,  though  they  are  technically
 informal,  have  led  to  a  series  of  steps
 being  taken  by  the  Government  which
 have  corrected  some  of  the  mistakes
 that  are  bound  to  occur  when  there  is
 no  popular  government.

 I  do  believe  that  this  innovation,
 this  expansion  of  the  scope  of  the
 work  of  the  Consultative  Committee
 has  proved  to  be  a  corrective  which
 was  needed.  I  shall  not  take  more
 time  of  the  House,  but  I  would  like  te:
 say  in  the  end  that  because  of  the
 sircumstances  that  prevail  in  Kerala,
 there  is  no  option  for  us  but  to  re-
 commend  that  the  President's  Procla-
 mation,  taking  over  the  functions  of
 the  Legislative  Assembly  of  the  State
 under  article  356,  be  continued.  !
 therefore.  support  the  Resolution
 moved  by  the  Home  Minister.

 Shri  A.  N,  Vidyalankar  (Hoshiapur):
 Mr.  Deputy-Speaker,  Sir,  I  entirely
 agree  with  the  previous  speaker  that
 at  present  there  is  no  option  but  to
 support  the  Resulution  that  the  exist-
 ing  Presidential  Rule  should  continue
 for  a  further  period.  Having  said  thai,
 I  only  desire  to  make  it  clear  that  J
 do  not  like  that  the  President's  rule
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 ‘should  be  used  in  such  a  common
 manner  and  that  we  should  look  at  it
 from  an  angle  of  political  expediency.

 President’s  rule  wag  imposed  earlier
 in  some  other  States  also.  I  come  from
 Punjab,  where  also  President’s  rule
 was  imposed  once.  So  glso  in  PEPSU.
 Even  now  there  is  quite  a  Jot  of  talk
 of  President's  rule  being  imposed  in
 Punjab,  not  because  the  democratic
 machinery  has  actually  failed  there
 but  because  we  looked  at  certain  pro-
 blems  from  the  point  of  view  of  poli-
 tical  expediency.  When  a_  political
 party  is  in  majority  in  a  Legislature,
 as  the  Congress  was,  I  do  not  think
 there  was  any  valid  ground  for  the
 imposition  of  President’s  rule  only  to
 solve  immediate  difficullies  dug  to
 inner  party  conflicts.

 If  we  cherish  democratic  values  and
 we  were  wedded  to  democratic  values
 genuinely,  we  shoulg  feel  dcepiy
 concerned  and  pained  when  we  had  io
 Impose  President's  rule  and  we  had  to
 suspend  normal  working  of  democratic
 institutions.  Democracy  requireg  a
 specal  climate  for  its  functioning.  If
 the  representatives  of  the  people  were
 in  doubt  whether  they  could  exercise
 fully  their  rights  at  a  time  of  difficu.-
 fies.  if  they  thought  that  it  was  not
 fur  them  to  solve  the  problems,  —  and
 it  was  the  headache  of  somebody  else,
 who  could  apply  the  correctives,  then
 democracy  cannot  prosper  or  function
 in  such  a  set-up.  The  representatives
 of  the  people  should  always  think  that
 it  is  they  und  they  alone  wha  could
 solve  the  problems  even  when  there
 is  a  break-down  of  democracy,

 In  the  Constitution  there  were  no
 provisions  tor  President's  rule  or  any
 provision  for  exercising  executives
 auhtority,  what  would  have  been  the
 position?  Suppose  a  situation  arose  in
 England  where  no  party  had  a  majo-
 vitv  or  the  majority  of  the  party  wax
 precarious,  only  a  difference  of  one
 or  two  members,  what  would  they  do?
 They  would  order  re-elections  by  ask-
 ing  the  King  or  Queen  to  dissolve  the
 Parliament
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 Mr.  Deputy-Speaker:  The  hon.
 Member  may  continue  his  speech  the
 next  day.  We  will  now  take  up  non-
 official  business.

 4.30  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Eicuty-Eicut  Report
 Shri  Shree  Narayan  Das  (Dar-

 bhanga):  Sir,  I  beg  to  move:—
 “That  this  House  agrees  with

 the  Eighty-eighth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 {go  the  House  on  the  Sth  May,
 1966.”
 Mr.  Deputy-Speaker:

 is:
 The  question

 “That  this  House  agrees  wiih
 the  Eighty-cighth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  —  presented
 fo  the  House  on  the  40h  ids,
 1966."

 The  motton  wus  adopted.

 14.30),  hrs.
 RESOLUTION  RE:  PROCLAMA-

 TION  OF  EMERGENCY  AD  DE-
 FENCE  OF  INDIA  ACT--contd,
 Mr.  Deputy-Speaker:  ‘Tne  House

 wil)  now  take  up  turther  discussion
 of  the  following  Resolution  moved  by
 Shri  Surendranath  Dwivedy  on  the
 22nd  April.  966:—

 “This  House  calls  upon  —  tie
 Government  to  take  steps  to  re-
 voke  the  Proclamation  of  Em
 gency  and  to  repeal  the  Defence
 of  India  Act  without  delay.”

 Time  taken  ig  4  minutes.  |  neur  and
 46  minutes  are  left.  Shri  Dwive
 continue  his  speech.

 wobyay

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Sir.  when  I  was  sperking
 the  other  day.  T  was  pointing  out
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 that  during  the  course  of  the  Emer-
 gency,  whatever  might  have  happen-
 ed  or  not  happened,  one  thing  is  very
 evident  and  that  is  that  the  Central
 authoriiy  in  this  country  has  com-
 pletely  surrendered  itself  to  the  pro-
 vincial  satraps.  the  Chief  Ministers.

 Even  in  the  mutter  of  the  Emergency
 and  the  Defence  of  India  Rules,  yhich
 are  primarily  the  concern  of  the
 Parliament  and  the  Central  Govern-
 ment,  this  Government  is  not  101.  a
 position  to  take  any  independent  de-
 cision  after  muking  a  proper  assess-
 ment  of  the  situation  us  it  prevails
 in  the  country  today  The  powers
 given  under  the  Emergency  —  have
 made  the  State  Governments  trig-
 zer-happy.  Therefore,  even  o/  normal
 circumstances  prevail.  they  ite  re.
 tuetant  to  give  up  these  powers  und
 restore  the  fundamental  :izhts  to  the
 people

 This  matter  has  been  debated.  dur-
 ing  these  5  days  after  |  moved  the
 Resolution,  at  different  places  and  in
 the  other  House  also  ant  the  Home
 Minister  has  come  out  with  व  state-
 ment  about  Governments  nelicy  in
 this  matter.  Siro  in  this  county,  we
 ore  acquainted  with  statutory
 tioning  and  modified  rationing,  This
 Emergen.y  that  is  prevailing  in
 the  country  is  a  statutory  emergency.
 but  now  he  has  come  out)  with  a
 modified  emergency.  This  statement
 is  nothing  but  that  he  wants  to  cone

 rae

 tinue  a  modified  emergency  mm  this
 country.

 Again.  he  repeats  the  sarae  asgue
 ments  trying  to  mislead  tne  9  uple
 as  if  the  Emergency  powers  will  not
 be  exercised  fur  the  norma!  function
 ing  of  the  administration  of  this  coun-
 try.  He  again  emphasizes  ‘hat  the  in-
 tention  of  Government  is  not  to  con-
 tinue  the  emergency  for  a  day  longer
 than  is  absolutely  necessary  for  the
 defence  of  the  country.  Again,  he

 rns  that  there  has  been  a  chain  of
 iacidents  involving  sabotage  and  at-
 tempted  subversion.

 As  Ihave  already  dealt  with  detail.
 whenever  an  occasion  arises  and  there
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 is  a  danger  or  threat  of  war  or  of
 interna]  subversion,  this  country  and
 this  Parliament  are  prepared  at  a
 moment's  notice  to  vest  :he  Govern-
 ment  with  all  emergency  powers
 needed  to  meet  the  contingency.  We
 have  not  failed  in  that.  I  do  noi  think
 the  country.  will  ever  hesitate  to  vest
 this  Government  with  adequate  pow-
 ers  to  mee;  situations  like  this.

 But  here  what  we  are  -oncerned
 with  is  what  is  the  position  today.
 We  agrce  that  in  the  border  areas
 there  are  certain  elementg  which  are
 really  working  against  the  interests
 of  the  country.  But  I  would  humbly
 submit  that  the  present  lw:  that  we
 on  the  statute  are  sufficient  to
 deal  with  this.  There  is  the  Criminal
 Law  Amendment  Act  which  deuls
 with  persons  who  question  the  terri-
 torial  integrity  and  the  frontiers  of
 India.  The  Criminal  Law  Amend-
 ment  Act  of  96]  contains  adequate
 provisions  to  deal  with  such  contin-
 vencies.  The  Indian  Penal  Code,  sec-
 dion  l538A  also,  in  matters  ike  this
 would  be  sufficient  to  deal  with  off-
 ences  of  this  nature.

 The  whoie  thing  is  that  the  Con-
 kress  Governments  toduy  want  to  dep-
 rive  the  right  of  appeal  tu  courts  sor
 the  people.  IT  want  to  put  it  to  the
 Home  Minister;  Ig  the  situation  such
 as  to  deprive  this  fundumental  right
 of  protection  of  courts  to  the  citizens
 of  this  country?  It  raises  a  basic  issue
 of  fundamentals  of  a  democratic  gov-
 ernment.  Suppose.  ws  he  @ergues,  the
 situation  is  very  serious  in  tae  border
 arens.  Is  it,  thercfore,  for  the  sae  of
 छ  few  areas  that  you  want  to  deprive
 490  million  people  of  this  country,  of
 their  fundamental  rights?  That  is  the
 question,  I  think,  we  will  be  going
 beyond  the  intentions  of  the  Consti-
 tution  as  well  because  the  Constitu-
 tion  clearly  stipulated  when  there  is
 a  grave  emergency.  then  only  the
 Proclamation  of  Emergency  should
 come.

 IT  would  think  that  after  the  expe
 ence  that  we  had  of  these  areas,  it  is
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 time,  if  we  really  want  the  develop-
 ment  of  a  healthy  democracy  in  this
 country,  some  serious  thought  should
 be  given  to  this  aspect.  It  is  very
 necessary  because  we  sce  तक  is
 happening  in  all  parts  of  the  world.
 We  should  be  the  guardians  of  this
 constitutional]  and  democratic  de-
 velopment  and  it  is  for  us,  for  the
 Parliament  and  the  Government,  to
 sce  and  seriously  think,  whether  we
 should  not  revise  the  constitutional
 provisions  as  exist  today  in  regard
 to  the  Proclamation  of  Emergency.

 But  without  doing  that,  what  he
 has  announced,  |  think.  has  profound-
 ly  shocked  public  opinion.  In  948
 when  we  were  confronted  in  Kushmir
 with  various  problems  of  the  same
 nature  as  are  prevailing  now,  was
 there  an  Emergency  then?  The  Nuga
 Problem  was  there  in  95t  also  and
 yet.  there  was  no  Emergency.  I
 think,  the  Government  dealt  with  that
 problem  as  successfully  us  they
 could.  So,  if  you  want  to  deal  with
 these  problems  and  the  Gov-
 ernment  makes  out  a  cuse_  that
 in  the  border  areas  {here  are  certain
 elements  which  cannot  be  dealt  with
 or  that  there  are  certain  offences  which
 are  being  committed  deliberately  and
 which  cannot  be  dealt  with  under  the
 ordinary  law  that  is  prevaiinig  in  the
 country,  they  should  come  out  with
 some  legislation  wherein  for  purposes
 specifically  meant  these  powers  muy
 be  given  to  the  Government.  Phat
 is  a  different  thing  altogether.  But
 you  are  going  to  create  two  classes  of
 citizens  in  this  country  by  this  mod-
 fied  Emergency.  The  Emergency  is
 all  over  the  country,  but  what  is  this
 private  arrangement?  They  arc  re-
 questing  the  State  Governments  not
 to  use  it.  With  the  mercy  of  the  State
 Governments  will  this  Government
 function?

 According  to  his  own  statement,  if
 in  certain  areas  they  commil  the  same
 offenoe,  #  wil}  not  be  justiceable  and
 they  will  be  deprived  of  their  right:
 but  in  the  rest  of  the  areas  it  will
 be  justiceable.  If  what  he  says  is
 correct,  then  you  are  creating  two
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 classes  of  citizens  in  this  country
 which  is  untenable  and  unthinkable.
 I  take  exception  to  jt  because  it  is
 not  very  clear.  He  has  not  clarified
 the  statement.  He  not  only  iientions
 border  territories  but  he  mentions
 States  also,  So,  it  is  not  only  sume
 areas  here  and  there  but  probably
 he  has  some  States  in  mind  too,  which
 wil]  be  under  this  Emergency.

 When  he  mentions  this,  my  appre-
 hension  is  probably  true  that  the
 States  do  not  agree  that  tne  Emer-
 gency  should  go.  They  want  to  enjoy
 these  powers  fully  for  their  awa  pur-
 poses.  That  will  be  dangerous.  That
 will  create  more  complicetions,  that
 is,  these  half  measures.  What  we
 find  today,  which  he  hay  admitted,
 is  that  there  is  a  spate  of  resistance
 to  the  continuation  of  Emergency  in
 this  country.  Of  course,  we  want  the
 support  of  the  people  for  uny  move,
 for  any  preparation  that  we  make  for
 the  defence  of  the  country,  and  the
 people  will  support  you  only  when
 they  feel  that  you  are  moving  in  the
 right  direction  and  that  vou  are  nol
 going  to  curb  the  fundamenta]  rights
 of  the  people.  You  have  curbed  =  the
 fundamental  rights  for  a  long  tine
 and  you  have  reached  the  last  stage
 now.  I  really  do  not  undersiandt  it
 Even  now,  for  every  little  incident
 in  the  States,  not  only  the  DJ.R.  but
 <ll  the  Emergency  pow  are  being
 used.  Sir,  I  know  it  myself  that  he
 Limself  condemned  it  wen  he  visit-
 ed  Orissa  during  the  sindents’  strike
 there  and  he  had  the  courage  to  suy
 in  a  public  meeting  of  students  that
 he  disapproved  the  use  of  the  D.LR.
 and  the  requisition  of  army  and  mili-
 tary  to  quell  disturbances  like  the
 students’  disturbances.  But  all  this  is
 happening  because  the  Emergency
 powers  are  there.  The  civil  adminis-
 trations  in  the  States,  for  every  iit-
 tle  thing,  call  in  the  army  and  they
 take  recourse  to  the  D.I.R.  Not  only
 the  people  are  deprived  of  —  their
 {fundamental  rights  but  this  creates

 a  feeling  that  civil  administration  in
 the  country  has  failed  compietely  and
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 that  we  are  more  and  more  depending
 on  the  army.  One  would  not  be  sur-
 prised  that  you  will  reach  a  stage—
 God  forbid.  that  should  never  hap-
 pen  in  this  country—by  continuing  in
 normal  circumstances  such  Emergency
 measures,  which  would  create  .  feci-
 ing  as  if  this  country  cannot  ve  ruled
 and  the  civil  administration  cannot

 be  maintained  without  the  support  of
 the  military,  That  will  be  a  bad  day,  a
 sad  day,  for  this  country.

 Shri  Tyagi  (Dehradun):  God  forbid.

 Shri  Surendranath  Dwivedy:  We
 want  tu  prevent  that  and  -o  prevent
 that,  it  is  necessary  to  give  complete
 freedom  to  the  people  of  this  coun-
 ary  to  express  themselves,  19,  orginise
 themselves  as  they  like,  as  they  have
 got  under  the  Constitution.

 After  the  Second  Worid  War,  as
 soon  as  the  war  was  over,  alt  coun-
 tries  withdrew  the  Emergency  rules
 immediately.  Here,  for  four  years,  we
 are  continuing  {hem  and  we  are  fhink-
 ing  probably  to  continue  them  till  the
 next  General  Elections.  They  want
 to  fight  the  next  General  Elections  un-
 der  Emergency.  They  want  to  tell  the
 people  that  Emergency  conditions  sti!l
 prevail  and  they  want  to  instil  fear
 in  the  minds  of  the  pevupic,  Some
 people  are  xfraid,  because  of  the
 DLR.  to  express  themscives  freely.
 They  do  not  know  at  what  time  they
 will  really  apply  them.  Therefove.
 they  do  not  freely  express  them-
 selves.  If  these  condition;  prevail.

 I  do  not  think  in  this  couniz,  we  are
 going  to  have  tree  and  fair  Generai
 Elections.  Because  of  certain  circum-
 stances,  one  dues  not  know  what
 would  happen  in  some  of  tne  States
 to  the  present  Congress  Governments
 Therefore,  it  is  to  prevent  that  cala-
 mity  to  yourself  that  you  want  to
 continue  this.  So,  we  are  rot  poing
 to  have  free  and  fair  General  Flec-
 tions  in  the  country.

 Now,  he  has  agreed  to  ‘nudity  this.
 I  would  like  to  know  the  areas  which
 according  to  him.  are  excluged  from
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 the  application  of  the  Emergency
 powers  at  the  present  moment.

 Shri  Tyagi:  Doves  my  hon.  friend
 honestly  feel  that  there  is  nyo  durger
 from  outside?

 Shri  Surendranath  Dwivedy;  ‘here
 is  danger  from  outside.  We  have  been
 warning  this  Government  of  that
 danger  and  we  shal)  meet  that  danger
 if  we  prepare  ourselves,  if  we  bar
 come  strong  enough,  for  the  detunce
 of  our  country,  What  have  you  dune
 all  these  four  years?  I  would  have
 welcomed  this  Emergency  (o  continue
 for  a  longer  period  in  this  country,
 even  if  there  were  no  threat  at  ali--I
 will  be  the  first  person  to  support  the
 continuation  of  Emergency--if  ]  had
 seen  during  the  course  of  these  three
 or  four  years  that  this  Government
 has  overhauled  the  administration,
 they  have  taken  steps  to  fight  the
 hoarders,  the  proftteers,  to  bring
 about  economic  equality  in  the  coun-
 try,  to  take  measure;  by  which  the
 exploitation  ig  removed  and  the  peo-
 ple  as  a  whole,  48  crores  of  people
 of'  this  country,  are  prepared  us  equal
 citizens  to  meet  the  dangers,  whether
 external  or  internal.  Nothing  of  the
 sort  has  been  done.  The  Government
 machinery  is  continuing  as  normal  as
 before.  Rather,  under  the  sheiter  of
 the  DIR.  they  are  sheltering  all
 sorts  of  corruption,  mal-adiministra-
 tion,  mis-use  of  power  and  authority
 in  this  country,  thereby  vigiating  the
 very  basic  principles  of  democracy

 I  would  not  like  to  go  more  into
 details.  I  only  make  an  appeil  to
 him;  I  make  an  appeal  to  the  ivem-
 bers  of  Parliament.  The  Goverrinent
 now  is  in  a  very  difficult  position  be-
 cause  there  is  a  pressure  from  the
 State  Governments.  I  find  that  there
 is  the  general  desire  in  this  Parlia
 ment  that  t0i9  should  not  continue
 longer.  I,  therefore,  request  my  fellow
 colleagues  in  this  Parliament  tu  say
 that  my  Resolution  is  very  sirapte.  I
 say  that  they  should  revoke  the  Pro-
 clamation  of  Emergency  and  repeal
 the  Detence  of  India  Ac;  without
 delay.  and  let  this  Parliament  give  its
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 mandate  and  let  this  Resoiution  be
 accepted  unanimously.  Whatever  the
 State  Chief!  Ministers  might  say.  let
 us  say  here  to  the  Governmenr  that
 we  all  want  that  Emergency  Procla-
 mation  should  be  revoked  without
 any  delay  and  that  fundamenta!  rights
 of  the  citizens  be  restored  to  them.

 Mr,  Deputy-Speaker:  Hesolution
 moved:

 “This  House  calls  upon  the  Gov-
 ernment  to  take  steps  to  revoke
 the  Proclamation  of  Emergency
 and  to  repeal  the  Defence  of  India
 Act  without  delay.”

 There  are  some  amendments  to  this
 Resolution.  Shri  Shree  Narayan  Das.

 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  I  am  not  moving  amend-
 ments  Nos.  |  and  2,  I  move  No.  4:

 “That  for  the  originul  resolu-
 tion,  the  following  be  substituted
 namely:—

 “That  House  is  of  opinicn  that
 the  time  has  come  that  the  Gov-
 ernment,  should  reconsider  the  de
 sireability  and  necessity  of  con-
 tinuing  or  revoking  of  the  Pro-
 clamation  of  Emergency  or  limit-
 ing  the  operation  of  such  emer-
 Rency  only  to  such  areas  us  are
 threatened  or  likely  to  be  threat-
 ened  by  external  aggression  or
 by  internal  disturbances.”  (4).
 Mr.  Deputy-Speaker:  Shri  Baner-

 jee—-he  is  not  here;  Dr.  Singhvi--ne
 is  also  not  here,  So.  the  motion  and
 the  amendment  are  before  he  House.

 Shri  Sham  Lal  Saraf:  Mr.  Deputy-
 Speaker,  Sir,  I  heard  very  attentively
 the  speech  that  my  hon,  friend  Shri
 Surendranath  Dwivedy  delivered  not
 only  today  but  also  the  other  day.
 He  and  many  other  friends  here  had
 very  much  justified  the  declaration  of
 Emergency  at  the  time  it  was  pro-
 claimed.  There  can  be  no  two  opinions
 about  that  and  I  must  say  that  in  a
 number  of  ways  it  has  worked  well.
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 We,  whether  on  this  side  or  on  the
 other  side,  when  the  country  is  in
 danger  and  the  danger  is  externa]  as
 wel]  ag  internal,  must  keep  our  heads
 coo]  and  only  after  a  cool  thinking
 We  must  give  our  opinion  to  say  what
 to  do  or  not  to  do.  As  far  as  the
 Central  Government  is  <oncerned,  |
 can  vouchsafe  for  it,  from  my  own
 personal  experience  also,  that  they
 have  done  well  and  that  it  was  very
 timely  that  this  proclamation  was
 made.  But  I  must  say  this  much  alse
 that  some  of  our  State  Government:
 have  not  done  well,  that  they  have
 not  carried  out  the  policies  of  the
 Central  Government  in  the  way  they
 ought  to  have  done  with  the  result
 that  today,  in  any  State.  yuu  see  a
 number  of  mal-practices  that  have
 been  brought  into  operation  of  this
 Emergency  and  also  the  DIR.  The
 name  of’  the  Central  Government  i5
 tarnished,  If  you  kindly  permit  me
 to  speak  about  my  State,  I  can  tell
 you  a  few  things  very  frankly.  The
 Home  Minister  is  here  and  let  him
 know  them.  Firstly,  under  the  cove)
 of  Emergency  and  the  D.LR.,  honest
 political  elements  who  swore  by
 India  and  worked  for  the  country’s
 cause  for  many  decades  have  been
 suppressed.  have  been  prosecuted  un-
 der  the  D.I.R.  and  have  been  put  be-
 hind  the  bars.  Many  things  are  .om-
 ing  to  light  and  I  may  not  say  in
 detail  about  them  now  because  १
 know  what  my  responsibilities  are
 as  a  Member  oft  the  Congress  Party.
 Therefore,  keeping  that  in  view,  may
 I  respectfully  ask  the  hon.  Home
 Minister,  with  all  this  responsibility
 that  his  Government  has  taken,  whe-
 ther  it  is  not  equally  his  responsi-
 bility  to  see  how  it  is  imp'emented
 in  all  parts  of  the  country.  IT  know
 you  will  not  have  a  direct  hand  in  it.
 But  all  the  same,  nobody  can  absolve
 you  from  that  responsibility  if  it  not
 implemented  with  the  same  approach
 with  which  this  Emergency  had  been
 declared.

 One  point  which  is  very  important
 is  this.  This  morning  I  had  read  an
 article  written  by  some  Mr.  Malhotra
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 in  The  Statesman  about  the  fune-
 tioning  of!  the  intelligence  services.

 व्‌  can  say  with  a  full  sense  of  respon-
 sibility  and  without  any  fear  of  con-
 tradition  that  the  intelligence
 has  very  much  failed  our
 Government,  particularly  in  my  Mate
 of  Jammu  and  Kashmir,  I  know  of  a
 number  of  instances  in  which  they
 have  not  correctly  reported  to  the
 Centre,  and  they  have  not  correctly
 reported  to  the  Government  and  to
 the  Minister,  with  the  result  that
 many  things  have  come  up  on  the  sur-
 flace.  Again,  I  would  submit  that  I
 know  my  responsibility  und  it  will
 Not  be  in  the  fitness  of  things  if  I
 were  to  speak  about  these  things  in
 detail.  But  there  is  one  thing  that
 I  would  like  to  submit  to  the  Home
 Minister  and  iy  is  this  that  the  time
 has  come  now  when  he  should  do  a
 lot  of  re-thinking  about  our  intelli-
 gence  services.  I  have  spoken  a  num-
 ber  of  times  about  the  Army  intelli-
 gence  and  how  it  needed_  im-
 provement,  and  I  had  _spoint-
 ed  out  a  number  of  such  improve-
 ments.  I  am  very  thankful  tu  the  De-
 fence  Minister  that  he  has  certainly
 made  certain  strides  in  regard  to  the
 improvement  of!  the  Army  _intelli-
 gence,  which  have  given  very  good
 results  and  very  good  dividends  today
 But  with  regard  to  the  civi]  intelli-
 Bence,  particularly  the  Centra)  civil
 intelligence,  a  lot  of  things  have  to  be
 done  yet.

 T  have  had  occasion  to  know  some
 of  the  top  officers  or  the  top  ranks
 during  the  last  decade  and  a  half,
 who  are  highly  placed  in  the  Central
 intelligence  services,  and  I  cen  say
 very  honestly  that  I  have  always  seen
 them  functioning  not  85  intelligence
 officers  but  as  police  officers  Whether
 it  be  a  sub-inspecior  or  a  kutwal  or
 a  superintendent  of  police  or  any  such
 officer,  the  way  he  would  approach
 a  problem  is  the  way  of  a  police
 officer  and  not  an  intelligence  officer:
 even  if  the  thing  has  to  be  viewed
 from  the  intelligence  point  uf  view  we
 find  that  the  same  police  approach  is
 applied  to  intelligence.  We  see  all
 over  the  world  how  intelligence  has
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 very  much  improved,  and  how  scien-
 tific  approaches  have  been  brought
 into  this  matter  all  over  the  world
 Why  should  we  lag  behind?  Why
 should  there  not  be  some  re-thinking
 about  it?  And  why  should  we  do  not
 make  it  function  in  the  correct  man-
 ner,  and  why  should  we  not  have  a
 kicking  intelligence,  as  it  is  called,  as.
 far  as  the:  civil  intelligence  js  con-
 cerned?

 Again,  I  can  quote  a  number  of  in-
 stance  in  a  number  of  States  where
 our  intelligence  services  have  tailed
 and  absolutely  failed.  In  a  democratic-
 set-up,  I  must  very  frankly  udmit
 that  the  Ministers  form  the  bridge
 between  the  people  and  the  adminis-
 tration,  and  both  must  wor«  honestly
 and  sincerely.  We  in  the  Congress
 Party  are  under  a  certain  discipline.
 As  far  as  that  matter,  my  no".  friends
 in  the  Opposition  have  a  toi  of  {ree-
 dom  because  they  can  speak  with  a
 certain  amount  of  freedom.  But  I
 would  submit  that  if  a  fair  amount  of
 responsibility  also  goes  with  it,  then
 they  can  serve  the  country  very  well.
 There  is  no  doubt  about  that.  But
 what  is  happening  today?  We  in  our
 party  meetings  sometimes  do  not
 honestly  express  our  viewpuint:  ‘ve
 do  not  adopt  an  honest  approuch  in
 placing  the  things  which  would  real-
 ly  be  in  the  best  interests  of  the  coun-
 try.  All  the  time,  we  are
 interested  only  in  seeing  how
 we  can  strike  the  Minister  or
 strike  the  Government  and  how  one
 could  say  all  the  things  that  could
 in  any  way  tarnish  the  face  or  the
 look  of  the  Government  individually
 as  well  as  collectively.  Similary,  us
 far  as  the  administration  is  concerned,
 there  are  very  good  officers  at  the
 Centre  ag  well  as  in  the  States,  but
 there  are  also  officers  who  are  not
 functioning  properly  and  who  do  not
 allow  this  Government  to  form  a
 bridge  between  the  two  wings,  name-
 ly  the  people  and  the  administration.
 Therefore,  it  is  for  the  hon.  Ministers
 and  the  Government  collectively  as
 well  as  individually  to  ace  how  the
 Proper  conventions  could  be  develop-
 ed  to  establish  the  correct  working  of
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 the  administration.  In  a  certain  num-
 ber  of  cases,  I  have  seen  that  the
 hon.  Minister  will  not  budge  even  an
 inch  this  way  or  that  way  from  what
 is  written  on  the  brief,  and  he  merely
 reads  it  out.  I  think  that  that  would
 not  be  the  correct  thing  to  do.  What
 is  the  reason  why  these  discrepancies
 have  come  in  the  working  of  the  ad-
 ministration?  Firstly,  the  correct  ap-
 proach  is  not  there  on  the  part  of  the
 adminis.rators  ai  the  Centre  as  well
 as  the  State  level.  That  aproach  has
 to  be  corrected.  Then  the  correct
 functioning  of  the  political  —  parties
 has  also  to  be  kept  in  view.  Keeping
 these  things  in  view,  I  would  again
 say  that  it  is  a  really  welcome  step,
 and  a  very  bold  step  on  the  par,  of
 the  Government,  the  Prime  Minister
 and  the  Home  Minister  and  the  Gov-
 ernment,  as  a  whole,  that  they  have
 in  a  way  revoked  this  emergency.
 Again,  I  fully  support  the  emergency
 being  continued  in  some  of  the  bor-
 der  States.  But  I  would  submit  one
 thing  that  in  no  case  shovid  any  ad-
 ministrator  be  permitted  to  make  use
 of  this  emergency  and  DIR  for  politi-
 val  purposes  against  any  political  per-
 son.

 Shri  Surendranath  Dwivedy:  If  it
 is  there  on  the  statute-book  how  could
 that  be  prevented

 Shri  Sham  Lal  Saraf:  I  am  spcak-
 ing  out  my  mind.  That  should  not  be
 allowed,  and  I  hope  that  the  Home
 Minister  and  the  Central  Government
 will  take  the  responsibility  to  see  that
 that  is  not  done.  And  if  that  is  as-
 sured,  then  I  can  assure  the  Govern-
 ment  that  the  majority  of  the  people
 in  the  country  will  be  with  them.

 Shri  Daji  (Indore):  I  rise  to  sup-
 port  wholeheartedly  the  resclution
 moved  by  my  hon.  friend  Shri  Suren-
 dranath  Dwivedy.  I  submit  that  the
 continuance  of  the  emergency  from
 now  onwards,  even  for  one  minute
 more,  is  morally  unconscionable,  le-
 gally  unconstitutional  and  politicaily
 unii-democratic.  Not  only  today.  but
 within  a  short  period  after  i,  was
 proclaimed,  the  emergency  has  ceased
 to  exist,  You  will  recal]  that)  when
 the  emergency  Was  really  necessary
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 and  even  the  drastic  powers  under  the
 DIR  were  required,  this  House  includ-
 ing  the  Opposition,  including  all  sec-
 tions  of  the  House(  unanimously  sup-
 ported  the  Government  in  the  procla-
 mation  of  the  emergency  and  the
 promulgation  of  the  DIR.  In  fact,  in
 the  informal  committee  formed  for
 drafting  the  DIR.  some  of  us  found
 a  place.  The  legal  authority  for  the
 emergency  may  be  a  declaration  by
 the  President  and  an  endorsement  by
 the  Parliament,  but  the  moral  basis
 of  the  emergency  was  the  united  sup-
 port  given  by  all  sections  of  the  House
 and  all  sections  of  the  people  to  the
 declaration  of  the  emergency,  and  I
 say  that  since  now  those  very  sec-
 tions  which  =  supported  Government
 wholeheartedly  during  the  time  of
 Chinese  aggression  for  issuing  a  Pro-
 clamation  of  Emergency,  and  cven
 some  sections  ot’  their  party  have
 come  out  openly  against  the  emer-
 gency,  the  moral  basis  for  continuing
 the  emergency  is  now  gone.  To  con-
 tinue  the  emergency  now  may  have
 some  legal  force  but  it  has  no  moral
 binding  any  longer.  This  itself  should
 be  sufficient  to  make  the  Government
 pause.  After  all,  all  of  us  are  not  so
 irresponsible  in  the  Opposition.  Let  it
 be  said  to  the  credit  of  this  House
 and  to  the’  credit  of  the  different
 political  parties  in  the  country  that
 all  of  us  had  unitedly  railied  round
 for  the  defence  of  the  country  and  we
 did  not  grumble  even  the  most  drac-
 onian  powers  that  Government  want-
 ed  under  the  DIR,  though  they  were
 sugarcoated  by  Shri  Shastri's  assur-
 ance  on  the  floor  of  the  House  and
 in  the  committee  that  the  DIN  would
 neve:  be  used  for  political  purposes
 or  to  suppress  a  political  opponent.

 Shri  Tyagi:  And  that  was  not
 done.

 Shri  N.  C.  Chatterjee  (Burdwan):
 It  was  done.

 Shri  Daji:  It  was  done.  I  myself
 stand  here  as  an  examle  of  one  ७०
 had  been  detained  under  the  DIR  for
 having  gone  on  a  peaceful  Gandhian
 hunger-strike  against  the  rise  in
 wheat  prices:  the  wheat  prices  were
 controlled  put  I  was  detained.
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 Shri  Tyagi:  That  was  for  his  per-
 sonal  safety.

 Shri  Daji:  That  is  one  example.
 Now,  I  shall  give  another  most  flar-
 ing  example.  I  ask  Shri  Nanda  who
 is  a  trade  unionist  of  a  much  longer
 standing  than  I,  what  justification
 there  was  to  use  the  DIR  against  the
 strike  of'  the  scavengers  in  Bombay.
 Does  he  mean  to  say  that  the  scaven-
 gers’  strike  would  facilitate  the
 Chinese  aggression  or  the  Pakistani
 ‘attack?  But  even  the  strike  of  the
 scavengers  was  sought  to  be  :uppres-
 sed  by  resorting  to  the  DIR.  Hund-
 reds  of  them  were  put  in  jail  because
 the  strike  could  not  be  broken.  But
 ultimately  the  strike  was  succcssful
 and  ultimately  Government  had  to
 Negotiate  and  settle.  So,  let  not  my
 hon,  friend  say  that  the  DIR  was

 ‘never  misued.  Not  merely  sume  sec-
 tions  of  this  House,  but  even  a  cross-
 section  of!  the  people  in  this  country,
 political  and  non-political  cre  opposed
 to  it.

 Legally,  what  is  the  statement  of
 the  Home  Minister  amounting  to?
 The  Home  Minister's  statement:  for
 modifying  the  emergency  is  a  stand-
 ing  document  of  indictment  which
 goes  against  the  constitutionality  of
 the  Proclamation  of  Emergency.  My
 hon,  friend  Shri  Nanda  _  perhaps
 never  realised  it;  the  bureaucrat  had
 drafted  the  statement  and  he  had
 just  read  it  out.  That  statement  itself’
 really  speaking,  not  only  condemns
 the  continuance  of  the  emergency
 but  makes  it  less  constitutional.  What
 does  the  Constitution  visualise?  Shri
 ‘Tyagi  had  interrupted  my  hon.  friend
 Shrj  Surendranath  Dwivedy  when  he
 was  speaking.  whether  he  did  not
 think  really  that  there  was  any
 danger  from  outside.  I  had  actually
 noted  down  those  words  that  Shri
 Tyagi  had  uttered.  I  respectfully
 submit  that  the  Constitution  does  not
 visualise  a  Proclamation  of  Emer-
 gency  when  there  is  danger  from  out-
 side.  I  would  request  my  hon.  friend
 to  please  read  the  constitutiona)  pro-
 vision  again.  Let  him  read  the  de-
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 bates  on  this  particular  article.  There
 is  no  word  “danger”  used  there,  for
 that  would  mean  that  the  Fundamen-
 tal  Rights  of  the  citizens  of  our  coun-
 try  would  be  determined  by  the
 whims  of  Ayub  or  the  moodg  of  Mao.

 15.  hrs,
 Shri  Tyagi;  All  the  parties  agreed

 only  on  account  of  foreign  aggression.
 Shri  Daji:  Not  danger.  There  is  a

 difference  between  danger  and  actual
 factum  of  aggression.  Constitutional-
 ly,  emergency  can  be  justified  not  by
 any  danger,  howsoever  fmminent  it
 may  be,  but  a  state  of  alfairs  where
 internal  disorder  or  externa!  aggres-
 sion  makes  it  impossible  for  normal
 civil]  administration  to  be  carried  on.
 Only  then  can  emergency  be  justified.
 From  the  document  read  out  by  the
 Home  Minister  himself,  it  can  be
 shown  that  there  is  no  national  emer-
 gency  to  justify  the  proclamation  of
 emergency.  Therefore,  any  further
 continuation  of  it  is  unconstitutional,

 Politically,  it  has  been  said,  the
 entire  administration  has  been  turned
 into  a_  constitutional  dictatorship.
 Yesterday,  my  _  friend,  Shri  Seo
 Narain—he  is  not  here—used  a  sent-
 ence  from  my  speech  whcrein  I  said
 that  there  would  be  a  rise  in  people's
 movement,  you  will  have  to  face  a
 people’s  movement.  He  vicked  if  out
 and  said  that  DIR  is  justified  on  that
 ground,  He  said  this  on  the  floor  of
 the  House.

 It  seems  there  is  a  gross  misunder-
 standing  as  to  the  meaning  of  emer-
 fency.  What  ig  the  effect  of  emer-
 gency?  Constitutionally,  it  has  two
 effects.  First,  it  suspends  the  citizen's
 fundamental  right  to  enforce  his
 fund:  tal  rights.  Secondly,  it  ab-
 ridges  the  States’  rights.  I  want  to
 know  for  what  reasons  the  Home
 Minister  can  refuse  to  lift  the  cmer-
 gency  and  continue  to  suppress  our
 right  to  enforce  our  fundamental
 rights.  Or  take  the  second  category.
 the  States’  rights,  which  is  not  thit
 important.  There  have  been  errant
 States,  but  in  not  one  case  has  the
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 Central  Government  been  able  to
 exercise  any  check,  even  where  it  is
 for  a  good  purpose.  Even  when  jhe
 Prime  Minister  was  there  in  Calcutta,
 she  was  made  to  look  like  a  clown  by
 the  Chicf  Minister  of  West  Bengal.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  That  is  a  very  wrong  us-
 persion  to  make.

 Shri  Daji:  I  say  she  was  made  to
 look  like  a  clown  because  she  had
 given  an  appointment  to  an  Opposi-
 tion  leader  to  meet  her  at  £  p.m.,  but
 at  2  Noon  that  leader  was  whisked
 away  into  jail.  Ii  was  known  that  he
 was  due  to  meet  her  at  2  P.M,  but
 even  before  that,  at  12  noon,  he  was
 arrested.  I  say  no  self-respecting
 Prime  Minister  would  have  tolcrated
 such  a  thing.

 Shri  Harish  Chandra  Methur
 (Jalore):  Why  go  on  repeating  it?

 Shri  Daji:  I  say  no  Government
 can  afford  to  deny  to  its  citizens
 their  fundamental  right  to  enforce
 their  fundamental  rights  when  there
 is  no  real  emergency.

 Therefore,  I  say  it  is  u  dangerous
 development.  When  the  energency
 was  proclaimed,  the  Prime  Minister
 and  the  Home  Minister  consulted  us,
 but  when  it  is  to  be  removed,  they
 consult  the  Chief  Ministers.  As  |  said
 on  an  earlier  occasion,  consulting  the
 Chief  Ministers  on  the  revocation  of
 the  emergency  is  like  consulting  a  col.
 lege  of  cardinals  and  asking  for  a
 vote  in  favour  of  atheism  or  consult-
 ing  a  body  of  tycoons  and  asking
 them  to  give  up  the  profit  motive.  It
 is  absurd.  You  cannct  expect  the
 Chief  Ministers  to  give  up  this  power.
 And  the  leader  of  the  grour  of  Chici
 Ministers  wanting  contmuation  ०
 the  emergency  is  the  Chief  Minister
 of  Madhya  Pradesh  whose  borders
 are  not  touched  by  any  foreign
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 power.  He  is  the  leader  of  the  group:
 of  Chief  Ministers  opposinz  revoca-
 tion  of  the  emergency.

 Shri  Ram  Sewak  Yadav
 banki):  Bastar  is  there.

 (Para-

 Shri  Daji:  That  itself  sbows  tne
 guilty  conscience,  They  nave  got  into-
 a  mental  habit,  a  crippling  habit,  an
 anti-democratic  and  dictatorial  habit
 of  relying  on  the  DIR  to  suppress’
 al}  opposition  to  their  cule.  There  is
 no  longer  a  national  emergency.  Of
 course,  an  emergency  exisis  for  the
 Congress  Party  with  iis  poly  of
 high  prices,  rising  popular  move-
 ments  against  it.  But  the  grapi.  shows
 thal  vou  cannot  control  or  checi  it
 by  the  emergency  powers  or  by  DIR.
 You  have  not  been  able  ३०७०  prevent
 the  Naga  rebellion  or  the  Mizo  re-
 bellion.  Have  the  emerge.cy  powers
 of  Government  been  successful  in  pre-
 venting  the  Bengal  Bundh?  Did  it
 prevent  the  Kerala  Bundh?  Did  it
 prevent  their  defeat  in  the  Kerala
 elections?  Is  it  going  to  prevent  Gov-
 ernment’s  isolation  from  the  people,
 their  political  isolation  from  the  peo-
 ple?  Is  it  going  to  sav2  them  from:
 defeat  in  the  coming  elections?  By
 making  use  of  these  draconian  mea-
 sures  against  the  people  and  adopt-
 ing  these  anti-democratic  measures,
 they  have  noi  been  adle  to  prevent
 any  of  these  things.

 Therefore,  I  say  in  the  name  of
 democracy,  in  the  name  of  the  funda-
 mental  rights  of  the  citizens  which:
 cannot  be  trifled  with,  the  emergency
 must  be  lifted  immediately  The
 Home  Minister  will  give  an  excuse
 and  say  that  it  will  be  applied  only
 to  the  border  areas  and  that  there  is
 growing  support  for  it  in  responsible
 quarters,  What  does  it  mean?  Here  I
 am  reminded  of  a  story.  Once  a
 woman  asked  her  husband,  ‘I  have
 been  away  for  00  days.  Have  you
 been  faithful  to  me?’  The  husband
 said  ‘Yes,  for  99  days’.  The  wife  was
 worried.  But  the  husband  said,  ‘You
 must  be  thankful.  For  99  days  }  was
 faithful  and  only  for  one  day  }  was
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 not.  Why  should  you  be  angry?’  This
 story  applies  to  the  Home  Minister,
 who  now  says  that  he  is  withdrawing
 the  emergency,  only  it  will  apply  to
 the  border  areas.  This  is  like  being
 faithful  for  99  days  and  unfaithful
 for  one  day.  You  cannot  be  49  per
 cent  democratic  and  one  per  cent
 anti-democratic.  Either  you  are  de-
 mocratic  or  you  are  anti-democratic.

 - Shri  Nanda:  Hundred  per  cent  anti-
 national?

 Shri  Daji:  ]  have  not  called  iin:
 anti-national.  I  hope  I  w:l!  not  have
 occasion  to  do  so.  But  I  do  call  him
 anti-democratic.  People  will  not  for-
 fet  or  forgive  the  dracoriar  measures
 he  has  used  against  thei  to  suppress
 their  popular  demands  and  inove-
 ments.  They  will  not  forget  the  arbi-
 trary  arrests  that  have  been  made
 under  DIR.  Before  the  DIR  and  the
 Government  and  the  Party  in  power
 are  bundled  out  of  power  in  the  next
 elections,  it  will  be  better  and  grace-
 ful  for  Government  to  themsclves  re-
 voke  the  emergency  even  at  this  iate
 stage,  though  it  is  already  late.  But
 better  late  than  never.  Withdraw  thc
 emergency  now  before  the  people's
 movement  rises  in  a  crescendo  nov
 only  for  lower  prices,  higher  stand-
 ard  of  living  and  better  employment, bu  pn  this  speciffe  issue  itscif  I
 want  that  before  the  next  elections, or  as  early  as  possible  before  that, this  emergency  must  be  done  away with  giving  to  the  people  the  guaran- teed  rights  which  the  Constitution
 makers  gave  to  them.

 st  भौनारायण  वास  उपाध्यक्ष
 महोदय,  सदन्‌  के  समक्ष  जो  प्रस्ताव  विचारार्थ
 प्रस्तुत  किया  गया  है  उस  प्रस्ताव
 को  जो  भावना  है  जो  ख्याल  है  उस  से  कोई
 भी  प्रजातन्त्र  का  प्रेमी  इन्कार  नहीं  कर  सकता
 है।  प्रभी  यह  संकटकालीन  स्थिति  की
 घोषणा  कौर  भारत  सुरक्षा  कानून  जो  हमारे
 देश  में  लागू  किया  गया  है  वह  किस  परिस्थिति
 में  लागू  किया  गया  यह  सभी  लोगों  को  मालूम
 है  ।  जब  aqi962  में  चीन  की  लड़ाई
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 हमारे  देश  पर  हुई  थी  तव  इंग  संकटकालीन
 स्थिति  की  घोषणा  की  गई  थी  और  उस
 के  प्रनुसार  भारत  सुरक्षा  कानून  का  नियम
 हुआ।  उस  के  कुछ  दिनों  के  बाद  पाकिस्तान
 की  चढ़ाई  से  जो  परिस्थिति  पैदा  हुई  उस
 से  यह  स्पष्ट  हो  गया  कि  जिस  संकटकालीन
 स्थिति  को  घोषणा  की  गई  थे  उस  घोषणा
 को  जारी  रहना  चाहिये  और  भारत  सुरक्षा
 कानून  के  इन्दर  जितने  नियम  बनाये  गये
 उन  नियमों  की  भ्रावश्यकता  थी  t

 यह  बात  सही  है  कि  हमारे  संविधान  में  जो
 मौलिक  प्रधिकार  दिये  हुए  हैं  वह  प्रजातंत्र  के
 लिए  बहुत  ही  प्राप्यक  हैं  प्रौढ़  उन  मौलिक
 अधिकारों  का जब  हनन  होता  है  तो  किसी  भी
 प्रजातंत्र  के  प्रेमी  को  उस  से  दुःख  हो  सकता
 हैं।  मौलिक  अधिकार  प्रजातंत्र  की  रीढ़  है
 ग्राम  उस  पर  'प्राप्त  हो  तो  प्रजातंत्र  के
 ऊपर  आघात  समझा  जाता  है  ।  लेकिन  साथ
 ही  साथ  इस  संविधान  में  जिसमें  मौलिक
 प्राधिकारों  का  नियमन  किया  गया
 है  उसी  संविधान  में  352  भ्र ौर  353  घाराप्रों
 के  इन्दर  संकटकालीन  स्थिति  जाने  फ्र
 कैसे  नियंत्रण  होना  चाहिए  हस  बात  का  भी

 उल्लेख  किया  गया  है।  जहां  प्रजा तंत्न  की  रक्षा
 के  लिए  आवश्यक  है  कि  हम  संविधान  में
 दिये  गये  मौलिक  प्राधिकारों  की  रक्षा  करें  वहां
 यह  भी  कभी  कभी  'झावण्यक  होता  है  कि
 प्रजाति  त्र  की  रक्षा  के  लिए  कुछ  ऐसी  कार्यवाही
 की  जाये  ताकि  प्रजातंत्र  का हनन  न  हो  ।

 जैसा  कि  सभी  माननीय  सदस्य  मानते  हैं
 देश  में  ऐसी  स्थिति  पैदा  हुई  थी  कि  जिस
 स्थिति  में  संकटकालीन  स्थिति  की  धोषणा
 होनी  चाहिए  थी  ।  सभी  राजनैतिक  दलों  ने
 इस  का  समर्थन  किया  था  |  पाजी  इस  बात
 की  विवेचना  करने  की  प्रावश्यकता  है  इस
 बात  को  जा  ने  की  प्रावश्यकता  हैँ  कि
 इस  संकटकालीन  स्थिति  की  धड़ी.  प्रगति
 बिलकुल  खत्म  हो  गई  या  कुछ  भ्र भी  है  बाकी  ?
 जैसा  कि  सभी  लोग  जानते  हैं  कि  उश्र  से  चीन
 का  खतरा  हमारे  देश  पर  बना  हुआ  है  .  .
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 श्री  सुरेख नाथ  द्विवेदी  :  वह  हमेशा
 रहेगा  ।  000  साल  रहेगा  ।

 श्री  ँ्रीमारायण  वास  :  पाकिस्तान  का  भी
 खतरा  हमारे  ऊपर  बना  हुसना  है
 उस  परिस्थिति  में  भी  हमारे  देश  में  जो
 राजनैतिक  पार्टियां  हैं  शौर  उन  राजनैतिक
 पार्टियों  का  जो  व्यवहार  है  तो  जैसे  सरकार
 की  जिम्मेदारी  है  कि  संविधान  में  जो  ग्रन्थकार
 दिये  गये  हैं  उन  का  ठीक  ठीक  इस्तेमाल  करे
 उसी  तरीके  से  हर  एक  राजनैतिक  पार्टी  के
 ए  हर  एक  नागरिक  के  लिए  भी  यह
 आवश्यक  है  कि  वह  प्रजातंत्र  की  रक्षा  के  लिए
 अपने  कत्तव्य  का  नियमन  भी  उसी  तरीके
 से  करें  ताकि  प्रजातंत्र  पर  किसी  प्रकार  का
 खतरा  न  प्रा  जावे  ।

 लेकिन  हमारे  देश  में  मिज्ञों  पहाड़ियों
 शौर  नागा  भूमि  में  जो  स्थिति  है,  या  बंगाल

 में  जो  कार्यवाहियां  हुई  हैं--वे  किस  वजह
 से  हुई  है  कौर  किस  के  द्वारा  हुई  हैं,  इस
 की  जांच  हो  रही  हैं  --,  क्या  उन  के  कारण
 प्रजातंत्र  के  लिए  खतरा  उत्पन्न  नहीं
 हो  गया  था  ?  में  मानता  हूं  कि  देश  के
 हर  एक  नागरिक  को  अपने  हक़  के  लिए,
 अपनी  मांगों  को  मनवाने  के  लिए,  लड़ने  या
 आन्दोलन  करने  का  भ्र धि कार  है,  लेकिन
 इस  अ्रधिकार  का  प्रयोग  संविधान  के  इन्दर
 रह  कर  ही  किया  जाना  चाहिए।  लोग
 आ्रान्दोलन  कर  सकते  हैं,  हड़ताल  कर  सकते
 हैं,  लेकिन  केवल  प्रतीकात्मक  तरीके  से,
 केवल  ऐसे  तरीके  से,  जो  देश  के  किसी  कानून
 के  खिलाफ  न  हो  ।  लेकिन  मैं  समझता
 हूं  कि  बंगाल  में  जो  कार्यवाहियां  कौर
 घटनायें  हुई  हैं,  उन  से  सभी  प्रजाति  प्रेमियों
 की  ब्रांखें  खुल  जानी  चाहिएं  श्लोक  उन  को
 मालूम  हो  जाना  चाहिए  कि  हमारे  देश
 के  लिए  बाहर  से  तो  खतरा  है  ही--
 इस  में  कोई  सन्देह  नहीं  है--,  लेकिन
 देश  के  किसी  किसी  भाग  में  भो  ऐसी  स्थिति  है,
 जस  में  प्रजातंत्र  के  लिए  पूरा  खतरा  है  1

 MAY  6,  966  of  Emergency  and
 Defence  of  India  Act  (Res.)

 माननीय  सदस्य  ने श्रपने  प्रस्ताव  को  सदन
 के  सामने  रखते  हुए  कहा  कि  यह  गर्दन-
 मेंट  देश  में  भारत  सुरक्षा  कानून  और
 संकट-कालीन  स्थिति  को  जारी  रख  कर
 उन  के  साये  में  भ्रम  चुनाव  कराना  चाहती
 हे  t
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 श्री  सुरेख्ननाथ  द्विवेदी  :  यह  बिलकुल
 ठीक  तौर  सही  बात  है  ।

 श्री  श्रीनारायण  दास  दस  सरकार
 पर  कोई  भी  अ्रभियोग  लगाया  जाये,  लेकिन
 अगर  इस  पर  यह  भ्र भि योग  लगाया  जाये
 कि  यह  सरकार  लोगों  के  प्रजातांत्रिक  हक़ों
 कौर  मौलिक  अधिकारों  की  रक्षा  नहीं
 करना  चाहती  है,  तो  यह  अ्रभियोग  किसी
 भी  तरह  से  इस  पर  लागू  नहीं  होगा,
 क्योंकि  सभी  जानते  हैं  कि  कांग्रेस
 शासन  के  प्रश्नगत  इस  देश  में  राज  जितनी
 स्वतंत्रता  राजनीतिक  पार्टियों  को  मिली  हुई
 है  उतनी  प्रत्यक्ष  कहीं  भी  नहीं  मिली  हुई
 है  1

 श्री  हरे  विष्णु  कामत  (होशगांबाद)  :
 वह  स्वतंत्रता  संविधान  ने  दी  है।  उस  का
 श्रेय  कांग्रेस  को  नहीं  है  1

 श्री  श्रीनारायण  वास  :  राज  साधारण
 जनता  और  राजनैतिक  पार्टियों  को  संगठित
 होने,  बोलने,  लिखने,  मिलते  ध्रौर  भाषण
 करने  आदि  की  जितनी  प्रा जादी  हिन्दुस्तान
 में  हैं,  उतनी  भ्राज़ादी  शायद  किसी  भी  दूसरे
 देश  में  नहीं  है  t

 श्री  हरि  विष्णु  कामत  :  वह  आज़ादी
 हमें  संविधान  के  द्वारा  मिली  हुई  है,  कांग्रेस
 के  द्वारा  नहीं  ।

 क्रि  श्रीनारायण  दार  इस  लिए
 यह  आरोप  बिल्कुल  गलत  है  कि  यह  सरकार
 भारत  सुरक्षा  कानून  को  जारी  रख  कर
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 देश  में  चुनाव  करवाना  चाहती  है  ।  हम
 ने  इस  देश  में  सभी  राजनीतिक  पार्टियों
 को  पूरी  स्वतंत्रता  दे  कर  तीन  बार  आम  चुनाव
 में  भाग  लिया  है।  इस  भ्रवस्था  में  हिन्दुस्तान
 की  मौजूदा  सरकार  पर  किसी  भी  तरह  से
 यह  आक्षेप  नहीं  लगाया  जा  सकता  है  कि  वह
 साधारण  जनता  श्लोक  राजनैतिक  पार्टियों
 को  उनके  प्रजातंत्रिक  प्राधिकारों  से
 वंचित  करना  चाहती  है  या  उन  को  दबा  कर
 स्वयं  सत्तारूढ़  रहना  चाहती  है  1  राज
 कांग्रेस  सत्तारूढ़  है,  प्राधिकार  में  है--इस
 लिए  कि  हिन्दुस्तान  की  जनता  यह  चाहती  है
 कि  कांग्रेस  ग्रन्थकार  में  रहें  ।  प्रगति  श्राम
 चुनावों  के  सम्बन्ध  में  कुछ  माननीय  सदस्य
 की  ग्र पनी  कल्पना  हो  सकती  है,  जिस  को
 उन्होंने  इस  सदन  में  प्रगट  किया  है,  लेकिन
 मैं  समझता  हूं  कि  यद्यपि  परिस्थिति  गम्भीर
 है,  तो  भी  हिन्दुस्तान  की  जनता  अगले
 चुनावों  में  कांग्रेस  के  सिद्धान्तों  ध्रौर  नीतियों
 का  समर्थन  करेंगी  इस  लिए  विरोधी  दल
 का  यह  कहना  ग़लत  है  कि  भारत  सरकार
 भारत  सुरक्षा  कानून  को  इस  लिए  जारी  रख
 रही  है  कि  दूसरी  राजनीतिक  पार्टियों  को
 दबा  कर  उन के  कार्यकर्ताशों  को  जेल  में  रख
 कर  कांग्रेस  पार्टी  भ्र गले  ग्राम  चुनाव  लड़ना
 चाहती  है  ।  भारत  सरकार  की  कभी  भी
 यह  नीति  नहीं  रही  है  ।

 माननीय  सदस्य,  श्री  द्विवेदी,  ने  कहा
 कि  देश  में  जो  चुनाव  आने  वाले  हैं,  वह  तब  तक
 निष्पक्ष  चुनाव  नहीं  हो  सकता  है,  जब  तक
 कि  इमरजेन्सी  को  घोषणा  को  बिलकुल  रह
 न  कर  दिया  जाये  ।  मैं  समझता  हूं  कि
 इमरजेन्सी  की  घोषणा  किसी  के  राजनीतिक
 अधिकार  को  छीनने  या  उस  का  हनन  करने
 के  लिए  नहीं  की  गई  है।  हो  सकता
 है  कि  कहीं  कहीं  किसी  किसी  जगह,  जहां
 तहां,  इक्के-दुक्के  भारत  सुरक्षा  कानून  के
 नियमों  का  दुरुपयोग  हुआ  हो,  लेकिन  मैं  समझता
 हूं  कि  साधारणतः  इस  देश  में  भारत  सुरक्षा
 कानून  का  प्रयोग  किया  गया  है,  वह  केवल

 Proclamation  VAISAKHA  16,  1888,  (SAKA)  of  Emergency  and  35258 Defence  of  India  Act
 (Res.)

 देश  की  सुरक्षा  को  दृष्टि  में  रख  कर  या  देश
 में  भौतिक  गड़बड़ी  को  रोकने  के  लिए  ही
 किया  गया  है  t

 इन  कारणों  से  हम  उस  प्रस्ताव  का
 पूरे तौर  से  समर्थन  नहीं  कर  सकते  हैं,
 जो  कि  सदन  के  सामने  उपस्थित  किया
 गया  है।  हमारे  गृह-मंत्री  ने  प्रपने
 वक्तव्य  में  कहा  है,  इस  कानून  का  उपयोग
 कम  से  कम  किया  जायेगा  और  खास  कर
 उन्हीं  क्षेत्रों  मे ंकिया  जायेगा,  जहां  बाहरी
 ग्रामीण  बौर  पग्रन्रूनो  गड़बड़ी  का  खतरा
 होगा  ।  मैं  समझता  हूं  कि  उन  के  इस
 वक्तव्य  को  देखते  हुए  प्रभी  इस  बात  की
 जरूरत  नहीं  है  कि  हम  संकटकालीन  स्थिति  को
 घोषणा  को  पूरे  तौर  से  रह  कर  दें  या  भारत
 सुरक्षा  कानून  की  धाराप्नों  को  बिल्कुल  खत्म
 कर  दें  ।

 मैंने  इस  सम्बन्ध  में  एक  सब्स्टोट्यूट
 रेजोल्यूशन  उपस्थित  किया  है  t  मैं  समझता  हूं
 कि  देश  की  बिमान  प्रावस्था  केसी  है,  बाहर
 से  कितना  खतरा  है  या  देश  के  किसी  प्रदेश
 में  प्रदान  खतरा  कितना  है,  यद्यपि
 इस  बात  की  जानकारी  हम  लोगों  को  है,
 लेकिन  पनपने  साधनों  के  कारण  बाहरी  प्रौढ़
 भीतरी  स्थिति  का  जितना  ज्ञान  सरकार
 को  है,  उतना  हमें  नहीं  हो  सकता  है  t
 इस  लिए  संकट-कालीन  घोषणा  कौर  भारत
 सुरक्षा  कानून  को  जारी  रखने या  रद  करने
 का  मामला  सरकार  पर  छोड़  देना  चाहिए  t  इस
 सम्बन्ध  में  सरकार  की  नेकनीयती  पर
 शक  करने  की  कोई  गुंजायश  नहीं  है  ।  इस
 बात  को  सरकार  पर  छोड़  देना  चाहिए  कि
 संकट-कालीन  परिस्थिति  को  कम  से  कम
 समय  के  लिए  जारी  रखा  जाये  कौर
 भारत  सुरक्षा  कानून  के  भ्र धीन  बनाए  गए
 नियमों  का  कम  से  कम  उपयोग  हो  ग्रोवर
 केवल  तभी  ब्रोकर  देश  के  उन्हीं  हिस्सों  में
 उपयोग  हो,  जहा  देश  की  सुरक्षा  को
 खतरा  हो  या  कोर्ट  भीतरी  उपद्रव  होने  की
 सम्भावना  हो  ।
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 [at  श्रीनारायण  दास  ]
 इन  शब्दों  के  साथ  मैं  माननीय  मंत्री  जी

 से  भ्रनुरोध  करूंगा  कि  मैं  ने  जो  सबस्टीट्यूट
 'रिजोल्यूशन  रख।  है,  वह  उस  को  मान  लें  1

 Dr.  L.  M.  Singhvi  (Jodhpur):  I  hope
 you  would  give  me  special  permission

 {o  move  my  substitute  ‘motion,  so  that
 that  may  also  be  before  the  House.

 Mr.  Deputy-Speaker:  You  were  not
 h-re  when  you  were  called.

 Dr.  L.  M.  Singhvi:
 permission.

 I  want  your

 Mr.  Deputy-Speaker:  All  right.
 Dr.  L.  M.  Singhvi:  I  beg  to  move:

 That  for  the  original  resolution,  the
 following  be  substituted,  namely:—

 “That  this  House  constitutes  a
 special  Committee  consisting  of
 the  following  members  to  consider
 the  immediate  revocation  of  the
 emergency  :—

 Shri  Gulzarilal  Nanda
 Shri  G.  S.  Pathak
 Dr.  Asoke  K.  Sen
 Shri  Harekrushna  Mahatab
 Shri  Surendranath  Dwivedy
 Shri  M.  R.  Masani
 Dr.  L.  M,  Singhvi

 with  instructions  to  report  to  the
 House  within  a  week.”  (5),

 Shri  N.  C.  Chatterjee:  One  vear
 back  there  was  an  important  —  civil
 liberties  convention  held  in  Bombay
 which  was  attended  by  members  of
 different  parties,  not  merely  one  party
 but  different  parties,  and  I  had  the
 privilege  to  be  associated  with  that.
 There,  the  members  of  the  different
 parties  unanrmously  asked  for  the
 revocation  of  the  emergency.

 Thereafter,  I  had  the  privilege  to
 attend  the  civil  liberties  conventian  in
 Patna,  and  I  was  amazed  to  know  that
 out  of  hundreds  of  people  arrested
 under  DIR,  not  one  belonged  to  the
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 Left  Communists.  We  are  here  having
 this  special  plea  that  in  order  to  go for  the  pro-Chinese  communists,  this
 thing  has  to  be  kept  on  the  statute-
 book,  but  not  one,  I  was  told,  who
 was  arrested  was  a  Left  Communist.
 It  has  been  used,  ang  I  am  sorry  to
 say,  it  has  been  abused.  This  power
 has  been  abused  and  grossly  abused.
 This  is  not  my  statement.

 Shri  K.  N.  Tiwary  (Bagaha):  I
 come  from  that  province.  My  infor-
 mation  is  that  Left  Communists  were
 arrested.

 Shri  N.  C.  Chatterjee:  I  was  told
 that  most  of  them  were  right  Com-

 trade  unionists,
 P.S.P.,  S.S.P.  and  students  and  other
 people.  May  be  one  or  two  were
 Left  Communists,  but  the  majority  of
 them  were  not  Left  Communists
 surely.

 Then  I  ought  to  remind  this  House
 that  a  distinguished  Judge  of  the
 Bombay  High  Court  has  said  that
 things  have  gone  on  in  such  a  way
 under  the  administration  of  DIR  that
 practically  India  has  become  a  police
 State.  and  that  in  a  totalitarian  State
 things  could  not  have  been  worse.

 Shri  K.  N.  Tiwary:  Question.
 Shri  N.  C.  Chatterjee:  You  know

 that  in  the  Patna  High  Court  there
 was  an  allegation  that  the  orders  pas-
 seq  under  DIR  by  the  Chief  Minister
 were  mala  fide,  and  when  the  Chief
 Minister  was  asked  by  the  Chief
 Justice  to  file  an  affidavit  to  repel  the
 allegation  against  him,  he  asked  for
 time  again  and  again.  but  never  filed
 the  affidavit.  Ultimately  the  man  was
 released  on  bail.  Then,  instead  of
 complying  with  the  order  of  the  High
 Court  and  replying  to  the  allegations
 of  mala  fides,  the  Government  of  Bihar
 came  up  to  the  Supreme  Court  and
 challenged  the  jurisdiction  of  the  High
 Court  to  grant  bail  in  a  DIR  case.  Of
 course,  the  Supreme  Court  repelled
 that  argument  of  the  Bihar  Govern-
 ment  and  said  that  the  High  Court
 was  justified  in  ordering  bail
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 It  is  not  so  in  one  case.  DIR  has
 been  used  against  trade  unionists  like
 Mr:  George  Fernandes;  editors  of  the
 standing  of  the  Editor  of  the  Search-
 Wight,  Mr.  Joseph,  Mr.  Atreya  and
 others.  It  has  been  uSed  against  trade
 union  leaders  and  other  leaders  indis-
 eTmminately.  It  has  been  abused,  and
 wgfossly  abused  and  you  know  in  many
 eases  the  courts  have  had  to  strike
 down  the  orders  under  the  DIR.  When
 the  emergency  is  really  gone,  espe-
 cially  after  the  Tashkent  declaration.
 this  is  a  fraud  on  the  Constitution.
 It  is  not  a  constitutional  dictatorship
 as  Shri  Setalvad,  the  former  Attorney-
 General  described,  but  it  is  an  uncon-
 stitutional  dictatorship,  What  I  am
 feeling  is  that  the  people  and  all  sec-
 tions  of  the  House  here  should  ask
 the  Home  Minister  to  put  an  end  to
 it

 What  is  being  done  under  article
 358?  I  am  sorry  to  say  that  what
 they  are  doing  is  a  blot  on  the  Con-
 stitution;  article  358  provides  for  an
 ‘automatic  suspension  of  article  19,
 What  is  article  ‘19?  Article  9  en-
 shrines  the  sacred  freedoms,  the
 freedoms  that  are  sacred  to.  man.
 You  know  in  our  Constitution,  there
 is  a  distinction  as  compared  to  other
 ‘constitutions:  namely,  we  have  not
 merely  said  that  there  shall  be  funda-
 mental  basic  human  rights;  we  have
 declared  that  they  shall  be  justiciable
 Fights.  We  have  also  said  that  «any
 man  whose  fundamental  rights  are
 threatened  can  come  up  to  the  Supreme Court  and  make  a  writ  petition  under

 avticle  32.  He  can  also  go  to  the  high court  under  article  226.  Article  9  is
 the  most  sacred  thing.  It  concedes  the
 right  to  freedom  of  speech  and  ex-
 Pression;  to  assemble  peaceably  and
 without  arms;  to  form  associations  ur
 unions;  to  move  freely  throughout  tne
 territory  of  India:  to  reside  and  settle
 in  any  part  of  the  territory  of  India:
 to  acquire,  hold  and  dispose  of  pro-
 perty;  and  to  practise  any  profession,
 ©r  lo  carry  on  any  occupation,  trade
 Or  business.  All  these  are  now  put in  cold  storage  by  one  stroke  of  the
 pen  under  article  358.  The  rights  are
 completeiy  gone  so  far  as  the  procla>
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 mation  of  emergency  is  in  existence.
 Therefore,  what  happens  is  that  the
 executive  is  clothed  with  dictatorial
 powers.

 Article  358  says  that  so  long  as  this
 emergency  continues  all  fetters  yn
 legislative  powers,  all  fetters  on  exe-
 cutive  action  are  removed.  The  Gov-
 ernment  can  take  any  action  against
 the  defiance  of  fundamental  rights.
 Therefore,  I  am  saying  that  this  sort
 of  dictatorial  powers  should  not  be
 assumed  when  there  is  not  really  any
 emergency.  and  when  you  have  enter-
 ed  into  an  agreement,  or  declaration,
 with  Pakistan  a  solemn  declaration,
 and  when  you  are  saying  that  you  are
 going  to  implement  it.

 Under  article  359,  there  can  be
 suspension  of  the  enforcement  of  the
 rights  conferred  by  Part  III  of  the
 Constitution.  There  is  a  provision,
 and  I  do  not  find  what  is  the  diffi-
 culty.  It  says:  “an  order  made  as
 eforesaid  may  extend  to  the  whole
 or  any  part  of  the  territory  of  India.”
 Therefore,  sub-clause  (2)  of  article
 359  does  say  that  by  a  suitable  amend-
 ment  of  the  proclamation  of  emer-
 gency,  you  can  restrict  it  to  any  part
 of  India.  Then,  why  have  the  whole
 thing  clamped  On  the  citizens  of  India?
 The  truth  is,  power  corrupts  and  ab-
 solute  power  corrupts  absolutely.

 The  State  Chief  Ministers  have  been
 using  these  powers  liberally  and  they
 got  these  powers  very  handy;  they
 abused  the  powers  and  are  now  loathe
 to  part  with  these  powers.  Therefore,
 I  am  submitting  that  this  is  not  fair,
 when  the  emergency  is  really  gone,  to
 stick  to  the  proclamation  and  to  ‘on-
 tinue  this  blanket  power  which  really
 puts  in  cold  storage  all  the  basic  fun-
 damental  rights  which  adhere  to  every
 human  being.  Therefore,  I  think  that
 as  Shri  Dwivedy  has  said,  the  result
 will  be  two  classes  of  citizens:  onc
 with  fundamental  rights  and  the  other
 without  any  fundamental  rights,  In
 this  territory  of  India.  And  this  will
 lead  to  all  sorts  of  anomalies.  I  sub-
 mit  that  this  should  not  be  tolerated
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 any  more,  and  this  should  be  com-
 pletely  scrapped.  Otherwise,  we  shal)
 be  guilty  of  violation  of  all  those
 rights  which  we  cherish.  It  will  be
 reducing  the  fundamenta]  rights  which
 we  have  made  deliberately  justiciable,
 and  we  have  also  conferred  remediai
 rights  on  the  citizens,

 You  remember  the  judgment  of
 Justice  Fatanjali  Sastri,  We  have
 made  the  remedial  rights  themselves
 the  fundamental  rights.  You  know
 that  Chief  Justice  Gajendragadkar,  in
 his  great  judgment  on  the  DIR  case,
 has  said,  on  the  blank  admission  by
 the  Attorney-General  of  India,  “J
 warn  the  Government  that  although
 they  are  passing  these  laws  and  tak-
 ing  this  action  in  defiance  of  the
 fundamental  rights,  they  are  all  illegal
 under  the  Constitution.”  The  courts
 are  barred,  and  you  have  no  access
 to  the  courts  so  long  as  the  proclama-
 tion  of  emergency  is  there.  One  day.
 when  you  revoke  it,  then  you  shall
 remember  that  you  wil]  be  saddled
 with  a  number  of  actions  for  unconsti-
 tutional  acts;  that  is  what  the  Chief
 Justice  said.  Because,  they  are  clearly
 in  defiance  of  the  basic  human  rights
 guaranteed  under  the  Constitution
 When  the  real  emergency  is  not  there,
 when  you  have  entered  into  a  solemn
 pact  with  Pakistan  which  you  are
 anxious  to  implement,  when  there  is
 no  immediate  Chinese  threat—for  two
 years,  there  is  nothing;  this  kind  of
 threat  will  continue  for  ever—is  any
 government  justified  in  putting  in  cold
 storage  all  basic  human  rights  simply
 because  there  is  some  danger  of  some
 clash  with  a  foreigner  or  a  neighbour-
 ing  State?  Then  it  will  be  unending.
 That  is  not  the  purpose  of  this  emer-
 gency.  Therefore,  I  am  strongly  plea-
 ding  for  complete  revocation  of  both
 the  proclamation  of  emergency  and
 the  DIR.

 Shri  D.  Cc  Sharma  (Gurdaspur):  Sir,
 व  think  most  of  the  speakers  who  have
 preceded  me  have  been  giving  aca-
 demic  discourses  on  fundamental
 rights,  class  room  tectures.  modern
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 sermons  on  morality  and  very  enlight-
 ening  discourses  on  political  science.
 I  do  not  think  any  one  has  read  the
 resolution  sponsored  by  my  _  hon.
 friend,  Shri  Dwivedy.  If  anyone  were
 to  read  it,  he  wiil  find  it  to  be  very
 very  innocuous.  Shri  Dwivedy  him-
 self  is  convinced  that  the  proclama-
 tion  of  emergency  should  not  be  re-
 voked  straightway.  He  is  himself
 sure  of  the  fact  that  the  Defence  of
 India  Act  should  not  be  done  away
 with  forthwith,  because  the  resolu-
 tion  says:

 “This  House  calls  upon  the
 Government  to  take  steps  to  re-
 voke  the  proclamation  of  emer-
 gency”.

 We  should  bear  in  mind  this  ope-
 rative  phrase  in  the  resolution.  I
 think  the  Home  Minister  has  been
 taking  steps  to  revoke  the  emergency.
 He  has  said  that  the  emergency  would
 be  applied  only  to  border  areas  and
 it  would  not  be  operative  in  other
 wreas.  He  has  taken  a  very  major  and
 big  step  forward  so  far  as  the  revo-
 cation  of  the  proclamation  of  emer-
 gency  is  concerned.

 Then  the  resolution  says:
 “to  repeal  the  Defence  of  India

 Act  without  delay”.
 Of  course,  we  are  taking  steps  6
 repeal  the  Defence  of  India  Act.  We
 have  mitigated  its  effect;  we  have
 taken  away  the  tecth  from  it.  We
 have  reduced  its  area  of  operation  and
 tried  to  see  to  it  that  it  is  not  used
 against  any  citizen  of  India  in  a  spirit
 of  vengeance  or  in  the  spirit  of  des-
 truction  of  liberties.  “Without  delay” is  a  phrase  which  can  bear  many  in-
 terpretations.  My  hon.  friend  there
 went  from  emergency  to  matrimonia!
 infidelity.  He  said.  a  husband  may be  faithful  to  his  wife  for  99  days,  but
 he  may  not  be  faithful  to  his  wife  for
 l  day.  I  do  not  understand  what  is
 the  connection  between  emergency and  matrimonial  infidelity  But  4
 cannot  understand  one  thing.
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 Shri  Surendranath  Dwivedy:  How
 can  you  understand  when  you  have
 become  old?

 Shri  D.  ८.  Sha-ma:  Of  course,  I
 look  old,  but  I  am  not  yet  as  old  as
 my  hon.  friend,  Shri  Surendranath
 Dwivedy.

 I  was  submitting  very  respectfully
 on  the  question  of  “without  delay”
 that  Government  is  the  best  judge  of
 time  and  of  the  measures  and  of  the
 situations,  when  the  Defence  of  India
 Act  is  to  be  abrogated  or  curtailed,
 so  far  as  its  operation  is  concerned.

 ‘15.30  hrs.
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 Therefore.  I  think  it  is  a  very  harm-
 less  and  innocuous  Resolution  which
 my  hon.  friend  has  brought  forward

 Shri  Surendranath  Dwivedy:  So,  it
 should  be  accepted.

 Shri  D.  C.  Sharma:  |  believe  that
 the  Government  of  India,  under  the
 aegis  of  the  Home  Ministry  and
 under  the  aegis  of  our  Home  Minister
 is  already  doing  that.

 A  constitutional  point  was  raised
 that  the  Constitution  does  not  rccog-
 nise  any  emergency  which  coines  from
 outside.  An  emergency  may  come
 from  outside  or  from  inside.  ]t  may
 come  from  across  the  border  or  it  may
 come  from  the  core  of  the  country.
 It  can  still  be  an  emergency.

 When  I  look  at  the  map  today  I  find
 that,  as  one  of  «my  friends  has  already
 stated,  our  country  is  passing  through
 a  state  of  unrest,  and  that  unrest  is
 being  fanned  into  a  fire,  sometimes  a
 big  fire,  by  some  interested  persons.
 I  do  not  say  that  they  are  inside  the
 House;  they  may  be  outside  also,  and
 that  unrest  is  connected  with  internal
 troubles,

 A  friend  of  ‘mine  was  asking  what
 the  scavengers’  strike  has  got  to  do
 with  it.  The  scavengers’  strike  or  anv
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 strike,  the  bandhs,  the  Delhj  Bandh,
 Bengal  Bandh,  all  these  are  sym-
 ptoms  of  a  deep-rooted  disease.  It
 may  be  internal  but  J  think  it  is  very
 often  external.  Therefore,  the  stage
 of  emergency  is  needed,  and  needed
 very  badly.

 Only  this  morning  we  were  discus-
 sing  about  the  explosion  §  accident.
 When  the  report  of  the  accident  comes
 before  the  House  we  will  find  that  the
 hand  of  some  external  power  is  there.
 Who  is  supplying  arms  to  the  Mizos?
 Who  is  giving  arms  to  the  Nagaland
 people?  All  these  things  are  there,
 and  they  are  as  a  result  of  the  ope-
 rations  of  external  powers,  either
 openly  like  China  or  insidiously  and
 treacherously  by  some  other  powers.
 Therefore,  as  long  as  there  are  peu
 ple  or  powers  interested  in  keeping
 the  country  in  a  state  of  perpetual
 difficulty.  these  provisions  have  got  to
 be  there.

 But  one  thing  I  will  say.  Some
 friends  have  said  that  some  State
 Chief  Ministers  have  abused  the  pro-
 visions  of  the  Defence  of  India  Act.
 I  myself  took  one  or  two  cases  to  the
 hon.  Home  Minister  in  connection  with
 the  Defence  of  India  Rules  and  he  was
 pleased  to  say  that  it  is  a  matter  which
 concerns  the  State  Government.  1
 cannot  understand  it.  When  ihe
 Labour  Party  was  fighting  the  ast
 elections,  in  which  they  came  out
 victorious,  ong  of  the  slogans  they
 raised  was  that  the  Labour  Party  can
 govern.  Similarly,  I  think  our  Indien
 Government  should  be  able  to  goverii.
 If  our  Home  Minister  feels  helpless  ia
 the  face  of  these  Chicf  Ministers,  I
 think  it  is  a  very  very  sad  situation.
 I  would,  therefore,  submit  that  if  the
 State  Chief  Ministers  have  abused  this
 power  anywhere

 Shri  Surendranath
 Arrest  them  under  the  DIR.

 Dwivedy:

 Shri  D.  C.  Sharma:  .  it  should  te
 looked  into.  I  think,  the  necesaary
 steps  are  being  taken  and  the  wishes
 of  my  hon.  friends  are  being  met:  b.2t.
 at  the  same  time,  I  must  say  that
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 this  has  got  nothing  to  do  with  the
 elections.  Elections  or  no  electicns,
 DIR  or  no  DIR,  Emergency  or  no
 emergency,  the  Congress  will  be  re-
 turned  with  a  thundering  majority
 here  and  also  in  the  States,  whatever
 my  hon.  friends  may  say.

 Shri  Surendranath  Dwivedy:
 haltingly  you  say  that.

 Very

 Shri  0.  0.  Sharma:  Shri  Ranga,  like
 a  dreamer,  indulges  in  wishful  think-
 ing.  I  also  do  it  sometimes.  There-
 fore  I  would  say  to  Shri  Ranga  that
 he  should  not  indulge  in  that  kind  of
 imaginative  flights  into  the  land  where
 nobody  exists.  The  Congress  Party
 will  cyme  into  power  again.  ‘There-
 fore  these  things  have  got  nothing  to
 .do  with  the  elections.

 Shri  Dwivedy  himself  has  been  good
 enough  to  say  to  us  to  do  this,  to  take
 steps  without  wny  delay,  any  time
 it  suits  us.  He  has  been  a  good  friend
 of  the  Home  Minister  and  nobody  has
 any  right  to  find  faul  with  hin.  af
 think,  the  Home  Minister  will  !ook
 into  it  and  do  whatever  is  necessary.

 Mr.  Chairman:  How  much  time  dees
 the  hon.  Minister  want?

 Shri  Nanda:  About  half  an  hour.

 Shri  Sezhiyan  (Perambaiur):  Sir.  T
 propose  that  time  be  extended.

 Mr.  Chai:man:  The  whole  dcbate
 should  be  completed  at  4.I6.

 Shri  Surendranath  Dwivedy:  W-
 can  continue  it  till  455  and  =  Shri
 Mukerjee  could  be  given  a  chance  tu
 move  his  Resolution  at  4.55.

 Mr.  Chairman:  The  time  allocated
 for  this  debate  is  up  to  4.16.  Within
 that  period  It  has  to  be  completed.

 Dr.  L.  M.  Singhvi:  Time  can  be
 extended.
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 श्री  रामसेवक  यादव  :  बहुत  से
 माननीय  सदस्य  इस  पर  बोलना  चाहते  हैं  t
 मैं  प्रस्ताव  करता  हूं  कि समय  बढ़ाया  जाए  ।

 Mr,  Chairman:  The  question  is:

 “That  the  time  for  this  Resolu-
 tion  be  extended  up  to  a  quarter
 to  five.”

 Shri  Surendranath  Dwivedy:  Up  to
 five  minutes  to  five.

 Mr.  Chairman:  The  question  is:
 “That  the  time  for  this  Resolu-

 tion  be  extended  up  to  five  minu-
 tes  to  five.”

 The  motion  was  adopted.
 Shri  Ranga  (Chittoor):  Mr.  Chair-

 man,  Sir,  I  rise  to  support  this  Reso-
 lution.  I  have  heard  very  carefully
 the  speech  of  my  hon.  friend,  Profes-
 sor  D.  C.  Sharma.  I  was  wondering
 whether  I  was  hearing  a  speech  being
 delivered  at  a  College  Union.

 It  is  clear  that  even  within  the
 Congress  Party,  the  majority  of  the
 Members  are  in  favour  of  the  with-
 drawal  of  the  DIR  and  the  revocation
 of  the  Emergency,  if  only  ihey  could
 be  assured  by  the  Home  Minister  that
 it  would  be  possible  for  him  to  run
 the  show  without  its  aid.  Again  and
 again  we  learn  from  the  papers  that
 within  the  Congress  ranks  there  wie
 discussions  about  this.  Over  months
 these  discussions  have  ranged  and  we
 learn  that  there  is  an  overwheiming
 majority  on  their  side  in  favour  of
 the  removal  of  the  Emergency  and  the
 DIR.  But  somehow  or  other  ihey  are
 again  persuaded  to  allow  the  Home
 Ministry  and  the  Government  to  carry
 on  with  this  infamous  piece  of  legis-
 lation  on  their  statute  book.

 “supreme  Court  advocates,  large
 numbers  of  them,  have  also  favoured
 its  withdrawal  and  their  president,  the
 ablest  of  the  Supreme  Court  advo-
 cates,  has  condemned  this  Govern-
 ment,  because  of  this  DIR,  as  a  cons-
 titutional  dictatorship.
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 Sir,  in  this  House,  during  the  cebaty
 on  the  President's  Address,  all  the
 Opposition  Parties  were  unanimous  in
 supporting  the  amendment  that  was
 ‘moved  by  me  and  my  Party  in  this
 House  favouring  the  removal  of  the
 D.I.R.  Now,  under  these  circumstan-
 ces,  one  would  expect  the  hon.
 Home  Minister  to  rise  in  his  seat  to
 Say,  late  though  it  is,  that  he  is  pre-
 pared  to  accept  this  Resolution.  But
 we  know  that  he  is  not  yet  ready  to
 do  so.  Why?  For  what  interest”
 ‘Can  it  be  said  that  this  Emergency
 and  the  law  in  favour  of  it  and  al!  the
 powers  that  the  Government  has  tzk-
 en  for  themselves  have  been  used  to
 g00d  purpose  during  the  past  years?
 Only  this  morning  we  discussed  ii.  In
 Kerala,  my  hon,  friend  was  unwise

 -enough  to  rush  in  where  angels  would
 have  dreaded  to  tread,  to  swoop  down
 on  a  large  number  of  Left  Communists
 and  to  put  them  in  jail  in  such  an
 irresponsible  manner,  according  to  me;
 and  holding  the  position  that  he  did,
 one  would  have  §  ought  that  he
 would  not  have  behaved  in  that  man-
 mer.  But  he  did.  He  put  them  all  in
 jail.  He  found  his  particular  Act  so
 very  convenient  for  him.  And  what
 were  the  results?  Did  they  redound
 to  the  credit  of  the  country  or  of  the
 Congress  Party  or  of  the  democracy
 that  we  have  established  here  in  this
 country?  No,  Sir.  The  results  have
 proved  quite  conclusively  what  .  cel
 mitous  mistake  the  Hawne  Minister  has
 made  in  the  application  of  the  D.LR.
 Afterwards,  many  of  the  Chief  Minis-
 ters  have  found  themselves  very
 happy  in  applying  this  to  all  und
 sundry  for  various  offences,  offences
 which  have  nothing  to  do  with  the
 Emergency,  offences  which  have  noth-
 ing  to  do  with  any  ideas  or  activities
 connected  with  patriotism  or  the  lack
 of  it  and  yet  it  was  so  misused  by  all
 द  them,  and  no  wonder,  when  my
 wa.  friend  was  thinking  of  with-

 drawing  this,  he  felt  bound  to  ask  all
 the  Chief  Ministers  to  come  over  here,
 to  make  a  pilgrimage  once  again  to
 Delhi,  in  order  to  advise  him  as  to  its
 withdrawal.

 Sir,  some  of  our  Members  were  say-
 ing.  in  the  other  House,  I  think.  and
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 in  other  places  also  and  even  within
 their  own  Party,  that  he  had  no  war-
 rant  to  send  for  these  Chief  Ministers
 because  it  was  not  within  their  pro-
 vince,  it  was  entirely  the  Central
 Government’s  responsibility,  and  yet
 they  had  to  call  them.  Why?  It  is
 because,  for  their  own  good  reasons,
 they  have  come  to  depend  for  their
 present  power  on  the  Treasury  Bench-
 es  upon  the  goodwill  of  the  Chief
 Ministers  and  the  Chief  Ministers  lave
 fond  it  a  very  useful  instrument  in
 this  and  therefore,  they  wanted  to
 consult  them,  as  they  have  become  in-
 direct  masters  of  themselves,  before
 they  could  take  any  action  at  all.  To
 this  pitiable  position,  the  Union  Gov-
 ernment  has  reduced  itself.  Why
 should  the  Chief  Ministers  agrce  with
 the  Union  Government  when  they  find
 it  so  very  convenient  to  take  hold  of
 anybody  and  everybody  without  any
 hindrance,  without  any  =  difficulty,
 without  any  inhibition,  without  any
 necessity  to  have  to  consult’  whether
 they  are  impinging  the  fundamental
 rights,  without  having  to  consult  whe-
 ther  they  are  going  against  the  funda-
 mental  rights  or  the  Directive  Prin-
 ciples  or  even  the  human  rights?

 Sir,  I  was  once  a  detenu.  On  two
 occasions,  I  was  taken  as  a  detenu.
 For  years  and  years  I  was  kept  there
 and  for  months  I  was  not  allowed  to
 have  correspondence  even  with  my
 wife.  We  were  simply  being  tossed
 over  from  one  State  to  another,  fiom
 pillar  to  post.  I  know  what  the  rigors
 are  of  being  a  detenu.  But  at  least,
 even  then,  we  were  told  why  we  were
 taken  in.  Now,  there  is  nothing  of
 that  kind  at  all;  there  is  no  need  to
 serve  any  notice  giving  the  reasons
 why  anybody  is  being  put  in  detention:
 then,  there  is  no  time-limit,  ¢nd  40
 chance  is  given  to  have  any  one  of
 these  distinguished  lawyers  to  plead
 one’s  case  in  the  Supreme  Court  on  a
 habeas  corpus  petition  demending  that
 one  should  be  produced  before  the
 court.  None  of  these  things  necd  be
 done  now;  all  that  the  Government  0)
 the  administration  has  to  do  is  to  80
 mad  one  fine  morning  and  then  say
 that  so-and-so  or  such-and-such  people
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 are  simply  being  taken  intu  cus
 tody;  neither  Parliament  nor  anybody
 else  can  question  the  fiat  of  a  mad
 Home  Minister  or  a  wise  Home  Minis-
 ter.  Often  times,  power  makes  even
 a  wise  man  mad,  and  unfortunately
 that  is  so  with  so  many  of  our
 friends.  However  good  the  Home
 Minister  is  as  a  person,  one  could
 easily  see  what  mischief  power  can
 do,  By  watching  the  political  career
 of  Shri  Nanda  himself  one  could  sec
 that  personally  he  is  a  good  man,  but
 the  moment  he  became  the  Home
 Minister,  he  had  gone  mad,  and  when
 he  got  the  DIR  he  had  become  mad-
 der;  now  he  finds  it  difficult;  he  is  try-
 ing  his  best  to  become  sane-minded,
 but  he  finds  it  difficult  to  come  back
 to  the  sane  world  of  our  common  men.
 He  would  become  a  sane  person  only
 when  he  is  shorn  of  these  powers.  I
 do  not  want  him  to  be  driven  out  of
 the  Home  Ministry,  but  I  want  him
 to  be  rid  of  this  power,  of  this  cloak,
 of  this  kavacham  which  he  has  put
 on  himself  on  the  urging  of  devils,
 and  not  of  gods.

 Mr.  Chairman:  May  I  ask  the  Home
 Minister  to  reply  to  the  debate  at
 about  4.30  p.m.  so  that  he  could  take
 about  25  minutes?

 Shri  Nanda;  Yes.
 Mr.  Chairman:  Again,  I  would  say

 one  thing  to  hon.  Members.  There
 are  hardly  about  40  minutes  left,  and
 there  are  ७  number  of  Members  who
 are  wanting  to  speak,  If  hon.  Mem-
 bers  would  take  note  of  that,  perhaps,
 a  larger  number  of  Members  could
 be  accommodated.

 Shrimati  Lakshmikanthamma  (Kha-
 mmam):  May  I  bing  one  thing  to  your
 notice  and  for  your  consideration?  We
 find  that  the  same  Members  are  speak-
 ing  on  the  Home  Ministry’s  Demands,
 on  the  resolution  regarding  Kerala
 Proclamation  and  the  same  Members
 get  a  chance  to  speak  on  the  private
 Members’  business  also.

 Mr.  Chairman:  It  is  likely  that  the
 hon.  lady  Member  may  get  a  chance.
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 at  'रामसेवक  यादव  सभापति
 महोदय,  मेरा  एक  निवेदन  सुन  नें  ।
 यह  बड़ी  महत्वपूर्ण  बहस  हो  रही  है  ।  इस
 लिये  इस  बात  का  ध्यान  रखें  कि  हर  ग्रुप  का
 एक  सदस्य  अवश्य  बुलाया  जाये  |

 Shri  Harish  Chandra  Mathur:  The
 question  of  external  aggression  and
 internal  security  has  hardly  anything
 to  do  with  this  party  or  that  party.
 This  question  of  emergency  and  the
 powers  under  the  DIR  which  have  a
 relevance  only  to  the  external  aggres-
 sion  and  internal  security  is  a  matter
 for  just  the  Same  concern  for  any
 purty  in  this  House.  As  I  submitted
 the  other  day,  it  was  with  the  willing
 support  of  all  sections  of  this  House
 that  we  had  adopted  these  provisions.

 I  would  have  very  much  welcomed
 this  resolution  if  it  had  come  about  a
 couple  of  months  earlier.  I  say  this
 cnly  because  I  wish  to  tell  my
 hon.  friend  Shri  Surendranath
 Dwivedy,  the  Mover  of  the  resolution,
 that  the  death-knell  of  the  DIR  and
 the  emergency  was  rung  on  20th
 April  this  year,  when  in  the  Executive
 we  discussed  this  matter  and  came  to
 the  definite  conclusion  that  we  should
 do  away  the  emergency  and  the  DIR,
 and  it  was  in  consequence  of  the  dis-
 cussion  which  we  had  been  carrying
 on  in  the  party  for  a  considerable
 time.  as  Shri  Ranga  had  rightly  poin-
 ted  out,  that  we  had  come  to  a  certain
 conclusion  on  that  day,  and  that  deci-
 sion  had  already  been  taken.

 Now,  let  us  not  feel  that  what  the
 Home  Minister  has  announced  in  this
 House  is  the  end  of  it.  It  does  concern
 the  Chief  Ministers  also,  and  I  think
 very  rightly  so.  It  is  not  that  they
 have,  as  Shri  Ranga  has  said  to  take
 the  decision.  It  is  an  all-India  deci-
 sion  which  has  to  be  taken  by  the
 Centra]  Government  in  consultation
 with  Parliament.  But  the  Chief
 Ministers  are  the  implementing  autho-
 rities.  The  Chief  Ministers  have  been
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 implementing,  and,  therefore,  they
 had  to  be  consulted,  not  in  re-
 gard  to  whether  we  should  dd
 away  with  the  emergency  or
 not,  but  with  regard  to  the  diffi-
 culties  that  may  be  there,  and  the
 steps  which  have  got  to  be  taken.  So
 far  as  that  part  is  concerned,  I  think
 that  there  should  be  no  grouse  at  all.
 Let  us  balance  the  things.  There
 should  be  no  complaint  and  no  grouse
 if  the  Home  Minister  asks  the  Chief
 Ministers  to  come  and  consults  them
 on  particular  issues.  It  would  be
 absolutcly  wrong  not  only  if  the  deci-
 sion  is  not  taken  by  the  Centre  but
 even  if  it  is  permitted  to  appear  that
 the  decision  is  not  taken  by  the
 Centre.

 It  is  our  respons)bility  as  guardians
 to  see  to  it  that  decisions  are  taken
 and  correct  decisions  are  taken  by  the
 Centre.

 I  would  advise  the  Home  Minister  to
 sit  with  the  Opposition  Leaders  as
 well  as  certain  members  of  his  own
 party  to  discuss  all  the  aspects  and
 see  what  are  the  difficulties  in  the
 way  of  immediately  revoking!  the
 DIR.  Then  we  will  have  to  hammer
 out  a  course  of  action.  On  the  ques-
 tion  of  national  interest,  nobody,  either
 on  this  side  or  on  the  other,  would
 refuse  the  Home  Minister  any  remed-
 ies  for  the  genuine  difficulties  which
 we  may  have  to  face.  But  I  would
 make  it  clear  to  the  hon.  Home  Minis-
 ter  that  the  decision  which  he  has  al-
 ready  taken,  at  the  instance  both  of
 the  Party  as  well  as  of  the  Opposition,
 is  not  the  end  of  it  at  all.

 Shri  Surendranath  Dwivedy:  It  is  a
 haphazard  decision.

 Shri  Harish  Chandra  Mathur:  That
 was  what  could  immediately  be  donc.
 That  was  the  decision  which  could  be
 immediately  taken  without  any  diffi-
 culty.  Now  if  they  have  certain  di  fi- culties  in  the  border  or  whatever  it
 is,  let  us  make  an  assessment  of  it.
 After  all,  when  the  difficulties  are  in
 connection  with  the  maintenance  of
 internal  security,  there  is  no  reason
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 why  you  cannot  take  every  one  into
 confidence  and  discuss  the  thing.

 Shri  Chatterjee  talked  about  a  con-
 vention.  Even  they  as  a  matter  of
 fact  had  come  to  a  certain  conclusion
 which  was  subject  to  certain  provisos;
 they  also  never  came  to  the  conclu-
 sion  that  it  should  be  done  away  with
 immediately  and  without  conditions.  I
 have  been  one  who  has  been  asking for  the  revocation  of  the  emergency and  the  DIR  immediately,  But  if
 there  are  things  which  the  other  side
 has  got,  if  there  are  difficulties  which
 the  administration  can  put  before  us
 or  if  the  legal  profession  has  any  suz-
 gestions  to  make,  it  is  for  the  Oppo- sition  leaders  as  well  as  for  Govern-
 ment  to  sit  together  and  discuss  them
 and  come  to  certain  conclusions  sc
 so  that  we  reach  an  agreed  conclu-
 sion  in  the  matter.

 I  do  not  think  it  is  correct  to  go  intlo
 extraneous  discussion  and  say  that
 because  the  Congress  Party  wants  to
 win  the  election  through  the  instru-
 mentality  of  the  DIR,  it  wants  to  re-
 tain  the  emergency.  There  is  nothing more  absurd  than  this.  There  are  peo-
 Ple  in  the  Congress  Party—I  can  as-
 sure  the  House  and  my  friends  sitting
 in  the  Opposition—who  would  never
 like  to  go  to  elections  if  they  are  not
 free,  fair  and  independent  elections.
 (Interruptions).  We  have  gone
 through  them  three  times  and  we  will
 do  so  for  the  fourth  time  (Interrup-
 tions).  I¢  my  hon.  friend  is  so  much
 at  it,  may  I  say  that  even  in  spite  of
 the  present  difficulty  and  all  the
 trenchant  criticism  of  the  party,  when
 an  intellectual  opinion  poll  was  taken,
 it  was  very  much  in  favour  of  the
 Congress  Party?  Only  last  monti
 this  was  taken.  It  was  not  the  Con-
 gress  which  took  the  poll.  So  let  us
 not  cloud  the  issue  (Interruptions).
 Let  us  not  cloud  the  major  issue  by
 unnecessary  extraneous  things  being
 brought  in.

 Shri  Surendranath  Dwivedy:  On
 this  question,  let  us  go  to  the  polls
 and  find  out  whether  the  Congress
 enjoys  majority  support  for  the  con-
 tinuation  of  the  emergency.  Let  him
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 accept  this  and  let  us  go  to  the  peo-
 ple  of  India  and  find  out  whether
 they  want  the  emergency  or  not...

 Mr.  Chairman:  Order,  order.  Every
 hody  heard  the  hon.  Member  with
 rapt  attention  when  he  was  speaking.

 Shri  Surendranath  Dwivedy:  |  am
 sorry  you  are  not  correctly  interpret-
 ing  it.  This  is  a  mutual  interruption.
 It  is  done.

 Mr.  Chai-man:  A  word  or  two  by
 way  of  interruption  is  in  order,  but
 not  a  specch  for  8  minute  or  two.

 Shri  Surendranath  Dwivedy:  You
 have  not  taken  it  in  the  right  spirit.

 Shri  Harish  Chandra  Mathur:  What
 is  the  opinion  poll  which  my  hon.
 friend  wants  to  take?  The  Prime
 Minister  herself  has  made  a  clear  and
 categorical  statement  to  us  and  to
 those  outside  that  she  does  not  want
 the  emergency  to  continue  if  it  is  pos-
 sible.  My  hon.  friend,  Shri  Nanda,
 has  been  absolutely  clear  in  his  mind
 about  it  and  that  was  why  Shri
 Dwivedy  who  moved  the  Resolution
 was  speaking  with  tongue  in  his
 cheek.  He  knew  what  the  views  of  the
 Home  Minister  are  and  how  the  Home
 Minister's  ming  is  working,  that  he
 has  tried  sincerely  and  conscientiously
 for  revoking  the  emergency.

 Shri  Surendranath  Dwivedy:  Then
 accept  the  challenge,  Let  that  be  the
 test.

 Mr.  Chairman:  No  dialogue  like  this.
 Shri  Harish  Chandra  Mathur:  There

 fs  no  question  of  arguing  on  this.  We
 do  not  even  need  any  goading  in  this
 matter.  It  is  a  question  to  which  we
 have  given  consideration  and  come  to
 8  certain  conclusion.  Ag  I  said,  the
 death-knell  of  the  emergency  was
 sounded  on  20th  April.  That  is  a  fact.
 This  is  definitely  a  fact,  and  we  are
 going  ahead  about  it.  There  is  no
 need  to  further  influencing  the  Gov-
 ernment,  because  the  Prime  Minister
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 tells  us  not  only  in  confidence  but
 also  outside,  so  also  the  Hsme  Minis-
 ter.  The  only  question  left  is:  what
 are  the  defficulties  which  have  got  to
 be  sorted  out?  And  they  must  be
 sorted  out  in  consultation  with  the
 leaders  of  the  Opposition  as  well  as
 with  the  legal  luminaries  and  mem-
 bers  of  the  party.  Let  us  not  mnport.
 I  submit  again,  other  considerations
 in  this  matter.  This  is  a  national
 matter  in  which  party  considerations
 have  little  to  play,  and  they  should.
 not  be  permitted  to  go  into  it.

 श्री  मधु  लिये  (मुंगेर)  अध्यक्ष
 महोदय,  आपको  याद  होगा  कि  इसी
 विषय  पर  is  मार्च  को  संविधान  में
 मैं  एक  संशोधन  लाया  था  ।  उस  पर  जो
 बहस  हुई  थी  उसके  उत्तर  में  मैंने  भारत
 सुरक्षा  कानून  के  दुरुपयोग  के  उदाहरण  पेश
 किये  थे  ।  उस  वक्‍त  हरेन्द्र  मुखर्जी  साहब
 ने  कहा  था  कि  यह  प्रा रोप  कार्यवाही  में  ग्रा
 गए  हैं  और  सरकार  को  इन  आरोपों  का
 जवाब  देना  चाहिए।  महाराष्ट्र  के
 गृह  मंत्री  द्वारा  जो  सत्ता  का  दुरूपयोग
 किया  गया  था  उसके  सम्बन्ध  में  यह  आरोप
 थे  ।  उसी  समय  सभापति  जी,  झपने  भी
 फरमाया  था  कि  यह  चूंकि  बहुत  गम्भीर  आरोप
 हैं  इसलिए  मैं  गृह  मन्त्री  जी  को  मौका  देता
 हूं  इन  आरोपों  का  खंडन  करने  के  लिए  ।
 लेकिन  खेद  की  बात  है  कि  गृह  मन्त्री  जी  ने
 इस  सदन  में  न  तो  उस  दिन,  न  उसके  बाद,
 कई  मौके  उनको  मिले  थे,  लेकिन  उन्होंने  उन
 मौकों  का  इस्तेमाल  करके  मेरे  आरोपों  का
 कोई  खंडन  नहीं  किया  ।  अब  कल  के
 अ्रख़बारों  में  निकला  है  कि  महाराष्ट्र  विधान
 सभा  में  मुख्य  मंत्री  ने  मेरे  आरोपों  के  बारे  में
 निवेदन  किया  है  प्लोर  प्रसत्य  साबित  करने  का
 प्रयत्न  किया  है  ।  लेकिन  मैं  ने  यहां  पर  जो  कहा,
 उसका  एक  एक  करके  खंडन  करना  चाहिये
 था,  वह  मुख्य  मंत्री  जी  नहीं  कर  पाये  हैं  ।
 कभी  राज  नन्दा  साहब  मौजूद  हैं  सदन
 में,  इसलिए  मैं  उनसे  बिनती  करूंगा  कि
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 मैंने  उस  वक्‍त  जो  कहा  था  उसके  बारे  में
 वह  सफाई  दें  ।  महाराष्ट्र  के  मुख्य  मंत्री
 ने  जो  स्पष्टीकरण  देने  का  प्रयास  किया  है
 उससे  मेरे  प्रकोपों  का  खंडन  नहीं  होता  है,
 यह  मैं  आपके  सामने  रखना  चाहता  हूं  t
 मैंने  सवाल  उठाया  था  कि  एक  लड़की  जिसका
 नाम  पेंसी  दत्त  था  उसको  भारत  सुरक्षा
 कानून  के  भ्रन्तगंत  गिरफ्तार  किया  गया.

 वह  बात  प्रा  चुकी
 समय  कम  है,

 सभापति  महोदय
 है  ।  आप  कह  चुके  हैं  ।
 श्राप  अपनी  बात  जल्दी  कहिए  ।

 श्री  मघ  लिमये  मुख्य  मंत्री  जी  ने
 जो  उत्तर  दिया  है  उसमे  से  कुछ  सवाल
 उठते  हैं  ।  तो  मैं  केबल  सवाल  पूछता  हूं।
 पहला  सवाल  यह  है  कि  मुख्य  मंत्री  जी  ने  कहा
 कि  हमने  सोच  विचार  करके  छः:  सात  दिन
 वह  कहां  जाती  है,  उसके  यहां  कौन  प्याले
 हैं,  यह  सब  देख  कर  के  गिरफ्तारी  की  1
 तो  मैं  यह  जानना  चाहता  हूं  कि  जब  इतना
 सोच  समझ  कर  उनको  पकड़ा  गया  तो  सात
 ही  दिन  के  प्रकार  उनको  फिर  क्‍यों  छोड़ा  गया  ?
 दूसरा  मेरा  सवाल  हैं  कि  उनके  खिलाफ
 आ्र।रोफ  क्या  थे  तीसरा  मेरा  यह  कहना  है  कि
 क्या  उनसे  जबरदस्ती  कोई  बयान  लिखवाया
 गया  कि  वह  पाकिस्तान  की  जासूस  हैं
 या  प्राय  इसी  किस्म  का  बयान  उनसे  लिखवाया
 गया  ?  इसी  तरह  चौथा  सवाल  है  कि  क्‍या
 एक  पुलिस  भ्रमर  उनकी  मां  और  उनकी
 बहन  को  ले  कर  यरवदा  जेल  में  उनको  यह
 मनवाने  के  लिए  गया  था  कि  इस  तरह  का
 बयान  दोगी  तो  छूट  जावोगी  प्रौढ़  नहीं  दोगी
 तो  भारत  सुरक्षा  कानून  के  पुरन्दर  न  जाने  छः
 महीने,  बारह  महीने  या  कितने  दिन  जेल  में
 रहना  पड़ेगा  ?

 बात  उसमें  यह  है  गृह-मंत्री  जा  के  लड़के  की
 जो  खानगी  बात  है,  उसमें  मुझे  कोई  दिलचस्पी
 नहीं  है.  उस  लड़की  के  साथ  उनकी
 मुहब्बत  थी  कौर  वह  शादी  करने
 वाले  थे  या  नहीं,  यह  कोई  महत्वपूर्ण
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 सबाल  नहीं  है।  मेरा  सवाल  यह  है  कि  भारत
 सुरक्षा  कानून  के  ग्रन्तगंत  यह  जो  ज्यादा
 प्राधिकार  सरकार  को  प्राप्त  हुए  हैं,  जिनको
 लेकर  प्राप्त  में  भी  नहीं  जा  सकते,  उनका
 दुरुपयोग  हो  रहा  है  या  नहीं  ?  इस  लड़की
 की  गिरफ्तारी  के  बाद  हमारे  दल  की  बम्बई
 म्युनिसिपल  कारपोरेशन  की  एक  बहुत
 जिम्मेदार  कार्यकर्त्ता  है  श्रीमती  मृणाल  गोरे,
 वह  उनसे  मिलने  के  लिए  गई  थी,  उनसे
 यह  सारी  बातें  उन्होंने  कही  थीं।  गोपालन
 साहब  के  दल  की  एक  औरत  यरवदा  जेल  में  थी,
 उनसे  इन  सारे  तथ्यों  का  पता  चला  है।
 शौर  इसलिए  में  गृह  मस्ती  के  द्वारा  चुनौती
 देना  चाहता  हूं  महाराप्ट्र  के  गृह-मन्त्री,
 यदि  उन्होंने  सत्ता  का  दुरुपयोग  नहीं  किया
 है,  तो  वह  एक  स्वतंत्र  निष्पक्ष  जांच  समिति
 के  सामने  प्रियें,  मैं  इन  झ्रारोपों  को  साबित
 करने  के  लिए  तैयार  हूं  t

 झ्र गर  उस  लड़की  को,  गृह  मंत्री  के  लड़के
 को  और  पुलिस  के  प्रफसरान  को  हमे  सवाल
 पूछने  का  मौका  मिलेगा  तो  एक,  एक  बाल
 जो  मैंने  यहां  पर  कही  है  बह  साबित  कर  के
 मैं  छोड ़गा  यह  मैं  साफ़  बतलाना  चाहता  हूं  !

 16  hrs:
 साथ  साथ  मैंने  यह  भी  कहा  था  कि

 भारत  सुरक्षा  कानून  के  ग्रन्थ  गृह  मंत्रियों
 को  इतने  ज्यादा  प्राधिकार  हो  गये  कि  लोग
 डरने  लगे  हैं  ।  गृह  मंत्री  जी  के  लड़के
 की  जब  शादी  हुई  तो  एक  सरकारी  गजेटेड
 अफसर  के  द्वारा  न्योता  दिया  गया।
 पांच  हजार  लोगों  को  न्योता  दिया  गया
 और  इन  पांच  हजार  लोगों  के  द्वारा  उनको
 कितने  उपहार  शौर  भेंटे  दी  गई  उस
 की  तफसील  बैं  गृह  मंत्री  जी  से  जानना  चाहूंगा
 क्योकि  लोग  डरते  हैं  फ्लोर  कई  लोगों  ने  हम
 से  कहा  कि  भारत  सुरक्षा  कानून  के  झज्जर
 उनके  हाथ  में  इतनी  ज्यादा  मत्ता  है
 कि  कुछ  कहना  नहीं  है  ।  व्यापारियों  ने
 घ्रौर  कई  बड़े  लोगों  ने  कहा  कि  अगर  हम
 उनकी  शादी.  में  नहीं  जाते  शौर  उपहार
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 [श्री  मधु  लिमये]
 नही  देते  तो  हो  सकता  है  कि  ब्लैक  लिस्ट  में
 हमारा  नाम  करा  जाता  कौर  वह  जेल  में  हम
 को  बंद  कर  देते  t

 एक  तरफ  तो  अकाल  की  स्थिति  है,
 आप  बात  कर  रहे  हैं  सोमवार  को  खाना  मत
 खादों,  मंगल  को  मत  खातो  कौर  बुध
 को  मत  खातों  और  दूसरी  तरफ  हम  देखते
 हैं  कि  महाराष्ट्र  के  गृह-मंत्री  जी  के  लड़के
 की  शादी  में  4,4  शौर  5,5  हजार  लोगों  को
 खाना  खिलाया  जाता  है  तो  यह  आखिर  चल
 क्या  रहा  है  ?  मैं  गृह-मंत्री  से  कहूंगा  कि
 उन्होंने  कई  बार  भ्राश्वासन  दिया  है  कि  भारत
 सुरक्षा  कानून  का  दुरुपयोग  नही  करेंगे  t
 उन्होंने  यह  भी  कहा  है  कि  सरकारी  प्राधिकारी
 और  मंत्री  आदर्शों  को  लेकर  प्रिया  ब्पवहार
 करेगे  तो  मैं  उन  से  जानना  चाहुंगा,  हमेशा
 वह  सदाचार  की  बात  करते  हैं  तो  गजेटेड
 प्राधिकारी  जो  कि  सरकारी  अधिकारी
 हैं  हम  उनको  सरकारी  खजाने  से  पैसा  देते
 हैं,  तो  क्‍या  किसी  मंत्री  के  लड़के  की  शादी
 का  न्योता  वह  अपने  हस्ताक्षर  से  दे  सकते
 हैं? हैं

 साथ  साथ  जब  अकाल  की  स्थिति  है,
 भुखमरी  से  लोग  मर  रहे  हैं  तो  मंत्री  प्रखर
 यह  प्रांगण  समाज  के  सामने  रक्खेंगे,  चार,
 पांच  हजार  लोगों  को  बिलाने  का  काम  करें,
 ऐयूयाशी  कौर  फिजूलखर्ची  पर  पैसा  बर्बाद
 करेंगें  तो  वह  क्‍या  खाक  आदर्श  सामने  रखेंगे
 यह  भी  मैं  जानना  चाहता  हूं  ?

 श्री  निवेदन  ने  इस  बचत  जो  प्रस्ताव
 रक्खा  है  मैं  समझता  हूं  कि  बह  बहुत  अच्छा
 प्रस्ताव  है  कौर  सरकार  को  इसे  स्वीकार  कर
 लेना  चाहिए।  बार-बार  श्राप  आश्वासन  देते
 हैं  कि  हम  इस  का  दुरुपयोग  नहीं  करेंगे  लेकिन
 व्यवहार  में  दुरुपयोग  हो  रहा  है।  राज  भी
 हमारे  दल  के  हिन्द  मजदूर  पंचायत  के  प्रश्न-
 वाल  जेल  में  बंद  हैं।  जब  सब  लोगों  को
 छोड़ा  जा  रहा  है  तो  उन  को  क्‍यों  नहीं  मुक्त
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 किया  गया  है  यह  समझ  में  नहीं  जाता  है?  मैं
 चाहता  हूं  कि  इसके  बारे  में  गृह  मंत्री  जी
 विचार  करें  |

 Shri  Nanda:  Where  is  that?

 श्री  aq  लिमये  :  यहीं  दिल्‍ली  में  हैं  ।
 श्राप  के  ही  मार्फत  बंद  हैं  ।

 Shri  Nanda:  We  shall  deal  with  it.

 sag  fang  :  इसलिए  इन  सारी
 चीजों  पर  सोच-विचार  करें  ।  उन  से  निवेदन  है
 कि  द्विवेदी  साहब  के  प्रस्ताव  को  वह  माने
 और  यह  संकटकालीन  स्थिति  एक  बिलकुल
 थोथी  चीन  बन  गयी  है  उसको  हटावें  ny
 भारत  सुरक्षा  कानून  की  कोई  ज़रूरत  नहीं
 है  उस  को  समाप्त  करके  वह  एक  श्रजातंत्र
 का  और  नागरिक  स्वतंत्रता  का  वातावरण
 देश  में  कायम  करें।

 Mr.  Chairman:  Shrimati  Lakshmi-
 kanthamma.  Five  to  six  minutes.
 She  need  not  repeat  the  arguments
 already  placed  before  the  House.

 Shri  Lakshmikanthamma:  Some
 Members  place  the  same  arguments
 before  the  House  off  and  on.  I  want-
 ed  new  persons  to  Be  given  a  chance.

 Mr.  Chairman:
 not  for  you  only.

 It  is  for  everybody;

 Shrimati  Lakshmikanthamma:  Mr.
 Chairman,  Sir,  Shri  Dwivedy  said  that
 the  police  are  trigger-happy.  J]  would
 like  to  bring  to  the  notice  of  the  House
 under  what  difficult  circumstances  the
 police  have  to  discharge  their  duties.
 If  we  read  the  papers  and  see  the  re-
 ports,  we  find  that  near  Delhi  some  0
 police  officers  were  beaten  like  any-
 thing  and  they  were  taken  to  the  hos-
 pital;  there  are  examples  where  they
 are  stoned  and  at  some  places,  they
 are  attacked  with  arrows  and  in  some
 other  places  petrol  or  some  other  li-
 quid  is  poured  over  them.  In  demo-
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 cracy,  just  as  we  have  the  right  io
 discharge  our  duties  to  the  public,
 and  to  preserve  democracy,  they  also
 have  the  right  and  the  duty  to  pro-
 tect  the  lives  and  properties  of  indi-
 viduals  and  the  public.

 It  is  not  as  though  we  want  the  DIR
 or  the  emergency  to  continue  for  a  day
 longer  than  it  is  necessary,  as  the
 Prime  Minister,  in  her  first  major
 speech,  has  said  in  this  House.

 After  that  assurance  of  the  Prime
 Minister,  so  many  steps  have  been  tak-
 cn  in  each  State.  In  my  own  State  of
 Andhra  Pradesh,  all  those  detained
 under  DIR”  including  the  left  com-
 munists  have  been  released  in  spite  of
 the  fact  that  today  it  is  not  as  though
 there  is  no  threat  to  our  country.  The
 opposition  members  shouted  when  the
 three  Nagas  in  the  jeep  were  not
 arrested  and  asked  why  they  were  not
 arrested  and  why  those  documents
 were  given  to  them.  But  when  some-
 body  ig  arrested,  they  again  ask,  why
 have  you  arrested  him?  Who  is  to
 decide  under  what  circumstances  any-
 body  should  be  arrested  in  the  inte-
 rest  of  national  security?

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Why  DIR?  Why  not  take
 action  under  the  ordinary  criminal
 taws?

 Shrimati  Lakshmikanthamma:  Why
 did  you  support  the  DIR  when  it  was
 first  proclaimed  here?  Even  then  the
 ordinary  laws  were  there.  There  is
 no  change  in  the  situation.  From  the
 Defence  Minister's  statement,  from  the
 President's  Address  and  from  reports
 from  border  areas,  it  is  clear  that  the
 build-up  of  the  Chinese  is  more  than
 in  1962.  They  are  dumping  arms,  am-
 munitions  and  modern  types  of  weap-
 ons  all  along  the  border.  Pakistan
 has  gore  against  the  Tashkent  decla-
 ration  and  there  is  the  Peking-Pindi
 axis.  With  all  this  threat  to  our  bor-
 ders,  if  our  friends  including  Prof.
 Ranga  certify  that  the  left  communi-
 ats  are  patriots,  we  have  to  sit  up  and
 think  what  is  to  happen  to  this  coun-
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 try.  Is  it  on  certain  principles  and
 having  regard  to  the  interests  of  na-
 tional  security  that  we  take  decisions
 from  time  to  time  or  is  it  only  on  the
 hatred  to  certain  parties  that  we  take
 decisions?

 DIR  was  not  misused.  When  Mr.
 EMS  Namboodiripad  was  making
 statements  prejudicial  to  the  interests
 of  the  security  of  this  country,  oppo-
 sition  members  said,  how  is  this  man
 allowed  to  move  about  and  talk  as  he
 likes?  Only  after  a  very  long  time  he
 was  arrested.  In  Andhra,  what  kind
 of  treatment  was  given  to  Mr.  Sunda-
 rayya,  the  renowned  left  communist
 leader?  We  know  from  the  White
 Paper  and  other  reports  about  the
 activities  of  the  left  communists—dis-
 playing  of  Mao's  photo,  acid  bulb
 tacfics  and  so  on.  Only  when  the
 government  was  fully  convinced  about
 their  activities.  they  were  arrested.
 When  Mr.  Sundarayya  was  ill  in  jail,
 he  was  allowed  to  go  to  Moscow  for
 treatment.  When  he  returned,  he  wag
 released.  There  is  not  a  single  tem
 communist  in  jail  in  our  State.

 We  learn  trom  reports  that  so  many
 subversive  activities  are  going  in  West
 Bergal,  pre-meditated,  pre-planned,
 with  the  help.  inspiration  and  instiga-
 tion  of  the  Chirese.  They  are  plan-
 ing  to  cut  down,  communications  by
 uttacking  vital  installations,  railways,
 signal  equipment,  tclecommunicationa,
 etc,  so  that  they  can  seize  power.

 Shri  Daji  was  speaking  about  the
 people.  Which  people,  I  ask?  The
 goonda  elements,  the  anti-social  peo-
 ple,  ate  these  the  persons  whom  he
 célls  the  common  people?  J]  can  say
 with  all  confid  that  the  people  of
 this  country  will  see  to  it  that  demo-
 cracy  is  protected  from  the  hands  of
 a  few  people  who  do  not  believe  in
 democracy.  The  revocation  of  the
 emergéhcy  depends  on  the  behaviour
 of  China  and  the  Left  Communists  in
 this  country.  It  is  not  in  our  hands.

 Shri  Mahammad  Ismail  (Manjer:):
 Mr.  Chairman,  Sir,  I  strongly  support
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 the  Resolution  that  is  placed  before
 the  House,  demanding  the  revocation
 of  the  emergency  and  the  Defence  of
 India  Rules.  At  the  outset,  I  would
 make  a  proposal,  a  demand  and  a  re-
 quest.  J  have  been  trying  to  put  for-
 ward  this  idea  for  the  past  several
 weeks,  but  J  did  not  get  any  oppor-
 tunity  to  speak  in  the  House  on  such
 subjects.  Therefore,  I  will  now  put
 forward  this  idea,  this  request  and
 this  demand,  which  is  that  the  Gov-
 ernment  must  appoint  a  committee
 consisting  of  high  judicial  personnel
 to  inquire  into  the  causes  of  arrests
 that  were  made  under  the  Defence  of
 India  Rules,  to  find  out  whether  there
 was  any  evidence—raot  to  speak  of  evi-
 dence---whether  there  was  any  justi-
 fication,  whether  there  was  any  strong
 suspicion  of  mula  fide  or  dangerous
 action  on  the  purt  of  these  people®for
 justifying  their  arrests.  If  the  ideal
 of  democracy  is  still  left  in  our  coun-
 try  and  if  there  is  proper  and  consti-
 tutiona]  respect  for  the  freedom  of  the
 people,  such  a  committee  must  be  ap-
 pointed,  whether  the  Government
 accepts  this  Resolution  or  not.  Most
 probably  from  what  I  have  been  wit-
 nessing  in  the  House,  the  Resolution
 May  not  be  accepted  by  the  Govern-
 ment.  But  whether  they  accept  it  or
 not,  this  Committee  which  I  am  now
 proposing  must  be  appointed  in  the
 interest  of  the  people  and  in  the  inte-
 rest  of  the  freedom  of  the  country,  so
 as  to  restore  the  sense  of  security  in
 vast  sections  of  people  in  the  courtry.

 How  were  the  Defence  of  India
 Rules  administered?  Were  they  ad-
 ministered,  for  one  thing,  by  respon-
 sible  officials  under  the  direct  control
 of  even  the  State  Goverrments?  The
 Chief  Ministers  and  the  administra-
 ters  under  them  were  the  agents  of
 the  Centre.  so  far  as  the  Defence  of
 India  Rules  were  concerned.  But,
 then,  they  have  now  turned....

 Mr.  Chairman:  He  should  conclude
 now
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 An  hon,  Member:
 ted.

 He  has  just  star-

 Shri  Muhammad  Ismail:  7  am
 having  this  chance  of  speaking  after
 so  many  weeks.  Every  time  I  have
 been  trying  to  catch  the  eye..

 Mr,  Chairman:  I  would  request  him
 to  resume  his  seat.  There  is  hard!y
 any  time  left.  This  debate  hus  ta
 close  5  or  40  minutes  before  5  O'Clock
 so  that  the  other  Resolution  can  be
 taken  up.  Because  Shri  Ismai]  had
 not  spoken  earlier,  4  have  accommo-
 dated  him.  Now  he  should  conclude.

 Shri  Muhammad  Ismail:  It  i  a
 matter  of  consideration  on  your  part
 to  have  allowed  me  to  speak  because
 I  was  not  speaking  previously,  but  con-
 sideration  ought  to  have  been  shown
 to  me  because  I  have  vot  a  particular
 point  of  view  to  represent  before  the
 House.  That  has  not  been  shown  to
 me  and  that  is  very  unfair  to  me,  be-
 cause  T  have  to  put  forward:  my.  idea.

 Mr.  Chairman::  There  is  no  time:
 Shri  Muhammad  Ismail:  So  far  i>

 the  administration  of  the  DIR  is  con-
 cerned,  I  do  not  think  even  the  Chicf
 Ministers  of  States  were  responsible
 for  many  of  those  arrests.  It  is  the
 constables,  the  village  officers,  the
 volunteers  of  the  ruling  party  and  the
 volunteers  of  the  parties  which  were
 favoured  by  the  ruling  party.  who
 were  responsible  for  those  arrests.

 My  hon.  friends  spoke  of  scaven-
 gers  having  beer,  arrested  in  one  pzrt
 of  our  country.  Mere  working  men,
 labourers,  who  have  been  working  in
 a  factory  belonging  to  the  public  sec-
 tor  for  seven  or  eight  years,  who  were
 very  dutiful  and  loyal  servants,  all
 of  a  sudden  found  themselves  out  of
 jobs.  When  questfoned  they  were  told
 that  in  the  interest  of  the  security  of
 the  courtry  they  were  sent  away.
 Not  because  of  the  security  but,  I  say,
 it  was  because  all  of  them  belonged  to
 one  community,  that  is.  the  Muslim
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 community  and  that  too  in  far  away
 Andhra  Pradesh  which  iy  not  a  border
 State  or  anything  of  the  sort.  Yet,
 they  found  themselves  out  of  jobs.

 There  are  instances  where  a  collector
 १५३  been  commending  the  services  of

 certain,  people  in  the  defence  or  war
 effurt  but  those  people  who  were  com-
 mended  by  the  Collector’  only  the  pre-
 vious  day  have  been  arrested  without
 the  knowledge  of  the  Collector,  The
 Chief  Ministers  or  important  admini-
 strators  did  not  know  whum  they  were
 arresting.  They  were  only  saying  that
 they  depended  upon  the  police  for  in-
 formation.  That  is  all  that  they  could
 suv.  They  did  not  go  into  the  merits
 of  the  case,  not  in  any  ene  single  case.

 Ex-ministers  have  expressed  such
 cases  of  the  DIR  being  abused.  Only
 the  other  day  two  ex-ministers  spoke  in
 this  House  about  how  people’s  free-
 dom  was  taken  away  on  very  flimsy
 grounds.  Therefore  all  these  things
 must  be  gone  into  by  a  committee  to
 reinstate  and  restore  the  sense  of  se-
 Turity  amongst  the  citizens  of  the
 country.

 Mr.  Chairman:  Dr.  Singhvi,  if  he
 is  interested  in  speaking  for  five  minu-
 tes.

 Dr.  L.  M,  Singhvi;  I  will  try  to
 conclude  as  soun  85  possible.  I  have
 &  substitute  motion  which  |  have  mov-
 ed  and  which  I  am  bound  to  support.

 Mr,  Chairman:  Only  five  minutes.
 Dr.  L.  M,  Singhvi:  If  you  want  to

 steamrolier  the  debate,  you  can  do  su
 in  your  jurisdiction,  but  even  the
 Chairman  does  not  have  jurisdiction  to
 oust  debate  altogether.

 Mr.  Chairman:  The  hon.  Minister
 svants  half  an  hour  for  his  reply.

 Dr.  L.  M.  Singhvi:  ‘That  you
 repeated  three  trmes.

 have

 Mr.  Chairman:  ‘The  hon,  Mover  has
 to  get  abont  1  minutes.  We  have  to
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 conclude  the  debate  by  five  minutes
 to  five  when  another  Resolution  has
 {o  be  moved.  Keeping  that  ir.  view,  I
 ask  you  to  speak  if  you  are  interested
 in  speaking  for  five  minutes.

 Shri  Sezhivan:  May  I  speak?
 Mr.  Chairman:  Yes,  for  five  minu-

 {es  only.
 Shri  Sezhivan:  Mr.  Chairman,  Sir,

 the  Resolution,  brought  forward  by  the
 hon.  Member,  Mr.  S.  N.  Dwivedy,  re-
 quires  the  attention  of  the  whole  House
 irrespective  of  party  affiliations.  Those
 who  believe  in  the  democratic  rights
 of  the  country  will  support  it.

 The  fundamental  question  that  has
 to  be  considered  is  that  the  Proclama-
 tion  of  Emergency  issued  by  the  Pre-
 sident  unde:  article  352  of  the  Consti-
 tution  and  the  Order  by  the  President
 under  article  359  ()  of  the  Constitu-
 tion,  create  two  specific  issues.  We
 sould  not  bother  about  the  internal  or
 external  security.  The  more  funda-
 mental  question  concerning  this  one
 is  that  these  measures  have  got  a  two-
 fold  effect  on  the  fundamental  rights
 in  the  country  because  these  two  mea-
 sures  taken  by  the  Government  and
 the  President  have  combined  effect.

 The  first  thing  is  that  all  rights  of
 the  citizens  throughout  the  country
 under  article  9(l)  of  the  Constitution
 remain  suspended.  Secondly,  the  citi-
 zen  is  debarred  all  over  the  country
 from  moving  any  court  in  respect  of
 the  infringement  of  his  rights  uader
 articles  l4,  2]  and  22  of  the  Constitu-
 tion.  That  is  the  whole  question.  Not
 only  persons  have  been  put  behind  the
 bars  and  trapped  inside  the  jails,  even
 the  fundamental!  righfs  enshrineg  in
 the  Constitution  have  been  put  inside
 the  jail.  I  cannot  go  to  the  courts
 and  move  a  writ.  That  is  the  basic
 defect  in  the  Emergency  being  conti-
 nued  even  though  there  is  no  necessity
 for  this.

 Some  hon.  friends  who  were  speak-
 ing  from  the  other  side.  the  ruling
 pariy,  stated  that  political  bias  has
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 not  entered  into  it  and  the  police  has
 not  utilised  these  powers  tor  other
 than  legitimate  use.  I  can  quote  only
 two  judgments—one  given  py  the
 Punjab  High  Court  and  the  other  by
 the  Supreme  Court.

 In  the  writ  petition  of  Sham  Lal  ang
 four  others,  the  Supreme  Court,  on
 the  l]th  November,  1965,  observed:

 “D.I.R.  are  not  to  be  applied  in
 cases  of  the  type  where  the  police
 for  one  reason  or  other  have  been
 unable  to  get  individuals  adequ-
 ately  convicted.”

 If  they  cannot  convict  a  person,  if
 they  cannot  prove  in  the  court  by  due
 process  of  law  the  charges  made
 against  any  person,  they  immediately
 apply  D.LR.

 Also,  justice  Bedi  of  Punjab  High
 Court  made  the  very  same  observation
 on  the  22nd  November,  1965,  He
 said:

 “If  the  police  for  one  reason  or
 the  other  could  not  get  them  con-
 victed  adequately  under  the  law
 of  the  land,  it  does  not  mean  that
 they  should  resort  to  the  provi-
 sions  of  the  D.LR.”

 The  Judge  was  constrained  to  make
 this  observation  because  the  Govern-
 ment  and  the  executive  have  all  along
 been  taking  resort  to  the  DIR.
 Whenever  they  want  to  put  anybody
 inside  the  jail,  they  resort  to  the
 DIR.  If  they  honestly  feel  that
 somebody  is  against  the  security  of
 the  country,  let  them  bring  forward
 a  Bill,  an  anti-national  Bill  or  a
 sedition  Bill,  whatever  it  is,  and  put
 it  on  the  statute  books.  But  the  ques-
 tion  should  be  decided  by  the  court
 and  not  by  the  Home  Minister.

 Therefore,  the  due  process  of  law
 should  be  allowed  to  take  place.

 Mr.  Chairman:  He  should  try  to
 conclude  now.
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 Shri  Sezhiyan:  Let  me  here  also
 quote  Shri  A.  K.  Sen  who  was  res-
 ponsible  for  the  introduction  of  the
 D..R.  He  has  made  a_  categorical
 statement  now:

 “The  Emergency  must  be  with-
 drawn  because  the  purpose  for
 which  it  was  introduced  did  not
 exist  any  -more.  So  far  as  the
 Chinese  are  concerned,  it  is  a  con-
 tinuous  menace  and  shouid  be
 tought  out.  If  the  Emergency
 is  withdrawn,  no  harm  will  be
 caused  to  anyone.”

 Therefore,  it  is  high  time  that  the
 Government  withdraws  this  Emergon-
 cy  and  the  DLR.

 Mr.  Chairman:  He  shouid  conclud*
 now.

 Shri  Sezhiyan:  Mr.  Mithur  was
 saying  that  the  Congress  Party  is  not
 going  to  use  the  D.ILR.  for  political
 ends.  I  quote  one  more  person  who
 is  a  non-political  person,  who  was
 the  then  Attorney  General  of  India.
 While  delivering  Sir  Alladi  Krishna-
 awami  Iyer  Endowment  Lectures  at
 Madras  University,  on  l8th  August,
 1965,  Mr.  M.  C,  Setalvad  has  this  much
 to  say:

 “The  Congress  Government  at
 the  Centre  had  employed  the
 Emergency  powers  to  take  over
 State  administration,  to  promote
 party  interests.”
 This  is  the  verdict  of  the  ex-At-

 torney  General  of  India.  He  has
 stated  that  the  Party  in  power  has
 utilised  the  D.I.R.  for  its  own  use
 and  the  police  is  utilising  powers  to
 put  anybody  inside  the  jail.

 Mr,  CRairman:  He  must  conclude
 now.

 Shri  Seaiyan:  This  is  against  the
 fundamental  right.  This  is  unconsti-
 tution],  undemocratic,  and  this  is  8
 blot  on  our  Constitution  which  should
 be  removed  not  as  early  as  possi-
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 Mr.  Chairman:  He  should  resume
 his  seat  now.

 Shri  Sezhiyan;  The  term  “as  early
 as  possible’  is  a  very  dubious  term.

 I  say,  this  should  be  immediately
 withdrawn.

 Dr.  L,  M.  Singhvi;  On  a  point  of
 order.  I  ‘protest  very  emphatically
 that  first  you  take  an,  undertaking
 from  Members  before  they  rise  to
 speak  with  effect  that  they  will  not
 speak  for  more  than  five  minutes  and
 if  they  do  exceed,  you  can  do  nothing
 about  it.  This  is  most  unfair,  if  I
 may  say  80.

 Mr,  Chairman:  May  3)  know  under
 what  rule  he  is  raising  that  point  of
 order?  Let  him  quote  the  rule  and
 then  I  will  give  him  my  ruling.

 Dr.  L.  ML  Singhvi:  Mr,  Chairman,
 I  would  like  to  know  the  rule  under
 which  you  can  demand  the  citation  of
 a  particular  rule  which  has  been  vio-
 lated.  This  is  the  practice  of  the
 House  that  when  time  is  fixed,  when
 instructions  are  given  by  the  Chair,
 it  should  be  followed  by  the  Chair.
 The  Chair  is  not  entitled  to  ask  for
 a  undertaking  in  advance  and  if  the
 Chair  asks  for  it,  it  is  bound  to  see
 that  it  is  implemented.  This  is  basic
 and  plain  commonsense,  if  I  may  say
 80.

 Mr.  Chairman:  ]  may  fell  the  hon.
 Merber  that  it  is  absolutely  in  the
 hands  of  the  Chair  to  regulate  the
 time  and  to  fix  the  time.  The  hon.
 Minister.

 Shri  Nanda:  Mr.  Chairman,  Sir,
 in  spite  of  the  fact  that  here  and  there
 strong  expressions  were  used  but,.I
 feel.  the  general  trend  of  discussion
 discloses  very  near  unanimity  regard-
 ing  the  approach  in  the  matter  of
 how  to  deal  with  the  question,  the
 problem  of  Emergency.  Therefore,
 while  speaking  to  the  hon.  Mover  of
 the  resolution.  I  wish  to  convery  this
 to  him  that  really  there  is  no  occasion
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 for  me  to  join  issue  with  him,  be-
 cause  we  agree  in  substance  and  it  is
 on  that  basis  that  we  have  already
 moved  forward.  As  Shri  .D.  com  Shar-
 ma  has  stated,  that  is  the  crux  of  the
 matter.  Whatever  my  hon.  friend
 may  urge  again  when  he  replies  to
 the  discussion,  let  us  at  least  under-
 stand  that  on  the  essence  we  are
 agreed,  and  really  there  is  no  question
 of  any  strong  divergerce  on  this
 major  national  issue,

 T  recall  that  occasion,  that  =  grim
 day,  when  this  nation  faced  the  chal-
 lenge  from  a  foreign  power  invading
 the  soil  of  this  country,  and  how  =  at
 that  time  this  whole  country,  all  the
 people  of  this  land  rose  in  unison.  and
 also  in  Partiament,  without  a  single
 exception,  everyone,  all  purties  and  all
 the  Members  established  it  beyond  any
 question  for  all  time  that  when  it  was
 a  question  of  the  security  of  the  nation
 or  the  defence  of  thig  country  —  there
 were  no  parties.  It  was  very  hearten-
 ing,  So,  it  was  not  any  recourse  to  a
 particular  article  of  the  Constitution
 or  some  special  powers  on  which  =  we
 relied.  That  is  subsidiary  and  seeon-
 dary.  The  main  thing  is  that  reservolr
 of  patriotism  which  was  obvious  then,
 We  shall  have  to  draw  again,  when-
 ever  that  occasion  comes,  on  that  great
 fund  of  good-will  and  of  deep  patrio-
 tism  of  the  people  of  this  country  and
 the  representatives  here  in  Parliament.
 That  is  going  to  be  our  sheet-anchor.
 Therefore,  there  is  no  great  insistence
 on  adhering  to  any  one  clause  or  the
 other.  As  I  stated  before  also,  if,  with
 that  broad  framework  of  reference,
 namely  the  interests  of  the  nation  and
 the  security  of  the  nation,  we  could  sit
 together  and  come  to  uny  conclusion
 that  it  could  be  done  in  some  other
 way  and  these  powers  were  too  severe
 and  extraordinary  and  exceptional  and
 therefore  they  could  be  dispensed  with
 today,  then  I  would  submit  that  I  am
 pot  going  to  wait  for  giving  them  up
 till  tomorrow.  That  should  be  a  suffici-
 ent  aseurance  for  the  hon.  Member  who
 has  moved  the  resolution  and  all
 others  that  here  we  are  treating  it  as
 a  national]  issue,  and  therefore,  there
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 is  no  question  of  any  kind  of  insistence
 on  retaining  any  special  powers  for  a
 single  day,  as  I  have  said  before.

 i  want  first  of  all  to  clear  this  one
 point,  Is  it  any  question  that  when-
 ever  there  is  a  grave  emergency,  85
 visualised  in  the  Constitution,  these
 powers  have  to  be  available  to  the
 country  and  to  the  nation?  I  raise  this
 question  becuuse  Shri  N.  C,  Chatterjee
 had  said  something  in  this  regard,  as
 if  there  was  inherently  something
 wrong  with  the  emergency  powers  and
 there  was  going  to  be,  for  the  time
 being  when  the  emergency  is  in  force,
 the  suspension  of  fundamental  rights,
 and  as  such  these  were  infamous  pro-
 visions,  something  which  was  a  consti-
 tutional  dictatorship  and  for  that
 reason  something  bad  and  so  on.  I
 think  we  part  company  there,  because
 I  think  that  it  was  the  wisdom  and  the
 vision  of  the  Constitulion-makers  that
 they  introduced  those  provisions  in  the
 Constitution;  and  later  on,  as  he  said,
 it  was  unanimously  that  the  whole
 House  and  all  the  Members  pussed  the
 resolution  approving  of  the  Proclama-
 tion  and  gave  support  to  whatever  ac-
 tion  had  later  on  to  be  taken  for  the
 purpose  of  the  defence  of  the  country
 in  terms  of  those  special  provisions  in
 the  Constitution,  I,  therefore,  need
 not  justify  that  at  all,  but  I  would  like
 to  elucidate  one  or  two  points  which
 have  been  raised.  What  are  the  ob-
 jections  now  to  the  statement  of  policy
 in  which  there  is  a  drastic  revision  of
 the  terms  of  the  original  statement,
 umounting  to  taking  away  the  opera-
 tion  of  the  emergency  from  more  than
 nine-tenths  of  the  country  and  re-
 taining  it  only  for  a  relatively  small
 part  of  the  country?

 The  hon,  Member,  Shri  Daji,  —  re-
 ferred  to  99  days  and  one  day.  T  do
 not  want  to  go  into  that.  But  T  say
 this.  If  I  plead  that  this  Government
 hus  kept  the  border  safe  for  99  per
 cent  in  respect  of  one  per  cent  it  was
 not  safe  and  something  happened  there
 to  the  detriment  of  the  vital  interests
 of  the  nation,  |  think  I  will  have  fore-
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 feited  any  consideration;  any  person  in
 Government  would  in  that  condition
 have  forfeited  any  consideration  by the  House.  Therefore,  the  question  is, the  whole  point  is:  Is  it  required  in
 specia]  areas  or  not?

 My  hon,  friend,  Shri  Chatterjee,
 said,  ‘Yes,  the  Constitution  says  that
 where  a  situation  exists  where  the
 security  of  India  or  any  part  thereof’.
 Therefore,  he  said,  why  not  restrict  it
 to  that  part?  All  right,  if  it  is  con-
 ceded  that  it  can  be  separated,  it  can
 be  considered.  It  is  asked:  Why  do
 you  for  the  sake  of  one  small  part,
 subject  the  480  million  people  of  this
 country  to  those  onerous  conditions
 and  hateful  provision,  as  he  might
 say?  We  do  not  like  that.  I  am  open
 to  conviction.

 Dr.  L.  M.  Singhvi:  Why  not  appoint
 a  committee?

 Shri  Nanda:  We  may  do  that.  If
 it  is  possible  to  separate  it  into  two
 parts,  it  can  be  considered.  But  the
 advice  which  I  have  got  on  which  I
 have  to  rely  is  different.  The  words
 are  that  the  situation  may  arise  in  part,
 that  is,  the  threat  might  occur  in  any
 part  of  the  country,  whether  it  is  ag-
 gression  or  whether  it  is  something
 which  has  something  to  do  with  inter-
 nal  security,  internal  disturbance  etc.
 The  cause  may  be  anywhere  in  the
 whole  system.  but  the  ailment  is  for
 the  whole  body.  That  is  why  the  em-
 ergency  is  for  the  whole  nation,

 This  is  2  question  of  interpretation.
 I  do  not  want  to  make  any  kind  of..

 Dr.  L.  M.  Singhvi:  Why  does  Gov-
 egnment  not  have  it  examined  either
 by  reference  to  the  Supreme  Court  for
 advisory  opinion  or  by  constituting  a
 committee  such  as  I  have  suggested?

 Shri  Nanda:  As  I  said,  I  am  open  to
 that.  Let  us  do  that.  If  it  simplifies
 things  that  way,  I  do  not  stand  out
 ugainst  it,  We  may  do  it  soon,  imme-
 diately.
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 It  is  not  a  question  of  modified  ra-
 tioning—the  hon.  Mover  knows  that—
 in  the  sense  that  statutorily  the  Chief
 Ministers  and  Governments  of  the
 States  will  have  their  option,  it  will
 be  open  to  them  still  to  exercise  their
 special  powers  and  we  will  be  left  to
 their  tender  mercies,  whether  they  do
 it  or  not.  If  that  were  the  position,
 certainly  |  would  say  it  is  an  extre-
 mely  unsatisfactory  position—if  I  have
 by  the  proposal  that  ]  have  made  left
 things  in  that’  way.  But  I  believe  I
 have  explained  the  position  clearly,  as
 }  understand  it  and  in  the  |  sense  in
 which  we  have  made  this  announce-
 ment,  that  it  is  not  going  to  be  a  matter
 of  discretion  for  any  Chief  Minister  or
 State  Government  to  exercise  —  those
 powers  or  not.  That  is,  the  emergency
 applies  to  the  whole  courtry.  Its  ope-
 vation  is  restricted  to  a  few  places,  and
 yet  it  is  a  matter  whether  they  may
 On  some  occasion  take  up  that  instru-

 ‘ment  again  and  use  it.  That  is  not
 the  intention.

 Shri  Manoharan  South):
 Who  is  to  stop  it?

 (Madras

 Shri  Nanda:  J]  heve_  stated  very
 clearly  that  we  are  going  to  have  legis-
 lation  in  the  course  of  this  —  session
 where  the  provision  will  be  that  the
 areus,  border  areas,  where  we  feel
 that  there  is  a  call,  there  is  a  neces-
 SitYa...  e

 Shri  Rajaram  (Krishnagiri):  Because
 of  election  year?

 Shri  Nanda:  The  hon.  Member  is
 thinking  only  of  elections.  I  am  think-
 ing  of  the  nation,  I  am  not  thinking
 of  the  elections.  And  it  is  a  very  facile
 way  of  bringing  up  something  because
 there  is  no  better  argument.

 3  said  there  will  be  an  Act  here
 which  will  prevent  any  kfnd  of  use
 in  any  other  area  except  those  for
 which  provision  is  made.  Therefore  if
 it  is  said  that  for  the  sake  of  a  few
 Reople,  al]  the  rest  are  going  to  be
 subjected  to  the  deprivation  of  their
 fundamental  rights,  that  is  not  so.
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 Then,  there  were  other  arguments.
 Why  is  it  that  exception  is  being  taken
 to  whatever  is  going  to  be  retained?
 It  is  said  that  the  emergency  has
 lasted  for  so  many  years  and  people
 aie  feeling  restive  about  it.  But  may T  ask:  when  wis  this  Kutch  aggres- sion?  About  a  year  or  so.  When  was
 this.  full-scale  war  with  Pakistan?
 How  many  months  ago?  When  was
 the  Tashkent  Agreement?  That  is,  it
 cannot  be  said  that  for  all  this  period
 nothing  was  happening,  and  over  the
 years  we  just  kept  it  and  kept  on
 using  it.  Even  if  no  emergency  had
 been  dcclared  or  proclaimed,  we  would
 have  had  to  do  it  after  Kutch,  an@
 then  when  there  were  hostilities  with
 Pakistan.  Therefore,  it  cannot  be  said
 that  it  has  gone  on  for  years  ‘and
 years,  without  serving  any  purpose.

 It  is  not  that  the  external  threat
 has  disappeared.  Still  we  say  we  are
 not  going  to  keep  in  our  hands  this
 weapon  because  of  the  risks,  If  God
 forbid’  any  situation  arises,  there  is  not
 going  to  be  uny  difficulty  at  all  in  ex-
 tending  its  use,  just  as  there  is  going to  be  no  reluctance  to  part  with  even
 this  thing,  which  is  going  to  be  retain-
 ed,  if  tomorrow  or  the  day  after  tomor-
 row  it  appears  that  it  is  not  necessary
 even  for  the  sake  of  Mizo  District  or
 Jammu  and  Kashmir  or  whatever  area
 may  be  requiring  it.  Whether  it:  does
 require  it  or  not  is  now  a  -question
 of  the  appreciation  of  the  facts.  It  is
 a  question  of  judgment  about  the
 situation.  त  is  not  a  question  of  any
 principle  involved  there.  It  is  a  ques-
 tion  of  assessment,  and  we  can  sit  toge-
 ther  and  have  that  assessment  also,
 because  I  am  sure  everyone  there  will
 he  equally  anxious  and  earnest  about
 nothing  heing  done  which  will  impair
 the  mation's  security  at  any  point.

 The  hon.  Mover  gave  some  other
 reasons  also.  He  said,  “I  would  huve
 been  with  you  in  keeping  intact—the
 powers  under  the  emergency--if  you
 had  behaved  differently,  if  there  had
 been  that  sense  of  emergency  and
 things  had  been  done  in  this  country
 by  all  of  us  in  relation  to  that  emer-
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 gency  to  meet  that  threat  whenever
 it  occufs  in  all  respects.”  I  share  that
 feeling  with  him,  we  have  not  done
 that  enough,  but  when  he  said,  “Have
 you  used  these  powers  against  pro-
 fiteers  and  hoarders”,  I  say  “Yes”.  I
 feel  very  many  more  persons  were
 detained  for  these  reasons,  and  far
 fewer  for  other  reasons,  and  those
 other  reasons  also  were  connected  with
 National  security.

 Because  I  came  to  this  House  some
 time  back  and  said  that  hereafter  the
 use  of  these  powers  will  be  restricted
 to  matters  relating  to  national  secu-
 rity,  and  there  also  they  will  be  spar-
 ingly  used,  and  that  they  will  be
 available  for  no  other  purpose,  I  will
 ‘be  asked  why  then  previously  this
 hoarding  and  profiteering  and  all
 these  things  were  considered  good
 enough  reasons  for  the  use  of  these
 powers.  And  then  there  is  a  distinc-
 tion  where  the  question  of  those
 sweepers,  scavangers,  arose.  4  am
 not  justifying  every  case  where
 if  was  used,  but  T  am  =  drawing
 a  distinction.  Where  there  is  g  very
 active  threat,  someth.iig  can  happen
 immediately,  quickly,  and  very  soon.
 and  then  the  situation,  internally,  is
 of  a  very  different  kind;  qualitatively
 it  is  og  a  different  kind  and  urgency
 and  importance.  Then,  any  —  distur-
 bances  inside,  even  in  the  matter  of
 communications,  prices,  availability  of
 things,  etc.,  coupled  with  the  threat
 which  might  be  drawing  near,  makes

 ‘the  problem  for  the  country  of  a  diffe-
 rent  order.  So,  we  have  to  take  action
 even  regarding  these  things,  but  when
 it  is  not  that  situation,  I  certainly
 thought  that  the  State  should  not  then
 use  those  powers  even  with  regard
 to  the  other  things,  because,  it  is  a
 change  in  the  circumstances  which
 also  calls  for  a  change  in  our  attitude
 towards  the  use  of  all  these  powers.

 The’  hon,  Mover  has  asked,  if  you
 ‘had  done  that,  then  about  profitcers
 why  not  now?  We  do  not  do  that  in
 ‘that  way  now  beacuse  we  must  make
 use  of  more  normal  methods  for  deal-
 ing  with  those  cases  in  a  situation  with
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 which  we  are  now  dealing.  Now,  why
 is  it  that  we  think  that  we  should
 have  these  powers  regarding  the
 border  areas?  I  believe  hon.  Mem-
 bers  know  what  the  situation  is  in  a
 certain  part  of  our  country,  in  Assam,
 and  also  near  that  area  in  some  parts,
 and  also  Jammu  and  Kashmir,  for
 example.  The  question  as  to  whether
 the  powers  should  be  used  by  the
 State  or  whether  in  the  implementa-
 tion  of  them  they  go  wrong  or  not,
 these  are  matters  of  administration
 and  we  can  look  into  it.  I  shall  say
 something  about  Mizo  district  also.

 Mr,  Chairman:  He  has  five  minutes
 to  conclude.

 Shri  Nanda:  Well,  I  have  to  abide
 by  your  orders.  I  will  then  hurry
 up,  and  I  will  not,  therefore,  go  into
 the  details,

 Dr.  M.  S.  Aney  (Nagpur):  The  reply
 of  the  Minister  cannot  be  regulated
 like  that.  He  must  have  the  time  to
 give  a  full  reply  to  all  the  points
 raised  in  the  House  by  all  the  Mem-
 bers.

 Dr.  L,  M.  Singnvi:  He  must  be
 given  the  time  to  reply  to  the  ques-
 tions  at  least.  This  is  against  all  canons
 of  parliamentary  debate—that  even
 the  reply  should  not  be  given  in  res-
 pect  of  the  questions  that  have  been
 raised.  What  are  we  here  for?

 Mr.  Chairman:  Order,  order.  I  am
 very  sorry  that  such  an  hon,  Member
 like  Dr.  Singhvi  is  betraying  some-
 thing  which  I]  would  not  have  expected
 of  him.  This  has  been  announced
 before  the  debate  started.  that  this
 has  to  conclude  before  5  O'clock.
 Naturally,  the  debate  has  to  be  regu-
 lated  like  that.  I  am  sorry  I  would
 not  be  able  to  carry  on  my  duty  as
 Chairman  if  I  am  told  like  that.  The
 hon.  Minister  has  to  reply  certainly,
 and  then  the  hon.  Mover  has  the
 right  to  speak  and  he  wanted  0
 minutes.
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 Shri  Surendranath  Dwivedy:  I  will
 de  satisfied  with  five  minutes.

 Mr,  Chairman:  All  right.
 Shri  Nanda:  Some  persons  can  only

 think  in  terms  of  extremes:  either
 have  it  the  whole  hog  or  nothing  at
 all.  It  may  be  that  there  are  inter-
 mediate  situations  where  one  can  have
 more  ficxible  powers.  The  hon.
 Mover  or  some  other  hon.  Member
 said  why  have  we  to  use  the  army  and
 why  do  we  bring  in  the  army  so  often.
 I  personally  feel  that  it  should  not  be
 done.  That  is  a  different  question;
 we  should  try  to  see  that  in  the  coun-
 try  this  situation  does  not  arise  where
 we  fec]  that  the  police  also  will  not
 suffice  und  the  army  has  to  be  brought
 in;  and  much  more  so  in  an  area  like
 the  Mizo  district,  whére  there  should
 no,  be  any  such  situation  when  we
 have’  to  do  the  job  with  the  help  of
 the  army  only,  or  some  kind  of  mar-
 tial  Jaw.  Is  it  better  that  there  is  a
 total  deprivation  of  all  kinds  of  rights
 or  is  it  that  for  certain  purposes  we
 use  these  powers  and  enable  the  admi-
 nistration  ta  be  carried  on,  to  ward
 off  the  dangers,  and  see  that  the
 extreme  use  of  force  which  is  inevita-
 ble  in  these  circumstances  is  restrict-
 ed?  Do  these  things  help  us  in  deal-
 ing  with  such  areas?  Is  it  that  we
 cin  only  kill  such  persons  or  shouid
 we  take  them  out  of  the  harm's  way
 and  detain  them?  These  are  things
 which  I  am  not  asserting  here;  there
 may  be  some  other  special  legislation;
 el!  right;  it  may  be  that  we  have  the
 special  legislation  which  will  mean  the
 bringing  in  or  the  enacting  of  those
 particular  provisions  to  which  they
 tuke  exception,  for  example,  the  Pre-
 ventive  Detention  Act.  There  are
 cases  where  recourse  under  the  Pre-
 ventive  Detention  Act  normally  will
 not  suffice.  You,  Sir,  Mr.  Chairman,
 know  about  the  Jammu  and  Kashmir
 State.  There  are  people  who  move
 bout  in  a  s.:Je  of  living,  in  a  way
 that  nobody  can  suspect  that  they  are
 not  respectable  people,  and  yet  they
 were  behind  many  of  these  things,  the
 acts  of  sabotage,  and  we  got  hold  of
 them,  their  link  and  found  that  these
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 were  the  people,  and  they  had  to  be
 detained.  There  was  no  other  way
 of  doing  it.  I  am  just  illustrating  the
 need.

 About  the  role  of  the  States,  there
 is  rather  a  misunderstanding.  They
 have  a  part  in  the  Defence  of  India
 legislation  itself.  There  are  certain
 powers  in  the  rules  given  to  the
 States  themselves.  They  have  to
 carry  out  that  responsibility.  When
 there  is  a  grave  emergency,  actually
 what  happens  is  that  the  States  have
 to  bear  the  burden  and  carry  out  their
 responsibility.  If  they  do  not  do  it,
 of  what  uvail  are  these  powers  going
 to  be  to  us?  It  is  q  question  of  being
 in  touch  with  them  and  with  their
 difficulties.  I  might  say  it  is  not  that
 they  have  resisted  in  any  way.  They
 have  explained  their  difficulties  and
 their  position.  It  is  a  varying  situa-
 tion  from  State  to  State.  In  some
 States,  they  have  no  objection.  But
 in  some  Statés,  they  say  they  have
 special  difficulties.  So,  by  #  process
 of  exchange  of  views,  we  come  to  a
 conclusion  which  is  agreed  by  all
 and  nobody  has  stood  up  =  against
 that.  They  have  a  difficult  job  to
 do,  I  mean  the  Chief  Ministers  also.
 Some  of  the  States  may  have  com-
 mitted  a  few  mistakes;  I  do  not
 justify  them.

 Reference  has  been  made  to  mis
 use.  There  is  a  point  where  th
 national  security  view  alone  has  to
 Prevail  and  the  other  things  become
 secondary.  Sometimes  that  distinc-
 tion  may  be  obliterated  and  I  be.
 lieve  in  certain  cases  there  hag  been
 excessive  use  of  it,  which  I  perso:.-
 ally  feel  could  have  been  avoided
 We  have  been  trying  to  review  tne
 position  in  that  sense.  I  think  the
 experience  will  stand  us  in  good
 stead.  Considering  the  many  things
 that  had  to  be  done,  ‘I  can  say  that
 the  magnitude  of  such  misuse  has
 been  smull.  But  it  is  not  a  question
 of  how  many  cases  have  been  there.
 Even  in  one  case  if  it  has  been  mi:
 used,  the  suffering  of  that  one  000
 should  be  considered  as  a  suffering
 for  all  of  us.  We  should  take  avery
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 precaution  to  sec  that  while  nation-
 8]  security  is  not  jeopardised  and  we
 discharge  our  responsibility  —  effec-
 tively  in  that  regard,  we  do  not  allow
 such  misuse  to  happen.  That  is  com-
 mon  ground.  But  that  does  not
 mean  if  there  is  need  in  the  interest
 of  national  security,  it  should  not  be
 used.  Because,  if  we  are  not  going
 to  carry  out  that  responsibility,  what
 are  we  left  with?  All  the  things
 that  we  are  talking  about  will  eva-
 porate  unless  we  are  able  to  keep  up
 the  sovereignty,  integrity  and  inde-
 pendence  of  this  nation.  That  is  of
 the  highest  importance.  IT  think  no
 price  will  be  too  high  for  that.
 Even  this  question  of  fundamental
 rights  hus  a  purpose  only  in  relation
 to  that.

 The  hon.  Member  had  said  some-
 thing  about  the  misuse.  About  that
 single  case  of  g  Woman,  whatever
 she  may  be,  she  is  a  human  being
 whose  feelings,  whose  honour  is  as
 important  as  the  honour  of  any  of
 my  relatives  or  of  uny  one  of  us.  I
 personally  prepose  to  go  into  it  fur-
 ther  and  deal  with  it  to  the  extent
 possible,

 There  was  a  note  struck  by  Prof.
 Ranga.  TI  can  tell  him,  when  _  this
 Constitution  was  made,  I  was  not
 there.  This  was  passed  by  all  the
 Members.  I  made  use  of  it  in  a  cer-
 tain  situation,  according  to  my  judg-
 ment.  History  will  prove  whether
 it  was  a  correct  judgment  or  not.  It
 was  not  a  question  of  a  mad  mo-
 ment.  It  was  a  sad  moment,  not  a
 mad  moment.

 Dr.  L.  M.  Singhvi:  The  hon.  Home
 Minister  said  something  which  is
 very  reassuring  in  respect  of  obtain-
 ing  the  opinion  of  the  the  Supreme
 Court  or  constituting  a  Committee
 of  Members  of  Parliament.  Would
 he  indicate  by  what  time  he  pro-
 poses  to  initiate  action....

 Shri  Nanda:  I  have  to  get  into
 touch  with  the  leaders.  It  will  be
 done  ina  few  days.  We  have  to
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 decide  as  to  how  to  proceed  with
 this  matter.  I  will  urge  on  the
 Mover  of  the  Resolution  to  accept
 this  suggestion.

 Shri  Surendranath  Dwivedy:  Mr.
 Chairman,  I  am  very  glad  that  there
 is  almost  near  unanimity,  so  far  as
 this  demand  for  the  revocation  of
 the  emergency  and  the  repeal  of  the
 Defence  of  India  Act  is  concerned.
 Only  one  or  two  members  have  ex-
 pressed  some  reservations.  In  fact,
 there  was  a  race  by  the  Members  of
 the  Congress  Party  so  that  they  can
 take  credit  for  this.  Strong  public
 opinion  has  been  built  in  this  coun-
 try  which  does  not  want  this  to  con-
 tinue  even  for  a  moment.  I  am  glad
 that  the  Home  Minister  realises  that
 this  is  unexceptionable  and  that  it
 should  not  continue,  But  he  has  ex-
 pressed  some  difficulties  which  are
 not  convincing  to  this  House.  I  am
 still  not  convinced  that  in  order  to
 deal  with  the  situation  prevailing  in
 certain  border  areas  the  normal  laws
 would  not  be  sufficient  and  that  we
 would  have  to  take  recourse  to  ab-
 norma]  laws,  depriving  the  funda-
 mental  rights  of  the  people  of  the
 country

 We  are  all  aware  of  the  threat  to
 the  internal  security  of  the  country
 and  the  external  danger.  We  have
 given  all  the  support  to  the  Govern-
 ment  in  facing  those  threats  and
 dangers,  In  fact,  we  have  been
 warning  this  Government  to  be  pre-
 pared  always  to  meet  such  challen-
 ges.  But  that  does  not  mean  that
 we  should  persist  in  functioning  m
 the  midst  of  emergency  for  all  times
 to  come.  If  there  is  any  threat,  we
 would  like  this  Government  to  face
 it  boldly.

 Therefore,  I  would  request  him  to
 reconsider  this  matter.  Before  Par-
 liament  adjourns,  let  him  come  for-
 word  and  say  that  he  is  withdraw-
 ing  the  emergency  and  repealing  the
 Defence  of  India  Act.  If  necessary,
 let  him  come  forward  for  having
 some  special  laws  to  deal  with  parti-
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 cular  situations,  which  this  House
 will  have  no  hesitation  in  support-
 ing,  if  they  are  to  meet  anti-nation-
 ui  activities,  secessional  activities,
 violent  activities.  If  a  group  of  per-
 sons,  or  4  party  or  set  of  people  are
 working  deliberately  for  subverting
 the  democratic  fabric  of  this  coun-
 try,  he  can  declare  them  unlawful
 and  he  will  get  the  support  of  the
 entire  House  for  doing  that.  That
 would  be  a  straightforward  course,
 Why  not  act  like  that?

 1  see  no  reason  why  these  should
 continue.  He  should  listen  to  the
 voice  of  reason,  the  almost  unani-
 mous  opinion  of  Parliament  and  ac-
 cept  this  Resolution.  As  my  hon.
 friend,  Shri  D.  C.  Sharma,  has  said,
 it  is  a  very  innocuous  one.  I  am
 not  saying  that  you  should  do  it
 immediately.  I  am  saying  that  you
 should  take  steps  without  delay.
 That  gives  you  a  little  time  to  do
 this.  I  hope  he  will  accept  this
 Resolution.

 “without  delay”
 in  this  Government  even

 “active  consideration”  takes  one
 year.  I  hope  he  will  have  no  hesi-
 tation  to  accept  this  Resolution.  I
 think  there  is  no  whip.  So,  I  am
 sure  my  _  friends  who  are  sitting
 tnere  will  all  support  this  Resolu-
 tion.  Let  us  all  arm  Shri  Nanda
 with  powers  so  that  he  will  have
 the  strength  to  take  steps  to  remove
 these  abnormal  powers  .and  with-
 draw  them  as  early  as  possible.

 loam
 because

 saving

 Mr.  Chairman:  The  Home  Minister
 has  not  said  whether  he  is  accept-
 ing  the  Resolution  or  not.

 Shri  Nanda:  I  have  said  that  I
 shall  take  action  as  soon  as  possible.
 ह  is  not  possible  for  me  te  go  fur-
 ther  than  this  at  this  moment.  Until

 Proclamation  VAISAKHA  16,  888  (SAKA)  of  Emergency  and  ९202
 Defence  of  India  Act

 (Res.)
 Dr.  L.  M.  Singhvi:  The  Prime  Min-

 ister  said  “not  5  day  longer”.  How
 many  months  muke  a  day?

 Shri  Nanda:  Before  the  end  of  the
 session.

 Dr.  L.  M.  Singhvi:  That  is  most
 reassuring.

 Mr.  Chairman:  Does  the  hon.  Mem-
 ker  press  his  substitute  Resolution?

 Shri  Shree  Narayan  Das:  I  do  not
 press  my  substitute  Resolution.

 Mr.  Chairman:  Has  he  the  leave
 of  the  House  to  withdraw  his  subs-
 titute  Resolution?

 Resolution  Nv,  4  was,  by
 leave,  withdrawn.

 Substitute

 Mr.  Chairman:  The  question  js:
 That  for  the  original  resolution,

 the  following  be  substituted,  namely:
 “That  this  House  constitutes  a

 special]  Committee  consisting  of
 the  following  members  to  consi-
 der  the  immediate  revocation  of
 the  emergency:—

 Shri  Gulzarilal  Nanda
 Shri  G.  S.  Pathak
 Dr.  Asoke  K.  Sen
 Shri  Harekrushna  Mahatab
 Shri  Surendranath  Dwivedy Shri  M.  R.  Masani
 Dr.  L.  M.  Singhvi

 with  instructions  to
 the  House  within  a  week.”

 report  to
 (5).

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “This  House  calls  upon  the
 Government  to  take  steps  to  re-
 voke  the  Proclamation  of  Emer-
 gency  and  to  repeal  the  Defence
 of  India  Act  without  delay.”

 The  motion  was  negatived. we  have  an  opportunity  of  meeting  ae
 the  various  sections
 und  coming  to  a  conclusion,  it  will
 be  very  wrong  for  me  to  accept  it
 at  the  moment.

 of  the  people  |  Shri  Ba@rudduja  (Murshidabad):
 That  is  the  end  of  everything.
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 36.57  hrs.
 RESOLUTION  RE.  INDO-US  FOUN-

 DATION
 Shri  H.  N,  Mukerjee  (Calcutta  Cen-

 tral):  Mr.  Chairman,  Sir,  I  beg  to
 move:

 “This  House  disapproves  of  the
 proposed  project  of  an  Indo-U.S.
 Foundation  and  calls  upon  the
 Government  of  India  not  to  pro-
 ceed  with  it.”
 T  am  introducing  a  proposition  which

 I  am  hoping  will  receive  support  from
 different  sections  of  the  House  because
 in  rexard  to  this  Indo-American  Foun-
 dation  very  serious  misgivings  have
 already  been  expressed  by  all  varie-
 ties  of  opinion  in  our  country.  I.  am
 afraid  that  this  so-called  Indo-US
 Foundation  is  going  to  be  another  06
 those  golidplated  grindstones  which  we
 are  importing  from  America  to  wear
 round  our  necks.

 Shri  Kapur  Singh  (Ludhiana):  Only
 from  -America?

 Shri  H,  N.  Mukerjee:  I  do  not
 want  importation  of  grindstones  from
 any  quarter  whatever,  whether  it  is
 America  or  any  other  country,

 Shri  Kapur  Singh:  That  is  well
 said.

 Shri  हा,  बि,  Mukerjee:...  .particular-
 ly  when  I  discover  that  in  regard  ६0०
 this  project  which  is  under  review  the
 conditions  are  such  and  the  context  is
 such  that  it  is  really  a  perilous  under-
 taking.  Whut  I  do  not  like  is  an  im-
 pression  sought  to  be  produced  by
 Government  that  it  is  an  irrevocable
 commitment  which  this  country  has
 already  made  to  the  Government  of
 the  United  States  of  America.  I  am
 sure,  if  we  wanted  to  and  I  am  positive
 that  we  do  want  it—like  the  Voice  of,
 America  deal  which  was  sought  sur-
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 reptitiously  to  be  put  over  us,  this
 is  another  instance  of  a  deal  which  is
 going  to  be  passed  on  to  us—we  could
 easily  revoke  it.  In  my  Resolution  I
 wish  that  steps  are  taken  immediately in  order  to  secure  revocation  of  —  this
 Projected  agreement,

 75204

 Mr,  Chairman:  This  discussion  will
 continue  when  this  Resolution  comes
 up  next  time.

 47  brs,
 *EXPULSION  OF  RAJASTILAN

 M.L.As,  FROM  VIDHAN  SABHA
 Dr.  L.  M.  Singhvi  (Jodhpur):  Mr.

 Chairnyan,  Sir,  before  I  launch  on
 some  of  the  points  which  1  wish  to
 make  in  this  Half-an-Hour  Discussion,
 I  should  like  to  accord  a  hearty  wel-
 come  to  Mr,  Pathak  who,  I  understand,
 has  just  returned  from  attending  the
 Conference  of  Commonwealth  Law
 Ministers  in  London.  I  am  sure  he  has
 brought  back  with  him,  8  refreshing
 approciation  of  the  historical  context
 and  the  forces  and  factors  which  con-
 tributed  so  much  to  make  the  British
 democracy  a  living  thing.  I  am  sure
 he  has  brought  back  with  him  that
 feeling  of  appreciation  and  admiration
 foy  that  great  democracy  which  has
 developed  parliamentary  institutions
 bit  by  bit  over  centuries  of  history
 which  in  many  ways  is  notable.

 I  was  most  concerned  to  hear  the
 reply  of  the  hon.  Minister  of  State  for
 Home  Affffairs  to  Starred  Question
 No.  773  in  respect  of  the  expulsion  of
 Rajasthan  M.L.As.  from  Vidhan  Sabha.
 While  replying  to  this  Question,  he
 said:

 “When  the  Rajasthan  Legisla-
 tive  Assembly  assembled  for  the
 Governor’s  address  on  the  26th
 February,  1966,  the  Governor  was
 in  charge  of  the  proceedings  until
 the  address  was  completed,  since,
 when  addressing  the  State  Legis-

 *Half  -An-  Hour  discussion.
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 lature  under  Article  176,  he  func-
 lions  as  an  organ  of  the  State
 Legislature,  It  was,  therefore,
 open  to  him  to  conduct  the  proce-
 edings  in  an  appropriate  manner,
 consistent  with  the  dignity  and
 status  of  the  House  and  to  take
 such  steps  as  were  necessary  for
 the  maintenance  of  order  and  de-
 corum.”

 You  Would  recall.  Mr.  Chairman,  that
 there  ensued,  after  this  main  reply,  a
 debate,  a  discussion,  the  heat  of  which
 was  almost  unmatched  in  this  House.
 If  I  may  reflect  for  a  moment,  —  the
 importance  of  being  Mr.  Hathi  is  that
 he  can  answer  questions  without  rais-
 ing  a  controversy,  he  has  that  rare
 gift  of  being  able  to  convey  the  feeling
 of  being  candid  and  of  sharing  infor-
 mation  with  Members,  he  did  convey
 that  feeling,  but  we  felt  that  the  Gov-
 ernor  had  acted  in  a°manner  which
 was  so  prejudicial  to  the  very  founda.
 tions  of  our  constitutional  conception
 that  the  point)  must  be  —  pressed
 further.  There  were  angry  and  indi-
 gnant  questions  from  my  friend  Mr.
 Mukerjee.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
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 Defence  (Shri  Hathi):  He  is  not
 angry,  generally.

 Dr,  L,  M.  Singhvi:  Well,  it  is  a
 matter  of  opinion.  Our  anger  or  indi-
 gnation  is  only  for  the  moment  and  I
 am  sure  that  is  appreciated,

 When  I  pressed  Mr.  Hathi  to  say
 whether  this  was  based  on  any  consti-
 tutional  or  legal  advice,  he  replied  ia
 the  affirmative  and  offered  to  read
 from  the  advice  he  had  received-—that
 was  the  opinion  of  the  Law  Ministry,
 which  we  pressed  him  to  lay  on  the
 Table.

 Shri  Sheo  Narain  (Bansi):  There  is
 no  quorum.

 Mr,  Chairman:  Let  me  count  the
 number.  The  bell  is  being  rung.  The
 bell  has  stopped  ringing,  The  dell
 may  be  rung  for  a  second  time—Still
 there  is  no  quorum,  The  House  stands
 adjourned  till  ]  a.m.  on  Monday.

 27.08  hrs.

 The  Lok  Sabha  then  adjourned  til
 Eleven  of  the  Cluck  on  Monday,  May
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